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LOK SABHA DEBATES

LOK SABHA

Thursday, December 7, 1978 /Agra-
hayang 16, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SreARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Number of Indian Nationals repre-
senting Forelgn Governments in
Diplomatic Corps

*284. SHRI K. MALLANNA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the details regarding the num-
ber of Indian nationals who are re-
Presenting foreign Governments in
the diplomatic Corpes;

(b) the criterion for giving such
Permiggion; ang ¢

(¢) the privileges and facilities en-
joyed by these Indian nationals?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Indian nationals
are representing foreign governments
in the Consular Corps in the capa-
city of Honorary Councilt General
Honrary Consuls, Honorary Vice-

Consuls and Honorary Consular
Agents, and not in the diplomatic
corps. At present the number of

such Indian nationals is 44 as men-
tioned in the list placed on the Table
of the House.

(b) The mnormal procedure for
appointment of an Honorary Consulur
Officer is that the request must come
from the Sending State, The Govern-
ment of India, as the Receiving State,
consider the proposal objectively and
accord clearance when the particular
nomination is found acceptable in all
respects.

(c) No privileges and immunities
are enjoyed by these Indian nationals.
Facilities are, however, accorded for
the performance of their duties on
the basis of past practice and recipro-
city.

List

—

S. Nam:and d=signation of the Consular
Na, Officer

——

Name of the country represented and the
place of representaticn

'+ Dr. B. P. Godrej, Honorary Consul Genersl,

2. M-, H.C. Khari, Honorary Consul,

Austria at Bembay,
Austria at Madras,

3+ Mr, 8§, ]IK, Singh Roy, Honorary Consul Belgium at Calcutta,

4 Mr. Abdul Karim Ibrahim Makani, Hono- Republic of Costs Rica st Bembev.

rary Consul General, -

com v

-~

[ -
8- M. Azix Ibrahim Makani, Honorary Consul,  Republic of Cests Rica st Fentry.

R



DECEMBER 7, 1978

Oral Answers

Oral Answers 4
NS;. Name and destgsm of the Conmlar Name of tb;l::::fmn?t:: and the
6. M-.P. Mithusudan, Honorary Vice-  Republic of Costa Rica at Madras,
7. M-~ Ursula Mistry, Honorary Vice-Consul. Denmark at Bombay,
8. Mr, K. S. Narayanan, Hoaorary Consul, Dcenmark at Madras,
9+ M- S. B. Prabhakar Rao, Honorary Vice.  Denmark at Madras.
Congul,
10. M- H.H. [smil, Hoaorary Cwsul General.  Dominican Republic at Bombay.
11, Mr. R. N. Roy, Honorary Consul. Dominican Republic at Calcutta,
12. Mr. Kiranjakiha Baner ee, Honorary El.Salvader at Calcutta,
Congal.
13. M- Sam Framroze Joshi, Honorary Consul ~ Republic of Finland at Bombay
General.
13« M- 8. K. M:hra, Honorary Consul, Republic of Finland at Calcutea,
15 M AIEII::! C. Kothari, Honorary Consular  Republic of France at Madras.
16, Mr, 8. L. Dass, Honorary Qonsu! General. Republic of Greece at Calcutta,
17. Mr. Himanshu Chakravarti, Honorary Viee- Republic of Greece at Calcutta,
18, Mr, kan;:w‘.r Singh, Honorary Consul. Haiti at Bombay,
19, Mr. Alok Kumar Bancrjee, Honorary Consul. Haitiat Calcutta,
20, M:. D. K. Hirclekar, Honorary Consul, Iccland at Bombay,
at, Mr, Sashi Bhushan Saran, Honorary Consul Iceland in Delhi.
General,
22. Mr. D. K. Nag, Honorary Consul. Republic of Indonesia at Calcutea,
23, M xggt. K. Dxvarajulu, Honorary Consular  Republic of Italy at Cochin,
24, Mr. EET.M. Nagnith, Honorary Consular  Republic of Ttaly at Madras,
25 M- F.K. M ury, Hoaorary Conwl, The Hashemite Kingdom of Jordan at
' Bombay.
26, Mr.G. R. Hada, H »norary Consul, Republic of Lebanon at Calcutta,
27, M- A.S. Kably, Honorary Consul General, Mauritlus at Bombay.
aft, Mr, A.F. K hly, Hmorary Vice Qonsul, Mauritius at Bombay,
29, M-R. Chattaram, Honer'aw L'!ansul Genral. Manaco in Delhi,
1. M- K.V.Sheny, H>norary Vice-Consul, Netherlands at Madras.
31. Mr. 5. 8, Koder, Honorary Consul. Netherlands at Cochin.
32. M-, Shrikant ], Rege, Honorary Consul. Republic of Nicaragua at Bombay.
Mr.C.D. Goplnath, Honorary Qombul, ~ Norwsy at Mairal. T

R <
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38,

Mr. A-ishic B, K. Dubash, Honoarary
Cnsul.

Mr. A, V. Birla, Honorary G onsul G-neral.
Mr, K. R. Patel, Honorary Consul General,

Mr. M. A, Chifambaram, Honorary Consul
General, il

Mr. Bhai Mhan Singh, Homorary Consul

General.

30 M.
General,

4% Mr Kulbum N Ardeshi

T. C. Pagarani, Honorary Consul

Dub:

H »mozasy Vie:-Consul,

pt+ Mr. P. N. Roy Chowdhury, Honorary Vice-

Conyul,

FER M&“ Georz: P, F, Labo, Honoarary Vice-

nsul.

44 Mr,

CGreneral,

- M-

. Consul,
1]

Akbar Hydari, Honorary Conml

Pronic Kunar Bunesjee, Honorary

Republic of Peru at Bombay,
Republic of the Philippincs at Bombay,
Republic of the Philippines at Calcutta,
R :public of the Philippines at Madras.
San Marino in Delhi.

Republic of Sierra Leone at Bombay,
Spain at Bombay,

Spain ar Calcutta.

Spain at Madras,

Sweden at Bombay,

R:public of Upper Volta at Calcutta
Honorary Consul General of the

(4
Republic of Liberia).

SHRI K. MALLANNA: Sir, [ have
gone through the statement very
carefully. He has given only a
theoretical answer, not on practical
basis. You kindly see part (b) of my
question—the criterion for giving
such permission. Now you see part
(b) of the reply—the normal proce-
dure for appointment of an Honorary
Consular Officer is that the request
must come from the Sending State.
The Government of India, as the
Recelving State, consider the pro-
posal objemvely and accord cleararce
Wwhen the paﬂ.icular nomination is
found acceptable in all respects. It is
only a theoretical answer. 1 want to
know from the hon. Minister, are

.0_
mdm'vhﬂ..rﬁmawhdmnw
MWW.: - -HE”E what are ﬂian.p_
polnted capsider these pﬂnclnlu
""WM? _

it

SHRI ATAL BIHARI VAJPAYER:
These appolntments are made under
Consular Convention. I do not know
why the hon. member says that it"-
a theorctical answer.

SHR] K. MALLANNA: It has heen
said—‘consider the proposal objée-
tively and accord clearance when the
particular nomination is found
accaptable in all respects’., What ll—-
Yn all reupectl"x'

SHRI ATAL BIHARI VAJPAYEE:
The requests are received from ths
Sending States. They are given con-
siderdtion. When I say ‘bjectively’
we do rot allow subjective considera-
tions to prevail

m%j-«auu m- ’

w__hl.tl.l.



'SHRI™ ATAL BIHARI VAJPAYEE:
Theere are no qualifications = laid
down. The proposals are considered
on merit and this practice has been
followed for long when 1 was not
here and we have not made any
change. There is continuity.

SHRI K. MALLANNA: What are
the specific facilities given to these
people? Are these people remitting
any foreign exchange? If so, what is
the amount?

SHRI ATAL BIHARI VAJPAYEE:
Some facilities are given, such as the
flying of the nafional flag of the
Sending State, acquiring premises for
housing the Consular, freedom of
movement, freedom of communica.
tion, contacts with the nationals of
the Sending States, communication
with the authorities of the Receiving
States, etc.

PROF. P. G. MAVALANKAR:
Since when has this practice of
having the Indian nationals represent.
ing various foreign countries started?
Although the hon. Minister has said
that they do not have any diplomatic
immunities and privileges, may I
know' what kind of specific facilities
are given to the Indian nationals re-
presenting* - various countries—like
Finland, Spain, etc., which are similar
to the diplomatic facilities? Does the
Government of India appoint any
Indians or non-Indians to represent
us in foreign countries on a similer
basis?

© SHRI ATAL BIHARI VAJPAYEE:
We have also appointed foreign
nationals in our Consulates.

 PROF. P. G. MAVALANKAR: How
mﬂ Fre s
SHRI ATAL BIHARI VAJPAYER:
3 do not have the exact number.
MR. BPEAKER: For that prior
motice is required.
s o L, Ll i
" SHRI'ATAL BIHARI VAJPAYEE:

This practice i being followed since
fhe Vienna Convention and I think

'-p"  Oral Awswers  DECEMBER %, 197%
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since 1947 we have been eliowing our
nationals to work for foreign countrieg
and foreign nationals as our repre-
sentatives abroad. No diplomatic
immunities are given to them.

Agitation of ESI Employeey

*265. SHRI BHAGAT RAM: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Governmen; are aware
about the agitation leading to strike
by the employees of the Employees'
State Insurance Corporation;

(b) what are their demands and
other grievances; and

(c) what steps have been taken
or being taken to redress their grie-
vances and for fulfilment of their
demandg to avert any further agita-
tion or strike by the employees?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) to (c).
A statement is laid on the Table of
the House.

Btatement

(a) and (b). There was g thre€
days' strike on 26th, 27th and 28th
September, 1978 by the employees of
the Employees’ State Insurance Cor-
poration to press the following iwo
demands:

(1) Formulation of independent
wage structure for the ESIC em-
ployees based on the norms of
‘need baseg minimum wage’ & Der
recommendation of the 15th Indian
Labour Conference and payment of
Interim Rellef tili implementation
of the revised pay scale as suggest-
ed in the Memorandum submitted

. $o the Pay Committes,

(1) Payment of Bonus/Ex-gratia

obmﬁatﬁaullb!ﬂllmm
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ERIC Employees’ Federation,
Calcytta.

(c) Pay, allowances, leave and
superannuation benefits of employees
of the Employees State Insurance
Corporation are similar to those
admissible from time to time to cor-
responding categories of Ceniral
Government Servants.

wte T paw fag : . AE
mmtwmsmwm
& g v f e

the total anticipated revenue of ESI
(Revised estimates) of 1977-78 is
Rs 140 crores. Budget estimates wre
Rs. 145 crores.

2. The Corporation is an “institution” & e ¢ fr fomar wamde for

established “not 1o make profits”. £ g1 IqAT TTET oS T v g
Bonus woufd not therefore, be ad- AT ¥ o1 ar-Tg wwrg § iy ooy
r:::;slbie under the Payment ol Bonus Tt a,' it 7R ! m Wt
ralfre dfafey feg g, ok afk
¥ o W At wrd o=y 7Y Y,
A, A § @ A | T TR
T ¥ = ¥1 ¢ afag wriarete
W qrarty &ffee de wee dfafee
2 & fag | wivg @@ &t ofee
®1 Se A g 1 Ak ok el ¥ g
e A g Ay & afafeze

3. As the dulies performed by the
employees of the Corporation are not
very different to those performed by
corresponding  categories of Central
Government Servants and the struc.
fure of pay, allowances and other
benefits has been in existence for
many years, a Pay Committee nas
been set up o look into the demands
and to make proposals to remove

anomalies if any, and to suggest pay TRIEE W W1 @ § Wi v WT@
scales for categories which may not whrsy aTEr
correspond to those in Central Gow- F o1 & T Wk

ernment. The Standing Committes of NI HC %1 qavr T & |
the Corporation is considering whe-
ther the terms of reference of the Pay

ot Wy T ;. wehi & IeR
Committe. need be enlarged

¥ wrw v § o x@ F wifer gy
sft vy oW qré o &7 AT e g TEgioATy ? W W ORI
Feat 7ot 9% gy T & - A AR

*“The Corporation is an “institu-
tion" established ‘“not to make
profits”. Bonus would not, there-
fore, be admissible under the pay-
ment of bonus Act”,

T ST § T fr aft firen
& oY 7y wt v § 1 oy AT A
fe wfez grr § s vy et
oY gl w faear s o

W g wmw S g o €o qEo wTéo
FICe W o e gy & ww

ez F v omn § e oo d
A wwk af @ ) ag ol 7
Foft ft AW W o
WTh W9 § €l § qar waar § fw
I g WY o e £ @
Wi T4 g% § ) xE AT Ty e
N oY ot g § swr 26, 27
Wi 28 e ®) i i & geaw

¥t ) Wfer v & e 0

diforcdw o o of « www A
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. wha 28 A f oo oam
& mk & fr =4 wrs WhE w1 oA
F 9T 78 Faarc w7 76 3 1 9w == T

& e wgan g aan w2 o3&
¥ T /T A9 & TFF W6 T
i wifae w99 o frm AT v § 7
w1 =@ Sy wif g2few frdfiw qm
urg afwar e T W oWy faem
L8 § &

e TW g0 WY : TEA A
FHaTh w9 F@ § IR QT
o @y § 1 3% wgAT § fe T
FTIORIA T 1 EEY § 9% awy 6
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guxr wv ag fr S wiw Wi

W qrg-ifiar Y fear ong o @
aare # Far fear m fe g Wil
sifwedfer sed adr & 9 wed
7w g7 1 ag ow afEw wEmrEma
g OR @ wwgR fmrr P ww g,
fegufaee 21 w1y § o %1 a7 femn
T g 91 fE wemia 11 & §
wi %€ iy 3 51 addi =@ W
g dmidagnsadiar g

WET AT FAIT ETALE 91 § §RA
T 3t @ nE ad 1o W
gAs snAagr f& s cv s wmA o
qiv ST SIY RIS TEIG A IT LG
FHIT &1, a1 <&H guA sq1 fa afw
wiow! avar & fF 8 9v tHEE
g 7€ § BTN ¥ A FATET § IAF
AU FA A TERI TG ET ) |,

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir, I want to know
who is responsible for this strike. I
say, this Janata Government is res
ponsible for this strike. They raised
the hopes in everybody during the
eiection time saying that they were
going to give bonug and they have
mentioned it in their election mani-
festo. 1 want to know what is the
actual loss suffered on account of !his
strike as on date and whether this
Government knows who is responsi-
ble.

DR. RAM KIRPAL SINHA: I totally
deny. I refute the allegation of the
hon. Member that the Janata Govern-
ment has roused the of
the people. Of course, we are not
llke the previous government to Sup-
press the labour rights and Funda-
mental Rights and the bonus which
the workers used to gel.

o ey ot ;e g
# ag oo e § f aar 3 0|
W & fi gw am & qeenw ¥ R
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oyoriw g & o fredt W
¥ 1ol vhr ot ¥ ok Iw A
W sy ¥ oy s fiear war o
fe ag 1w 250t @ €0 uHo wrke
w1 wafer dwwdfmn @ fan
T | 9y F {9 fear wafad I=w
WO WA e ey o afew
6 A & arz M W 9T
Fraaréy 78 # 71 @ afel wnw
s Gy agamgrgn & wv
ag AT AT 7

w0 Tw war fog : wg A A
¥ fF oamerr 7o fro 7 oo
#forar ¥irz fagr a1 faemre
AgAT 7 wFAT wew § Wi faar
AT AZ TEAT WAT F 1

wifgga wroaE IO gaw Wl
g9 § Wl qamm s
*268 ®it THAR E : W0
ey wte qfeare wemwr HET @g
TAN W w7 F w

(W) wohT gEE gEw ¥
B ¥ whe war g & S & o
¥ forg e wiew (A fafisdne ) faifar
firg gu & 1 wiwl & fag a=rd o
et it 9T Wi uTAe @ 9
By Wit agT sfar e Gl Ga
¥ fau aqy arelt d9T ¥ =aaw Wit
ta =fem) #t dfsze w fafmfor
O & fow £1E A a ax fae
foar o w@r & aifF % gifam gT
¥ a¥ wix ag R@y o &% e W e
ag o faw o § o

() wvET Ay w21 TmETd
EClE

St Twew ot - Aat ot
¥ wg s =g v T A aw
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W ¥ W oo, gew fad g AW Ow o | W AW smw ot
wopr aarar § ot =t fawre & wwet g, tEwr O o e gefed
o Far qra ¥ § 0 ogw Ffee g § fe staw o o o sad
& ¥ A § e € wrpw gre F od €1 ¥ Y o @, e W zfeew

foa®r @ ToHa wTT w1 % GF ST
wri Y vl S eaT @ ¥ awra
uT HE )

st TtReT® Tt WY wERw
¥ WA AT & warar § Fe wrefra s
e & Tl & W aqr gu & Sw
¥ oty & fordk g0 arw Fraifar
53 §, g w1 g s awam?

T WY o QHT saeqy W1 w07
f& ot wefufrer =fm  wafara

Wi T W 3w A & far g
wfweer é= @exr w1 fawe § 2
ofz g, @ wgi 7T W aw W W
faarc 87 :

¥ v o e e ¥ R ey

g i @ TR @ L

wreat €Y wtel & ot AT W gE
wrrgefas e ¥ & AT @ | ww
% I 1T T ATar qw A% ¥& o

w10 *T Q@ §, I o & aw
9 i fs #17 Irgw e

SHRI SHAMBU NATH CHATUR
VEDI: By the time the new legisla-
tion comes into force and so long as
the present state of aflairs continues
how many people are expected to
lose or damage their eyes sight?

MR. SPEAKER: That is not a gues-
tion which he can answer.

Pakistan’s attempt to develop Asian
Treaty Organisation

*269. SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether hizs attention has been
drawn to the attempts of Pukistan t0
develop an Asian Treaty Organisation
in co-operation with China, Bangla-
desh and other Gulf States; and

(b) i so, reaction of Government
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) Does not arise.

SHRI YADVENDRA DUTT: From
the answer of the Hon, Minister It

seems that his attention has not been
Wpoweﬂ
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their own goods and having = pre-
ferential market. May I request the
Hon, Minister of External Affairs to
look into the matter and se¢ if such
a move is on or not?

MR. SPEAKER: Why don't you
pass on the information you have to
Aim?

SHR1 YADVENDRA DUTT: I have
passed it on. Will he look into the
matter and see whether such a move
is under way?

SHRI ATAL BIHARI VAJPAYEE:
1 promise that I wil cerlainly look
into the matter.

Minerals in Pakistan occupled
Eashmir .

*270, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

{a) whether in the process in build-
ing the Karakoram Highway the
Chinese-geologists discovered consi-
derable deposits of iron ore, moly-
bdeneum, mica, asbestos, radicactive
minerals, gold ang precious stones in
Gilgit ares under illegal occupation
of Pakistan; and

(b) whether Government are aware
thet the Government of Peoples Re-
public of China are thinking of estab-
lishing industrisl units in this region?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) A broadcast over
Radio Pakistan on the 8th October,
1976 carried the following report re-
garding the discovery of some de-
posits of precious stones and minerals
in the Hunza valley in northern part
<f Pakistan Kashmir:

“Precious stone deposits, spread
over an area of about 30 miles in
wide and
have been
Valley of
represen-
‘tative from Gilgit says, s a result

E
1
§i

18

of three years' strenous efforts,
deposits of preclous stones including
rubies, emeralds, saphires, moon
stones and tiger eyes have been
found. Large deposits of mica have
also been discovered. The Director
Exploration told our representative
that a number of mines had been
installed and work was proceeding
apace to extract these precious
stones. Job opportunities had been
provided to a considerable number
of people of the area. A Gem
Stone Corporation has already been
established in Peshawar to cut and
polish these precious stones. Re-
plving to guestions, the Director of
Exploration said about 700 maunds
of mica had been mined.”

Government have no authentic in-
formation to the effect that the above-
mentioned geological finds were dis-
covered by Chinese geologists.

(b) According to available reports,
a Cotton textile mill, built at a cost
of Rs. 507 crore at Mirpur (Pak-
occupied Kashmir) with the assis-
tance of the Government of Peoples’
Republic of China, recently went
into trial production. Government
have no information to confirm that
the Chinese Government are thinking
of establishing other industrial units
in Pakistan-occupied Kashmir,

SHR] BAPUSAHAB PARULEKAR:
I am sorry to mention that an incom-
plete and unsatisfactory answer has
been given to my question. It has been
said that, on this important issue,
Government has no information and
Government is relying upon a Pakis~
tani Radip broadcast of 6th October,
1968. As far as my question is con-
cerned, I asked with reference to
mineral deposits of iron-ore, molyb=
deneum, mica, asbestos, radipactive
minerals, gold and precious stones,
out of which the answer is given only

with reference to mica and precious
stones. ..

MR. SPEAKER: He merely quoted -
a' Pakistani Radic broadcast :
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SHRI BAPUSAHEB PARULEKAR:
That is why I said that it is strange

‘that Government have no informa-

tion. In an issue of Pakistan Times
dated June 6, 1978, it is mentioned
that, according to the date produced
by a Pakistani expert Shri Sallem
Qureshi, this region—especially Gil-
git—is a paradise for geologists and
that this region is as rich as the Con-
golese Shaba province and other pla-
ces in South Africa.

Firstly, it is said that Government
bave no information about this, Fur-
ther, the answer mentions that  the
Director of Exploration told our re-
presentative that a number of mines
have been installed and  work was
proceeding apace tu extract thuse
precious stones, and that a Gem Stone
Corporation has been set up at Pesha-
war, My question was with reference
to minerals, but the External Affairs
Minister has given an answer with
reference to the setting up of a Cot-
ton Mill. I would. therefore, like to put
& question to the hon. Minister for
External Affairs as to whether the
other deposits mentioned in the ques-
tion and not replied to, are available
in thig illegally occupied Kashmir
area, especialy the Gilgit region. (b)
Who have installed these mines and
who are doing the work of extraction
of precious stones referred to in the
reply? And when this territory js the
integral part of our country, as was
debated yesterday, whether any ac-
tion has been taken by the Govern-

- ‘ment to see that exploration has been

made and if not, what action the Go-
wvernment proposes to take in this

matter,

- SHR] ATAL BIHARI VAJPAYEE:

. The hon. Member in part (b) of this
. gquestion wanted to know whether

=

Government are aware that the Peo-

‘ple's Republic of China are thinking

of establishing industrial units in
this region. In my reply, I referred

- to the setting up of the Cotion Mill

in this particular context. Bo far as

DECEMBER 1, 1878

the question of deposits is concernsd,
I-have quoted a broadcast over Radio
Pakigtan. ...

MR. SPEAKER: You have said that
you have no information.

SHRI ATAL BIHARI VAJPAYEE:
I have said in my reply that we have
no authentic information.

(Interruptions)

SHRI BAPUSAHER PARULEKAR:
Government have no information to
the cffect that the above-mentioned
pzeologival finds were discovered by
the Chinesc geolopists. I want to
kinow  whether these deposits are
available in this area or not? These
are very importunt deporits, The
Government has to say about the
availability of deposits.

SHRI ATAL BIHARI VAJPAYEE:
Pakistan claims that there are de-
posits and I have shared that infor-
mation with the House and I have no

other information. . .. .. Can 1 go
therc?

SHRI BAPUSAHEB PARULEKAR:
Are the Government aware when

Keng Piao, Vice-Premier of the
People’s Republic of China, was stay-
ing in China on June 20, 1978, the
Chinese were begging hard for a per-
mission to prospect for oil and gas in
this region and Gilgit and an agree-
ment has been entered into between
China and Pakistan? (b) Whether the
Chinese are seeking to make contacts
with the tribal elites who live in this
region and inciting separatigt fcelings
among them?

SHRI ATAL BIHARI VAJPAYEE:
8ir, T am not aware of any oil ex-
ploration being done there.

SHRI BAPUSAMEB PARULEKAR:
Sir, that iz not my question.

MR. SPEAKER: question 8
impomni buutd Wmmm



po information. Therefore, I have
fnvited the attention of the hon

Minister to the specific question of
mineral deposits,

MR. SPEAKER: For that also, he
says that he has no information.

SHRI BAPUSAHEB PARULEKAR:
Let him say so.

MR. SPEAKER: He has said it al-
ready.

SHRI BAPUSAHEB PARULEKAR:
1 have not followed what the hon.
Minister has given in his reply on
this point.

MR. SPEAKER: Mr. Vajpayee, you
have said that you have no informa-
tion on this.

SHRI ATAL BIHARI VAJPAYEE:
Apurt from the assertion made by the
Pakistan Authority, we have no infor-
mation on this particular point. We
are trying to collect information. But
the difficulties are obvious.

SHRI MOHD. SHAFI QUERESHI:
Even the Minister for External Af-
fairs has exhibited Tis ignorance
about the geography of the area. Now
that he has improved his relations
with Pakistan and he is going to im-
prove his relations with China, will
he suggest to them—Pakistan and
Ching—that instead of flying from
Delhf to China, he will go wvia Kara-
koram Highway to China?

SHRI ATAL BIHARI VAJPAYEE:
It is a suggestion for action.

SHRI VINODBHAI B. SHETH: The
question is very important even from
the commercial point of view. I am
surprised to know that there is no
information available. I would like
to know whether he is collecting in-
formation from the Intelligence De-
Partment of this country or any other
country,

SHR] ATAL BIHARI VAJPAYEE:
I will collect . information from all
:ﬁ"flble sources provided it is avail-

o -
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Streanmiining werking of Enpleyment
Exchanges

*271. SHRI P. S. RAMALINGAM:
Will the Minister of PARLIAMEN-
TRY AFFAIRS AND LABOUR be
plcased to state:

{a) the present position of the
efforts made to streamline the work-
ing of Employment Exchanges; and

(b) the time frame by which the
Exchanges are expecled to function as
useful instruments for placcment of
the registered unemployed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The Committee set up under
the chairmanship of Shri P. C.
Mathew for streamlining the working
of Employment Exchanges has sub-
mitted its report a few days back.
The report is under study.

SHRI P. S. RAMALINGAM: May
I know from the hon. Minister whe-
ther Government is aware of the fact
that thousands of applicants who ap-
ply for jobs are put to innumberable
difficultics. Huave any interim steps
been taken to remove difficulties?

SHRI RAVINDRA VARMA: This
Commitlee wag appointed because
there were a number of complaints
about the difficulties experienced by
people who go to register themselves
with employment exchanges. But
the hon. Member iz aware that the
day-to-day administration of the
employment exchanges is the respon-
sibility of the State Governments.
However, this Committee was asked
to look into all the aspects of adminig-
tration, the difficulties experienced
both by staff and those who go to
register themselves with employment
exchanges; and the Committee has
submitted a report which is now un-
der consideration. The views of the
State Governments will also be taken:
into account before finalising the Go-
vernment's attitude on the recom-
mendations,
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SHRI P. B, RAMALINGAM: There
are reports of calls being sent to
certain favoured candidates who are
registered with the employment ex-
«changes in Delhi. Is the Government
aware of this fact and what steps
will be taken in this regard?

SHRI RAVINDRA VARMA: As far
as the employment exchanges are con-
cerncd, they can only forward names
from the live register. If there has
‘been any irregularity where the em-
ployment exchanges have forwarded
names which are not in the live re-
gister, the hon. Member may kindly
bring it to our notice and we will
take such action as is appropriate
.and necessary.

o) fedat qave : AT o A qATarg
fire ag w¥w goeT) w1 & § e & gt
sreqt &A1 g gAY St ag WY wWe
sH fEfzfrawd Wt gx fagg &
gofrRufmag feea arg & sm
gy o 7 ofr gt M wr ol e wo &
fag g g7

. SHRI RAVINDRA VARMA: The
Working Group of the National Em-
ployment Service includes repre-
sentatives of State Governments. The
Centre's responsibility in this regard
is to lay down national policy, stand-
ards and procedure. These are for-
mulated in consultation with the re-
presentives of the States and when-
<ever necessary, the Centre issues such
directions or advice as is necessary
‘to the States. In fact, one of the re-
«commendations of the Mathew Com-
mittee is that the Centre should take
@& greater share of the responsibility
for financing and running employ-
-ment exchanges in an effective man-
mer, This, therefore, is one -of the re-
 scommendations that is under consi-
«deration.

. Sy Tm fawe qrewer: d omoe
et & st sielt oft & s gt
e Forr &Y R A1 Qe w7
£ & 7 T TOeTT ¥E e Y iy

. been provided in the villages
Government

tawhi § o1 ot s oelt g Bt
drrr W 1 & qgd e Qe
wargn ?

SHR] RAVINDRA VARMA: At the
moment, the function of the employ-
ment exchanges is not one of guaran-
tecing employment but of ensuring
that those why seek employment are
registered with employment exchan-
ges; and whenever vacancies are noti-
fied, the live register ix «d:iwn upon
to cnsure placement feein the live
register. The second part of his ques-
tion is a suggestion which the Go-
vernment is already considering.

SHRI K. VIJAYA BHASKARA
REDDY: This is a very important
point which the hon, Minister has to
consider. When candidates register
themselves for par'icular jobs with
the employment exchanges, they are
within the age for getting jobs in
Government service. By the time,
they get calls, a number of them will
be over-age. Will the hon. Minister
consider the age point for the appoint-
ment of those candidates the age when
they register with the employment
exchanges, not the age at the time
of interview? This is a very Important
point. Thousands and thousands of
candidates have been thrown out of
employment because of over-age.

SHRI RAVINDRA VARMA: This
is a suggestion for action.

Villages without Posi Offices
+
*272. S8HRI P, M. SAYEED:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many villages ate &t pre-
sent without post offices;

boxes have
(b) how many letier r-ie
the present

came in
'pow.r;md P
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(c) by what time every village will
be provided s post office?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) As on 30-9-1978,
482636 inhabited villages were with-
out post offices.

(b) 118286 letter boxes have been
installed from 1-4-1977 to 31-10-1878.

(c) Post Offices are opened accord-
ing to prescribed norms under a
phased programme; 25000 post offices
arc planned to be opened in the rural
areas during the plan 19781983, At
present there is no plan to provide
a post office in every village.

SHRI P, M. SAYEED: It is clear
from the answer that in the country
as on 30-9-1978, 462636 villages will
have new post offices. In his answer
to my question (¢) he said—'Post
offices are opened according to pres-
cribed norms under a phased pro-
gramme' and in the years 1978—83
only 25,000 post offices are planned to
be opened. The Union Minister for
Communications Shri Brijlal Verma
while soeaking to the newsmen in
Allahabad on 6th November said and
I quote from the Hindustan Times—

“Union Minister for Communica=-
tions, Shri Brijlal Verma said here
yesterday that by the end of Sixth
Plan all the Gram Panchayats in
the country will have a post office”.

May 1 know whether his public
true or the answer given

|

quoted by him I may say, it is not
correct.

The post offices are being opened im
the country at a very fast pace. Im
the last Five Year Plan in more tham
3,000 villages we opened post offices.
Last year I have opened post offices
in more than 3,000 villages. This was
done in one year, This year I am
going to open post offices in 5,000 vil-
lages. This year I have given to more-
than 70,000 villages mobile post offices
and regular posial facilities every
day. This is the progress that I am
doing.

SHRI P. M. SAYEED: He has not
given me the phased programme. By
what time each village will have &
post office?

SHR] BRIJLAL VERMA: It is
not possible to give it. .

SHRI P. M. SAYEED: It is unfor-
tunate, every time whenever the
backward regions are discussed here,
there are areas where industries have
not come up on account of the infra-
structure like post offices and com-
munications, ete. Now he has given
the answer that 25,000 post offices are-
planned to be opened in the rural
areas during the plan 1978—1983. I
am coming to Lakshadweep. May L[’
seek an assurance from the hon.
Minister. . ..

MR, SPEAKER: | am glad that you
are trying to come back to Laksha--
dweep.

SHRI P. M. SAYEED: In the Union
territory of Lakshadweep, you will
be surprised to know, only four post’
offices are functioning. That is-why,
when we ask for industry, they say
infrastructure is not available there.
Therefore, I ask the hon. Minister
when these post offices will be opened’
within ' § years, will such backward
areas be given preference?

SHRI BRIJLAL VERMA: They
will be given preference.
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1. SHRIMATI PARVATHI KRISH-
NAN: The Minister has sounded com-=
placent about the number of post
offices. I would like to know what
steps have been taken to keep up
the supply of postcards, inland letters
which have been in short supply
for a lang time? A number of comp-
laints have been sent to him by me as
well as by others. Three months ago,
the only reply we got was that he
would look into it. Is he looking
into the post boxes or will he see
‘that printing of inlands, envelops,
and postcards keeps pace with the
number of post offices?

SHR] BRIJLAL VERMA: Though
it does mot arise from the present
-question, yet I will look into it.

SHRIMATI PARVATHI KRISH-
NAN: He is looking into it for the
‘Jast six months.

&t quaw - & v A o @
‘o o wrgr fir ¥m ¥ OF WY S
# oyt o< amaTEE WY /NI o
grgw aff & o fgw OR agy ¥
et ¥ graTe. W I & 1 A
BATT ¥ & FT I 9 FATT A WAT{Y
¢ 1w wox Wk dar Ay Frife
o & f gt W avw g b, W
Yoy Atz gy 8, I o ®Y 17 araer
¥ srafirsar 4t o ?

ot ywerw worf ;g et
LALRLEC LR YL s
quok frm §, o @ ¥ s AW
ST g W v oede o e o
g o oY g X A ) oy
25 TOiT W TC W AR &, U
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Growth of District Based
*273. SHRI
SINGHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Ministry’s attention
has been drawn to the growth of
District based language dailies in the
country;

(b) if so0, whether any action has
been taken up-to-date to meet the
growing demand for teleprinter faci-
lities for these Districts based dailies;

(c) if so, the details thereof;

(d) whether it would be possible
to render teleprinter service to Jal-
paiguri, Malda, Purulia and Burdwaa
of West Bengal; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

(b) Does not arise.
(¢) Does not arise.

(d) Teleprinter service exists at
Jalpaiguri, Malda, Purulia and Bur-
dwan of West Bengal.

(e) Does not arise.

SHR] SACHINDRALAL SINGHA:
Is the Government aware of the cxis-
tence of dailles in Tripura Sta'®
namely, Jagaran, Tapri, Dainik Tri-
pura, Darpan and Tripura weekly? b
80, what steps Government has taken
for the development and growth of
these papers?

THE MINISTER OF COMMUNE
CATIONS (SHRI BRIJLAL VERMA)
There are already lnes. The only
Guestion is, if snybody demands i
we will supply it

SHRI SACHINDRALAL SINGHA:
Have they applied for the hiih)?
gA: If any
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*274 SHRIMATI PARVATHI
KRISHNAN: Wil the Minister of
STEEL AND MINES be pleased to
state:

(a) whether there is a shortage of
steel;

(b) which items of steel are in
short supply in the country at present;
and

(¢) measures being taken to incre-
ase their production?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). A Statement iz laid on the
Table of the House.

Sfatesnent

(a) and (b). There is a shortage
in certain categories of steel like HR
strips, plates and structurals.

(c) The production has been adver-
sely affected mainly on account of
continued problems in supplies of
coal, both in terms of quantity and
quality shortage and frequent restric-
tions/fluctuations in power supply;
and unprecedented rains and floods in
West Bengal in September, 1978 re-
sulting in flooding of coalfields as
well as Durgapur Steel Plant and
effecting the rail movement. Close
hlltsnn is being maintained with the
Ministry of Energy, D.V.C., concerned
Electricity Boards, coal supply agen-
cles and the rajlways so as to secure
Mmaximum supplies of power and coal.
Arrangements have also been made
1o import one million tonnes of low
ash coling coal in the next 12 months
in order to suppiemtent indigenous
supplies. An all out effort to over-
:‘ie the - tecknological problems in
he Steel Meltisig Shop st Bokaro is
being m-d. wm. the assistance of

SHRIMATI - PARVATHI ~ KRISH-
NAN: 8ir, with regard to this state
ment, I would like to know this from’
the hon. Minister. He said that there
is a shortage in certain categories of
steel like HR strips, plates and struc~
turals. I would like to know from
the hon. Minister what steps have
been taken in order to meet this shor-
tage. Are you importing them or are
you Incremsing production, because
your increasing production is depen=-’
dent on your coal, electricity ete.?
Are you at the moment contemplating
immediate import of such materials
for which there is a shortage?

SHRI BLJU PATNAIK: Sir, the
hon. Member had raised similar ques-
tions in the last session of the Houss
and she is only repeating the samse
thing.

(Interruptions)

MR. SFEAKER: The question is:
Is there any proposal to import?

SHR!I BILJU PATNAIK: Sir, the
not only a proposal to import, but
in the current year we are going to
import a vast quantity amounting to
more than 1.1 million tonnes from
different countries,

SHRIMATI PARVATHI KRISH-
NAN: Of what?

SHRI BIJU PATNAIK: Steel—all
these items for which there is a

shortage.

SHRIMATI PARVATHI KRISH-
NAN; Sir, I would like to know, in
view of the shortage and the need
that is there for the small-scale in-
dustries, whether out of this quantity
that you are importing you are ear-
msrking a certain quantity for the
small-scale industries in order to help
them. Also, the Minister said here
that he Is having a constant liason
‘with his colleagues who are dealing
with Raflway and Energy. I would
ke to know whether there is any
turget date by which the coal sup~
plies Will also be stepped up ldnq'lﬁ-

tely.
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SHRI BLJU PATNAIK: This s
what we discussed very often that
lasion is often between
_associates, which is misconstrued by
the newspapers as being something
else. As the hon. Member knows, one
of the major problems recently has
been the heavy floods in the coal-
fields, and nearly 70 per cent of the
water has already been pumped out.
We are expecting that by the end
of January the coal production, es-
pecially cooking coal production, and
supply to the steel plants would reach
adequate proportions. The power
position has slightly improved and I
expect that in another 2-3 months it
should be steady. That is why I
have said in my reply to the hon.
Member that it is expected that with
all the measures the production in
the remaining four months of this
financial year will register some im-
provement. But, to make up the
shortfall we are importing very large
quantitie. of those categories in which
there is shortage and all the consu-
mers, especially the small-scale in-
dustries, are being fed through the
small-scale industries corporstions of
this country, not through dealers,
more than two-and-a-half times of
what they got last year.

SHRIMATI PARVATHI KRISH-
NAN: My question is whether some-
thing wiil be earmarked for them.

SHRI BIJU PATNAIK: I can as-
sure the hon. Member that whatever
the requirements of the small-scale
Industries are, they will hawe the
highest priority.

SHR] JAGANNATH RAO: One of
the reascns for the shortage of steel
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DVC has direct connection to Sodha-
mugi mines and the short gupply of
power does not affect that mine. What.
is the correct position?

SHRI BLJU PATNAIK: For a pra=
per answer, I think, this question
should be put to the Minister of
Energy.

st Fudw & welr ot ¥ ST
wigaT g % ow ama w ¥y go fe
A ¥ TETA HATET MM wr § W
wer Wt & R a4 w6 aynen &
o ey #1, fanfy wft g, T
FEIEA g FOar wrg WK W
WY gET T wyer § wg ow w7 fom
w1 ?
SHRI BLJU PATNAIK: This ques-

tion is under the active consideration
of the Government.

Telephone Duemat Patna

*275. SHRI K. A. RAJAN: Will the
Minister of COMMUNICATIONS be
pleased to siate:

(a) whether there are huge dues on
the telephone subscribers at Patna and
‘many of them are still using these
telephones as their telephones have
not been disconnected according 1o
the Rules;

(b) itso,ﬂurmtﬂ'lom“"h
dues and the names of the subscribers
who owe huge dues; and

(c) what steps Government have
taken to realise the dues?
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BHRI K. A. RAJAN: May I know
from the hon. Minister, when there
are dues from the telephone subscri-
bers, what wex the preference given
to them, when the rules require that
if there are dues, their telephones
should be disconnected,

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJLAL VERMA):
There was no preference given.

SHR: X. A. RAJAN: Why is it thut
those phoneg are still in use when
there a'e dues?

SHRI BRIWJLAL VERMA: There is
no spécial preference given to any-
body.

SHR: K. A. RAJAN: I am sorry 1o

say that the reply is quite vague. T,

have put & very specific question. It
has been reported very correctly that
there are dues from a number of tele-
phone subsci’bers in Patna and their
telephones have not been disconnected
though the rules demand that. What
is the preference given to these
phones? | want g specific answer from
the Minister for this.

SHRI “RiJLAL VERMA: We do
not have :nformation about any such
cage, If there is any specific case
brought te my notice, I will look into
it.

SHRI B. P. MANDAL: The hon.
Ministar in reply to parts (b) and
(¢) of the question has said “Do not
urise”, I would like to know whether
he is sure {hat when there are dues
from the subscribers, their telephones
&re cut and that there is not a single
subscriber in Patna from whom there
8re dues,

SHRI BRIJLAL VERMA: I have
no information about it. If you give
any spevific esse, I wil! look into ‘t.

SHRT VAYALAR RAVI: The ques-
that s very specific. The allegation i:

many telephones are still no
disconnected

4

like to know as to what sctions you
are taklng to collect all the dues.

SHRI BRIJLAL VERMA: In Patna
city, 88 per cent js collected every
month. No coicession is given to the
persons who have got dues and their
telephones tve cut,

WRITTEN ANSWERS TO QUES-
TIONS )

Mini Steel Plant in Salem

*286. SHRI P, KANNAN:
SHRI R. KOLANTHAIVELU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the present policy of Govern-
ment for opening more Mini Steel
plants;

(b) the role assigned to Tamil
Nadu in this scheme; and

(c) whether Government have con-
sidered the possibilities of encourag-
ing setting up of such plants in Salem
(Tamil Nadu)?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The policy of the Government with
regard to the Mini Steel Plants is that
no new units should be licensed, the
reason for this is that a large capa-
city (145 units having a total capacity
of 33 lakh tonnes) which has already
been licensed, is only partially being
utilised. Consolidation and rationali-
sation of existing authorised units is
being encouraged. In order to allow
flexibility in production and to impro-
ve their economic viability, the exist-
ing Minj Steel Plants excluding those
coming within the purview of MRTP
Act and Foreign Exchange Regulation
Act are permitted freely to diversify
to all grades of carbon and alloy steels
(excluding stainlese steel flat products,
high speed steel, die steel and elec-
trical stee] sheets) within the overall
existing licensed capacity of each unit.
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Units coming within the purview of
the ubove mentioned Acts are required
to apply to the Government for such
permission.

{b) No special role is assigned to
any State including Tamil Nadu as
there exists no such scheme. However,
the State Government can help to
improve the performance of the exist-
ing mini steel plantg in their State by
providing adequate power at reason-
able rates.

(c) In view of (a), does not arise.

Increase in Sexual Diseasey

*267. SHRI AHMED M. PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether his attention hag been
drawp to the news item published in
the Hindustan Times dated 13.11-78
in regard to ‘sexual diseases increas-
ing';

(b) whether it is a fact that inci-
dences of venereal diseasey (VD) like
Syphilis is on the increase in India;

(c) if 80, the names of States which
are mostly affected;

(d) the cause of the diseases; and

(e) the steps taken by Government
for fts remedy?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR]I JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir,

(by Yes, Sir.

{c) All the States of the country
- are affected but the States of Andhra
Pradesh, Maharashtra and West Ben-
‘gal are more affected.

(d) The two most important sexual-
‘ly transnitted diseases are Syphilis
and Gon rrhoea. Syphilis is caused

DECEMEER 7, 1978
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by & germ called Treponema pallidum,
whereas Gonorthoea is caused by
a germ called Neisseria goporrhoes.
Both these diseases are primarily
transmitted from one individual to
another by sexual contact.

(¢) (i) Central Government have
established 237 STD Clinics in differ-
ent parts of the country for providing
diagnostic and the rapeutic services.
Services for treatment also exist in all
the Medical Colleges Hospitals.

(li) STS test is performed in the
Medical Colleges Hospitals, District
Hospitals, Maternity and Child Health
Centres in order to detect Syphilis
among pregnant women.

(ili) Drugs free of cost are supplied
by the Centres to all the States for
treatment of Syphilis.

(lv) Medical and para-medical staff
are given Refresher Courseg in the
discipline of venereclogy at the Gov-
ernment General Hospital, Madras and
at the STD Training and Demonstra-
tion Centre, Safdarjang Hospital,
New Delhi.

Durgapur Steel Plant

*276. SHR]I JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether hig Ministry has reject-
ed the plea of the West Gov-
ernment to increase installed capaci-
ties of the Durgapur Steel and Alloy
Steel Plants; and

(b) It so0, on what grounds?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (8)
This Government hag not received
mny such suggestion, However, 1a the
case of the Durgapur Steel Plant, a3
the best production so far has been
only 73 par cent of the rated capacity,
increasing the utilsstion of the exist-
ing capacity has besti set as the imme-
diate objective; at the same time 8
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“plan ig also being drawp up for moder-
nisation of the plant to increase its
productivity. In the Alloy Steel
Plant, Durgapur, a scheme is now bBe-
ing implemented. to increase the capa-
city from 100,000 tonnes to 160,000
tonnes ingots a year.

(by Does not arise

Direct Lines with Forelgn Countries

*277. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMUNI-
CATIONS be pleaseq to state.

(a) the countries with which we
sre having direct lines;

(b) whether we are contamplating
to have dimct lines with other coun-
tries this year; and

(c) if so, the names of those coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) A statement
giving the requisite information is
laid on the Table of the Sabha,

(b) and (c). During the ycar 1878,
Direct Satellite Telephone Links have
been established with the following
countries; Iraq, Nigeria, Greece and
the Peoples Republic of China.

Statement
- Uxl'z has direct telecomm snication links with the following countriea:—
Telephone Telex Telegraph
i Sutellite links i, Australia 1. Australia 1. Australia
2. Beheain . 2.11’3|hnmn e 2. B.hrl:;“ e
3. g::unh ?ﬂ Repul lic,
4. CE:H Republie e % Pﬂ
of China 4. Greece . Iran
. France 5. Hongkong 2 Iealy
. Greece !i. Tran . Japan
3. Hongkong 9. Irag 7. Kenya
. Iran B lhly 8. Kuwait
g. Iraq km 9. Pakistan
10. Italy 10, ya 10, Singapore
", _LI‘ 11, Kuwait 11, SriLanka
12, Kenya 12, Oman 12, Dubai
13. Eum 13. El.hll.‘l!l 13. UK.
1 alaysia 1 mﬂim‘
E Nigeria. [§
Thailand
Pakunn 17. Dubai
:E. %ingqml 1B. UK.
19. Spain
ﬁlg. sf(. Launka
21, Thailand
22. UAE (Dubasi)
23. UK,
G 24. Zambia
Ui feaquancy eadis links ay. Afghanistan 19. Hongkong 14. Alghanistan
26, g0 Nepal 15. Burma
27. Erhiopia 21, USS.R. 16. Czechoslovakin
28. Indonesia 17. Henkgong
29. 5riLanka 18, Indonesia
go. USSR, 1g. Nepal
91. Yemen @0, l;.umaml
a:. Sin
oo, 'l'hginlf:se
23. UK.
24. USSE.
25. Viemsm
26. Yemen
— 27. Yugoslavia



DECEMBER 7, 1078 = Written Answers 4o

wiw W gt o e &

39 Written Answers

wen fiwinr Wiy Wt ot i wie

g Wi

*278. &t gy WEW @ W
gam wit sm  sdr  frfafen
orreTEr A AT faao WY wEE T3
o B o w5 o

(%) wa &7 awi & frow wA®
ad ozt wiw W aget wRwT W
waw frafor g amwdt & o,
wrfy ¥ ST FTHAT-EET AN WK,
wrg afere, figil wife #r o Wi
T Al vt ff; ot

(@) qaemrd awr & fag
Trw-gag T o gy ey ond

§?

qeif & & | 0% fawor avew 93
w e &

(@) oo & gl W wE
wrAY foaor aft 8 1 4/5 %7, 1978
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| 9TTHT 35 ¥YX whr oA w1 few
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w1 & wror gy arme § e
et & 5% doft wrf & 1 wafe Bt
Fearaw ¥ Afg v ¥ qug feg o @
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oY oft T § 1 TET WY ¥8 A
¥ WA ST 9 g R s
frq g &; wife wawt qon arenfas
IRy W) £ *T g Wi oAt
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T Wil & st & adf
¥ ¥ fag wrbarf o o ww § )
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41

farm
o ¥
aen wfa @

Ho

T 1976 1977 1978
1~-4-76 1~10~76 1~-4-77 1-10-77 1-4-78 1~10-78
Holo WIF- [ HoWo WIG- Ho®e WIH- HoHo WIH- 8o To WK~ HoGo TIG-
affe xi ofefe =d offa s afefe o efefa o effa o
Ty | 12fedte) 1791 1991 1791 2020 1791 2020 1791 2020 1808 2037 2260 2304
are sy (8 fie Hte) 1848 2026 1848 2050 1848 2050 1848 2050 1865 2067 2326 2361
e (50X 50X 6) 1517 1836 1517 1860 1517 1860 1517 1860 1534 1877 2185 2320
dow (125 X 65) 1677 1811 1877 1840 1577 1840 1577 1840 1594 1857 2245 2280
wrrez( 260 X 125) 1548 1871 1548 1900 1548 1500 1548 1800 1565 1917 2215 2250
oy tfer wd (147) 2123 2421 2123 2450 2123 2450 2123 2450 2146 2473 2768 2803
St aform wred (2479) 2043 3526 2943 3550 2943 3550 2043 3550 2976 3583 4070 4105
wwy for v (149w) 2035 2356 2035 2380 2035 2087 2035 2087 2058 2110 2605 2640
& ¥ wrew (24%W) 2856 3451 2856 3480 2856 3480 2856 3480 2889 3513 3983 4018
&z (8-10fio wWYo) 1853 2056 1653 2080 1653 2080 1653 2080 1671 2098 2467 2502
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Threat of Striky by Newspaper
Empioyees

*279, SHRI C. K, CHANDRAFPFAN:
SHRI P. K. KODIYAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the newspaper em-
ployees have decided to go on an in-
definite strike to secure wage revision;
and

(b) if so, the details and Union
Government's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (s) and
(b). Certain news reportg to tae #f-
fect that the mewspaper employees
were planning to go on strike if the
Government did not take steps before
th November, 1078, to end the cur-
rent deadlock in the functioning of the
Wage Boardy for Working Journalists
ang for Non-journslist Newspaper
Employees came to the notice of the
Government. The strike hag been
averaged on the intervention of the
Ministers of Labour and Information

functioning of the machinery for wage
fixation, are being actively Considered.
wew W & dwr

*2g0. ot wrew Ty wigee :
@ wpliw

"(I) a1 rad sfomrerey
sur & wret wfre Qe g
wER 1 -

(w) afc o, o g 3w & e
wrr e whed W s w2
. .

(7) & I ¥ A Ny Hwe
¥ =y & fag e w1 feme wy -

Wi o W g ?

e ot wwr At (WY a-
) (%) ¥ (W) W oA
aar o e Frafeaam ow
qr § | mufy ‘mfey @ wfw’ &
wiropre, dvfere awqul o Sywfe
sfre gafafr srew & gfereegt & sron
o & aul ¥ Fadoft araTe ¥ R
arewt’ ¥ wiw ¥ ofy off g€ 8, Ffew
O fa7 ¥ tEF I & g8 TF
gurar ff fiem o awar | aofe
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Simpler Technology for Female Steri-
Usatdon

*281. SHRI A. R. BADRI-
NARAYAN:

SHRI SARAT KAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseg to
state:

(a) whether National Association
of Voluntary Sterilization o India
has evolved  simpler technology for
female sterilisation;

b) it so, the details of the same;

(c) whether TUnion Government
have accepted their professed policy;

and

(d) it so, whether many female
mamberg of the Society have com
forward for Sterilisation? :

THE MINISTER OF STATE IN
THE MINISTRY OF HBALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
to (d). The simpler method of female
sterilisation known as Minilaprotomy
claimeg to have been evolved by the
National Association of Voluntary
Sterilisation of India is not a new me-
thod. It is already being used in
most of the hospitals in female steri-
lisation. The advantage of this me-
thod is that the technical reguirement
is minimum and can be done even by
medical graduates after some training,

Haj Committee Delegation sent to
Saudj Arabia

283, SHRI MOHD. SHA¥I QURE-
SHI; Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) how many members of the Haj
Committes have gone on a visit to
Saudi Arabla; and

(6} Lidw Mhikch time will the de-
cPatian spend in  thet country and
® purpose for which the delegation

been sentr

Efg

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE); () Four members of
the Haj Committee have gone to Saudt
Arabia this year,

(b) The four members of the Haj
Committee have spent about a month
in Saudi Arabia. The purpose of the
visit is to look after the welfare of
Indian Haj pilgrims, to observe gondi-
tions prevailing in the holy city and
generally to maintain liaison between
the pilgrims and the Moallistma and
to assist the staff of Embassy of India,
Jeddah, in thig respect. The Haj
Committee being a statutory organi-
zation decides the composition of its
delegation. It is learnt that the dele~
gates have gravelled against the comp~
limentary tickets issued by Air India.

Armg help to African Countries

*283, SHRI G.Y. KRISHNAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have
taken any decision to supply arms and
equipment to the African countries
fighting for national liberation; and

(b) if so, whether the decision is &
‘reiteration of Government’s long
standing policy in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). India has
all along pledgeq its moral, material
political and diplomatic support to
the freedom struggle in Africa,
and has coordinated its action
with the United Nations and the
Organisation of African Unity. Gov-
ernment of India has continued to
give materlal assistance to the libera-
tion movements in Southern Africa,
generally through the O.A.U. Libera-
tion Committee. This position has
been reiterated on many occasions,
The nature ang quantum of our mate-
rial assistance tp the liberation mov-
mants has naturally o be determined
with reéference to the requireriénts of
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the evolving situation and what we
consider as most sguitable in the light
of our policy of our overall support
for the liberation movements,

m by B.C.G. Vaccine Labora-
tory, Guindy

2584. SHRI A. MURUGESAN, Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state;

(a) is it g fact that the entire staff
members of the B.C.G. Vaccine Labo-
ratory, Guindy, Madras-32 have
launched agitation from 25-7-1978 to
28-7-1978 and if 30 what for;

(b) iy it a fact, that the B.C.G.
Employees Union and SC/ST Emplo-
yeeg Welfare Association, Madras have
reported to the Director General of
Health Services, New Delhi on 25-7-T8
regarding the illegal activities of the
Director, B,.C.G, Vmecine Laboratory;
Guindy, Madras;

(c) if 80, has it been examined and
action taken against the Director;

(d) is it also a fact that the
Director is solely responsible for the
wage cut for the period from 25-7-78
to 29-7-7T8 of the employees; and

(e) if so, is there any proposal to
recover the loss of pay and allowances
of the employees from the Director?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
78 members out of a total of 127 mem-
bers of the staff of the B.C.G. Vaccine
Laboratory, Guindy, Madia:-32 went
on strike from 25-7-78 to 20-7-78 de-
manding that the suspension of the
Secretary of the Employees Union be
revoked,

(b) Yes, the B.C.G. Employees
Union and SC/ST Employees Welfare
Assoclation, Madras had reported on
25.7-1978 regarding the alleged illegal
activities of the l:luuetor BCG Vaccine
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Laboratory, Guindy, Madras, How-
ever the matter was amicably settled
by the Director General of Health
Services after discussion with the
Employees’ Union and no further ac-
tion wag deemeg necessary,

(c) Does not arise.

(d) No.

(e) Does not arise.
fritw yvwiw & wrftor & firw wpt @
welt

0585, off Wfsvew W@ @ WY
wWeTe Sl ay vy ¥ war w4 fiv e

(%) wr foodx [ofidi & stew
& 2raw fgew av-aw & sl fafow
Tore watort & ww ww 2fgE) 9%
arit fegwk & fd &faw wod o
g5 i frgwr fod o § ot ok
g, o1 fawiy;

F(w) 7o 3swdwr  wfiea
Frafirat arTe o e et ¥t srareey
¥ at ¥ ager wfiew Werer §;

(v) wr s fewy grar
wrge faedy Game swfew % ow
wiwrr o7 aeft fagfer & ant ¥ wiw
& 1voer el Fargfirely & ant & wrew
w1 qar wer §;

F (%) = vwr st sefieerlr @
wafY ofw b we oft § sfix afe ot Y
JaeT aTdw wr §; e

(t)mmwmt#ﬁiﬂhi
Wt ?

wwre swwa & mui?)(':
e i wow gule ww) (%)
(¥). witfinr gewr quar ot o1 o &
Wi ¥F wraew x ow fear et |
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of Tribunal Awards
by Bokare Steel Planis

2566. SHRI A. K. ROY: Will the
Minister of STEEL. AND MINES be
pleased to state:

{a) whether a number of Tribunal

, Awards which went in favour of the

workmen, have not yet been imple-

mented, by the Bokaro Steel Ltd,
and

(t) if so, the number of such non-
implementeq Awards and reasons for
non-implementation, facts in details?

THE MINISTER OF STATE N
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). The information is being
callected and will be laid on the Table
of the House.

Eegularisation of Masdoors

2587, SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to stats:

(a) whether in addition to the other
formalities for regular absorption/
decasualisation of mazdoors, the Delhi
Telephones have been following - &
Practice of geniority by virtue of
mMaximum number of dayg of working
of Mazdoors;

(b) whether due to ban on posts of
Pecns the Mazdoors of Administrative
Offices are to be considered for regu-
larisation  alongwith the mazdoors
employed in exchanges who in turn
Will never compete with the exchange

_ Mazdoors due to the lesser number of
dave in @ year on pecount of paid off
disparity;

(c) the reasons why a pald weekly
off should not be granted to DRMs ot
Administrative (Head Office)
treat them gt par with the Mazdoors
of TE. gnd the words “element of
Weekly o should not be abolished
In the mazdoors interests; and

(d"'.ﬂﬁ will be equally
m;’-m ::'fwm be pramted to

50

THE MINIBTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRABAD
SUKHDEO SAl). (a) Yes Sir.

(b) Yes Sir. However because of
the weekly off (without payment) they

are at a disadvantage ag compared to
casual mazdoors employed in Tele-
phone Exchanges.

(c) No separate weekly off can be
paid as per orders of Ministry of La-
bour, Government of India vide their
letter No, S-320121(2)/74-WC(MW)
dated 30-8-75. We follow the instruc-
tion of Ministry of Labour in this re-
gard.

(d) Does not arise in view of the
orders of Ministry of Labour quoted
above,

W et & wrow e falet agreer

2588, ot i swrer st W
dhwie wd et wr 5o 3y w o
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(%) ®&T EHT ® AT 30
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Import of Tele-Liney

2589, SHRI AMAR SINH V.
RATIHAWA: Will the Mmister of
COMMUNICATIONS be pleased Mo
state:

(a) the number of tele-lines func-
tiening in India;

(b) whether there is any proposal
to import more tele-lines;

(c) if sy the number of such lines;
and

(d) the names of the country from
whom thig import is likely to be
made?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR! PRASAD
SUKHDEO SAI): (a) 17.71 lakh di-
rect exchange lines were working in
India as on 80-8-1978,

(b) Yes, Sir.

(c) 1,84,000 lines of telephone ex-

chinge equipment for which global
tenders have been floated.

DECEMBXR 7, 1978

» {d) This will depend on the results
of -evaluation of tenders after receipt
in January, 1079,

Note: It is presumed tele-lines
refers to telephone connections,

C.G.H.S. Dispensary, Janakpuri

2500, SHRI PIUS TIRKEY: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: ’

(a) whether Government employees
of ‘B' and ‘C’ Block in Janakpuri have
to depend upon C.G.H.S. Dispensaries
in ‘A’ and ‘D’ Block which are located
very far away and entalls undue
delay in patients reaching the @s- ~
pensaries especially ‘for emergency
purpeses; and

(b) whether Government will con-
sider the opening of two more dis-
pensaries in ‘B’ and ‘0" Blocks?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): ()

Both these dispensaries are within
a radius of 8 kilometres of the re-
sidence of the beneficiaries as per the
approved norm, and as such no di-
fculty is normally faced by the bene-

The emergency medical ser-
vices are provided to these beneficiar-
jes by the emergency services dis-
é;n:mu at Janakpuri and st Delhi

tt.

(b) At present there is no proposal
exclusively

opening
for B’ md 'C* Blocks of Janakpuri;
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]
Setting wp of Kieotrenie Telephons
Exohangey in Rural Aress

. 2591, SHRI SUBHASH CHANDER
BOSE ALLURL: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the detaileq programme of the
Union Government to set up electronic
telephone exchange in rural areas
during the year 1978-79; and

(b) the number of exchanges to be
set up in Andhra Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
MONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (@) and (b). A 10
line electronic exchange is -
to be jnstalled at Asafpur in U.P.for
field trial purpose during 1878-79.

L

2592, oft g Wy gww : sl
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Imue - of Commemorative Stamp of
Laty Maulsny Hasrat Mohani

2583, SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether severa] organisations
bave approached the Government to
have a commemorative stamp in res-
pect of late lamented Maulana Hasrat
Mohani of Kanpur;

(b) if so, the reasons as to why the
stamp has not been issued go far; and

(c) when the steps woulg be taken
to issue th, seme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAJl): (a) Yes, Sir.

(b) and (c). The proposal was
placed before the meeting of the
Philatelic Advisory Committee held
on 14-4-1978, but was not recom-
mended, .

Short supply of inland letters in
Tamil Nado

2504, BHRI A. ABOKARAJ: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is short supply of
inland letters in Tamil Nadu and
consequenily public is facing great
hardships; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
‘TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). There
have been few such complaints,

The principal reason for the short-
age of inland letters is the increase
in demand for this item of postal
stationery which the India Security

Press at Naslk is not being able to

mieet in full, As & result of advante
action takeh a new machine for
printing inlang letter cards has al-
ready been ordered and is awaiting
installation. With the commissioning
of the new machine, which will
take place shortly, the India Security
Presg will be gble to meet the demand
in full. The other remedial action
taken includes pursuing with the
concerned  authorities the quick
movement of wagons containing
items of postal stationery from Nasik
to various destinations in India
In order, however, to tide over
the current shortage, the Postmaster-
General, Tamil Nadu Circle hap been
permritted to print black inland letter
forms locally and sell them to the
public after affixing 20 paise postage
stamps thereon.

Allopathtc, Ayurvedic and Homeeo-
pathic Disponsaries

2595, SHRI DAYA RAM SHAKYA:
SHRI MAHI LAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the total number of Allopathic,
Ayurvedic, Homoeopathic and Unani
(C.G.H.8. dispensaries) functioning in
Delhi; and

(b) the number and other detulls
of the new dispensaries proposed to
be opened for the Central Govern-
ment employoes in 1978-791

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
There are 63 Allopathic, B Aurvedic,

'3 Homoeopathic and I Unani CGHS

dispensaries functioning in Delhi, Be-

Ayurvedic and two
attached units under the CG.HS. .
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Allopathic dispensaries

At Delhi Cantt, (Palam), Kasturba
Nagar, Kingsway Camp, Tilak Nagar,
Sadiq Nagar, Tri Nagar and Laxmi
Nagar (Trans-Jamuna Area),

Homoeopathic Units -
At - Kasturba Nager and Laxmi
Nagar (trans-Jamuna Area).
Ayurvedic Units
At Shahdara (trans-Jamuna Area)
and Minto Road.

Unani Unit
At Daryaganj.

Besides, there is a proposal under
consideration for operting 3 more
Allopathic dispensaries during 1978-
79, one each in Madangir, in Mehrauli
Badarpur area and in  the trans-
Jamuna area.

T v firew wwwarr ot e et
wiwwy finfia
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suewr 1 gHwrd whrer fafy ol
st Ivaw sfafras 1952 & g
17(1) s ofim gz fr vk ¢ ) wwE
IMA 9 ArEr a1 § wgEie
¥ 1 gw-afir & = geo fawor
¥ awig mg &

whard avy frar gwerd @14y
feafa w1 T STAT AT T £

(&) & (9). ug wwoeT awq &
garfaere § wrar § stc Fafta gomT

W feefy wrody war o ; & qre S T v i § )
foawm
wete L Warafe  ermefar w
- adft ga-vfer
Y ™y
1 WWgNT 1976 . 23,160.00  23,169.00
2 mRT 1976 24,008.00  24,008.00
23,771. 00 23,771. 00

. 3 ﬁmt 1876
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TS g g7 gr-evfr  eqamafer ¥
Tt ga-rifie
o Ty

4 Tl 1977 . 24,442.00 24,442.00
5 Foalr 1877 23,751.50  23,781,50
6 WY 1977 . . 23,533.00  23,533.00
7 wi®m 1977 . . 24,482.00  24,482.00
g wf 1977 . : . 24.313.00 24,313, 00
9 A 1977 . 25012,50  25,012.50
10 = 1977 27,187. 00 27,187.00
11 e 1877 . y 26,343.00  26,343.00
12 fewraT 1877 26,184.50 26,18 4. 50
13 WHET 1877 . . 26,201.00  26,201.00
14 TAFIT 1977 26,458 .50 26,458 .50
15 fezvwx 1977 . . 27,428 .50  27,428.50
16 JAaL 1978 : ‘ . 26,837.50  -26,037.50
17 S 1978 . . 25,832, 00 25,932, 00
18 @4 1978 37,237.00  37,237.00
194 Wi 1978 33,359. 00 33,358. 00
20 @ 1978 . . . 31,732.50  31,732.50
21 7 1978 . . . 29,083.50  29,083.50
22 w&rk 1978 . 28,501.00  28,501.00
23 T 1978 : 20,861.00  26,861.00
24 faxere 1978 . . 29,526.50 29,526, 50

——

Defining Industrial Employees geiling
Rs. 1600 pay sy workmen

2587. HRI SURENDRA BIKRAM:
Wil the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
plessed to state:

" () whether Government are think-
ing of bringing the industrial emplo-
yeeg getting a gross salary of upto
Rs, 1000 per month under the defini-
tion of “workmen”; and

(b) if not, is it not justified to in-
crease the money limitetion of Rs. 500
per month ag this limit was
nmnyynmmwhmthecutdliv*
ing was much lower what is today?

THE MINISTER OF PARIJAEI-‘N-
TARY AFFATRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). In the Industrial Relations Bill
1978, introduced in the: Lok Sebhaont
80th August, 1978, the term “employse”
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has been defined in ‘such a man-
ner that among others, a person,
who being employed in a supervisory
capacity and drawing wages not ex-
ceeding Rs. 1000/- per mensem would
be an employee for the purposes of
that Bill, wvide sub-clause (8) of
clause 2 of that Bill,

Complaints from Amravati Telephone
Subscribers

2598, SHRI R. K. MHALGI: will
the Minister of COMMUNICATIONS
be pleased to state:

{a) whether Government have rc-
ceived a communication dated the
18th September, 1978 from the tele-
phone subscribers of Amravati (Maha-
rashtra) after the reply waa given to
Unstarred Question No. 5544 on the
i0th August, 1978;

(by it so, what is the reaction of
Government and whether Govern-
meng have enquired into the state-
mezts made in the communication;
an

(c) it so, with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR! . NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

. r‘i.:: and (c). Question does not

Population Growth

2599. SHRI S, R. DAMANI: Will
the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) what afforty are being made to

check the population growth through
educational and motivational pro-

Srammey 5o as to bring  down the
birth rate to about 30 per 1000 by
96283 as envisaged in the draft-Five.

(b) the broad outlines 'of the ope-
rational programme designed to
achieve the goal; and

(c) the totsl capital outlay involv-
ed in this programme and the reac-
tion of the State Governments there-
to?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a)
and (b). (i) All media of publicity
at the disposal of the Central and
State Governments, including the
Media Units of the Ministry of In-
formation & Broadcasting are being
utilised to promote the small family
norm through the Aill Lndia Radio
albne about 40,000 programmes are
being put across this year from all
the stations and in different langu-
ages.

(ii) Orientation camps of opinion
leaders are being organised at the
block level to educate village leader-
ship about the various aspects of the
programme and to achieve its active
participation in it, 10,000 such camps
are planned for this year,

(iii) A special Family welfare
Fortnight was organised ip September-
October to focus people’s attention
on the important of the programme
and to increase its acceptance. It is
also proposed to hold a Special Family
Welfare Month in January, 1979 to
further the programme,

(iv) All Ministries of the Central
Government have been requesited to
lend support to the motivational
efforts being made by the Ministry
of Health and Family Welfare.

(v) The community health workers
under the Rural Health Scheme have
been glven tralning in family welfare
and they are expected to promote the
programme in their respective areas;

{vi) The programme will also be
promoted through the National Adult
Education Programme and all other
grass root level organisations,
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(vii) Systematic efforts are being
made to involve voluntary organisa-
tions in the motivational area,

(c) Mass Media and motivational
programmes are carried out through
the large health and family welfare
infrastructure in various states and
Union Territories and through Cen-
tral level set up. In addition to the
staff salaries at the State/Union
Territory levels and some Central
level units, amounts are allocated an-
nually for specific programmes/pro-
duction of various materials, and
some support to activities undertaken
through the Ministry of Information
and Broadcasting. The allocation for
1978-79 stands at Rs. 5.00 crores; of
this a sum of Rs. 2.4 crores has been
provided to the State Governments/
Union Territories. By and large the
States /Union Territories are satisfied
with the allocation,

Telephone Exchinges in M.P.

2600. SHRI MADHAVRAO SCIN-
DIA; Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether any programme has
been chalked out for setting up new
Telephone Exchanges in Madhya s'ra-
degh region during the year 1979.-30
or the subsequent year;

(b) if so, whethier he will consider
the proposal for getting up a Exchange
&t Ambah city in District Morena of
Madhya Pradesh; and

(c) if g0, when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) A programme
is under preparation.

"' {b) and  (c). A small automatic
exchange of 35 lines capucity is al-
ready. working at Ambeh City in
District Morena of Madhya Pradesh.

. Written Anawers 64
Creation of 2 post of Direcior, Pesial
Bervices, Arubala

'»

2601, SHRI SAMAR MUKHER-
JEE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there were two posis
of Director, Postal Servicegs in the -
vear 1975 in North West Circle
Ambala;

(b) whether a third post of Direc- -
tor, Postal Services was sanctioned
without any increase in number of
units; and

(cy if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD: (a) Yes, Sir,

(b) The third post of Director was
sanctioned in accordance  with the
prescribed standards when the num-
ber of units reached 28.

(c) The question doeg not arise.

wroiw e fv gfow whie o
st gfawie gema
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Agitation by P & T Employees in H.P.

2603. SHRI DURGA CHAND:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) whether the P&T employees
vvorking jn Himacha] pradesh are agi-
taling for a long time for the grant
of Himachal Pradesh . zompensatory
allowance to them;

_ (b) it 30, since when their demand
is pending before Government;

fc) what .Jecigion Guvernmen: have
taken pn their demand; and

(d) if no decision has been taken,
the reasons therefor?

. THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes.

~ (b) For quite sometime,

()  Government
under their Q.M. No. 20014/3/76-E.
IV (B) datea 10-11-1078. nﬁuu

+ Tore arpuy of the State for eligibility

- of this allgwance,

() 1n vii -
MJ&%M (.e) above the ques

(5L

Bifurcation of North Eastern Postpl and

2604. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is a proposal to
bifurcate the existing North Eastern
Posta], & Telecommunication Circle
into two separate circles one for
Assam with headquarters at Gauhati
and the other for Tripura, Meghalaya,
Nagaland, Mizoram, Manipur and
Arunachal with hesdquarters at
Shillong;

(b) if so, what steps have so far
been taken in that direction; and

(c) whether some vested interests
are trying to delay the bifurcation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): (a) and (b). Yes,
Sir, such a proposal has been made.

(c) The matter i under examina-
tion. No such vested interests have
ctome to notice.

Commission paid by Steel Plants

2605. SHRI O. V. ALAGESAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) what is the amount of selling

commission paid during 18768-

77 and 1977-78 by different steel plants

on the sales/exports of their products;
and

(b) the names of the parties to
whom such commission has been
paid?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA| MUNDA): (a) and
(b), Information is being collected
and the same will be plRced on the
Table of the House,
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Contracts given by Hindustan Bieel
Ltd.

2608. SHRI K. PRADHANI: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) the namaes of parties to whom
contracts of more than Rs. 1 crore
were given by Hindustan Steel Ltd.
since 1975-76;

(b) the number out of them which
have been completed;

(c) total payment made to each
party against these contracts: and

(d) whether work is likely to be
completed according to schedule?

THE MINISTER OF STATE IN
HHE MINISTRY OF STEEL AND
MINEgS (SHRI KARIA MUNDA): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the House.

Admission tg M.B.B.S. Course

2607. SHRI KUSUMA XRISHNA
MURTHY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that three
applicants for admission to MBBS
course, under the Central Govern-
ment Reserved Quota, for the 1878
session, were nominated to the Medi-
cal Colleges at Cuttack and Agra,
although they did not fall under sny
of the categories prescribed for the
purpose and that they had secured
less than 50 per cent marks, the mini-
mum eligibility percentage;

(b) whether there were several
eligible persons among the applicants:

i

(¢) whether two of th .
nominees are clore relations
official in the Personal staff
Union Health Minister?

g
4]
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Yes., Five such nominations were
made for the 1877-78 academic ses-
sion, of whom three had less than
50 per cent marks.

(¢) Yes.

U.N. Conference of Technliea) Coope-
ration among Developing countries

2608. DR. MURLI MANOHAR
JOSHI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether India participated in
the U.N. Conference on Technical
Cooperation among developing coun-
tries held in the Buenos Aires re-
cently: and

(b) i so, the specific proposals and
plan of action finalised in the Con-
ference? i

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir,

(b) The UN. Conference on Tec-
hnical Cooperation among Develop-
ing Countries adopted a Plan of Aj:h
tion for promoting and implementing
such cooperation, The plan of action
recognises that the promotion and
strengthening of collective self-
reliance among .developing countries
through exchanges of experience, the
pooling, sharing and utilisation of
their  technical resources and the
development of their complimentary
capacities as one of the basic object-
fves of such cooperation, Recom-
mendutions were made at the nation-
a1, regional and ' globa] levels, These
recommendations include the streni-
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and agricultural projects at the sub-
regional and regional levels and the
creation of a inter-governmental re-
view mechanism at the global level.
A copy of the Buenos Aires Plan of
Action iz available in a printed
publication (UN  document No. A/
CONF.79/13/Rev.1) which has been
placed in the Parliament Library,

Protest to Pakisiap about Infllirators
in Kashmir

2609, SHRI SHANKER SINHJI
VAGHELA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether any protest -has been
Jodged with the Pakistan Government
about  Pakistani infiltrators  in
Kashmir; and

(b) if so, the particulars thereof
and what has been the response of
Pakistan towards this protest?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). While certain
individual intruders have been ap-
prehended, there has been no evi-
dence of any infiltration from Pakis-
tan in Jammu & Kashmir., The need
for a protest, therefore, did not arise.

Appointment of Liaison Officer

2811. SHRI B. C. KAMBLE: Will the

) Minister of PARLIAMENTARY AF-
F;A-tlfs AND LABOUR be pleased to
state; . -

(a) how many Limison Officers are

Secretary/Additiona) -Secretary: etc.
and what action was directed by the
latter and whether said action as
directed was taken and with what
result; and

(¢) whether Government propose
to lay on the Table of the House
copies of the said reports, directions
ang the action teken as per (b) above

-and if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAVINDRA
VARMA): (a) One Liaison Officer has
been appointed for the Ministry of
Labour (Main Sectit.) and one each
in all attached and subordinste offices
under the Ministry of Labour. Infor-
mation in respect of the Ministry of
Labour (Main Sectt.) and Controller
of Accounts is given in the Statement
laid on the Table of the House, [Plac-
ed in Library. See No. LT-2996/78].

(b) and (c). The Liaison Officer of
the Ministry of Labour (Main Sectt)
conducteq two inspections each during
the years 1876, 1977 and 1978 and a
statement Indicating the action taken
wherever necessary on the defects/
points raised therein is given in the
Statement laid on the Table of the
House [Placed in Library. See No.
LT-2096/78). Besides this, the Liai-
gon Officer of the office of the Control-
ler of Accounts copducted one inspec-
tion in 1978 but no defects were poin-

ted out.

Similar information in respect of
attached and subordinate offices is be-
ing collecteq and will be laid on the
Table of the Sabha in due course.

Cotiage Hospitals in Wardha and
Amracti :

2612. SHRI SANTOSHRAO GODE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased t0
state:

b S, %
lish Cottage in
Amraoti Districts of H
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(b) 1 so, the criteria for establish-
ing Cottage Hospitals; wnd

(¢) which are the places relected
for the Cottage Hospitals in the above
two districta. '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir,

(t) and (c). Do not arise.

Visit of high Dignitaries to India

2613. SHRI ANANT DAVE: Will the
Minister of EXTERNAL AFFAIRS be
pieased to lay a statement showing:

(a) the details of heads of Govern-
ments and Stateg and Foreign Minis-
ters of foreign countries who visited
Indin during 1878 and the purpose of
their visits;

(b) similar Indian dignitaries who
visited foreign countries during 1978
and purpose of their visits; and

(¢) the number of such dignitaries
who visited at Government's invita-
tion and the invitation still pending
for such visits?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): ()
to (c). Statements ‘A’ and ‘B’ giving
details of such visits in answer o (a)
and (b) of the question respectively
are laid on the Table of the House
{Placed in Library. See No. LT-2907/
78] The purpbse of stich visits ia gehe-
rally to exchange views on tmportant
bilateral and global issues, to streng-
theu friendship ang cooperation and to
promote -international - understanding.
Specific purpose of some of the im-
portant visits of Prime Minister and
Foreign Minister are also-indicated in
Hst ‘B, Visit of important dignitaries
from foreign countries to India is also
intended to achieve the same high
purpose of forging closer bonds of
understanding and cooperation. - -

So far as 1978 is concerned the Prime
Minister of Singapore is due to visit
from the 12th of December for five
Gays.

Modical College at Salem

2614, SHRI R. KOLANTHAIVELU:
Will the Minister of HEALTII
FAMILY WELFARE Le pleased to
state:

(a) whether Government Bre aware
of the crying need for a medical col-
lege at Salem in Tamil Nadu to cater
to the necd of students in the sur-
rounding areas;

(b) if so, the steps proposed to
be taken to set up such college;
and

(c) the time frame envisaged for
finalising implementation?

THE MINISTER OF STATIL iN TIHE
MINISTRY OF HEALTH AND FAM!
LY WELFARE (SHRI! JAGDAMBL
PRASAD YADAV): (a) and (b). 1her®
is no proposal before the Government
of India for starting an additional
Medical College in Tamill Nadu. This
is a matter for the State Government
to consider in the first instance.

{c) Does not arlse.

Opening of & Post Office In Madan
T Pk, New Delbt
T LR S

2615. SHRI DAJIBA ' DESAL:
the Minister of COMMUNICATIONS
be pleaseq to state;

(a) whether the proposal for open-
1;:*. Post Officé in Madun PRIk, New

] qu-n_ggu__'hu bun _n;lsﬁ_ bad,

the steps -um'w office
Ahe Centrally

(b) it so,
ernment te open ' the
in - Madag - Park or in
located buildings; and

AND |

will +

’
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAl): (a) Yes, Sir. The sanction for
opening of a Post Office at Madan
Park, New Delhi has been i.sued on
28-7-1978.

(by and (¢). Tenders for laking on
rent suitable accommodation for hous-
ing the said office were luvited, but
no temder was received. Eiforis are
however, being made fo rent suitable
accommodation by contacting the resi-
dents of that area. The office will b2
opened &s soon as suitable sccommoda-
tion is available.

Posting of Husband and Wife at one
Station

2616. SHRI K. A. RAJAN: Will the
Minister of COMMUNICATIONS be
pleased to slate:

(#) whether the instruction con-
tained in the eircular issued by
Depurtment of Social Welfare regard-
ing posting of husband-wife team in
the same station is being followed in
the Postal Accounts Organization;

(b if so, the number of requests
for posting at one station received
from employees having working
tpouses gince 1st April, 1876; and

(c) the number of requests reject-
ed/not granted Indicating name of
¢mployees, date of request and reasons
for rejection?

THE MINISTER OF STATE IN THE
MINISTRY . OF = COMMUNICATIONS
{SHRI NARHAR] PRASAD SUKHDEO
:ﬁi (a) Yes, Sir, to the extent pos-

(b) 28,
coadl wnao R B
(c) Information, 1is, given in the
Stgtergent . laid on ihe -Tahle of the
E‘“’"- - tbuuclg‘d in Library. See No.
-T-2096/78Y. - . R

Visit by Steel Minister to Foreign
Countries

2618. SHR] RAM SEWAFK. HAZARIL:
Will the Minister of STEEL. AND
MINES be pleased to state:;

(a) whether he visited Asia,
Romania, West Germany and Austris
recently;

(b) if so, the purpose of this visit;
and

(c) the results thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
The Minister of Steel and Mines, Shri
Biju Patnaik visited the USSR, Ronma-
nia, Hungary and Federal Republic of
Germany between the 10th and 21st
Oclober, 1873. He dig not visit Aus-
tria.

(b) and (c). The puspuse oi his
visit was to discuss matlers of mutual
interest in order fo strengthen our
economic ang industrial cooperelion
with these countries. Some ol the im=
porlant subjects discussed includei—

(i) Soviet assistance for technologi~
cal and productivity improvements in
the existing Soviet aided ste¢l plants
in the coyntry, expansion of the capati-
ty of the Bhilai and Bokavo Steel
Plants, establishment of a new shore-
based plant at Vishakhapatnam. De-
tailed Project Report for the proposed
Alumina plant in Andhra Pradesh
based on East Coast Bauxite deposits
and Joint Indo-Soviet Cooperation in
third country metallurgical projects;
and closer collaboration in respect of
development of non-ferrous minerals
in India.

(ii) export of iron ore from India lo
Romania and the possibility of Roma-
nian assistance for a new shore-based
integrated steel plant;

__(ili) early.. submission by Hungary
of the pre-investment feasibility study
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for the Gujarat Alumina Project,
equipment correction for the existing
Korba Aluminium. Flant, set up with
Hungarian assistance and collaboration
between Hungary and India in the
fiel§ of manufacture of fluorescent
tubes and Bus bodies and also in
third country projects,

(iv) Possibilities of technical and
financial cooperation from the Federal
Republic of Germany in sctting up a
new shore-based integrated steel plant
in India,

(v) The dialogue with USSR, Roma-
nia and the Federal Republic of Ger.
many as well as UK. [which Minister
(Steel and Mines) could not visit] re-
garding the setting up of sho:e-hased
steel plantg ig continuining.

Hospitaly ang Dispensaries for
Shalimar Bagh and Pitampura

2819. SHR] SHIV SAMPAII RAM:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the programme Government to
provide hoaspitals and dispensaries in
(i) Shalimar Bagh and (ii) Pitampura
Residentia]l Scheme of D.D.A_; and

(b) the progress so far made in pro-
viding these facilities there?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). In
view of the available medical facilities
through allopathic dispensaries in the
nearby  colonieg namely Mangolpurl,
Shakurpur and Wazirpur, and a 40
bedded Ayurvedic Hospital in the
nearby Halderpur village; there is at
present no proposal fo open any dis-
pensary in Shalimar Bagh or Plitam.
pura residential Scheme, of the Delhi
Development Authority. The Delhi
Administration, however, have plans to
establish w hundred bedded hospital in
Mangolpurl, which is a nearby colony.

DECEMBER 7, 1078

Written Answers 76
Carrying Mall by Privaie and Govern-
ment Buses

2620. SHRI RAJENDRA KXUMAR
SHARMA: Wili the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there iy any proposal
for carrying mail by private as well
ag Government rup buses in the rural
areas; and

(b) it so, when it will be possible
for Government to take a decision in
this regard and the nameg of the
States where this system would be
Introduced in the first instance ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKLDEO
SAI): (a) and (b). The P&T Depart-
ment is already utilising both privae
and Government run bus sgervices for
mal] conveyance to rural areas all over
the country. As such the gquestion of
considering any separate proposal in
thig regard in respect of any Stale
does not arise.

C.G.HS. Strike In Allahabad

2621. SHRT K. LAKKAPPA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) whether it Is a fact that various
categories of staff in CGHS Allahabad
went oh strike during 1078 and if 30
the details thereof and what was the
period of strike involved; and

(b) how the period of sirike was
treated and in case the strikers were
paid for that period, under wha
authority was the payment made?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV); (a) Yes, Sir.
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(b) The period of strike was treated
As leave of the king due and admis-
sible and leave salary was paid on the
aforesaid basis under the orders of
the Government.

Detection of Unlicensed Radio and
T.V. Set
2622. SHRI SARAT KAR:
SHRI ISHWAR CHAUDHRY:

Wil] the Minister of COMMUNICA-
TIONS be pleared to state:

(a) whether Goverrniment have de-
lecled any wunlicenced raide, transis-
tor and T.V. setg during the ;rear 1977-
8, and

(b) if so, the number of unlicenced
set of each category detected State.
wise and the amount of fine realised
on that account?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAIl): (a) Yes, Sir. The statistics
are, however, collected for every
calendar year.

(b) A statement showing the num-
ber of sets detecteg ang the surcharge
realized in each Postal Circle is laid on
the Table of the House.

Statement

B i

- _J

Year ending 31-12-97

N Name of Circls Detections Detcctions
made of made of
unlicensed  unlicensed
radioc & V. sets.
transistor K
scts.

t Andhra , 24,799
2 Bihar |, . . . . 28,012 ) e
3 Delhi ., ., ., 6,175 -
4 Gajarat | : . . » . 23,001 |32
Lo
5 J. & K. . . . . . 40 00 12
6 Kerala , ., , ., , , ‘7+780
7 Karnataka ., ., . . . . 27,305 oo
8 Mubarashtra ., ., 35480 T 592
9 Madhya Pradesh i . » l5,24-3‘
10 North Eastern 4,588 '
e
11 North Western 35,740 .
12 Orisa 3,365 .
13 Rajasthan 21,681 36
. kav
T4 Tamil Nadu . 33,551 1o
15 Uttar Pradesh 50,906 T 83
18 West Rengul e e e 36,010 s0
¥
Torar : 8,61,381 ‘1,353
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Indian Prepomal for Liberation of
Namibis

2623. SHRI  HARI  VISHNU
KAMATH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether India hag submitted o
proposes to submit any concrete pro-
posals for consideration by the current
33rd Session of UN. General Assemb=
ly and the Security Council, for the
Liberation of Namibia (South West
Africa) from South Africa’s racist im-
perialism and for ending the Smith
minority regime in Zimbabwe (Rhode-
sia);

(b) if so, the detailg thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) to (c). With regerd to the
settlement of the problems of Namibia
and Zimbabwe. our policy has always
been to support any initiativ> aimed at
bringing about a peaceful transition to
genuine independence based on majori-
ty rule, which is acceptable to the par-
ties directly jnvolved namely the lib-
eration movement and the colonial
power concerned. Our action in this
matter is coordinated with the Libera-
tion movements namely SWAPO of
Namibia and the Patriotic Front of
Zimbabwe and also the (frontline
States of Southern Africa, India has
consistently supported the relevant UN
Resolutions aimed at securing genuine
decolonization in Zamibia and Zim-
babwe, India co-sponsored and intro-
duced the latest UN Security Council
Resolution on Namibia No. 439 (1978)
which inter aglic demands that South
Africa cooperate with the Security
Council and the UN Secretary General
in the implementation of its Resolu-
tions on Namibia and warns South
Africa that its failure to do so would
compel the Security Counci] to initiate
action regarding sanctions; on Zimb-
abwe India supported the Sccurity
Council Resolution No. 422(1578)

Written Ansibers 8o

which inter glig calls upon the UK.
to bring to an end the illaga]l mino-
rity regime in Rhodesia and to effect
genuine decolonization of the terri-
tory in accordance with the relevant
UN Resolutions.

frde wroam

2624. st gWTW WigNT w0
earewy st afoaTe weame 5ot o A
& g Wi e

(%) wer AW & ¥ fordy &
% &1 g W1 0w T & fen
2 7 qvwTe gra gl sra wank
*! qraT Fadr Forior w4 ww &
wTeq g1 e ;"

(=) F17aAT QU €9 97 @R
fraa safwai #1 <t fasem ¢

waTeer vt afeare weqm swrea
7 g Aot (ot oreeat ey A -
(%) @ 77 goa & fau fa s S
FTAATATIT TEHTA ®T ATY, THAT WL4AA
73 o gaE AR & fewra v ¥ fae
fawewi ®1 o das FAT MU AT
T e ¥ o @ g w7 fean § W17
oW faiE o sfer wr v ot & o
FTEATE FTX w7 7w Sweprenof o few
WIS TR A qgrgwr

(@) ww g w5 & fog firw et
et e & Wl b,
7 S € o fade s o

Malariologiel

2625. CHAUDHARY  BALBIR
SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(8) whether therﬁ are only ?
few Malariologist in India at present;
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(b) i so, the reasons thereby and
the number of such Malariologist
exists at present in India;

(¢) the action taken to increase
the number keeping in view of spread
of malaria in the wvarious States in
the country;

(d) whether it is also a fact that
research work on Malaria has been
given up since 1958, if so, the reasons
thereby:

(e) whether Government has re-
ceived complaints and seen news
popers reports from time to time
that DDT is ineffective in killing
Malaria; and

(f) if so, the steps taken or to be
taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV)- (a)
Yes, there is a shortage of experienc-
ed and trained malariologists in the
country,

(b) Due to spectacular success in the
Malaria Eradication Programine dur-
ing early sixtees, when the total inci-
dence came down to only about one
lakh cases the training of Malariolo-
gists became g low priority. The pre-
viously trained and experienced mal-
ariologists have since retired or been
trahsferred to other health program-
mes, The exact number of malariolo-
gists available in the country is not

ily available as such officers are
drawn from the general health cadres
of the Stateg and the Centre,

(¢) The National Institute of Com-
Municable Diséases, Delhi, has in-
the. o of .training cour-
ww Wﬂ& Training iy also
givén in advance entomology/malaria

Muzy for inm;ing the man,

Péﬁfgr to' rheet the requIremmt of the
abtiet mﬁﬁﬂﬂu leve] officers for
the ' Natlonkl MaYarla Eradication Pro-
-Sramm. - In addition, ad-hoc training

courses for the Medical Officers of
Hospitals and of officers needed for
containment of P. Falciparum malaria
are also conducted.

(d) Due to success of the Malaria
Eradication Programme in garly six-
tees, research on malarin also received
low priority at that time. Howcver,
with the resurgence of malaria in the
country, schemes for research in Mal-
aria have been taken up, 14, such
schemes were sanctioned in 1977  to
Indian Council of Medical Research
and research is conducted at the Na-
tional Institute of Communicable Dis-
eases, Delhi; Post Graduate Institute,
Chandigarh; School of Tropical Medi-
cines, Calcutta; by the National Mala-
ria Eradication Programme and othes
Organisations.

(e) Yes, Malaria carrying mosqui-
toes have developed resistance of dif-
ferent degrees to DDT in some areas
of the country. However, this insecti-
cide continues to be effective in cont-
rolling the disease in major parts of
India,

(#) Wherever the vector is resis-
tant to DDT, alternative insecticides,
like BHC/Malathion, are supplied.

wrente yavawit gror fiedt e

2626. ot varw Ty whyre : wr
fw oot 7g TR gy w0 R

(%) = wamg w fodw frew
Wty gt ¥ fd ¥ o s
LUl ]

(w) o oY et s e R gy
# s gt ¥ sfwear freelt &

() wrE & I TR o
eargee ¥ o &, fr feely o1
mamit ;Wi
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(w) war gregandr 2wt Wik
wTay oo feqw wred guTer
# fg=dr % w7 o e gfafemr w7
sfrggemmafrr @ g

faw swrww & Tew sl (st
wtr gor): () W% (@) o, g
afewr OX qanfz * gwaT wfaw AgT &)

(m) gt mh ot
wfwrdt w1 aias wn ¥ fer

AT Y

(w) wa fadar feqmr ovr oy
faarai #1 fgedY #1 agras mifge I
w0 foar & forty 5 9928 w17 & gfear-
qiw fgedr w1 s fr o =% @
wrr aga & frowi &, faed i
sl orere W qel qf gInder
il ¥ feaw favm o wifiw &, felt
ZTRTUTT Wl AF §

wifew sfrda

2627. st o qwo AWM : T
wWadie wrd ey s WA ag xary
¥ w37 o

(%) = Harew aoqT INY TG
o Twd ey FrateEi ¥ oF 1977
¥ gk frw aifes sfrder dare
for ;

(w) @ & foramt w1 feelt &
epare fear an gy § o feet ot
wqur fear o qeT & ;

(w) Rw wfwdeai  wr figedy
% fed ATy & waT wrowr § Wi
guw fo o1 e §; ik

(w) warrsferint w1 figedy 3 wopame
x 5 q¢ Ty wfiefrs aur g
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wsarerg grar ardr fed ot wrdel T
oo ft gar ?

Weirr wrd wwr ow st (Wt
o wnf) (%) : 18

(@) fer & mqae fged Hwqme
frar o zar & fouaw wWig

16 Z

() Wi & fAEE AT §
far sgady FT AT vET 2 )

(w) s 78 gz |

Medical Facilitieg to Flood Affected
Population

2628. SHRI RAJ KRISHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what effective steps have been
taken by the Government of India to
extend immediate medical {facilities
to the flood affected population of
West Bengal;

(b) whether Government have
supplied any increase quots of vac-
cines for cholera, typhoid and other
communicable diseases to check the
spread of epidemics in flood affected
West ‘Bengal; and :

(c) wkether any medical team
from the Centre has visited the State
to study on the spot, the essential
medical requirements or not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFAHE Im JAG=
DAMBI PRASAD YADAV): (&)
The supply, on credit payment basis,
of essential medicines, disinfectants,
insecticides and vaceines to the Gov-
ernment of Wut M-w nﬂ‘“"‘
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for providing immediate bhealth and
medical relief to the flood affected
population.

(b) The value of medicines, disin-

festants and vaccines supplied so tar
is as under:—

" (i) Esential mctlicmn dumfecunulndmedlﬂl

equipment
(i) Vaccines :
(a) Anti-cholera - . . *

() Tab. .

Rs.  29,35,000/-

70,58,750 ML Rs,  7,65,559/-
7,02,000 ML

TOTAL : Rs,  37,00,559/

Ajl the vaccines manufacturing re-
sources have been harnessed for
meeting the increaseq demands of 13
million ML and 7 million ML in res-
pect of anti-cholera, anti-typhoid vac-
cines respectively, by stepping up their
production.

(c) Minister of State for Health,
Director Genera] of Health Services
and Additional Secretary (Health)
visited the flood affected areas of West
Bengal and discussed the wvarious
problems with the Health Minister,
Chief Secretary, Health Secretary and
the Director of Health Services, West
Bengal, Director, Civil Defence (Medi-
cal) of Directorate Genera] of Health
Services has also visited the flood af-
fected areas of West Bengal and ren-
dered suitable advice and assistance
for undertaking necessary health and
medical relief measures. The Assis-
tant Director General (Cholera) of
the Directorate General of Health Ser-
vices visited West Bengal twice as
the medical member of the Central
Study Teams for conducting on-the-
spot assessment of the health and
medical relief measures undertaken by
the State Government gnd to recom-
mend Advance Plan Agsistance.

SYD from Delhl to Visskhapatnam

2629. SHRI V. KISHORE CHAN-
DRA 8, DEO. Wil the Minister of
COMMUNICATIONS be pleased to

(a)whmmb proposal
mmm from Delkl to

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b).
Ves, Sir, This facility will be available
after Delhi and Vijayawada Trunk
Automatic Exchanges are inter-linked.
This is likely to be completed 1n
next 2-3 years. Night STD from Visha-
khapatnam to Delhi is, however, pro-
posed to be introduced during 1979.

Discussions held with Foreign
Minister of Indonesh

2630. SHRI D. AMAT:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) the nature of discussions held
with the Foreign Minister of Indo-
nesia who visited in November 78,
and

(b) what js the outcome?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU); (a) and (b). The Forelgn
Minister of Indonesia Prof. Mochiar
Kusumaatmadja visited Delhi from
November 14 to 16, 1978 as leader of
his country’s delegation for the 3th
roung of bilateral talks between India
and Indonesia to review the interna-
tional situstion and to discuss prob- .
lems of bilateral interest. The discus-
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sions underlined the general .mmu-
ty of views of India ang Indonesia on
various international problems and
provided an oportunity to further
strengthen the existing friendship and
understanding ag well as help promote
further cooperation in various flelds,

Printing of Passport Forms ia
Regional Languagey

2631. SHRI F, P. GAEKWAD: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have
taken a decision to print passport
application forms in all the Indian
languages; and

(b) if not, whether this question
is under consideration and when a
final decision is likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). The matter s
under consideration and a decision in
this regard is expecteq to be taken
ggon. = T

Hunger Strike by Telephone Operators
in Araria, Bithar

2632, SHRI HALIMUDDIN AH-
MED: Will the Minister of COMMUNI.
CATIONS be pleased to state,

(a) whether telephone operators
of Araria in Bihar were on hunger
strike:

(b) if so, the reasons therefor;

(c) whether Government have
taken any step thereof; and

ROR not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SURHDEO  SAI): (a) to (d), The
required information is being collect-
ed ang will be placed on the Table of
Lok Sabha.

DECEMBER 7, 1078
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m;ﬂﬁa&uuw
Pradesh

2633. DR, LAXMINARAYAN PAN-
DEYA: Will the Minister of STEEL
AND MINES be pleaseq tp state: .

(a) what is the requirement of
iron and steel in Madhya pradesh;

(b) whether the Government cof
India allotted Steel and Iron as per
demand of Madhya Pradesh State; and

(c) if not, why and what measures
have been adopted by Government to
meet the requirement?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b), State-wise figures of require-
ment or demand for iron and steel are
not available, As there is no statutory
control on distribution of iron and
steel at present, the question of any
“allotment’ 'does not arise.

(c) Supplies of steel to small =cale
units are routed through the Small
Scale Industries Corporations. The
steel requirements of such units in
Madhya Pradesh are to be met main-
ly by the MP. Laghu Udyog Nigam
Limited, Supplies to the Nigam have
considerably been gtepped up. Des-
patches to the Nigam during the first
six months of the current financial
year are more than the total supplies
made during the full year of 1077-78.
Steps are upder way to further increa-
se the supplies during the second-half
of the current year.

Recommendations of m Committee
of w
2'4 SHBI PBADYU][N’A. ML

) SHB] Sﬁm SINHJI
VAGHELA: :

Will the Minister of STEEL AND
MINES be pleased to state;

FANT1Y

"(a) whether W _
smperative for &%" e
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ment of minerals and mineral bearing
freas;

(b) whether Government have con-
+ sidered the recommendations of the
Committee of Development Cess; and

(e) when Government propose to
give effect to the recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Government have considered
the recommendations of the Commit-
tee on Development Cess, but have
not come to any conclusion regarding
the levying of auch a cess

(c) Since a decision to levy a Deve-
lopment Cess is related tp the amen-
dment of the Mines and Minerals
(Regulation and Developmenty Act,
1957, it is not possible to lay down a
specific time limit,

wafar w1 Tew
b635. oY warTOW  wTTETY
w7 exrewr Wit qfeary wanwr war

Tg AT ¥ w9 w5
(%) = 2w & wafar &1 &=

wk Tfw # farmr-fier Tt &
e mrara g, «

(w) foehg od 1976-77
78 ¥ 198w, 19787 30
1978 a% #Afwr & Ingem
farvr wreer dew & farerdt fn
= agrar s gt Wik w
N&F I w1 Fre-fan.
g ? ’

wree Wi afiare wem s
R AN (T el s W
(%) o g

(@) o= (7). w&w
IHAT FTAHA O 7 Wit
¢ | v wafy i qw O
oY faar mar, ag ™ x5

4555,92

1976-77

1977-78  5848.37°¢
1978-79  7402.007
(wrazT)
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fF T T waEA Wi A
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wx ¥ v wor) dfeq s§ET o9
2098/78) | ETATRIAAT AWEH ©
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T ¥ at 1976-77 WX 1077
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vt et foeeh e W ek o ¥ ORI AT Y o & 1
(v) o= wafan
(7) w& 1976-77 WIT 1977- Friwn & fog faw wee
8 - ¥ dre qfer swpew & fag & iz%, Mfeat arfor v, fe
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o adry. srfoat s 3. YT Suwm & wrgfasher
: werafas qravETaT JUeew g eww aqr fewie & faq qaier
¢ wgraar fawet § 1 od 1976 qarg gzrar faad s oe @&
T 1978 & AT oY TgrEAT FaT T fratar &1 wx fegr ot & ;
TEAIFIC Y - W
6——1489,700 ETHT 4.9 37 § 0% W@ g5 9T wey
21 /—545,795 TAT w1 gk, gfafre won ) .
978—250,000 TTHT (=) ot =
‘w Xy o o )
Telephone Connections in West
oagaT & TAey %7 @y gy Benga]
T TEW ST U S A 2637. SHRI SAKTI KUMAR SAR-
¥ t \ KAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of persons enjoying

¥ et & at & Afe telephone facilities at present in West
5 Bengal, District-wise;
.t fewrdt ;s (b) the number of applications for
= gar ag aaTT & o 1] the telephone facilities pending up-to-

date, District-wise in the State;

(c) the action taken up-to-date to
) ware ¥ g8 fmifw s @ meet the demand; and

£ wrd aqvely Aifa v §; Wi (d) the action taken to modernise
the communication system in the
T TN TR Sal ® State?

1 werfew fager gur g THE MINISTER OF STATE IN
[ THE MINISTRY OF COMMUNCA-
way et § A ¥ wroon wefan TIONS (SHRI NARHARI PRASAD
.ﬁﬁmt@g ? _ SUKHDEO SAI): (m) to (d). Infor-

mation iz being collected and will be
placed on the Table of the House.

e W T s F e Wt '

g qow) ¢ (%) wEr @ Mentally IlI Persons .
A ORI AW WA ITEI'T & 2638. SHRI RUDOLPH RODRIL
GUES ; Will the Minister of HEALTH
rexfefe amat Y s ¥ AND FAMILY WELFARE be pleased
& i— : to state: .
T (a) how many mentally ill persons
L d are currently detained in Tihar Jeil

and the periods for which hav
5. Jeqrewt ®Y Ifew ww m.,m.d..ww ity maws
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(b) whether the medical attention
of these mentally ill persons receive
in Tihar Jail is considered adequate
by Government; and

(c) whether there is any proposal
to restrict the time period for deten-
tion in the jail of those mentally ill
persons who are not convicts or

prisoners?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV: (a)
As on 30th November, 1978, {forty
mentally ill persons are detained in
Tihar Jail. Their names and date of
admission have been indicated in the
list laid on the Table of the House.
{Placed in Library. See No. LT-3000/
78]

(b) Yes.

(c) Yes. The Mental Health Bill,
1878 as reported by the Joint Commit-
tee of Parliament contains provisions
for periodical inspection of mentally
ill persons, and their discharge under
certain conditions like recommenda-
tions of Medical Officer, on request, on
the undertaking of relatives and

'ndl etc.

Ohmueml;hlllml-a

2630. SHRI GANANATH PRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total quantity and value of
chromite ore extracted from the miney
in Orissa during 1976—78;

(b) the manner .jn which the ore
Wwas utilised;

(¢) whether there is any proposal
under Government's wmidgmﬂm for
setling up an industrial unit in Publie
Sector 20 as to make best use of the
locally available chromite ore; and

(d) if so;.the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):(a)
The relevant figures are given be-
lIow:—

Year Production  Value
fin (Rs. in

tunnes) Iakhs)

1976 . e 3,809,229 1936
1977 . . 88,533 1665
1,76,552 943

1978 . . .
{ Januarv—September)

(b) The chromite ore extracted from
the mines in Orissa was utilised for
meeting export demand and internal
requirements of ferro-chrome, refrac-
tory and chemical industries.

fe) and (d). A proposal for setting
up a ferro chrome/charge chrome
plant for utilisation of the ore fines is
at present under consideration,

Meetingg of Consultative Committees

2640. SHRI UGRASEN: Will the
Minister of LABOUR AND PARLIA-
MENTARY AFFAIRS be pleased to
state:

(a) the number of Consultative
Committee meetings attached to vari-
ous Ministries held during the preced-
ing inter-session period of Parliament;
ang

{by the venue and dates of these
meetings?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a) 23
meetings of the Consultative Com-
mittees attached to Ministries were
held during the inter-session period
September-November, 1978.

(b) Statement is enclosed.
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STATEMENT ; '

Dales and panue of ihe Mastings of different Consultatipe Comumiltses held during ko
Iter-Sassion Prried Sepiember— Nopember, 1978

§. No. Name of Ministry/Deptt. Dawe of Venue
mecting

1 Commerce, Civil Supplics and Cooperation. P 5 7-10=78 hnu Deilbi
2 Home Affairs, e e e s s . 7-10=38  New Delhi

3 Agriculturc and lrrigation . . . . . . 1610-78  New Delhi

+ Education, Social Welfare and Culture 2 . . 18-10-78  New Delhi
ig-10-78
5 External Affain . s 5 & 3 = i ) 19-10-78  New Delhi
G Planning . . . . . n " . gr-10-78  New Delhi
7 Shipping and Transport . . . . N B . *ai-10-78  Loa
# Information and Broadeasting . : g . . . 25-10-78  New Delhi
9 Defener . . . 2 & & & & = @ *z5-10-78  Shillong
10 Ruilways . . . . . . " , . #36-10-78  Shillong
11 Pewrolrum, Chemicals and Fertilizers . s , B a6-10-38  New Delhi
27-10-7H
12 Steel and Mines . . . . . . . 27-10-78  New Delhi
13 Communications : N i , - . . 27-10-78  New Delbi
wﬁ-m—‘}ﬂ
's Works an'l Howsing & Supply and Rehabilitation . P g-11.78  New Drlhi
15 Energy . . . L, L L ... 31198 New Delhi
16 Touriun and Civil Aviation . , . , . . 21178 Goa

17 Health and Family Welare . ., , , ., , #7-11:98 Madras

18 Finance . . . " . . . i ¥ . 81198 New Delhi
19 Law, Justice and Company Affains . . . ' N 8ei1e78 New Delhi
g0 Laboue . . . . . . L, . . ., g-1i-8 New Delhi
ar Tndwtey, . . . ., . . . . 11178 New Delhi

a2 Home Afain . . . ., . . . . . 17-1178 New Delhi
23 Atomic Bnergy, Space and Electronics and Sclence and
e rechoalogy |

. * . . . L

181178 New Delhi

B

*Exeluding days devoted for official vishs,
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2841. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of STEEL
AND" MINES be pleased to state:

(a) whether his attention has been
drawn to the news item captioned
‘Adequate supply of Zinc urged’ pub-
lished in the Ecomomic Times (New
Delhi Edition) dated the 10th Novem-
ber, 1978; and

(b) what action has been taken to
ensure adequate supply of zinc oxide
to manufacturers to meet the growing
need of this item?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR!1 KARIA MUNDA): (a)
Yes, Sir.

(b) Zine is not under distribution
control. The actual users are partly
drawing their requirement directly
from indigenous producers, namely,
M/s. Hindustan Zine Ltd., a Publie
Sector Undertaking, and M/s. Cominco
Binani Zine Ltd., in the Private Sector,
and partly from imported zinc sup-
plied directly by the Minerals and
Metals Trading Corporation of India
Ltd. A few months ago there was
some difficulty faced by MMTC on ac-
count of congestion at some of the
Ipdlan ports when vessels carrying
zinc could not get berthing facilities in
time. Adequate stock of zinc is, how=
ever, avallable to meet the require-
ments of oxide manufacturers,

Purchase of Low Grade Manganese
Ore to Bhilal Steel Plant

2842. SHR1 KACHARU LAL HEM-
RAJ JAIN:

SHRI DALPAT SINGH
PARASTE:

Wil] the Minister of STEEL AND
MINES be pleased to refer to the re-
Ply given to Unstarred Question No.
2232 on the 9th March, 1978 and state:

() the names of mine owners from
Whom the 28 per cent low grade man-
Eanese ore is purchased for use in

Bhilai Steel Plant along with their .
addresses and the quality of manga-
nese ore purchased from each such
mine owner;

(b) whether Government have as-
certained that all the supplierg of this
low grade manganese ore are actual
mine gwners or some persons are fake
manganese ore mine gwners; and

(c) the stepg proposed to be taken
to verify these facts?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL' AND
MINES (SHRI KARIA MUNDA): (a)
Bhilai Steel Plant purchase low grade
manganese ore from the following pri-
vate parties:

(i) M/s. J. A. Trivedi Brothers,

Bulaghat (M.P),

(ii) M/s. Pacific Minerals Pvt.

Lud., 11, Suddar Street, Calcutta-16.

(iii) M/s. Khandelwal Ferro-Al-
loys Ltd., Khandelwal Nagar, Distt.

Nagpur.

(iv) M/s. Vijaya Minerals Co.,
Giripeth, Nagpur,

{v) M/s. D. P. Rai, 210, East High
Court Road, Nagpur-10,

The specifications of the ore obtaine
ed are as follows:

Mangancse 30 per cent minimum
and Phosphorug 0.25 per cent.

{b) and (c) The precise position in
this regard is being ascertained from
the State CGovernments of Madhya
Pradesh and Msharashtra,

feewlt & wemanet / witfirt o Wt

2642, &t goifem wof @ w0
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® T w1
(%) war feeht & ot et
dafaat it et g ;
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Report of Committee set up to Exa-
mine Overseas Recruiiment

2644. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR he
pleased to state:

(a) whether Government had set
up a Committee for giving suggestions
regarding means and resources for
providing facilities to the Indian
nationals desirous of employment in
the North African and West Asian
countries; and

(b) it so, the time by which the
Committee js likely to submit its

report?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) ane
(b), The Government had set up in
February, 1978 an  officlal Committee
to examine various matters related to
the question of Overseas employment
(deployment) of Indian workers, The
Committee has submitted its report re-
cently, The report is under considera-
tion of the Government.

DECEMBER 7, 1678
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Pakistan's Reaction o Jaguar Purchase
2645. SHRI C. K. CHANDRAPPAN:

SHRI GANGA BHAKT SINGH:
SHRI D. AMAT:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the recent
statement of Pakistan President
General Zia that India’s decision to
acquire Jaguar planes to replace the
ageing hunters and canberrag of the
Indian Air Force would lead to an
arms race in the sub-continent; and

(by if so, what is Government’s
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Government have come across stale-
ments by Pakistani Spokesmen to the
effect that India's decision to acquire
Jaguar planes would lead to an arms
race in the sub-continent,

(b) It has been made clear {o Pakis-
tani leaders that these aircraftls are
being arquired by India only to replace
the obsolete fleet of Canberras and
Hunters of the Indian Air Force and
that there is no change in Govern-
ment's policy to promote a normal and
cooperative relationship with all our
neighbouring countries.
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Repatriation of Bangiadesh Nationals

2647, PROF. SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government of India
asked the Government of Bangladesh
for taking sympathetic measures for
repatriation of Bangladesh citizens
Who migrated to India after killing
of Sheikh Mujib-ur-Rahman; and

(b) if 30, facts thersabout and the
Teaction of the Bangladesh Govern-
Ment thereto?

THE MINISTER OF STATE IN THE
Y OF EXTERNAL AFFAIRS

(SHRI SAMARENDRA KUNDU): (a)
The Government of Indla.have taken

up repatriation of Bangladesh citizens
a number of times, and at various
levels. However, we would like these
Bangladesh citizens to  return volun-
tarily to Bangladesh.

(b) The Bangladesh Government has
denied ill-treatment of any of their
nationals who have returned from
India. They have, however, stated
that those of them who may have com-

mitted any crimes, would have to face
trial before a court.

forn wafierat a¢ wraee Wi wt gt
£ 9 g Tt ¥

2648, «it wre ST wqe ;.
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Labour Couriy for Agricultara]
Labour in rural areas

2649. SHRI LAXMINARAIN NA-
YAK: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the agricultural
labour ag well ag other rural labour
ure not getting justice as is available
to industrial labour;

(b) whether Government propose
to set up labour courts in rural areas
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on the line of courts set up for indus-
trial workers in order to protect the
interest of rural labour and to ensure
them justice; and

(c) the step; being taken by Gov-
ernment io organise this labour to
improve their lot and protect their
rights?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI LA-
RANG sAI): (a) According to the
latest judgment of the Supreme Court,
where there is systematic activity
organisad by cooperation between the
employver and the employees for the
production and/or distribution of goods
and services calculated to satisfy hu.
man wants and wishes, there would ve
an element of industry in that enter-
prise. Accordingly, wherever agricul-
tural and rural workers satisfy the
above test, they would be entitled to
the benefits under the Industrial Dis-
putes Act, 1947, in the same manner
us other industrial workers.

(b) and (c). Arising out of Special
Conference on Rural Unorganised
Labour, a Central Standing Commit-
tee on Rural Unorganised Labour has
been set up to advise Government,
among others, on various administra-
tive and legislative measures to im-
prove the gocio-economic conditions
of the rural unorganised workers.
India has ratifled the ILO Convention
No. 141 concerning organisation of
Tural workers which requires a ratify-
ing country o facilitate the establish.
ment and growth on a voluntary basis,
of strong and independent organisa-
tions of rural workers. The national
Labour Institute has been organising
camps in a number of States fo develop
leadership skilis and to apprise agri-
cultural workers about various pro-
grammes of rural development, the ex-
isting legal and other megsures adopt-
ed for their benefits, etc. The Cen-
tral Board of Workers’ Education has
also drawn up a project to help rural
workers fn strengthening and develop-
ing their drganisations. The Industrial

'ground that

Relations Bill introduceg In the Lok
Sabha on the 30th August, 1078 enables
the employees in'- agricultural opera-
tiong to form trade unions and have
them registered.

Survey of Wi Conditions of
Domestic servants in Delhi

2650. SHR] C. K. JAFFER BSHA-
RIEF: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have con- ¢
ducted or proposed to conduct any
curvey about the number of domestic
servants and their working condifions
in Delhi;

(b) if so, what are the details in
this regard;

(c) whether Government provost
to regulate the working conditions of
these persons in the near future; and

(d) if so, what are the detoils
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI LAR-
ANG SAD): (a) and (b). Labour
Bureau, la proposes to conducl 2
survey on the working conditions ot
domestic servants in Delhl, and is cf:ll-
lecting the necessary preliminary IN-
formation required in connection with.
the proposed survey.

1
(¢) and (d). The question of suitable
Jegislation applicible to this categor¥
o{ workers was considered some lme

* :ago in consultation with the State GOV-

ernments, but the proposed legislatio
did not ind favour mainly on t.h:
it might lead to hfﬁu
scale retrenchment of domestic nﬁanﬂq
and shrinkage of employment opwr:e iy
nities for them. Further it w:w
that jmplementation = of the bF i
tegisfation would be extremely U



to5  Writhen Anmsers AGRAHAYANA £, 1900 (SAKA) Written Answers 106

Orthopaodics Depit. of Ram Manokar
Lohis Hospita]

2651. SHRI R. L. P. VERMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that there
are only two units in R. M. Lohia
Hospital Orthopaedies Department
while compared to the & units in other
specialities like Medicine and Bur-
gery and the patientg for cold surgery
have to wait for more than 4 to 6
monthg before they get their turn;

(b) whether it is a fact that im.
plants like Nails and essential instru-
ments required for normal operations
are not available in the Orthopsedics
Department of the said Hospital, New
Delhi and many patients have been
required to purchase these from the
market at their own cost and many
operations had to be cancelled due to
non-availability of Nails of proper

sizes and also required instruments;
and

(c) if so, reasons for this and steps
contemplated to set the things right in
this important Department?

THE MINISTER OF STATE IN THE
,MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
YADAY): (a) There are

only two units in the Orthopae-

Alies Department of the Ram Manohar
Lohia Hospital as’compared to the 6

| Units in the departmeénts of Medicine
ind Surgery of the hospital. Owing

2 t1e heavy emergency losd and the

. that the availability of beds is

o commensurate with the rush for

ld surgery, the patients have to walt -

for their tyrp,

.isw} In the normal: course equipment

. chased, on - recéipt of demand;
btn:u'h the Joint Purchase Committee
Mhe Hospital, as per prescribed pro-
oy mucein e Favet denud, the
Purchages Itfds nike on' the spot

operatién Is postpéiied for want of
implants. -

(c)'Inordortoidmtirymud_m-
adequdcy and make recommendstions

:‘nn-\ﬁng the short-terms and long-
erm measures required for
imwwmenhmthé'mm

in the Central Government Hospitals;

the Chairmanship of Dr. M. M. 8.
Siddhu, Member of Parliament has
already been set up. The report of
this Committee is expected shortly.
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Mme
Maharashtrs

2654. BHRI KESHAVRAO DHON-
DGE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) the number ﬂm Wi?imua_
population of more rée
gand, in Maharashtra and particuler)
in the B Districts of Marathwadd
where telephone facilities ‘rﬂ‘l‘“’;
vided during the last two years; &0

_Government's policy for provid-
h:bt)ohnhm_ndfu-h‘h-!ﬂ"’_ -
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAI): (a)

Whole offices Marathwada

Maharashtra  Districts

1976-77 41 10

197778 . . 53 2
(b) As per current policy, places

with a population of 5000 or more in
ordinary areas and 2500 or more in
backwarg areas are to be provided
with Telephone facility irrespective of
loss. It is expected that all such vil-
lages will be provided with Telephone
facility during the current Plan period.

Supply of Eron and Steel and Raw
Material

2655. DR. VASANT KUMAR PAN-
DIT: Will the Minister of STEEL AND
MINES be pleased to state:

(a) what is the total quantity of
Iron and Steel raw material supplied

by Tata Iron and Steel Co, gnd Indian
Iron and Steel Co. to (i) Large Scale
Industries (ii) Small Scale Industries
duﬂn)l 1977 and during 1978 (Upto

(b) what is the quantity of Iron
ang Stee] raw material supplied by
Steel Authority of India to (i) Large
Scale Industries (il) Small Scale In-
dustries Development of the States
and (iil) Small Scale Industries

; and

(e) whether complaints Lave been
received from small scale ustries
regarding delayed, insufficient supply
of raw material (iron- and steel) and
cumbursome procedure for allotrnent
to small scale industries?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Produc-
tion of Pig Iron by TISCO AND IISCO
is normally consumed by their own
works. Supplies of steel made by them
during 1977-78 and April—September,
1978 were as follows:—

(‘000 tonnes

Industries

April-Sep ngcf il-8¢
197 i t. 1977 i t.
19 (Provisional) 1978 (i"ﬂ:vns'p'-iuml):l

(i) Large scale private industrics

521 300 145'70%  7i1-00*
(ii) Small scale industries including SSI Cor-
porations p 5 : : 5 132 7% 9300 46-00
*Include supplics to public undertakings also.

(b): Bupplies of pig iron and steel by SAIL during

September, 1978 were as follows:

1877-78 and April—

(‘ooo tonnes)

Industries

—

Pig Iron Steel
1977-78 April-Sept.  1977-78 April—Seps,
1978 1978

(i) Seats Smal), Jodustries Corporations
() Scmalt Scale Industries

(i) le scale industries including Pubtic sector
w i . P . ' . f

224'0 145'0 1759°1 B6o-o
-

FILY] 1417 1550 982 )

2603 1B5-0 6947 * 8%0-0
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(¢) Yes, Sir. Supplies of iron and
steel to the small scale units are rout-
ed through the Small Industries Corpo-
rations of the States concerned. Sup-

. plies to these Corporations have been
considerably stepped up as compared
to the previous years. Inspite of this,
some Corporations are finding it dif-
cult to meet the requirements of their
unitg, particularly in the case of those
items which are In short supply. The
units can also get materials directly
from the producers stockyards after
fulfilling certain criteria. The proce-
dures have been evolved after careful
thought and they are not cumbersome.

Steps taken to extend Telephose Facl-
lities to Rura] Areas.

2656. SHRI DHIRENDRA NATH
BASU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) what steps have beepn taken by
the Central Government during the
last one year for extension of tele-
phone facilities in rura) areas of the
country perticularly in Eastern Zone:
and

(b) the number of new telephones
provided in villages of West Bengal,
Assam, Orissa, Bihay and Tripura,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR!I NARHARI PRASAD SUKH-
DEO SBAD: (a) and (b). During the
year 1977.78, 2374 long distance Public
Telephones were opened in the rural
areas in the country. The position
with respect to the eastern States men-
tioned in part (b) of the question is as
{ollows:—

No. of
long

Name of State distance

T?uhlil:

‘rlephon e

npd{r.d
1. Wost Bengal ) a9
2. Asam . . . 4
g- Orima . . %
4 Bibhar .. . . . 260
5 Tripura ]

T. V. Filn oa Rajoesh Adhram
2657. SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of

EXTERNAL AFFAIRS be pleased to
state:

(a) whether the West German T.V.
Organisation recently prepared 5 film
on the Rajnesh Ashram and dispatch-
ed it to the West Germany with the
permission of the Government of
India;

(b) if so, whethey some objection-
able scenes have been depicted in the
film; and

(e) if so, why and how the film was
prepared and sent out of the country
without the permission of the Govern-
ment of India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
A spol coverage for a news story was
done by the German T.V. network's
Indian cameraman recently. It was
not a documentary film and it appear-
ed in @ news background programme
for seven minutes on the T.V. company’s
network.

(b) The coverage did not feature
any adverse visual sceneg and the com-
mentary too did not contain anything
objectionable.

(c) Since there is no bar on spot
coverage for news purposes, no per-
mission was required for it or for
sending it out of India.

Casual/Temporary Employees in Cines
IT and IV posis in Maharashira
2658. SHRI VIJAY  KUMAR N.

PATIL: Will the Minister of COM-

MUNICATIONS be pleased to state:

(a) the number of casual/temporary
employees in Class IV and Class II
posts in various departments/projects/
offices under the Communications
Ministry in Mahapashirg State 8a 0
1-4-78 and how does it compare With
thy pumber of such persons during
the corresponding period in 107677

(b) whether Gioverhment have talen
steps for regularisation and. -

[
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of eligible candidates to the next grade  and~ UN. specidlised agencies and’
and the number of persons benefited allied international ‘mstitutiong d‘f:
as a result of this during 1877-78; and ing the yearg 1977, 1978 and 1979,

(c) the policy of Government A
in regard to providing better service (b) if 50, full facts thereof;

conditione, pay-scaleg etc. to the class (c) whether Indla was , candidate
1V emp'oyees engaged on casual at one or more of giectlm:n to such
basis? posts during the aboye 3 year-period
and fought but lost; and

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS (d) if so, full details thereto?

SAD: (a) to (c). The ifnformation is

THE MINISTER OF STATE IN THE
Ty collected and wil be lald on 'he  MINISTRY OF EXTERNAL AFFAIRS
‘ (SHRI SAMARENDRA KUNDU): (a)

Member of U.N. Organs and (b) Yes, Sir. Details are contain-

ed in the enclosed statement.
2@59. PPOF. P. G. MAVALANKAR:

Will the Minister of EXTERNAL (c) and (d) Yes, Sir. India was 8
APFAIRS be pleased to state: candidate at elections to some of the
posts referred to in the statement in

(a) whether India is a8 member of 1977 and 1978. India did not lose any

Executive of one or more UN Organs election for which she contested.
Statement
India's membership of the Executipe of S’mal ised Apencies of the United Nations
{nd' allied international organisations 4

Sl Name of Executive Body Whether a Member in

No. 1977 1978 1979
1t ILO Governing Body . . . R . .« Yes Yes Yes
2 WHO Executive Board . 5 . . . Na Yes Yey
3  UNBSCO Enecuuw' Board Yes Yes Yeos
3(a) Inter-Governmen Ocranagraphic Commission of )
UN E:necuzm Committer) Yes Yes Yeu
3(h) lutrrnaﬁonll ydrog-raphlc l!uruu (Dim:ung Com-
ittee) Yes Yes " Yes :
4 "1*\.0 Council . . . K : . . Yes Yes . - Xmoy
5 FAQ Executive Couneil ; . . . . Y= Yes oy
5(a) IFAD Executive Board 5 . 5 5 . Dd = Ye Yes
{b) Com for Food Aid: Policies md. ngr f notexst
il mittee i ammes o
the World Food G.:\mn . Yes Yes Yes
5(c) World Food Council . " . . No No ‘I:é:mi;:-
6 [MCD Gnuncl . . . . A Yes Yes Yes
7 ITU &!rh.ln"iural.hc Councﬂ . . . .« Yes Yes Yes
8 IAEA 'Board of Governots . . Yes Yes Yes
9 h'ldl.lﬂ:hi mﬁﬁ\t Board of UN'IDO . . Yes Yes Yes
1o Goveraing of UNDP , e v« Yo Yes No
't Gaverning Council of UNEP .. .. . . . Yes No Nt:;m;;-
' . Asian
Group.
12 Gummnipn on Hpmn Seemenws . . . . Di:ld“ Yes Yes
. nol .
13 UNtoge W Poard . . . . . Ys | Ya Yes
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2660. St WEITH WA : T WEQW
WR U7 WW FET G WA W 997 T
fw:

(%) a¥ 1976,1977 WX 30 Y7
1978 % WOHTEr &F & ILA ¥
sigafnr fyatz wfafuw, 1047 &
vty fra signire fearg fraara
¥ fag wia ;
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(w) foux siqdifas feardi %
Frazrer A8t g wer ; Wi

(w) feax srdfes feardt =y
weaeq fivin & far worr war ?

dwite Wi awr ww s (W
o wwt) : (%) & (1) wpt aw
welm ®a F g It W ST 7
ﬂ%ﬁ‘rﬁ AT TETE -

1976 1877 1978 (Wl

%F‘“’.}-

(1) s sl fraret Y dea foadt w-
" srderdt & €y 1350 1382 670

(2) 37 wifirs faagi ) dear sl e
wYaT ey fermer oft 1 843 861 444

(3) = wrarfrs fararal Y doar fomd aw-

faaow gu da@t ¥ fag wom @
Tl 19 13 7

T (4) 37 sarfire el € ger @ -
forviy ¥ forg A% 7 | 171 218 147

Recommendations of L L. 0. Team

2661. SHRI MANORANJAN BHAK-
TA:
SHRI NATVERLAL B. PAR
MAR:

Wi} the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(2) whether an ILO team has re-

visited various mines in India

and made & study of the work-
ing conditions there; and

(b) if so, what are their recom-

mendations to improve working of the

mines and what is the reaction of the
Government of India thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
M the request of Government of India

multi-diseiplingry  team under the
Knhmatlunal Programme for the Im-
provement of Working Conditions and
Environmeént sponsored by the Interna-
tional Labour Organisation, is at pre-
sent in Indla to study, discuss and
make suitable recommendations in the
fleld of Mines Safety; The LL.O. team
has not yet subitied its recommends-

tlons to th Gomt.
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2662. SHRI BHAUSAHEB THORAT:
Wil] the Minister of HEALTH AND
FAMJLY WELFARE be pleased to
state:

(a) whether the supply of ‘Polio
Drops' is controlled by Government:

(b) whethe, Government are aware
of the fact that a very large number
of private doctors/medical practi-
oners have been administering
liquid glucose to infants and children
in the name of ‘Polio Drops” and

(¢) whether Government have made
any enquiry iato the episode or pro-
pose to get the matter investigated
through its agency and bring the cul-
prits to book, who are playing with
the lives of people and the future of
the nation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) It is not so.

(b) No such reports have been re-
ceived by the Government.

(¢) Does not arise.
No. of Applications received by R.P.O.
Bombay for Immigration

2663. SHRI G. M. BANATWALLA:
Will the Minjster of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many applicationg for N.O,
C. from intending emigranty for jobs

were receiveq by the Regional Pass- -

port and Emigration Office in Bom-
bay quring the past six months end-
ing 31st October, 1978;

appl
8ccepted, (i) refused and (i) are
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS’
(SHRI SAMARENDRA KUNDU): (a)
During the past six months ending 31st
October 1978, Regional Passport and
Emigration Office, Bombay, had receiv-
ed 27,385 applications from intending
emigrants desirous of proceeding
abroad for employment.

(b) During this period, that office
(i) accepted 19013 applications; and
(ii) did not accept 8207 applications as
the applicants were emigrating in" vio- -
lation of the Emigration Act, 1022; and
the prescribed procedure of recruit-
ment. 75 applications are still pending .
as these have been referred to State
authorities for verification.

(c) The applications for NOC are pro-
cessed expeditiously and an effort is
made to issue the required certificates
within 72 hours. However, in urgent
cases, NOCs are issued within 24 hours.

Communications from MPs' not
acknowledged

2664. SHRI MOHAN LAL PIPIL:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) the tota] number of communi-
cations recelved from Members of
Parliament and still lying undisposed
of for over six months;

(b) how many of the communics-
tions have not been acknowledged and
in how many cases interim replies

bave been sent; and

{c) whether any rpecia] watch is
kept to ensuring a quick disposa] of
such references, if so, the reasons for
s0 much pendency?

lactedlndwﬂlbgh.ldon.ﬂ:e‘l'lbh.‘_..;’
of the House. ! o ;
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whiia frha il & g wrcrat ftw
¢ o fieqr we

2665, oY frq wreve weghear :
w1 e wrd war wm St Ty wATH
o g7 w61 f :

(%) ®=m e feelt ¥ wheer
forfir wraferg & waar fyator g aroasar
RTTCIAATT R KT FIAT Qroqras
qu st fes oz g f aeere ¥ wivy
TV ERIT ¥ forly ooy we Frgrogr

(w) afx gt g adr a6 wer
&P w fad wrx Hwar s § ; We

(n) %71 aeex w1 faqre g®
WTZ ¥ wak S wq ATz X w1 § W
afe gt, ot vy o xo® Perar aag
wim ?

ww oW dwfw W wWwrew
v Wt (w1e Tw g feg) (%)
WX (&). s5wrh wirey fafiy st &
arUwsRT OF dF § feg ag graeT o)
X ¥ foar nar @, wqife 1§ femfr
gafesra gagsre afafy & femfort
¥ WA W &7 w1 a7y aOR ¥
fasrg wor g W &7 %0 Fesre
& P el aae afiest & wrifen
ot et fear ety

(ﬂmmtmt."-

miﬁrﬂ!mwma‘mt‘m

- et i o i #
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ww gfemr eeewife i o
s Svtvw ¥ win

2666. Wt wwivgTeT : w7 el
WIN N7 S KAT Tg AT W7 g v
fis :

(%) ®ar wrwr ghvwar gevala
sifi¥z wr @ qafdwt ¥ wOeT
! P atwox feard ;

(w) =ar wewre I Fidi &
Gﬁimtlﬂta’ﬁfroﬂaac
T HATHT & T HAT T WA
arr et wly § oo el 7 fioefY agrd
¥ 39§ wrdwy At frar am § fawdt
et @ wrederr w1 wgra AT
qgm  ; i

() afie gt, & war wesre I
wiwt #Y et w7 Py mifae ¥R OF
Forgen 3w wudT o afy aff, Ay wE
war s g ?

w o Awdu e swew §
Ty 5t (e T peTe Fg) ¢ ()
¥ (). C it WY i ot T Fretffad
et & ety affps Foar o wear

(1) di-arnit, sigd i Wi

Wi wopeiet e, e et & e
forerar wt oY o & qfy otk ¥ fe

w(ﬁ!lﬁfen‘inlml

N — e ﬁ-«rm

Frfir & rE & werwr o wilgsx foar §

fr wg ow 37 wi frgwr o%, o
srsr & o o et ¥ Qe
:rem“mmmmm
Y TN ¥ g W F Ao
O, 48 @ sty Muﬁﬂt
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ittt o whwfealt wr it

¥ el W whe ffe &
¥ Frovore? she bR w1 st
wifirer 1 3% Fradtone: st by sfi-
Ffirfer 573 § | S ainea & wiwiical

wfuferdi & forawfra @y & afcrda sar

qﬁm. mar“ﬂﬁmw k‘ \

(3) wrre ¥ st

el wfrer fafy dmer & wt-
wifcdt & &, wedt, fearad, gfezat e
fregs arw s wiasy fafir f!ﬂi'-
w p TR O v ) Pl g
mmm&!,ﬁﬁw;t_m
& Wi TR wahi Wi Feamaa & gexit
€ 9 aww wwm o ¥ g &
wihfdt ¥ vepedt vl @ v gt
1965 el WY " T FAR & -
¥ eurfie den” ox wmy T m_r"'“&'
L, warh wiver fafw dwt
*mrlmu*mtwt i

(«) we-anivr wratenst w1 @t

forfir grer forg arg forofr & wrgare, 99-

delry wraterdt o W orar 1 -

et wraterat # frqer wiwfa &

:ﬁ*ﬁhm“ﬂﬁmm
1 _

(s) -*ﬁmim

(«) whafeqys. whvet & Wi
“am' Wl it * wweon,
watwfieat ¥ firee enafiaat ot firgfioe,

wrdarfrs dwrai  frgfe st
wregar ey wPwrraY o7 fara aar
FrdpuRer € wrawrsar 9% Ifew
firre ek g st o firof farg
o §

wele wiwfat & dew § o

2667. Wt TwTw : WA WEwR
wrd awr ww Wl T aAd e
w3 f5 . .

(%) war Twigwa 3% ot Fafoar
WO NE 3 owown fgied G e
fﬂ"a ;

(w) afx g, @ dFe w@m &
wH Tt o fart dyfa et &

(w) war fide IO F T w7
et &Y o sl ot @freTCw ot o€
¥

(W) afix g, ot crceeareey st oy
t?

oir wf): (%) & (7). d@e dg-
S e & werg Fraawt T
T wehwTd ¥y Farer wfffrey
xfoe dwrer iz Qo qeTEE Wi
wRwm woft §, e fem &
wrew & off ofte TaTE WY ot wITo

fro Faferar, fraruwt w1 dwre wrow &

21 WRET, 1978 & WA & WU 2,
wer 3, ST ( 2) ¥ 7% 2871 ¥ 20-29
9T sty guT W IWY YA %7 |
sfeat dax & qewiow F ST gy
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Ml -

2666, Wt wyvare fars: -mﬁ
sl wrr et 7y Tar o W R e

(%) wr vee gdw & fooriqe
fo¥r ¥ fegrare oqfaf Sredrta
(Frera#Y) *Yeqy Frdaw & a7 o 7a
i Ty eI ¥ frarcdiw §; e

(w) afx gf, ot ¥& A & &
Forohar fosar wwan § ?

RATE T Wy e § v W
(s whea qwer) @ (%) ITwTC AW
fegeara oegfafem sroorie
fowo w1 uyw Frdawr & aF qanf frer
ey 9T 5@ quq fawrv agt fear =0
Wy

(@) marw =g 3397 1

Default in payment of providemt fund
Money by Employers to Employees

2669. SHRI R. K. AMIN: Will the
Minister of PARLIAMENTARY AF.
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
of large scale defaults in payment of
Provident Fund money by employers
to their employees:

(b) whether Government have taken
any decision of link bank credit to
regular payment of Provident Fuad;
and

(c) the amount of Provident Fund
- already due for payment which is still

. outstanding and the measures proposed
to be taken and those already taken to

remedy the situation?

THE MINISTIR OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
KRIPAL SINHA): (a) In terms of
paragraph 38 of the Employees’ Provi.
dent Fund Scheme, 1952 an employer
is required to pay into the Fund his
own contribution as well as the emplo-
yees' contribution. A sum of Rs. 20.20
crores was outstanding against un.
exempted establishments as on 30th
June, 1978. Another sum of Rs. 11.03
crores was due to be transferred “y
the exempted establishments to their
boards of trustees.

(b) At the instance of the Central
Government, the Reserve Bank of India
has advised the scheduled banks to ask
for proof of payment of provident fund
dues from establishments seeking fin-
ancial assistance.

(c) The amount of arrears of provi-
dent fund due from employers is indi-
cated in reply to part (a) of the Ques-
tion. Action is/has been taken by the
Provident Fund Authorities against
the defaulting employers under section
8 (recovery of dues as arrears of land
revenue) and Sections 14, 14A, 14AA
(prosecution) of the Employees' Provi-
dent Funds and Miscellaneous Provi-
sions Act, 1952, Additionally, prose-
cutions under section 406/409 Indian
Penal Code (breach of trust and crimi-
nal misappropriation) are instituted by
them in certaln chronic cases of default
where the employers deduct employees’
share of provident fund contribution
from their wages but do not remit the
same {0 the provident fund authorities.
The Courts are moved under section
110 of Cr. P.C, for binding the detauit-
ing employers for good behaviour.

fget wa-fodltemr & fog wwaw @
oyt w wdv

2670, it ‘ferere qzer ¢ ¥
weTe sl aE sy o gar 530 fin

(%) vy Rpawr e-feroe (-
gx, Traeemr) ¥ wepler fiefirw qrede?
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& forq e W v apewra W efgat
Ty we ot o< afx gt, Y ferlt;
(=) =7 owa wu-wg ¥ afg-ri_
qudY &f aar ITEYAE FATE O ArAY
fea w fed m @ -

(m) 37wt A qifeEt & qm
wr & oAy d =fgat add wf aur w
9¥ fad Ter wit 13 ¥; W

(v) wfeqi w ga fraar g
fzar mar wY7, fafaw ovadsi w1 & fzai
W qf twadt ufe o ®t of ?

HACC wwTa § v wuy (it Aagfc
X gelw aw) (%) § (W).

4% g oA w7 a7 W E W ¥
TATART WAT-TTH T & faqr ad |

Central Drug Administration

2471, SHRI M. RAM GOPAL RED-
DY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Indian Pharmacy Gra-
duate Asgoclation hasg urged Govern-
mint to create independent drug cen-
tral administration; and

() it so, the reaction of Govern-
Tent? '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No Sir, but
R iz seen from the Inaugural issue of
October, 1978 (Vol. 1, No, 1) of the
Journa] ‘Graduates Pharmaceutical’
Wwhich ig the official publication of In-
dian Pharmaey Gradustes Association,
that it containg an editorial under the

caption ‘Graduate Pharmacist * Today’.

" In this Editorial the need for eatablish-

ing separate Drugs Control Organisa-
tions has been stressed. The relevant
extract from the Editorial is reproduced
below:—

“Yet another dangerous trend is
observed in the appointment of Drug
Controllers of certain States from the
administrative cadre rather than from
the technical personnel. Some States
are till today without a separate Dirug
Control Organisation. It will be scien-
tific and rational to have independent
drug control organisations manned by
technically competent pharmacy per-
sonnel. This will encourage and es-
tablish the pharmaceutical industry on
sound principles’,

(b) Under the Drugs and Cosmetics
Act and the Rules thereunder, control
over the manufacture and sale of drugs
is exercised by the State Governments

and they have established organisa-
tions for this purpose. It would be
for the State Governments to take a

view in the matter.

WAy zere fedte & wirmfodf
gra fag g @R

2872. ! WiEsTATRX GF® : FIT
ware et qg F1d A yar w5 fr

(%) Trweam wfeer & waage
ot fedfror & fafwer wiwsifaai
(rodredts Joms o o @[30 o
fo) 7 o, fewao Wit wR@c
1978 ¥ wafy ¥ o wgar fea
R frg; Wi

(w) afe g, A st s
e & Y wafga &7 ghe § w1 R
&7 ware e oar P
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ST HATT § T WAy (o el e gwRw ww@) (%) w7 (). W
9z 3w fed sw F fafaw slasifrdi (Wesw ofifrar @iz sodsw ot
ar/afmy @ @7) g 300 R fagwwd | oFF AT TH TwIR 3:_"
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Tea fgasT

qTH EHAAT qIT 4

SyHEE Afgwrdr a1% 24
Ffaaz gerfaaz ar 72

4 e afemfat gra fdew/aEwm/@s-ams s @37 7weg
mfz & dag § frg g 3 AR T arawfEr feg § 90

wars wregR o w1 gw g fedwa &
wrAa @Al

2673, =t HBSTATT 92 ¢ Fr

N gt a® T A0 FAT FHA
& :

(%) ®r ge dwre fason & 3fez-
FOT 4 w08 w58 (asea+)
1 0+ fedrodi & Ater war 2 ;

(@) 7 3+ fo & v fedfrodi
¥ 42 0T & wraoy ey A Fedran
ZreT THHT ST FEwiE T # T ST
Rt 7 &Y g8 a¢ fgaw fear sar 8
e meregey (oo § AT eq=4Tq0
% s gt wgdr g oA fafaa e i
g2 3fF  qqr wex faF1@ FrAl § w1
R {1 EaT;

() afz &, At F11 WEFC IF
fsr 1 aF &1 fedrsm § w@dr sqan
ZHFT IF 15!_2‘{3; =T7F e siv AT
qre

() afe g, @t & A afe W,
At 27 FaT F1T & 7

e dwem A e At (d
A%t wee gEea aw): (%) o
afn ward walge fofr @ g
srcyrafeal 1 &30 M GET i
Fl[-H (% A1 a1¢ T wgl (ea1es
Fdom da Fwrar E 0 Fuw U Ok
FGTS AW A1 AT 25 AIGAIE
By sirZiafes Tands saye QT
Tnar fedisi & sl € '

(=) sfr wif | wiar yEEql
F0§ w541 wggas W F1 wrdl |
() weq & w40 9541 1

() s & @&l 9577 1

/T SITAT

267 4. 57t HYSTATS QW ¢ 5% 6
g ag sard F0 FUT T w4

(%) @ ward wage (FEF
qEi) § wEere ($Ege) a6 06
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etk o0 7% T o, TR
Fore ot ST T g HQr
ot ¥t €8 < Y % w7 qE A
fivar way @ ; o

(w) afx gi, 1 IJwEk way w0
AT TE s aw s § oA A
- w4 ?

ey e v (B
Torfc s guit W) (%) ot

(@) v & =t g5y 1+ awrfyr,
AEr A Fart ATy ¥ d o
3% wfwe it sraeqr w1470 o o
R

CGMS. Specliists Wing in Satdar-
jang Howpital

275, SHRI PIUS TIRKEY: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a C.G.HS. l]:eehlhh
Wing .is available
5 : at the Safdarjang

. S

(b) whether similar facility is not
tailsble at the RM.L. Hospital ex-
PPt for the Medical Wing; and |

© 1 . c
der not, will Government con-

¥

. the same facility
,;:ailable In Satdarjang Hospital ‘."
ML Hospital also?

ME'EE MINISTER QF STATE IN THE
NI STRY QF HEALTH AND FA-
P'RAY WELFARE (SHRI JAGDAMBI

SAD YADAV): (a) Yes, Sir.

th;:) and (c). In R M. Lohia Hospital
fo 18 10 geparate C.G.H.S. wing due
"y e of accommodation Sut

LRI T

I 1 ol PR

by ‘Specalisiy.in CGHS.
© Dispengaries

2676, SHRI PIUS TIRKEY: “Vill the
Minister, of HEALTH, AND F..MILY
WELFARE be pleased to state:

.k¢) i1, mot, .whether  Government
;mm;‘idtt extanding .. this , facility
oolony, i . e BILL. Hoeptai?
+THE MINISTER OF STATEIN THE
MINISTRY OF HEALTH AND TA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) No, Sir,

(c» C.G.H.S. beneficiaries registered
with the Janakpuri dispensary avail of
the faeility . of specislist consultation
services available at the Tilak Nagar
dispensary.

i 3, i ot

* 2077 SHRY SUKHDEV PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the National FNedera-
tion of Posts and Telegraphs Eme~
ployees has started countrywide
agitation on certain demands;

© (b) if so, the nature of their de=
mands; and

(c) the steps taken by Govern-
ment to have a negotiated settlement
with the Federations?

“THE MINISTER OF STATE IN THE
MINISTRY OF ...COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The National
Federation of - Posts and Telegraphs
Employees Union beld a demonstration
at some places on 18-11-1978 against
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the Government's decision to recognise
the Bhartiya Posts and Telegraphs Bm- e e ofar¢ v s §
ployecs Federation and its affiliated 0" Wl (Wt werwsaft s wree) o

union .. Fawl & 37 e gt 7 w9d wen

(c} No need was felt for any such ¥ wee g wae wTew ® wig faa-

negotiation, WY, 1978 I v &1 &1y famm gm
‘Work to Rule’ Agitation ¢f RMS weer atc afearT e v

Employess in Tamil Nada ® afcs wfanfai & wie g v

. 2678, SHRI A, ASOKARAJ; Will the AN W IFIA b s of-
Minister of COMMUNICATIONS be =qt 9¥7 afvany awmm wadfi 3 9%y
preimacd b Stiskes # femraet; fememt 4 (g7, wfw
(a) whether ‘work to rule’ agita- gad; T Ay ey frame Ad

tion of RMS employees during 'f
November, 1878 had resulted in huge FHERTRT 0T Y arAdrT & 9 o1 |

accumulation of letters and parcels
in major post offices in Tamil Nadu; .
and qad ferw Qe frewr, miwmam €

(b) if se, the demands of the em- e ﬁ‘ﬁ ﬁ

ployees and Government's reaction '(Tﬁ!‘
n?
THE MINISTER OF STATE IN THE 2680. St ¥ W WOAW : i
MINISTRY OF COMMUNICATIONS i et wwr om0 qoft 5y a0
(S8HRI NARHARI PRASAD SUKH- ' B ﬁ?[ fs :

DEO SAI): (a) There was hold up of
mails for three days from 7-11-78 to

8-11-78 in Tamil Nadu due to work to - . :
rule agitation of RMS employees. How- (%) dww facor Ao faes (Wi

ever, all accumulated malils Were ¥z) fafwde, wifsamang, sav sEw 4
oy vy €Y frady apafo swr 27
(b) The demands of the employees '

inter-alia Included transfer of 8r. sfaw
Supdt, RMS T-Division Tiruchirapally () wr v s faw '

and cancellation of dles-non orders of R FITAI FT FeAUT FCE E T

staff of T-Division Tiruchirapally who TORTT # fer
went on strike in October, 1878. These ofx of, ot w1

are being looked into by the Post- famad e gk €

magter-General, Tamil Nadu,
(%) foai sfipe! &' ﬂr‘rfmfk:r
deew) « wat ferery @At ok sive g firer A e
2279. Wt TUTOR TN : ¥y - st 1 3% aircdfors ol wTETC
v wite ofcare www it oy a TR q frgeer fear ; WX
Y g1 6T 5 15 fgarre, 1978 Y . A
afeTeY ¥ eave ot wifisiam e (X) *r B ¥ m;;
s wforifat & ferfer “regi g Framegery e serét et firer oY .
farwrv Pasrd fisar ar ? ORI T AT Y e e
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ww wer ol o dwew X
o WMt (wo W ww few)
(%) wdvr whesy fafa sfawor
AR w{a € avr defom R gfe
frar 8f 1 a0 o wrd o1 Tl
T8 afyer fafa Ao gvaea
siafirm, 1952 At w4t wog far
ffaﬁuw, 1948 ¥ wrnd wft war t 3

(7) = (7). 3¢ tmm e F
#:rﬁ: &1 | =qrAr @ W el g

R IR RIS T AT WA
!,.

l&i’ﬂ‘mhm’t mfn"fl"ft-
xerm wfwsy faf

2681. ff gww W woAT : w7
dmi wd awr W Aol 9g T o
E’?r wi i

(%) #==27 gfoear F= woqdt fro
tera wfaga dad, fadar e,
Toq® 7227, w3 wfrsy faty Wk
AL oy oy Qlay F wwErA
¥ o1 # w2 gt ¥ feadr wwafe
T ¥y

(W) way STgwr weedt J wer ofer -
it 3 sy sy or wr AT Y e et &

1. wiyoy firfir wevey ofir

134

' gfe g, & TORTTET W O aEr
oY frnad (et e Sofy =T, Sy
drr wtc Roft & frad o &
SR BT ¥ T 091 [T &6 faat
wearft 9% wend) whww i 5@
§ qar faat wfew 3% T< Wk s
A AT TR E ;AN

(7) ¥y ag ot 79 § fF adi dear
& afwwt o1 fragwrgare g wdt &
STAT O T FATTET WNA 61 w9
Faiv |

wW a7 swd e ST § e
wly (wro T wrw fey) : (%) *-
it wigenr  fofag w waior Svam
wfafagy, 1952 &Y M 17 & wEm
dnd ded €fear Av ey fafale,
FEFAT B2 N7 oz § 1 sfeg
Trey =avet |t & v wifaey Wi ww-
AT ¥ ®7 7 oAy #7 w&fr ufw e
foraeor & zwhy mft & 1 g5 faacor &
Trvg a7 & gFEr afv & &y § g
xyfer Y ekfy sy &)

(w) s (w). ag wweT a5
dta ¥ wray @ WYC A wom w @re
w gy Jrawed g R )

frwow

e wergr wfwr =it A« get-
| (et ) fer arfe (et ¥)
T 1976 5,72,068.90  5,72,068.90
T 1976 5,04,063.76 5,904,063, 733
fremre 1976 5,77,002.50 5,77,092.50
e 1077 €03371.27 6,03,371.27
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1 2 3
A 1977 5,98,565.60 5,98,565.60
ar¥ 1977 5,63,394.42 5,63,394. 42
wiT 1977 5,96,592.02 5,96 592.02
at 1977 5,72,425.31  5,72,425.31
I 1077 5,80,780.324 5,80,780. 24
wi 1977 5,94 320.60 5.94,320.60
e 1977 s.io.uz.so 5,99,242. 90
fraea< 1077 6,21,656. 24 6,21,656.24
oA 1977 6,00,168.22 6,00,168. 22
T AT 1977 6,46,090. 00 6,46,090.00
frgrrt 1977 5,87,646,28 5,87,646.28
I 1978 6,19,065,24 6,19,065.24
w1978 6,51,201.44 6,51,201.44
a4 1978 6,13,481.66 6,13,481.686
wiw 1978 s}si,sal.ée 6,31,081. 86
7t 1978 5,87,756.86 §5,87,756.86
qT 1078 6,22,041.78 6,22,041.78
7t 1978 5.86,179.28 5,86,179.28
m 1978 6,76,617.74 6,76,617.74
faermac 1998 6,38,002. 40 GLQ'iO’ﬂ

2 wiard Teg dent n'fmi‘uda‘ilttﬂ!

firerr &7 ot & erw w&mamwﬂtau#mmmnﬁr*
T ¥ 13,43,217. 65 W % Tfir "7 woar |
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v e foew, werwer ot site
‘nm_"' wiwew fufa

2682 S gew ww wow: w1

Wit wrd Wy oW T oY W WY .

T &G i

(%) s Gy faew  we,
sreaz fie, 14 FaToir goTe e, Frerwn
gra @ 3 98 § wire fafy agr w44
arlr TsT fMT F wwary 7 fredr
ot st st 1.

(w) w1 #g W7 fomr @ @@
ot ¥ oW wEW ST FT IJEEA
Fofr Gr g, wiv afe g, ey #
FO6TC W fHadt fomrae fasft §;

(w) femd afewi v ey few
fer et w1 & 7 oqr ow faw A 3%
¢ rav gfre =l ¢ fet i e
¢ ®ME ;i

- (w) wr oy de F wfet e

Frmrgere oy wff forwr <ff § aa
T SORTCRE AW WY oy WA ?

SR W weem e wWwrw R
ww ®§Y (we T wm fay)
(%) mrzraet ¥ e qwd g
T frew, s @Ta AT EIQ
my wire fafir mﬁ‘f%q’riwaaa
faror & fog mg &)

AT ae fi fw ¥ g
forar § fe @z forer wreeree & fom 8,
gt ATy sy dwr wfafw,
1948 ¥ Il F1 Wit a% AT
foear mar & 1

(@) & (9). =g smer o
¥ fafuwre # wrar § ok e

;mt%wﬁfmmm
|

fwow
dad g Ao forew grT WA, 1976 ¥ femas, 1978 ﬁw&kmwﬁwﬁﬁr
i\'mﬂﬂﬁmﬁ-ﬂh%wﬁ
Lics

WRIAT, 1976 77,100. 00
T, 1976 77,049. 00
firme, 1976 . 70,613, 50
wed, 1977 . 1,19,244. 00
‘:“f& 1877 1,81,060. 00

W, 1977 1,59,472. 00
wiw, 1677 85,646, 00
ﬂ 1977 1,80,736. 00
!,H u':'.' 2.0?.591.bb
e 1977 8,10,366. 50
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18] W
T
W, 1977 . . . . 2,25,721. 50
fommw, 1977 . . . . . 2,17,504.00
o, 1977 . . . . 2,24,612. 00
T, 1977 . . . : 387,428.50
femmaz, 1977 . . . : 2,37,956. 50
S, 1978 . . ; . 2,37,956.50
@, 1978 . . . : 2,41,417. 00
ar+, 1978 . . . : : 2,37,358. 00
Wy, 1978 . . . 4,63,215. 50
wE, 1978 . . 2,27811. 00
7, 1978 . 2,12,564. 00
e, 1978 2,24,48 3. 50

Ave —wfasy fafa Frdrers & gfae frar & v s, 1978 Wit firmmare, 1978 & TGl
#1 afasy fafir &7 g7 Tl 1 Qo 5w 15-9-78 W17 18-10-78
wfzarwm$ ) ¥ Pt oY e gadr R mee Ty @

S.T.D. from Bareilly to other Im-
portant Citles

2683. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA~
TIONS be pleased to state when STD
service will be provided at Bareilly
with important cities like Delhi, Luck~
now, Kanpur, Meerut, Calcutta; Bom-
bay etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): It is hoped to provide there
progressively during 1878-80 and
1080-81.

Barellly Telephone Exchange

2684. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA~
TIONS be pleased to state;

(a) what is total number of
telephone connectiong from the new

telephone exchange of Barellly and
what are the proposals for its expan-
sion in view of increasing need of the
industry and people; and

(b) how much time Government will
take to air-condition the telephone
exchange of Bareilly to enablg it to
give efficient service?

THE MINISTER OF ETATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUXH-
DEQ SAI): (m) 3621 connections were
working as on 30-9-78, The equip-
ment for expansion of Bareilly tele-
phone exchange from 3800 to 4200 lines
has been allotted in 1879-80 production
and supply programme of ILT.L

(b} Air-conditioning plant has been
physically installed. It {5 hoped that
after pecessary tests the plant will be
brought into commission during the
next summer peason. s o st
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Grisevanoey of Prefessional Letters
Writers, Bombay

2685. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMUNI~
CATIONS be pleased to state:

(a) whether .Government have
received a representation from the
professiona] letter-writers attached to
post offices in greater Bombay regard-
ing their grievances;

(b) the nature of demands; and

(¢) what action Government have
taken or propose to take in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir. An unsigned
representation from the “Professional
Letter Writers of Bombay” has been
received,

(b) The demands mainly relate to
changing the system of granting
licences to them and revision of rates
charged by them from the public,

{e) The matter is being examined,

Aid to Patients of Mahavashtra

2686. SHRI R. K. MHALGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer the
reply given to Unstarred Question No.
4313 on 21-7.77 and state:

(a) whether the Government of
Indiy received an application through
the Government of Maharashtra from
the “Patients Rellef Association,
Stolapur (Maharashtra)” in regard to
:ant-h:-a’id for short-wave Diather-
™Y unit; '

() it 50, when;

(c) whether the Government of
India have taken any action on the

said application if so, the nature
thereof; and

(d) if not, the reasons of delay and
when the action shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b), An
application from the “Patients Relief
Association, Maharashtra” in regard to
grant-in-aid for short-wave Diathermy
unit was recejved through the Govern-
ment of Maharashtra on the 15th May,
1978.

{c) and (d), It is proposed to sanc-
tion a suitable amount of grant to the
institution shortly.

Issuz of Commemorative Stamp of
Vedacharya Govindbhatta Bhikam-
bhatta Phatak Gurujl

2687 SHRI R. K, MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the University of
Poona and the Poona Municipal Cor-
poration have urged upon Govern-
ment to issue postal stamp of Veda-
charya Govindbhatta Bhikambhatta
Phatak Guruji to commemorate his
birth Centenary celebrations; and

(b) if so, the action taken or pro-
prosed to be taken by Government in
regard to representations of these two.
representative bodies?

THE MINISTER OF STATE IN THE:
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b} The proposal which was not re-
commended last time would %e
placed before the next meeting of the
Philatelic Advisory Committee for ite
reconsideration,
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Demands of Central Staff Association
of D.G.E.&T

2688. SHRI R, K. MHALGI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether e has received a
written representation or memoran-
dum from the Central Staff Associa-
tion of D.G.E.&T. (non-secretariat) in
the month of August, 1978 when the
office-bearers of the Association met
him in New Delhi;

(b) if so, what were the demands
made in the memorandum and what

Statement
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action Government have taken
respect of each of them; and 5

(c) if no action has been taken
far, the reasons of delay and w
action shall be completed in re
to all of them?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir. =

(b) and (c), The demands and
taken thereon are given in .the sta -
ment attached,

|Demands in detail
1
No.

Action taken

1. Selection Grade to categories C & D em-

ployees under D.G.E.&T., New Delhi.

2. Confirmation

g. Construction of additional staff. quarters at
Institutes.

It has been agreed to grant selection grad
to Group ‘C’ employees w.e.f. 5-9-197
This issue has also been discussed 1
the representatives of Staff Asso
on 21-11-1978. With regard to
‘D’  employees the matter has |
examined and it has been found th
none of these employees fulfils the ¢
ditions for the grant of selection
The case was however further d
with the representatives of Staff.
ciation on 21-11-1978 when it was
that further action might be ta
receipt of fresh proposals from th
Association. -

Instructions have been issued to the H
of Institutes to do the needful in re:
of posts which are under their admis
trative control. In respect of
other posts, the recruitment rul
being revised in the lightof the
cussion held with the presenta
of Staff Association on 23-8

necessary action will be taken
firmation of staff thereafter,

Efforts are being made to alloc
for construction of staff qua
the Sixth Five Year Plan
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Demands in detail Action taken

sation of Ad-hoc-promotions. The ad-hoc  appointments made earlier
could not be regularised as the Recruit-
ment rules were being amended. The
representatives of the Staff  Association
had requested on 23-8-1978 that regular
promotion to the posts in the cadre of
Assistant Training  Officers may be
made only after the promotion quota has
been increased to 759%. The amend-
ment of Recruitment rules in this regard
is under process.

fting of ban and filling up all vacant posts Efforts are being made to"get relaxation
Class B, C & D only). from the ban so that the wvacant posts
it may be filled up.

iscrepancies in pay scales of senior Jand junior This pointis under consideration of the
instructors. Government.

daange and amendment in_Recruitment rules The! amendment in the Recruitment rules
- of Assistant Tarining Officers, Workshop is in the process of finalization.
- Attendants & Stenographers etc.

levision of pay scales of Book Binder, Libra- This issue has been examined in detail] and
~ rians, Office Superintendent, Projectionist, keeping in  view their duties, responsi .

~ Machine Operators etc. bilities and recruitment qualifications
- no upward revision of their pay scale
is possible.
Relaxation in age for Departmental candidates. Based on a decision taken in  the National

Council of J.C.M., only those depart-
mental candidates who fulfil the age
and recruitment qualifications as  pres-
cribed for  direct recruitment can be
considered alongwith candidates nomi-
nated by the Employment Exchanges.

Leave for Security and other group ‘D’ Staff. The quantum of casual leave has been

43 increased to 15 days and they have ibeen

. allowed g holidaysin a year (including
g national holidays).

‘Mass representation against Principal, Central In consultation with the representatives
- Training Institute for Instructors, Calcutta of the Staff Association, a member of
and issued article criticising political and the Staff Association was co-opted on
association leaders, the Quarter  Allotment Committees in
the Institutes. The matter was further
discussed with the representatives of the
Staff Association and they were requested
to be polite with the Heads of the Instie
tutes who were also directed to be more
considerate and sympathetic in their

dealings with the members of the staff,
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Salem Magneaite Factory

26898. SHRI R, KOLANTHAIVELU:
Will the Minister of STEEL AND
MINES be pleased to gtate the reasons
for not permitting the Salem Magnesite
Factory to run at Salem and allowing
the factory to run at Calcutta only
from the very beginning?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): The infor-
mation is being collected and will be
laid on the Table of the House.

Appointment of Non-career Diplomats

2690. SHRI S. R. DAMANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

{a) the policy followed by Governs
ment since it assumed office to
appoint non-career diplomats;

(b) the norms that are taken into
consideration in selecting them;

(c) the detaile of super-annuated
officers of var.ous services who have
been appointed to diplomalic posts
after their retirement during 1877 and
1978 and how their suitability for such
assignments was determined;

(d) countries of their posting, their
pay snd allowances and tenure of
office; and

(e) whether no suitable serving
officers in the Indian Foreign Service
or other Services were available to
man these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). The policy of Government and
the normg followed in cases where
non-career diplomats are appointed to
Missions abroad {s to select persons
who, by virtue of their qualifications,
experience and eminence in public life,
would be most suitable for a particular
assigninent keeping in view the need
for efictively projecting India and
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forging closer bonds of co-operation
and understanding with the country to
which they are being accredited.

(c) and (d). General T. N, Raina,
former Chief of Army Staff, has been
appuinted as High Commissioner of
India to Canada in Grade-I of the
Incdiap Foreign Service. There is no
fixed tenure of hig office.

(e) The question of sending appro-
priate persons from within the IFS or
others to represent the country has to
be decided not only in the context of
availability of suitable officers from
within the IFS but alsc keeping in
mingd overall interests of the country.

Upgradation oy Branch FPost Offices
into Sub-Post Offices in Morena
District

2691, SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of COMMUNI-
CATIONS he pleased to state:

(a) the details of upgradation of
Branch Post Offices intn Sub-Post
Offices in Morena District of Madhya
Pradesh for next two years; and

(b) whether the upgradation of
Sumawali Branch Post Office will be
taken up in the near future and if
not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) It is proposed to up-
grade 6 Branch Post Offices into De-
partmental Sub-Offices or extra-depart-
mental Sub-Offices during the years
1078-79 and 1979-80. The number Of
Extra-departmental Branch Offices fo
be upgraded into Departmental Sub-
Offices or extra-departmental Sub-
Offices in 1980-81 has not been
out go far. .

(b) Proposal for the upgradation of
Sumawali Branch Post Office has al-
ready been taken up and the same I8
being examined.
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Ecomomic Cooperation with A SEAN

2698, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether Government propose
to have dialogue with Association of
South East Asian Nations on the
exchange of developmental experi-
ence and economic cooperation in the
near future;

(b) if so, whether he had some
talkg in this regard with the concerned
countries; and

(e) if so, details thereof?

THE MINISTER OF STATFE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SAMARENDRA KUNDU): (a)

es, Sir.

(") and (c), The subject was dis-
cussed with the Foreign Ministers of
Malavsia. Thailand. Indonesia and
Singapore during their visits to India
thiz veur, Tt was also discussed with
2!l the Governmentis concerned by our
Ambassadors. ASEAN has responded
roritively to our proposal. The Secre-
tarv-General of the ASEAN Secretariat
reeenlly visited India for exploratory
talks on the modalities of a relation-
ship of co-operation between ASEAN
and India,

Engagement of extra staff to deal
with specia)] mails in North Western
Circle, Ambala

2094, SHRI BHAGAT RAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether extra staff is to be
“Npaged to deal with gpecial mails like
Raksha Bandhan, Diwali Guru Tegh
Bahadur's Martyrdom Day, X-mas
and New Vear;

(b) it go, whether adequate staff
¥as provided to deal with Raksha
Bandhan maily in RMS. “D2" in
Notth-Western Circle, Ambala; and

(c) if so, why unsorted majls were
transferred to other offices by section
of this division and lakhs of Rakshx
Bandhan articleg were not delivered
on the due date?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) to (c). In pursuance of
general policy of P&T Department to
engage extra staff for dealing with
festival mails Postmaster-General,
North Western Circle arranged addi=-
tional staf for handling Raksha Ban-
dhan mails in RM.S, D-2 Section.
However, in spite of engaging exira
staff to work with D-2 Section on
14-8-78 and 16-8-78, a number of arti-
cles were transferred unsorted to Delhi
R.M.S. because of heavy receipt from
the offices enroute and sudden sickness
of a sorter on duty in the Section,

However, Delhi RMS. sorted the
said mail expeditiously and delivery
to addressees was effected as quickly as
possible.

Use of mnon-standardised forms in
R.M.S,, North Western Circle, Ambala

2605, SHRI BHAGAT RAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) is it correct that standardised
forms are prescribed for working in
P&T Department;

(b) is it also correct that these are
esgential forms and non provision of
these formg obstruct smooth working;

(c) it so, whether these forms are
regularly supplied in R.M.S. “D2"
under North Western Circle, Ambala;

and

(d) if so, why unscheduled forms
are being used and also stapdardised
formg are mijsused for other works
and *hug causing Government ex-
chequer 1n the shape of printing
charges?
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THE MINISTER OF STATE IN THE
MINISTRY OF' COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DE® SAD: (a) Yes, Sir.

(b} There are two types of forms
‘Essential' and ‘Non-Essential’. Essential
forms are those which are printed at
Govt. of India presses and are supplied
through Regional Postal Stores Depots.
while non-essential forms are printed
by the Heads of Circles according to
their requirements. The Heads of
Circles are also empowered to print
and supply essential forms in the event
of non-supply of forms from the Re-
gional Postal Stores Depnts. Hence,
this procedure ensures availability of
forms with the supply sources at all
times.

(¢) Proper forms are being supplied
regularly to R.M.S, D-2 Division Delhi
against its indents,

(d) In view of the position explained
at (b) & (c) the quuﬂon does not
arise.

Equal pay to Masdoors

2686, SHRI AHMED HUSSAIN:
‘Wil] the Minister of COMMUNICA-
TIONS be pleued to utate

(a) whether the Daily-rated Maz-
doors of Delhi Telephones in the Dis-
trict Headquarter have represented to
the General Manager Telephones, New
Delhi and DGPAT, New .Delhj that
they must be equnlly .paid with the
Mazdoors of Telephone Exchanges as
they are Joosing. seniority owing to
lesser number of working days in a

(b) if so, what action Government
have so far .telken to- redress their
grievances and’ to treat: theéin at par
with ' the: exchenge fwarddory’ in view
of the ban on Peons?
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and will be placed on the Table of
Lok Sabha.

Engagement of Consultanis In P&T
" Department

2697. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the PET Department
have cnpaged some consultantg for
availing their services and suggestions;

(by if so, since when, the number
of such consultants and the monthly
salary and/or other benefits accrued lo
them;

(cy what uscful purpose they scrve
to Government through the P&T
Department; and

(d) why retired P&T experts are
not constituted in a committee for the
purpose instead of engaging consul-
tants?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS ' (SHRI NARHARI PRASAD
smmnm SAD: (a) No, Sir.

(b) to (d). Do not arise.

Demand of C C.A. by Overseas Com-
maunicationg Service stuﬂ Uninn
LT I . PO T FEOR L

2608. SHRI R, K. mmwr will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whelher the Government of
India have received an appeal dated

tﬁry fc!tn allowance to. the

“vorking dt ‘Witeless station
mm cPoom) and s

(b) if lo. whlt action Government

have taken or W!lohkch'"“
matler in the pear future? ... "~
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. THE MINISTER OF STATE IN
THE MINISTRY OF .COMMUNICA-
TIONS . (SHRI. NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Pay-
ment of Compensatory (City) Allpw-
ance to the Overseas Communications
Service employees at Dighi (Poona)
wag discontinued with effect.from 1st
August, 1978 as it was considered that
it was not strictly in conformity with
the Government's instructiong on the
subject. However, jn the light of
representations received from OCS
staff, the position is being reviewed
and in the meantime, payment of
Compensatory (City) Allowance to
OCS employees at Dighi has been
restored with cffect from 1st August,
1978,

Smal} Pox vaccine

2699, SHRI AHMED HUSSAIN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
World Health Organisation has asked
Government to destroy the stock of
vaccination materials pertaining to
Small Pox;

(b) it so, the details and action
proposed to be taken thereon; and

(¢) which. are the places in the
country presently maintaining stock
of these items?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE uSHR]: JAG-
DAMBI PRASAD YADAV): (a) No.
However, the World Health Organi-
sation hed requested other member
countries to -destroy the atock of
Small Pox virus.

(b) The stock of Smali Pox virus in
India was destroyeg in 1977 after the
eradication of the disease from the
cﬂ'lmtty

(e) Does not arise.

] . ELENE i 3w P Y )
Contracts given by Bokaro Steel Plant
2700. SHRI K. PRADHANI:  Will

the Minister of STEEL AND MINES
be pleased to state:

{a) the pame 6: mruis to whom
contracis  of more -than Bs. 1 crore

were given by Bokaro Steel Plant
since 1975-76;

(b) the nﬁrﬁhér out of them which
have been completed;

(e} ﬁotn'l ‘payment mﬁe to each
party against these contracts; and

(d) whether work ié lik:e'ly to be
completed according to gchedule?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR! KARIA MUNDA):
(a) to (d). The information is being
collected ang will be laid on the Table
of the House,

Contracts given by Steel Authority of
India

2701. SHRI K. PRADHANI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) name of the partieg to whom the
contracts of more than Rs. 1 crore
were glven Steel Authority of
India since 1975-76;

(b) number out of them have been
completed;

(c) to.ul ﬁmnant made to each
party against these contracts; and

(d) whether work is likely to be
completed according to schedule?

‘- THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (d). The information is being col-
lected and will be laid on the Table:
of the House,
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Loan from World Bank for Telecom-
munication Plan

2702. SHRI M. RAM GOPAL
REDDY: Wil] the Minister of COM-
MUNCATIONS be pleased to state:

(a) whether Government have
sought a loan of § 100 million from
World Bank for the telecommunica=
tion plan; and

(by if so, the response from the
World Bank?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). An
agreement for a loan of $ 120 Million
known as the 7th Telecommunications
Loan for the development of tele-
communications was  signed on
10-6-1978 and has come into effect
from 30th October, 1878,

The Government have not posed any
further Telecommunication Project
for assistance from the World Bank
Group since then.

Pakistan’s capability to produce Atom
Bomb

2708. SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the news-item of October
13, 1978 stating that Pakistan's Federal
Minister for Science ang Technology
has said that Pakistan has achieved
the capability of producing Atom
Bomb;

(b if so, reaction of the Govern-
ment of India thereto;

(¢) is it a fact that Pakistan has
ordered lot of electronic equipment
needed for the production of Atom
Bomb under a false pretence of the
need of thig electronic equipment for
Atomic cotton factory, from Britain;
and

(d) if so, the reaction of Govern-
ment thereto?

DECEMBER 7, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b), The Govern-
ment have seen an agency report to
this effect. The Government of India
have constantly stood for the use of
nuclear encrgy for peaceful purposes
and is opposied to its use for making
nuclear weapons,

(¢) and (d). The Government have
com, across this report.  Necessary
enquiries have been made in  the
matter, The equipment in  question
appears to be “variable frequency in-
verlers” which are used both in
synthetic fibhre manufacture as well as
in pa:z centrifuges for uranium ene
richment. A consignment of thiz was
purchased by “TEAM”, a German
Company, from the British manufac-
turers, Emerson Electrical Industrial
Controls of Swindon {ur supply to
Pakistan earlier this year. It appears
that at thot time such cquipment was
not subject to the export of Goods
Control Order 1870 of United Kjng-
dom and could, therefore, be exported
without hindrance. However, after
the matter was raised in the House of
Commons in July this year, the British
Government passed an amendment to
the above mentioned Order on Octo-
ber 19, 1978, a5 a resul{ of which the
equipment in question has been brought
under strict export control. Even though
a second consignment valued at about
£ 1.25 milljon is reported to be ready
for shipment, it is understood thut the
equipment is not likely to be exported
to Pakistan,

(a) how many Liaison are
appointed in the Departments of Par-

liamentary Affairs, relating to repré-
gentation in services for the Sche-
duled Castes and Scheduled Tribes
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as per Government Brochure, Chap-

ter 15, and since when each of them

gpoinledmdthemtucfeachod
em;

(b) what are the reports of each
of thene Liaison Officers under Para
15.4 of the sald Brochure during the
last three years, submitted to the
Secretary/Additional Secretary ele.
and what action was directed by the
latter und whether said action gs di-
rectedd was taken and with what re-
sult; and

(c) will Government lay on the
Table ¢f the House copies of the said
reporin directions and the action taken
ag per (b) above; if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): (a)
One Officer has been functioning as
Liaison Officer in the Department of
Pariiamentary Affairs ever since the
orderg for the appointment of such
an officer were issued by the Ministry
of Home Affairs. The Officer is of the
status of v Deputy Secretary excepting
for the period between 27th March,
1976 and 22nd March, 1878 when
Under Secretary (Administration)
was directed to hold this Office, as he
wag working directly wunder the
Secretary,

(b) No case of negligence or lapse
in the matter of following the reser-
vation and other orders relating to
Scheduled Castes and Scheduled
Tribes in the Department during the
last three years has been pointed out
by the Liaison Officer in their reports
to the Head of the Department.

(¢) Since no case of negilgence or
lapse was reported, the question of
Iaying such reports does not arise.

Representation of SC/5T in Services

2705, SHRI B. C. KAMBLE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) how many Liaison Officers are
appointed in each of the departments
in your Ministry relating to represen-
tation in services for the Scheduled
Castes and Scheduled Tribes as per
Government  Brochure, Chapter 185,
and since when each of them appoint-
ed and the status of each of them;

(b) what are the reports of each
of these Liaison officers under FPara
15.4 of the said Brochure during the
last three years, submitted to the
Secretary/Additional Secretary ete.
and what action was directed by the
latter and whether said action as di-
rected was taken and with what re-
sult:; and

(c) will Government lay on the
Table of the House copies of the said
reports, directions and the action
taken as per (b) above if not, why
not? F 4

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (a) As required under para-
graphs 51 and 54 of Chapter XV of the
Brochure on Reservation for Sche-
duled Casteg and Scheduled Tribes in
Services, there are two Liajson Officers
in the Department of Steel and three
in the Department of Mines, as per
details furnished below:

Department/Offices Status of the Officer  Date of present
appointment
D‘ﬁwﬁuﬂ of Steel
+ Department of Steel . . Deputy Secretary 7-4-1977
2. Office of the Iron and Steel Gantmller . Joint Iron and Steel 18-3-1978
Controller
Depariment of Mines
1. Department of Mines . ' . Deputy Secretary 8-3-1977
2. Office of the Geological Survey of Ind:.n Administrative 13-8-1975
1-6-1974

3. Office of the Indian Bureau of Mines .

or
Regional Controller
of Mines
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(b) l.nd (e). Periodiea)] impeeﬂms
have been undertaken by the Liaison
Officers and their reports, while indi-
cating the progress made in .the
matter, have brought to notice a num-
ber of defects relating to maintenance
of .rosters such as separate rosters not
having been maintained for all the
categories prescribed, grouping of
postg for reservation not having been
done. correctly, incorrect manner aof
of vacancies, entries

vacancieg by  unreserved category
without proper dereservation pro-
cedure having been followed, etc. Ins-
tructions have been issued from time
to time to.remedy the defects brought
to motice in these reports and further
runedial action {8 in progress.

Talmm—lutin Arrangements wity
Foreign Countries

2707. SHRI K. MALLANNA:

SHRI P. RAJAGOPAL
NAIDU:

#ill the Minister of COMMUNICA-
FONS be pleased to state:

(a) whether India has direct tele-
communication arrangements with
foreign countries; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF . COMMUNICA-
TIONB. (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) The details are given below:

Number of ¢ountries with
which India has direct
telecommunication
links

Tele-  Telex Tele-
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phone graph
(i) Satellite links 24 18 13
(i) Hizh  Fre-
quencr  Radio
link« f . 7 3 14
ToOTAL. 31 ar 27
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2, Wirhthrwch-putud switehld
links through the International Tels-
communicetion  system, telegraph
services are being provided to almost
alt countries of the world and tele-
phone ang telex services to nearly
200 countries,

m«cmwnﬂ
ﬂo&smma-m'm wm
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Auiltmt leour
Commissioner (Central), Chandigarh
was asked to look into the various de-
mands and other problems of the em-
ployees. of the Central Scientific Ins-
truments Organisation, Chandigarh, in
July, 1077 as put forth by the CSIO
Employees Union;

(b) . whether the Assistant Labour
Commissioner held inquiries and. con-
ciliation proceedings and submitted re-
ports to, Government in August, 1977
and August, 1978 in this regard;

(c) if so, what were the main de-
mands and problems of the employees
and what were the findings of the As-
slstant Labour Commissioner with re-
gard to each of the demand;

(d) whether the CSIO Employees
Union have many a times represented
to the Labour Ministry alleging the
non-fulfilment of the demands and
victimisation; and

(e) if %o, what actfon has been tak-
en by the Ministry in this regard so
far to maintain labour pesce and re=
lations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) t0
(d). Yes Sir; the main demands of
the CSIO Employees’ Union pertain
to election to the El'nplo;:{m.cll:b
through secret 'ballot, o

and promotion &F saff,
Grievance. Committes, periodical
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(e) The Central Scientific Instru-
ments Organisation, Chandigarh, is a
constituent Unit of the Council of
Scientific & Industrial Research which
is a Society registered under the
Societies Registration Act, 1860. It
was, therefore, considered that the
Central Government is not the ‘ap-
propriate government’ in relation to
this establishment. Hence, no action
was taken on the Repoet of the Aassis-
tant Labour Commissioner (C) and
ihe parties were informed accordingly
on 3-10-1978. The CSIO Employees’
Unjon has since filed a Writ Petition
before the Punjab and Haryana High
Court challenging the above decision.
The matter is, therefore: sub-fudice.

Upening of R.M.S. Section in 7 Up-8 Dn
Tralns -

2700. SHRI RAM KANWAR BER-
WA: Wilj the Minister of COMMUN}-
CATIONS be pleaseq to state:

(a) whether Government have un-
der their comsiderstion & propedal for
9pening a new railway mail sorting
Séetion n 7 Up-8 Dn frain in Rajas-
than Division with a view to deliver
dak 1o the people In Jodhpur City in
first dak delivery;

(b) if so, whether it will not be
adequate that J.10 medl Sorting Sec-
tion which {s at present operating in
9 Up-10 Dy frain from Phulera to
Merta Roag 18 attached to 7 Up-8 Dn
train upte for only 8 hours
%0 8s o enable the people in Jodhpur
0 get gak in first dak delivery and
check an infrucimous expenditure to
the tune of lakhs of rupees;

e) whether aceording 4o the paliey
of the Department if a Borting See+
tion is workilig on a rowlé anotind
Section on the same routy cammot be
opened; and

exisling transit section (ST-31) work-
ing between Jodhpur and Jaipur by
7 Up/8 Dn traing (Northern Railway)
into a sorting section for improving
delivery of dak at Jodhpur. '

(b) The attachment of J-10 Section
to 7 Up/8 Dn trains and extending
its beat from Merta Road to Jodhpur
will alse entail creatibn of an addi-
tioma} Bection between Phulern-Juipur
for carrying maile for Jaipur by the
same trains involving additional ex-
penditure. It will alsp result in un-
necessary transfer of staff,

(e) and (d), The policy of ihe
Department ig to open new additienal
sarting section in & route depemding
upon. volume of traffic and availability
of reqguisite facilities. The proposed
conversion of ST-31 transit section
into a sorting section as ST-11 (Jodh-
pur-Jaipur) ig the most economical ‘
and feasible arrangement,

Direct Control of Steel Plants Over
tire Supply of Coking Coal

2710. SHRf M. RAM GOPAL
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether SAIL Chairman has
sugpested that the steel plants should
have direct control over the supply
of coking coal and washeries; and

(b) if %o, reaction of Government
thereon?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Chairman (SAIL) in his address
tq the National Semjnar on Moderni-
sation of Existing Steel Plants in
India, held at Bhilai on 28th October;
1978 had suggested that in order to
improve the productivity of blast
furnaces, the steel plants should have
direct control on the supply of coking
coal and its washing.

(b) This matter is separately under
the consideratjon of Government,

Restoration of incentives for Family
Planning

®2711. SHRI M. RAM GOPAL
REDDY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government propoge
to restore many of the incentives for

family planning; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1 JAG-
DAMBI PRASAD YADAV): (a) and
(b). The Government of India has in-
troduced a number of schemes for
promoting the small family norm:—

(i) The Central assistance to
States/Union Territories Gov-
ernments and other agencies
for sterilisation is Rs. 100.00
per case of vesectomy and
Rs. 120.00 per case of Tubec-
tomy, These amounts include
the payment of cash compen-
sation to the acceptor and
expenditure for the provision
of diet, drugs, dressings, trans-
port and the amount for meet-
ing miscellaneous expénses.
The break-up of the compen-
sation money is shown In
Annexure I

DECEMBER 7, 1978 ...
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(li) -National awards have been
. instituted on 19-9-78 for the
year 1078-79 as per dstalls
given in Annexure II. These
include awards in the nature.
of community incentives for
Districts, Corporations, Muni«
cipalities and Penchayats,

The question of further incemtives is
under consideration,

Statement |

Break-up of compensation money
of serilinasien. (bt maats &nd fomars) Sfoctee oo
st July, 1977

‘Tubec-

Itera of Expeaditure Vasec-
tomy tomy

1. Cash compensation

o acceptor . - Joron 70" 00
2. Drugs and drestings 1000 1500
3. Diet* , . . 5°00 20400
4. Transport* . . 5'00 5°00
5. Miscellaneous er-

poses fund (State

Share) @ 10° 00 10-00

+ TorAu . « . 10000 120°00

(i) Expenditure on ermi-uM and

treatment of post-operation compti-

cations; :

i) Expeaditure viding facilities for

% mlillti;: wwz:j::ﬂﬂ:

(iidy Bxpandim community Wﬁi!
liru. ;

(fg) tional dmuconumr-s
-Ormh expen

of surgical
(») Ezpmdhn -nap\-dnﬂ

(-{)Ezpmﬁtuu on plml d inges
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Statement 11

Awards for 1978 79

Part A

Manpatra Trophy Shield Cash

Awards for State for best perforinance in
voluntary sterilisation,

First Prize

Second Prize

Award for State for best performance in 1IUD.
First Prize

Second Prize

Award fur States for best perfuninance in oral
pills,

First Prize
Second Prize

Award for States for best performance in MCH.

First Prize
Second Prize

Awards for U.Ts for beat performance in steri-
tion.

Award for U.Ts for best pecformance in JUD.

J\ylvl:nd for U, Ts. for best performance in oral
pills,
Award for U, T for performance in MCH.

Best performance in_distribution of Nirodh by

a Company under Nirodh Commercial Schemr.

Best overall performance by a Railway Zone.,

Best overall ormance by a Defence
Command/Wing.

Best overall performance of a centre run hy
voluntary organisations.

(a) centres attached to hospitals.
(b) centresnot attached to hospitals,

- Best family welfare centre of a private or publie

sector industrial yndertaking (including mines
& plantations),

B—Group Incantives Awards

Reat cumulative performance by a district in
each of the fowr regions of the country,
of prizes_Four.

L L

. .

] L]

- L

L] -

- LJ

L -

L] L]

L L]

- L

- L]

L

L -

L] [

. 5»“00)"
. 5,000/~
. 5,000/=

1,50,000

include the bigger smates only, excludin®

Nore : rds be taken {
States for purposes of thesc awards may be :hf;p & Nagaland, which may be grouped

the smaller States viz., Tripura, Manipur, M

{N°- together wi b the Uni Territorics)
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Part A

Manpatra Trophy  Shicld Cash

2. Best cumulative performance by a Corporation,
Municipality in cach of the four zones of the /

country

(=) P tion cxcecding 5 lakhs
(No. of prizes—Four)

(bLkPnpulalinn exceeding 1 lakh but less than
5 lakhs.

{No. of prizes—Four).

(c) P tion covering less than one lakh,
(No. of prizes—- Four).

3. Best cumulative performance by a Panchayat
in each district. The award-e may be chosen

by the State Govts,
(No. of prizes—No. of districts)

1,00,000/-

28,000/ -

10,000/~

]

5,000, =

Nore : Region [ consistaof Gujarat, Delhi, Rajasthan, Maharashtra, Haryana, D&N Haveli
J&K. Punjab, H.P., Chandigarh and Goa, Daman & Diu.

Region II consists of Macdhya Pradesh & Uttar Pradesh,

Region 111 consists of Assam, Hihar, Mani)ntr. Meghalaya, Ovvissa. Tripura. West Bengal,
Arunachal Pradesh, Mizoram, Nagaland & Sikkimn.

Region TV consists of Andhra Pradesh, Karnataka, Kerala, Tamil Nadu., A&N Islandy,

Lakshadweep & Pondicherry.

N.B. : Any district/corporation/

icipality/panch

yat receiving an incenlive award once will nnt

be eligible for consideration again for another five years,

Steel Plants for producing Steel for
Utensils

2712. SHRI AHMED M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government will con-
sider to install a steel plant in public
sector to produce stainless steel sheets
for preparing utensily and other arti-
cles to save foreign exchange; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Stage I of Salem Steel Pro-
Ject with facilities to produce 32,000
tonnes of cold rolled stainless ste€l
" sheets snd strips annually is already
under implementation. This iz ex-
pected to be commissioned during

1981-82. The stainlesg steel sheets t0
be produced at the plant are expected
to cater to the needs of the utensil
manufacturers and for other similar
articles. :

America, Base at Martin Islands

2713. SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether hig attention has been
drawn to a news-item saying that the
Bangladesh Government have ‘per-
mitted the Martin Islands, in the Bay
of Bengal, sprawling right below
Noakhali, to be built as a base by the
Americans; and

(b) it 30, reaition of Government




'HE MINISTER OF STATE IN
HE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
DU): (a) Yes, Sir,

© (b) The Government of India has
%0 far no confirmation of this news
report, On this matter, as the House
s aware, our policy is well known.

of Technical Experis on Steel
Plant for Abu Dhabi

" 9714. SHRI RAMACHANDRAN
KADNNAPPALLI:

SHRI M. V. CHANDRASHE-
KHARA MURTHY :

SHRI P. M. SAYEED:

"~ Will the Minister of STEEL AND
MINES be pleased to gstate:

~ (a) whether India has sent a team
of technical experts to Abu Dhabi to
prepare a detailed project report on
the proposed steel plant there;

~ (b) if so, whether the report has
been submitted to both the Govern-
ments; and

(c) if so, the details of the same?

- THE MINISTER OF STEEL AND
- MINES (SHRI BLIU PATNAIK): (a)
' Yes, Sir. A team of Technical ex-
perts from India has visited Abu
Dhabi for discussion with United Arab
Emirate Authorities and for the col-
lection of necessary information re-
quired to prepare a techno-economic
study for the proposed sponge iron
plant, it is not the intention to prepare
a Detailed Project Report at this stage,

(b) Not yet.

. (e) The details will be known on
receipt of the above study report.
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Communication Facilities in North
Eastern Region States

2715. SHRI SACHINDRA LAL
SINGHA.:

SHRI SAKTI KUMAR
SARKAR:

SHRI M. A. HANNAN AL-
HAJ.

SHRI K. B. D. BURMAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the location of post offices, pub-
lic call offices and telegraph facilities
in the North Eastern Region States,
State-wise and District-wise:

(b) whetlier most of the days the
teleprinter communication is out of
cider and a number of complaints
had been received in thig region;

(¢) if so, the details of the com=
plaints received during the last three
years, year-wise, State-wise;

(d) the action taken on these com-
plaints; and

(e) the action taken for the better=
ment of the communication facilities
in these region, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The informa-
tion is being collected and will be
laid on the table of the House.

(b) No, Sir.
(c)y Does not arise,

(d) Doeg not arise,

(e) The information will be laid on
the Table of the House.

Damage to Post offices in West Bengal

2716. SHRI SACHINDRA LAL
SINGHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the extent of damage to the
post officeg in West Bengal due to
the recent floods;
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(b) the details of the action taken
in each case to repair the damage;
and

(¢) the details of the action taken
for the proper and effective function-
ing of the communication facilities in
the State in the days and after
days of the floods?

THE MINISTER OP STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
BUKHDEQO SAI): (a) Only 2 depart-
mental sub post offices were damaged;
besides, 361 extra Branch Post Offices
were washed away. The total loss of
Government property is estimated at
Rs, 9,000

(b) 8¢ far ag Departmental sub poat
offices are concerned, the buildings are
being repuired. Regarding extra
Departmental Branch Post Offices, the
State Government have been moved
for granting relief to the Branch
Postmasters for reconstruction of Post
Office Buildings. In the meantime,
Post Offices are functioning in alter-
native accommodation wherever

necessary.

(¢) Since the areas affected by
floods were wide spread and rail/road
communications were disrupted,
alternative arrangements for mall
communications were adopied where
possible, Normal working was restor-
ed as socon as railfroad communica-
tions were restaried.

Press Telegrams
2717. SHRI SACHINDRA LAL
SINGHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the press telegrams
from New Delhi to Calcutta, Gauhati,
Agartala and Shillong had reached the
d.el‘linntion after ten years;

{b) if so, the reason therefor and
i pot, the time of the booking of press
felegrams In New Delhi and the' de-
Hivery time of the telegrams to ﬂ!ﬂ
places;

- Writtan Answwers. 7.

(c) the details of the action taken
for the speedy delivery of the prews
telegrams of these places from New
Delhi;

(d) whether press-room facility as
Eastern Court has been closed down;
and i

(e) if sg, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKH-
DEO SAI): (a) Ng such case of late
delivery of press telegrams has come
to the notice of the Department.

(b) Does not arise. Press tclegrams
are booked at New Delhi round-the-
clock ang are also delivered round-
the-clock at Calcutta, Gauhati, Agar-
tala and Shillong.

(c) The press telegrams are trans-
mitted and delivered on top priority
basis. \

(d) No, Sir,
(¢) Does not arlse.

Rural Communication, Programme-

2718. SHRI SACHINDRA LAL.
SINGHA:
SHRI D. AMAT: 5
SHRI SAKTI KUMAR
SARKAR:
.BHRI SUKHDEO PRABAD
SHRI M. A. HANNAN
ALHAJ: .
SHRy §. R. REDDY:
Will the Minister of OOIMJNIC-‘A
TIONS In pleased to state:
(a) whether the Ministry have for-
mulated any massive rurel eommu-
nication programme;

(b) it so, the details of the prs-
mmcwﬂh the implementation up
dmhuumumm
Btnth.lhm:-& 1 _
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(¢) the details of the action takew

tor speedy implementation of the
said programme in these Statey in
comparison to the rest of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) Details are given in statement L

(c) The North Eastern Region con-
sists mostly of hilly, tribal and back-
areas, For opening of Long
Distance P.C.Os, Combined Offices and
Post Offices, in thesg areas, the norms
have been liberalised. The details of
the norms are given in statement II.

Seatement 1

(a) Telecommunicalions Facilitves :

et 2 B B et e OO afComin OB 0 o
l%i. Name of State Mﬁ% Num:cr h«;pmni
1978-79
PCO co
1 Amam . . . . - . 17 2 10
af Tripura . . .. . - - 5 . s
3. Meghalaym . " N N 5 1
4 - Manipur . . . . . . 14 2 2
5. Mizoram . . . . . . 3 . -
6. Nagaland . . . . . 24 4
7. Aranachal . . . . . 3 a ..

(b) Postal facilitios :

The prog; of iding postal facilities in N.E. Regicn ccvered by Nenb Fastein Tesn
Citcle during 1978-79 and the progres of implementaticn is as follewstm
-

(i) Targets for 1978-79 for Nerth Eastern Circle—

Opening of Post Offices. . . . " 450
Planting of Letter Boxes . . . . 3000
Opening of Mobile Post Offices . . . . . . 840
Appointment of EDAS - . . . . . . 500
(ii) Achievements so far :—
———— 4 [ . -
N State Post Letter Mobile Appoim-
e Offices Boxes P.Os. ment of
EDAs
. Amam . . . . 144 ago7 28 35
2. Arumechal N . . . . 1 e - e e
8. Maslpwr ., .- .. . . a5 138 25 .
4 Moghalayw . v .. . . 1 i 11 ae
5. Migoram ., 7 .. . . 3 17
6. Nagalaad. .- . I I . _'- . . 1% 20
7 M [EECIP Y » .. - . Sb 1200 [
) aag 4025 53 41
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POLICY FOR PROVISION OF PCOs AND COs. ON LOSS.

Categories of Stations.
(1) District Headquarters.
(2) Sub Divisional Headquarters.
{3) Tehsil Headquarters.
(4) Sub Tehsil Headquarters.

(5) Block Headquarters.

(6) Places with a population of 5000 or more in ordinary areas (2,500 or more in bz

or hilly areas).

Conditiion for provision of Public Call Offices.

Condition for provision of Combined Offic

Will be provided progressively irrespective of
loss and without any conditions of minimum
revenue.

Will be provided progressively i
ofloss and without any conditions of minimun
revenue.

(7) Places with Police Stations under the charge of an Officer of the rank of a Sub-Inspector 0

Police or ahove.

a

Condition for provision of Public Call Offices.

Condition for provision of Combined Offices.

The anticipated revenue should be at least 259%,
ofthe ARE (Annual Recurring Expenditure) -
in ordinary areas, and 15%, of ARE in back-
ward areas, and 109, of ARE in hilly areas.

The anticipated revenue should be at lea
259, of the ARE (Annual Recurring Expeng
ture) in ordinary areas, and 1 % of 1
backward areas and 109, ofARE?mhilly

(8) Out of the way places.

Condition for provision of public Call Offices.

Condition for Provision of Combined Offices.

(a) Should be beyond 40 K. Ms. (radial dis-
tance) from an existing exchange.

(b) The anticipated revenue should be at least
259, of ARE in ordinary areas, 15%, of
ARE in backward areas, and 10%, of ARE
in hilly areas.

Y

(a) Should be beyond 20 K.Ms. (radid
distance) from an [existing Telegraph
Office. f

(b) The anticipatxd revenue should be atles
259%, of ARE in ordinary areas, 159
ARE in backward areas, and -10%
ARE in hilly areas.

() The anticipated loss showldudc il
Rs. 2000/- p.a. in ordin areas
Rs. 5,000/- p.a. in backward /hilly are




7  Written Answers AGRAHAYANA 16, 1900 (SAKA) Written Answers

178

(9) Tourist/pilgrimage centres/agricultural/irrigation/power project sites/townships.

Condition for provision of Public Call Offices

Condition for provision of Combined Offices

'(8) The anticipated revenue should be at least
25% of ARE in ordinary areas, 15% of are
backward areas and 10% of ARE in hilly
areas.

(10) All other Stations

(a) The anticipated revenue should be at least
25% of ARE in ordinary areas, 159,
of ARE in backward areas, and 10%, of
ARE in hilly areas.

(b) The anticipated loss should not exceed
Rs. 2,000/- p.a. in ordinary areas and
Rs. 5,000/- p.a. in backward/hilly areas.

Condition for provision of Public Call Offices.

Condition for provision of Combined Offices.

Oa the basis of financial viability,

On the basis of financial viability.

] -

Note :

(1) For considering the population figures, the population of the town of village al one
should taken into account and not that of a group of towns or villages except in

tribal areas where a group of villages within a radial distance of 10 K.Mss. can be

considered,

(2) No telegraph office should be opened on loss if another talegraph office is already
working within 8 kms. of the proposed office.

NEW NORMS FOR OPENING OF
POST OFFICES IN RURAL AREAS

Post Offices to be opened in rural
areas have now been classified into two
main categories: —

(1) Post Offices in normal rural
areas; and

(2) Post Offices in hilly, tribal and
backward areas.

(1) Post Offices in normal rural areas:

(i) Post Offices in gram-panchayat
villages may be opened subject to the
following conditions:—

(a) There is no other post office

within the radious of 8 Kms. from

} the proposed post office; and
F
[
!

(b) The proposed post office is’
expected to yield income to the .ex-
tant of atleast 25

. per cent of its
estimated cost, .

(ii) Post Offices in non gram-pan-
chayat villages may be opened subject
to the following conditions: —

(a) The population of the village
should be 2,000 or more;

(b) There is no other post office
within the radius of 8 Kms, from
the proposed office; and

(c) The post office is expected to
vield income to the extent of atleast
25 per cent of its estimated cost.

(2) Post Offices in hilly, tribal and
backward areas:

(i) Post Offices in gram-panchayat
villages may be opened subject to the
following conditions: —

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is

expected to yielq income to the ex-

tent of at least 10 per cent of its esti-
mated cost.
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(if) Post Offices in non gram-pan-
chayat villages may be opened sub-
ject to the following conditions:

* (a) The village should have a po-
pulation of 1,000 or more;

(b) There shoulg not be another
post office within the radius of 3
Kms. from the proposed post office;
and "

(¢) The proposed post office is ex-
pected to yield income to the ex-

. tent of atleast 10 per cent of its esti-
mated cost.

3. Notwithstanding the above, the
Postmasters General are hereby em-
powered to relax (in consultation with
the Internal Financial Adviser) any
of the above cited norms in 10 per cent
of the cases in opening of post offices
every year.

4. The minimum guaranteed re-
venue/income will continue to be cal-
culated according to the existing for-
mula.

5. These new norms are operative
from the date of issue i.e. August,
1878.

Smeltering Plant, Burnpur

2719. SHRIMAT] PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have a
proposal under considerations to set
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up 'a Smeltering Plant at Burnpur;
and ) .
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b). Presumably, the Hon'ble Mem-
ber is referring to the proposal for
setting up a Sintering Plant at the
Burnpur stecl plant of [ISCO. A fea-
sibility report has been prepared in
this regard which is at present under
consideration of IISCO and SAIL.

Politiclans & Retired Officials posied
to Diplomatic Service

2720. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to lay a sutement
showing:

(2) how many politicians and re-
tired officials are now in diplomatic
service and have been ,posted o
foreign countries; and

(b) names and particulars of posts
held by each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(BHRI SAMARENDRA KUNDU):
(a) end (b). A statement giving
names and particulars gf posts held
by eminent persons from public life
and retired officials: who have been
posted to foreign countries; is piaced
on the Table of the House,

Statement

Politizians & Retind Officials pested to Diplomatic Serwice
smrnmrmammmmwnmmmrw

QUISI‘IO
Oategory - Name of the official 1 ?fme Mhﬂ“
) e petin I. i il it
Eminent 1. Shri A. K. Hafizka . Amhnudernflndhto&d &Hs
2. Shrl 1. K. Guj Ambmsedor ; Hh
‘§ BhriN. G. Gora . ~Hig : ¥ .
ﬁ 5. Shri G. o..-smf . Ambawmador ¢ »’ i )
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Casegory  Name of the offichl

Brief’ particulars of the g ost held

-

6, Shri Amiya Nath Bose .
74 Shri Abdul Ghani Goni. .

8, Shril.M.Kanga. . .
9. Shri Gaj Singb Jodhpur .
10, Shri Kailash Chandra, .

Retired! 1. ShriR'Jaipal . o .

officials:
2. General T.N. Raina. .

« Ambassdor of Endia to Burma.
« Ambassdor of India te Jordan,

. Ambssador n!lndh to Pecple's Demrceretic:
Republic of Yemen,

« High Commimioner of India to Trinided
and Tobago

« High Cemmissicner of In.dia 1c Mevritivs,
. P:'rlnmt 'Rr resentative of Irdia to ihe-
in New York.

. !'l:gh (‘tlrmmknebdnlprﬂr to Cirscal
He is expected to take charge of Fis pos.
y.

PF. excesding Rs. One Lakh out-
standing against Employery

2721. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tp state:

(a) State-wise, names and particu-
lars of employers who are refusing to
pay their snare to the Provident Fund
Auiliovity under the provision of
Provident Fund Act and whose arrears
exceed Rs. 1 lakh;

(b) how many employers have been
punished, State-wise during the last
three years, for pon-payment of their
P.F.; and

(c) the mature of such punishment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): (a) Statement I is
laid on the Table of the House. [Pla-

ced jin w q!e l”g}_krfwna}

(b) Statement 11 1§'1dl h the™Table
of the House: [Plaesd in Idbrary. See
No. 1.T-3002/78). ...

(c) m
»nd mﬁmmu fine

Use of Sputnik
2722. SHRI P. RAJAGOPAL.

NAIDU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is a proposal to-
utilise sputniks for the purpose ol
communication; and

(b) if so, from when?

THE MINISTER OF STATE IN THE."
MINISTRY OF COMMUNICATIONS -
(SHRI NARHARI FPRASAD SUKH-
DEO SAI): (a) At present, there is
no proposal under consideration to uti-
lise sputniks for the purpose of com-.
muniecation by India.

{b) Not applicable.

Sanctloning of P.C.0g In Andhra
Pradesh

2723. SHRI P. RAJAGOPAL .
NAIDU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the P.C.Os. sanctioned for An-
dhra Pradesh this year; and

() whether material was supplied
fo establish them?

THE MINISTER OF STATE IN THE
MINISTHY OF COMMUNICATIONS -
(SHRI NARHARI PRASAD SUKH- -
DED SAD): (a) 303, =
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(b) Materials have been allotted and
.are being supplied progressively.

Fall in prognction of Bfeel Fianls

2724. SHRY €. K. CHANDBAPPAN:

SHR] A. BALAPAJNOR:
SHRI SUKHDEV PRASAD
VERMA: ’

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whetker it is a fact that the

production in major steel plapts has

been hit very bedly due to shortage
of Coking Coal; and

(b) if so, what is the estimated
lgas suffered and the steps being
taken to solve the problem?

THE MINISTER OF STATE IN THE
MINIETBY OF STEEL AND MINES
(SHRI EARIA MUNDA): (a) apd
(b). The aggregate production of
saleable steel from the integrated stee]

.plants during the period, April-Nov-
ember, 1978, was 4.266 mjllion tonpes.
T1his was lower than the production
during the corresponding period in the
previous year by 5.7 per cent,

The production has been adversely
affected by several factors such as
shortage and frequent restrictions/in-
terruptions in the supply of power,
certain problems relating to supplies
of coking coal tg the stee] plants, both
in terms' of qmquu" ty, and
indifferent ind &1 relations in some

“lies of good quality colfing cos

i

the
low ash coking coal and the supplies
are expected to commeénce by January,

wugt-wge wifer g ww
W

2725 st TW Wert ¥ W
dwre suT ag v A g w0 fe

(%) w7 Sage wee ¥ W &
fuercor & frg o FaT AT FE
Fewr TR w7 TR Foer F feame
dr & oirc afz gt, @ 9@ o ferr
Lo (yUlH

(w) "= WX 9o {He Qe
siar & witn Joyrkasite wiew
¥ gy 7 W9-8 ¥eA Twm#r
¥ mw sty w7 WY afe g, oY I
9 WN-10 ¥TEW & I WER W WY
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wighr € r § 1 va & O wfaforr
wy 7Y vl )
(W) ¥-10 Qwery agx o wa/s
¥rEW i O EWHT Y 9T, 7 Wq/8
w3 i T | Yok W sfemei
® Rwd gy A F W 9 uy/s ¥EA
¥ 0 WY/ 10 TEA F wrafea we faar
Lo

(m) &= (¥).-% 10 ¥www
(Rro-dwar Q%) ¥} 9 wy/10
T 3 vy Fdwmrfewanm 8, 7
/8 ¥FT i ¥ WG WAT WiT wEer
T FT ¥ AT § YT A% fawnT
X WX ¥ I F oo & fag
WITaEyT & fiw OF TAT AICeuHe
THo ¥ WY TEWT WY B 9%
wiafor ay arger | W i
Nt rw folom & ey w@T
Tear  fumd  oeerey s o
! wisret &1 wvarT W @

areger Y
(w) fomfamr orout & ay arrar
T wed §uteww ¥ L 1E¢
() ax ghrfewr vt * fag
I X wr wrdwnfy o § fe owr
fedy w1 it oot % wtmrar o AR ?
T st (uft oy seTe amew) -
(%) Wt (). wrro wicare g
*ﬂ__mﬁsmi‘&u four &

fs s w Wt dAfesw s

wyr ofeey W Y1 W O
wit §w wfew /ot & gra ora o
o7 Oft § W1 wwr g 9T T & ety

(n) fecdr wifgm wiwa #
1831 79T 1967 & v & ok “argiz
w Y W ey fafer o
v afcey whefrm, 1970 & w=rla
A Wi el sl §
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frafar w & fwwr S0 & 9w o
wrr & Wi At T SR R T e
fraw * ke s & oy »

New Policy for opening of Post Offices

2727. SHRI A. ASDKARAJ: Wil
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether QGovernment have
formed any new policy or plan to
open new post officea;

(b) it so, the details of the new
policy; and

(c) how many villages would get
benefit by the nmew scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRf NARHARI PRASAD SUKH-
DEO : (a) Yes, Sir,

(b) As detailed in the statement.

(¢c) As the opening of a post office
depends on several factors, including

* anticipated income, population of the

village, as well as distance of the

-village from the existing post offices

and as these Pactors vary from time
to time, the exact number of villages

" likely .to get the bhenefit of the new
poﬂcychnno‘tbemmtalmd The
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new Policy is however, more favour-
able to backward, hilly and Tribal

NEW NORMS FOR OPENING OF
POST OFFICES IN RURAL AREAS

Post Offices to be opened in rural
areas have now been classified intg two

main categories:—

(1) Post Offices in normal rural
areas; and

(2) Post Offices in hilly, tribal
:and backwarg areas.

(1) Post Offices in normal rural areas:

(i) Post Offices in gram-panchayat
villages may be openeg subfect to
the following conditions:—

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is
expected to yield income to the
extant of atleast 25 per cent of its
estimated cost.

(ii) Post Offices in non gram-pan-
-chayat villages may be opened sub-
.ject to the following conditions:-—

(a} The populstion of the village
should be 2,000 or more;

(b) There is no other post office
within the radiug of 3 Kms. from
the proposed office; and

(¢) The post office is expected to
yield jncome t5 the extent of atleast
25 per cent of its estimated cost.

*(2) Post Offices in hilly, tribal and
backward areas:

(1) Post Offices in gram-panchayat
wvillages may be opened subject to
t.'he following conditions: —

(a) There is no other post office
Cwithin the radius of 3 Kms, from
the proposed post office; and

(b) The proposed post office is
-expecteg to yield income to the ex-

DECEMBER 7, 1078
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tentotuhntloyeruntnc s
estimated cost.

(ii) Post Offices in non gram-pen-
chayat villages may be opened sub-
ject to the following condition—

(a) The village should have a po=
pulation of 1,000 or more;

(b) There should not be another
post office within the radius ef
3 Kms. from the proposed post office,
and

() The proposed post office fs
expected to yield income to the
extent of atleast 10 per cent of =
estimated cost.

3. Notwithstanding the above, the
Postmasiers General are hereby em-
powered tq relax (in consultation with
the Internal Financlal Adviser) any
of the above cited norms in 10 per cemt
of the cases in opening of post pffices
every year,

4. The minimum guaranteed revente/
income will continue to be calculated
according to the existing formula.

5. These - new norms are yperative
from the date of issue i.e. August,
1978.

Community Health Workers

2728. SHRI A. ASORARAJ.
~ SHRI RAJKESHAR SINGH:

SHRI MANORANJAN
BHAKTA:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased ft0
state;

(a) what iz the objective of the
community Health Wm'herl Scheme;

(b) in how many Primary Health
Centres, the Community Health Wor~
kers Scheme was qunchad on
Gandhi nmﬁ Day;

(c) wl-atha-r vammt hlnl!-
tendod thh m in ‘more ﬂdﬂ'
5 ‘this ! W} et
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(d) 'Y ‘so, the nuibber of centres
and places where scheme has bean
started? S

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The objec-
tive of the Community Health Work-
ers Scheme is to provide adequate
preventive and promotive health care
and a modicum of curative services
for common illnesses to the rural
masses and to educate the people in
the matter of preventive and promo-
tive health through community parti-
cipation.

(b) The Community Health Work.
ers Scheme was launched on Gandhi
Jayanti Day ie. the 2nd October,
1877 in T41 Primary Health Centres
in the country in the first phase;

(c) Yes.

(d) The number of Primary Health
Centres where the scheme has been
extended in the second phase from
the 2nd October, 1978 is 961. As the
State of Karnataka will alsy now be
implementing the scheme in 101 Pri-
mary Health Centres, the total num-
ber of such centres comes to 1062,
A statement showing the State-wise
number of these Centres is placed at
statement I laid on the Table of the
House. [Placed in Library, See No.
LT-3003/78). A detailed statement
showing the names of the Primary
Health Centres received from the
States so far is placed gt Statement
I laid on the Table of the House.
_L:]hmd in Library. See No. LT-3003/

Closure of  Industrial Units in
Shahdars duy to coal sherfage and
‘werkers beceming jobless
2720. SHRI G. Y. KRISHNAN:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
Pleased 1o state:

(‘)- whether Government's atten-
tion have betn drawn 1o the Hindus-

tan Times' dated 8-11-78 that hundred
of workery have become jobless fol-
lowing the closure of 85 industrisl
unitg in Shahdara because of coal
shortage and other problems over the
past one year; and

(b) if so, the detafls regarding the
other difficulties that were faced in
this regard and the reaction of Gov-
ernment thereon?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRIRAVINDRA VARMA): (a) and
(b). Government have seen the Press
report in question. According to the
information made available by the
Delhij Administration, only 13 units
employing approximately 420 workers
had closed down in Shahdara during
the last one year. The reported rea-
sons for the closures were shrinkage
in export orders, inancial difficulties,
differences among partners and alle-
ged “labour trouble”. According to
Delhi Administration, none of these
units bad closed down due to coal
shortage. In cases where the inter-
vention of the Delhi Administration
was sovght, parties were called by the
Administration for discussion, and
settiements brought about by the In-
dustria! Relations Machinery of the
Delhi Administration relating to pay-
ment of workers' legal dues.

fmriere wiwifeat W soim e
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' Ban on Gheraog

3731. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the number of gheraos, State-
wise, and the number of working
dﬂslm from the period of 1st
April, 1978 to 30th September, 1978;

(b) the number of persons dead
or injured, State-wise with the num-
bér of mdmh.elmaarcﬂmd
due to ghernos;

{¢) whether Government propose
to amend the Labour Laws suitably
to ban ghersos and make it an {lle-
gal activity under the labour laws:
and '

(d) it so, when and if not, the rea-
sons therefor?
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THE MINISTER OF. =
TARY AFPAIRS - AND . 2
(SHRI RAVINDRA VABHA.) ]
According to the returns received in
the Lsbour Bureau, 8imla upto
z.t:-nmmmu-
pett of pnly Bihar i available, where

ritories is being collected.

(b) The informatien is not readily
avaflable, The State Governmenis
and Union Territory Administrations
have been addressed ip the matter.
On receipt of their replies, the infer-
mation would be placed before the
Houseé,

(¢) and (d). Government's pro-
posals to prevent such situations and
to identify and prescribe penalties for
unfair practices are contained in the
Industrial Relations Bill which was
introdiaced in the Lok Sabha on the
30th August, 1978,

Industrial Injuries
2732. SHR] SURENDRA BIKRAM:
Will the Minister of P .
TARY AFFAIRS AND be
pleaged to sfate:

(a) how many futal,:digabled and
non-disabled fijuries toéok place in
the year 1977 1978;

) m;mm‘cmmhm Govern fovern-
ment are
duce the ninber of industeisl in-
juries in the country; and

(c) whether Government are
thinking df bringing. sbme- legisistion
to curb the incressing: twend of in-
dustrial injuries in° the country?

THE MINIS -rnﬁor"m% m-wm" 2
TARY AFFAIRS _
(SHRI RAVINDRA VARMA): (8
According to the inforniation received
from the Director aaml, . Factory




ries ave as undey; = -

1977 1978 (for the period
m{mso-s-',vs)

Fatal 571 356
Noo-Fatal 2,835,978  1,8746¢

(b) and (c). It does not appear

country. In fact the rate of injuries
per 1000 workers has come down from
75.67 in 1971 to 48.24 in 1976 (Pro-
visional). The Factories Act, 1948
(which is administered by the State
Governments/Unipn Territory Ad-
ministrations) regulates the safety,
health and welfare of factory workers.
The Act was recently amended to
strengthen safety provisions. The Act
now provides for appointment of Safety
Officers in every factory wherein one
thousand or more workers are ordi-
narily employed and whereln, in the
opinien of the State Government, any
manufacturing process or operation is
carried on, which process or operation
involves any risk of bodily injury,
Poisoning or disease, or any ather
hazard to health, to the persons em-
vloyed in the factory. As major per-

eral,

and Labour Institutes, Bombay, Cen-

tral Labour Institute and Regional

{:ﬂ*:;:: Institutes conduct training

o for ITI] levels of management

Commities to review Programme
in

Training Institutes

M5, SHRI SARAT KAR: Will the

Fa Ster of PARLIAMENTARY AF-

. “ﬁlés AND LABOUR be pleased to

(b) if so, whether Government
hlvemih report; and

(c) the main  recommendations
whicls have been accepted by Gov-
ernment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) Yes, Bir.

(¢) The recommendations of the
Committee have been circulated to the
State Governments and other Central
Organisations concerned with Voca-
tional Training for their comments.
Final decision will be taken by the
Government of India after receiving
thelr comments and examining them.

Institute for Yoga and Visvayatan
Yogasharam

2734 SHRI HARI VISHNU KA-
MATH: WIill the Minister of HEALTH
AND FAMILY WELFARE be pleased
to refer to his reply given to Unstarr-
ed Question No. 2460 on 17-8-1978 Re.
Recomme of Technical Evalu-
ation Committee of Central Research
Institute for Yoga and Visvayatan
Yogasharam ang state;

(a) the nature of findings and con-
clusions reacheq by the Technical
Evaluation Committee;

(b) whether any specific and con-
crete recommendations have been
made by the Committee in respect
of the working of the Central Re-
search [nstitute for Yoga and Visva-
yatan Yogasharam with their branch-
es at Delhi and Katra Vaishnodevi;

' (e) ig so, the details thereof;

(d) whether Government propose
to accept and implement the said re-
commendations; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (S8HRlI JAG-
DAMEBI PRABAD YADAV): (a) to
(e). Technical Bvalustion Committee
of the Central Research Institute for
Yoga and Visvayatan Yogasharam
was given specific terma of reference,
but it hes not come fo any definite
oconclusion or made any concrete
suggestion for improvement. From
the Report of the Committee it would
appear that even though there is a
vast scope of improving the functions
of these institutions, wvery little has
been done in this direction,

(d) and (e). Most of the sugaestions
made by the Committee, in its Report
are acceptable. The Repoert of fhe
Committee glong with the suggestions
thereon of this Ministry are being lor-
wardeg to the Administrator of the
Central Research Instilute for Yoga
and Visvaystan Yogssharam,K for
taking necessary acilion to implement
them.

Laglalation for Hospiial sad Usiver-
.n,wﬁmm

2785. CHOWDHARY BALBIR
SINGH: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleaped o state:

(a) whether Government intends to
bring forward a bill in ParHament in
the near future for the protection
rights and privileges of Hospital Uni-
versity, school and domestic workers
and employees;

(b) if so, when and how;

(c) whether Government have re-
ceived  letters, memorandum and
resolutions from the unions, associa-
tions Yederations etc. of these class
of employees rince April, 1777 for

their demands and protection and

to bring forward such a bill;

(d) if so, the details thereof and
the action taken thersto; and

(e) whistheey it i -uise boen men-
tioned in the Janafa Pty mamifesio
of 1977 for the protection of these
classes of employees and if s0, the
details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (S8HRI
RAVINDRA VARMA): (a) to (o).
Taking into account the various re
presentations from unions and associa-
tions of the employees of hospitals and
educational institutions and the views
expressed at the 30-Member Trpartite

of the Indian Labour Conference, Gov-
emment introduced the Hospitals and
Pducational Institutions (Condition:
of Service of Employees and Seitle-
ment of Employment Disputes) Bill.
1978 in the Lok Sebha on the 30th
August, 1978. The Bill provides pro-
tection to the employees of hospitals
anq educational [nstitutions., Domestic
workers are not covered by this or the
other two bills Introduced in the Lok
Sabha on the 30th August, 1878.

Crisis in Smsll Steel Tobes in
Neorthern Reglon

2736. SHRI P. K. KODIYAN: will
the Minister of STEEL AND MIN¥S
be pleased to state

from SAIL:

(b)ﬂn.wbltm&mlﬂ
reasons for shortage; and

(c) the steps being taken to ensur®
the supply?

THE MINISTER or':m\ﬂﬂg
THE MINISTRY OF BOTEEL AN

It ig & fact that there is some s
in the availability of u.!toﬂﬂt'r
skelp at present to all consumers,
clu.dls_a‘tub.mm

®) umu«_.m-#:‘:
in indigenous avallability of hat-

Ees
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other consumers on the basis of their
export commitment, past offMake and

capacity. Thig ensures equitable dis-
tribution among the various users.

(e) It is expected that the production

of H. R, Coils/akelp will increase in
the coming months and bigger quanti-
tieg will be offered to the tube indus-
try. ‘Arrangements have been made
for import of these colls to supplement
comestic production.
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Enquiry against C.P.F.C.

2730. SHR] P. KANNAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether the actions of the Cen-
tral Provident Fund Commissioner
have come in for serious Notice and
énquiry; and

improrieties and the action taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA); (a) and (b).
Departmentel. procesdings have been
Initiated for allegeq interference with
the quasi-judicial powers of certain
Regiona] Provident Fund Commis-
$ioners, .

Number of Passport Applications

Recelveq at BP0, Ahmedabad

2740. SHRI F. P, GAEKWAD: Wi

the Minister of EXTERNAL AFFAIRS
be pleased to- state; . .

(0) thé imbar of padsport appli
Moo oy * of passport

port Office at Ahmedabad between 15t
July and 31st October, 1978; .

(by of these applications, how
many of them were issued passport;:

(c) whether it is s fact that most

of the applications are for Middle
East countries; ang .

(d) is there any normal time-limit
prescribed for disposal of these
applications?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) A total number of 20,271
applications for passports had been
rectived by the Regional Passport
Office, Ahmedabad, between 1st July
ang 31st Oct.,, 1978;

(b) of these, passports had been
issued on 19,869 applications.

(c) It ig not possible to sscertain
this information from the particulars
available in the Passport applications.
With effect from 15th August, 1977,
the Government, in implementation of
a policy of liberalisation in passport
matters, are granting endorsementz on
passports for “All countries except
South Africa ang Colony of Rhodesia”.
Most of the applicanis do not, there-
fore, mention in their application; the
country of their destination.

(d) If the applications arc in order,
a norma] time-limit of 5 to 6 weeks
for issuance of passports has been pre-
scribed In respect of applicationg veri-
fieq by Members of Parliament or by
others so0 @muthorised. ‘This also
normally applies to those applications
supported by a prescribed affidavit.
On both these categories of applica-
tiong the Passport Officers have been
authorised to issue passports without
prior police verification.

In respect of applications which are
not verified by the prescribed autho-
rities or, which are not supported by
the Sworn Affidavit, a normal time-
Umit of 3 to 4 months applies for the
issuance . of: passports. fimae s
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Fuest Gfioes xng £.0.0u ta be Ogensd
in Triial Asens of Gafjapat

2741. BHRI F. P. GABKWAD: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many Post Oiffices ame
proposed to be opensd in the tribal
and hilly areas of Gujarat during the
current ‘financhil year; and

(b) how many Public Call Offices
on concessional basis are proposed to
be opened in the tribe} and backward
aress of Gujarat during the current
finangial year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR; PRASAD
SUKHDEQ SAl): (a There is mno
hilly areg in Gujarat. 40 Post Offices
are proposed to be opened in the tribal
areas of the Gujarat during the year
1978-70.

(b) 70.

Telephone Cennections to Bareda

2742. SHRI F. P. GAEKWAD: Wwill
the Minister of COMMUNICATIONS
be pleaseq to state how many new
telephone comnections are nroposed to
be given in Baroda city during the
current financial year ag ugainst the
walting list in ordinary and OYT cate-

gory?

:THE MINISTER OF STATE IN
THE MINISTRY OF OOMMUNICA-
TIONS (SHRI NARHAR] PRABAD
SUKHDEQ SAl): Waiting List as on
30-11-1878:

OYT 235
Special 231
General 1454

Total: 1920

———

Apgainst this, it is hoped to provide
about 1500 new cennections durimg the
current financial year, cut of which

333 have already been provideg
end of November. "

Family Planning Operations

2743. BHRI F. P. GAEKWARD: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a)- the number of family planning
operations done during the period
from June to September 1978 against
the target given to each State;

(b) whether these figures indicate

the shortfsll in performance of this
National programme; and

(¢) if so, steps taken or proposed
to be taken to boost the programme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (BHRI JAG-
DAMBI PRASAD YADAV): (a) Tar
gets (expectations) are fixed on finan-
cigl year basis. The expectations of
sterilisations for the year 1978-T9 and
the performance during the period
April-September 1978 are given in the
statement.

{b) Yes, Sir.

(c) In order to revitalise the Pro
gramme and also to achieve the levels
of performance set for various family
planning methods, the Government of
India have tpken various steps. One
of the important measures relates 10
the issuing of instructions 4o ‘the State .
Gowernments/Unton Territories snd
other implementing agencies to assif®
targets to the Medioal Omcers a0
other field workery entrusted with the
implementation of the Progranime. Tb¢ !
Prime Minister has made an appesl
the State Governments/Union Terr’
tories end 'also ¢o the Ministries/
Depariments of ‘the Gevesoment of
India and voluntary o;_-mmtimt:
accept this programme ds s nationt
programme requiring oftor¥
from all sections of socity Yo chect
population grewth. The States/Us!

Tarsttories Same 3lap, :begg, kel .
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gear up the Programme, by utilising
al} media ot their disposal. More
. orlentation campg for village
opinion leaders are also being arrang-
ed throughout the country. Another
step taken to boost up the programme
is the organisation of periodical Family
Welfare Forinights throughout the
country. It is proposed to celebrate
January 1979 gg g Family Welfare
Month in the country. Besides, the
States/Union Territories have been
asked to consider holding of small
sterilisation camps during the Family
Welfare Fortnights for which additional
amount of Rs. 5/- per case of sterilisa-

tion bas been sanctioned. The
Programme wag recently reviewed by
the Joint Conference of Central Coun-
ci] of Health and Central Family Wel-
fare for more effective implementa-
tion,

The National Awards have been re-
introduceg in 1978-70 with a view to
giving incentives to the States/Union
Territories and other implementing
agencies for good performance in res-
pect of various services under family
planning and maternal and child
health. The emphasis is on group
incentives,

Statement
FExpectations and Performance of Voluntary Sterilisations during 1978-79

S, No, Suaee/ULT, Expecta-  Perfur.
tiona mance
1978-79 lg‘l’sﬂs
f pﬂ]-
Sep. 98)
i o - % 3 4
1 Andhra Pradesh | . " . . . v 30ge0 70L,525
2 Avam ., v . . - . . . . + 88,00 B,245
47 Bihar . . . . . . f . « 413,100 9,652

4 Gujarat . . . - .
5 Harvana . . . v .
6 Himachal Pradesh . . . .
7 Jammu & Kashmir . . .
3 Karnataka . . . .
9 Kemla . . . . .
1 Madhya Pradest . . D
11 Mahacaghtra = 2+ 2w e
12 Manipur . . . . .
13 Meghalaya
'4 Nagaland , , , .. .

-
.
-
-
-

15 Orisa . . . . . .
16 Punjab . S

. . 192,500 EnCra

. . . . 50,600 .00

. . . 21,700 ocb
. . . 8 17,50 1587
. . . 231,100 qr.ac7
. . ¢ . affen 97,166

a1, 10 158cq

. . . v, 500 e
. . - - 7,700 qif
- - . . 27,308 wie
. . . . —_— Cg

. N M . 19%,Poo ocles

. . . . 97.000 750

+ Figure provisional
® i zures upto August, 197P,



1 2
1¥ Rajasthan . R . 207,100 '[7.&{;
)8 Sikkim . . . . . . N — "
1g TamilNadu « . . ‘ . . . . a76a00 44.50‘
#0 Tripura . . " . . . . . e |31,600 28
21 Uttar Pradesh . . . . . . . 8B6.400 6,959
22 West Bengal B . ' . . 827,300 16,859
28 A&N Islands . : . . . . 700 ase
24 Arunachal Pradesh . N 1,000 24"
25 Chandigarh . . 0 i M 1,800 381
26 D. N. Haveli oo 11
27 Delhi . . . - 5,500 9,995
28 (iom, Daman & Diu . . . . . 7500 1,018
19 Lakshadw-ep " . v . 300 13
30 Mizoram - . . 1,600 499
31 Pondicherry . 3,300 1,654
32 Mo Defence e T . " "a0,000 7,004
33 M/o Railways . . . . 35,000 2,943
ALLINDIA : . «  3.965,000 450,130

Family Welfare Schemes

2744, SHRI HALIMUDDIN AH-
MED: Will the Minister of HEALTH
AND FAMILY WELFARE be p‘lel.led
to state: .

(a) the total expenser made during
the year 1977-78 for family welfare
schemes in Bihar in particular and
each State in general by .the . Union
Government; and

(b) the total expenses
csted during 1870-80 for the acheme
thereof?

to be allo-

"THE MINISTER ~OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) A
statement indicating the assistence
Mod to Blaten for Family Wel-
fare Programme during 1977-78 s
enclosed, :

(b) The allocation for 1079-80 have
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a0
o) o Semtemaeme (v gren e M
“""‘""““&M-ﬂ' qu::;;?wﬁrmmmw _
L. tEem
o ! Je— Vadue of
In cash _ m
(Rs. in huu) -
3 Andhra Pradesh s e e+ . 951783 ' s
a Amam , . . . . . . . » 10816 9'sy
g Bihar . e . . . 47m58 6.48
4 GCujarst : . . . . . . 505'98 R L
5 “'ﬂ“' S ¢ .+ 151008 &7'3t
6 Hhachll Pradesh . . . . e 7004 76
7 Jammu & Kashmir . . N . A . 50°03 ' 408
8 Karnataka . e e . . 5Bgag 94'84
9 Kerala . . . . . e . 354'04 16+ 58
10 Madhys Pradesh . . . . . . « 58681 24'07
-~ 11 Maharashtra . . . . : . .  559'14 4550
1y Meghalaya . e e . . . . 11°92 119
14 Oriasa PN . . . . . 43734 20" 76
15 Pnnj,;b " » . . . . ¥ 191+ 6o _ 26-02
16 Rajasthan . . . . 304" 60 16 10
17 Tamil Nadu R . . . . . 554 36 3128
18 Tripura . . N . . . 12475 0°59
19 Uttar Pradesh . . . . . . « 1185713 46773
20 West Bengal . . , . \ . . 383-68 3291
23 Nagaland , . . . . .+ .« . 070 ' o9y
28 Sikkim « s s w8 T ar s 467 ’ et
TovaL . « . 90053 41516

*(a) Provisional Payment sinctioned subject to adjustment on audit Certificate.
(b} Emcludes arrears relating to previous yegrs, - - e e
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(v)

wreaét geq ded Wk
g &2 ¥ wofwa v
g W awli W
acark fe wy £
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¥ smyewr won Wi
arnE O Gradz WY Sa1e
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(ix) weieam ¥t Qo wmw g
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wrw W Wi g ¥
Wrgrden qewtferd

TISCO waniy change

2748. SHRI BALASAHEBR VIKHE
PATIL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether hiz attention has been
drawp to the news item titled “TISCO
wants change in priorities to aid
facedift’ published in the Financial
Express (Bombay Edition) of Tth
November, 1978;

(b) whether he has veceived l.'ny
plan for modernisation including ex-
pansion of finished steel rolling cape-
city of the plant submitted by the
Tata Iron Stee] Company; and

(e) if s0, what decision has Gow-
ernment taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (#)
Yes, Sir, ’

(b) Yes, Sir. A proposal essentisfly
for the modernisation of TISCO at @
capita] cost of Rs, 118 crores has re-
cently been received; if it is finally
implemented it may lead to a margi-
nal inerease in capadity of ingot steel
from 2 million tonfies ta 2.16 millien
tonne, a year and saleable steel from
15 million tonnes to 1735 tonnes &
year,

(c) The proposal s still under ex#-
mination,

Bauxit, deposits in Madhyg Pedeh

2749. SHRI KACHARULAL HEM-

RAJ JAIN:
SHRI DALPAT SINGH
PARASTE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that latge
aress bearing Hmestone and bauxite
have been reserved by the W‘l
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Government to be exploited in the
public aector n Madhya Pradesh;

(b) whether there is any scheme
under consideration of Government
for exploiting these deposits in nesr
{uture; and

{c) if not, why these areag should
rot be released for working in the
private gector?

THE MINISTER OF STATE IN
THE MINISTRY OF STEFL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Certain areas bearing lime-
slone and bsuxite have been reserv-
ed in different States, including
Madhya Pradesh, keeping in view the
current and future requirements of
the public sector steel and aluminium
plants respectively, Such reserva-
tions of areas are, however, review-
ed periodically,

(c) Does not arise.

m:mdb,mmmn
Corporation 1id.

2750, SHR1 RARGOVIND VERMA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Minera}
Exploration Corporation Ltd. has
enrned peofit this yesr and if s0, the
#mount thereof; and

(b) whether the previous loss has
been made good by this and i not,

the time by which it is likply to be
made good?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND’
MINES (SHRI KARIA MUNDA):
(a) and (b). According to the ac-
counts of the Mineral Exploration
Corporation Limited for the year
1977-78, the Company has earned a
profit of Ra, 102.44 lakhs. As a re-
sult the past accumulated losses in
the accounts have been wiped out.

Telephone Advisory Committee for
Orissa

2751. SHRI K. PRADHANI. will
the Minister of COMMUNICATIONS
be pleased t, state:

(a) whether the Telephone Advi-
sory Committee for the Orissa Tele-
communication Zone has been consti-
tuted by the Central Government; and

(b} it s0, when and what is the
cumposition of the Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir.

(b) The Committee was constitut-
ed on 4-7-78. Details are given in
the statement,

Seatement
Names and ackdvesses of the Members of the Telecom, Advisory Committee for Qrisrn

B —

Date »f Inverest Represented N> of Names and Addreses
Constiution represen-
tatives
to be
] 2 .
4-8-78 State istration . The Seue:;g in the Gowt. of Orisma, Com-
' Administra ' merce Transport Drpartmem,'
2 State Leghlature . 2 (i) Shri Bed Praleash,
Agarwalls

M.LA.
P.O. Kendrapara Distt Custack.
ii) Shri Suresh Kumar Routra
- MsL.A. P. O. Kumumad,

Bistt,, Puri
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3 Members of Parliament
4 Pres v - e

5 Medical Profesion .

6 Trade Commerce and
Industry

v Public Workers

Proposals are under consideration,

m&alg'mnmm e IO “Samaj”,
Bhubaneswar,

Dr. C, P, Acharya,

Chief Medical c:m;m )

(i) Shri N. Pamaik,

Tisco, :,Rﬁmm

Bhubaneswar, -

(ii} Shri G. N, Chhota Rai
Jaibind Tce Factory,
Chakratirath Road, Puri,

Will be nominated later on,

Special type of Telephone Comnection
and Operational System at Bombay

2752. PROF. SAMAR GUHA: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have de-
cided to set up a special type of tele-
yhone connection and operational sys-
tem at Bombay; and

(b) if so, facts thereabout and the
reason for not adopting the same sys-
tem for other Metropolitan citiea of
the country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FPRASAD
SUKHDEO SAI): (a) No Sir.

(b) Does not arise,
Emport of Metric tonnes of Refractories
) by Rourkela Steel Plant

2753. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) how many metric tonnes of
Refractories were jmported for trials

in L. D. convertors at Rourkela in
1974

(b) what were the performances of
these refractories—information may
please be given corresponding to
names and foreign firmns; and

(c) is the plant again contemplat-
ing to take trials using imported re-
fractories in L. D. convertors. If 80,
names of the firmg and tonnes to be
imported?

THE MINISTER OF STATE N
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (8
Rourkela Stee]l Plant had i

556 tonnes (4 sets) of Tar Impregnat-
ed/Tar Bonded Basic Bricks for
trials during 1974

(b) The lining life obtained from
these imported bricks firm-wise are
as follows:—

M/s, Osterreichlisch,

Austria 277 Blows.
; Walker,
M{;'SA Harbinson Wa a8 B

M/s. Veitcher, Austria 175 Blows.
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The 4th set  received from M/s.
DIDIER WERKE, West Germany, has
not been used. and kept in reserve
for emergency use,

(c) Yes, Sir. The intention is to
go in for zoned lining in LD conver-
ters with a view to improve the lin-
ing life of converters economically.
For this, it is proposed to import
about 900 tonnes of refractory bricks
for which the offers are under exa-
mination,

About 309 tonnes (3 sets) of Tar
Bonded Tempered Dolomite bricks
for L.D, converters have alsp been
ordered on M/s. Dolomite Works,
West Germany, to conduct trials with
these bricks.

Granuiated Slag Produced at
Rourkely

2754. SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) how many lakh tonnes of Granu-
lated slag is produced at Rourkelg per
vear and its rated capacity;

(b) does this product confirms
to Indian Standard specification for
manufacture of cement gnd in which
way it varies from the product pro-
posed t; be made out of the slag at
Bokaro;

(¢) what use is being made of this
granulated slag that is produced; and

(d) whethey Government ig consi-
fering to put up a cement plant us-
ing granulated slag, if so, facts in
details and i not why not?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA): (a)
The annual cepacity of this unit is 6
l“akh tonnes, During 1977-78 Rour-
tela Bteel Plant produced 1.88 lakh
Onnes of granulated slag.

(b) This slag conforms to Indian
Standard speciication  IS:485(1067)
303 L8g,

amended in January, 1969, How-
ever, the slag produced at Rourkela
varies somewhat from that of Boka-
ro in much as its Magnesium Oxide
(Mgo) and Manganese Oxide (MnO)
contents are higher.

(c) The granulated slag produced
at Rourkela is being used as feed
stock by the cement manufacturers.

(d) Yes, Sir. There is a proposal
to put up a cement plant based on
the granulated slag produced at Rour-
kela. This plant will ytilise 3 lakh
tonnes of granulated slag for an an-
nual production of 7.35 lakh tonnes of
Portland Blast Furnace Slag (PBFS)
cement,

Tender for Rollel Graineq Oriented
called by Rourkela

2755. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the names of foreigp firmg who
submitted tende, for colq rolled grain-
ed oriented plant being set up at
Rourkela;

(b) reasons for awarding the ten-
der to a U.S. firm despite their with-
drawal of the offer early ufter subhmit-
ting the proposal;

(¢) why did that US firm withdraw
its first offer and the actiong taken
on that;

(d) whether g Japanese firm was
also paid for submitting g feasible
report for setting up of colg rolled
grain oriented plant at Rourkels, if
so, tactg in Jetails; and

(e) the criteria for choosing U.S.
firm against the Japanese firm?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Presumably the reference is to the
agreement for commissioning ARMCO
for preparation of Master Plan for
CRGO/CRNO project at Rourkela in
1975 and Technical Assistance Agree-
ment signed with them in 1977, These
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contracts were finalised on a negotiat-
ed basis. )
(b) and (c). Do not arise
(d) No, Sir.

(e) The ARMCO proposal had the
following deflnite advantages over
that of Kawasaki of Japan:—

(i) Total capital cost estimated by
Armco was lower,

(ii) Operational cost
was lower,

estimate

(iii) Total know-how fee charge-
able was lower.

(iv) The cumulative payment for
know-how and royalty over the pc-
riod of agreement was estimated to
be lower by Rs, 4.25 crores in the
case of Armco.

Ineffective STD Service between
Delhi and Sonepat

2756. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government arg aware
that S.T.D. service between Sonepat
and Delhi ig almost ineffective caus-
g great hardship for the consumecrs:
and

(b) if so, the steps Government
propose to take to tone up the work-
ing of ST.D. Service?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No
Sir, The STD service between Sone-
pat and Delhi is by and large satis-
factory. However, there js a prob-
lem in getting certsin outlying ex-
changeg of Delhi during the busy
hours. At present a large number of
stations are working on STD with
Delhi and the 8TD network is over-
loaded. Steps are being taken to in-
stal additional quantity of equipment
to reduce the overload. Improve-

ment 15 expected in about 6 monthe:

time,
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CGHS, Juipur

2757. SHRI R. L, P, VERMA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that the
Central Government Health Scheme
had been started in Jaipur and Pune
and thal no Homoeopathic Doctor has
so far been posted to any of these
two places; and

(by if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV): (a) and
(b). Yes, Sir, The necessary requisi-
tion for filling up the posts hus been
sent to the U.PS.C. It is hoped
that the posts will be filled up shor:-
v,

e Wit are wpadsmes oo
(i WY sfeew feay o

2758 st fwere A wAf ¢
T WATC AT g waTH ®) HO A
f:

(%) a¥ 1976 & W a% wida
Ty Wi Ay AEI{RIwIAT qur 4w 7
fawr zivp SH.Ea Tl ¥ fres &
afafas fax a7 ; =W

(=) v % &a¥ ¥ wqx Aol #
ay® gl A Fedremye fqwer fd 3%
¥ w¥c afz g, aY 2% 1976 & 1978
a5 *1 oafe & frorx gearaey 17
sty war g

wwre dwrem & v st (s
vrq& e qwdv o) (%)
= 1a1s&mm&aﬂﬂm"
194#‘:%&*&*!!‘“‘1
wrar & sfufery ednearct & 4o ¥
w#mmmmlwﬂﬁ_l"?‘
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Demands of Junior Engineers of
Bombay

2765. DR, VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Junior Engineers of
Bombay Telephones have presented a
memorandum to Government  for
redressal of their grievances; and

(b) if so, what are their demands
and what action have Government
taken to solve the problem?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR!I NARHARI PRASAD
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SUKHIDEO SAI); (a) and (b), In-
formation is being collected and will
be laid down on the table of the
House,

Leprosy

2768, DR. VASANT KUMAR PAN-
DIT: Will the Minister of HHEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether the current trend in
leprosy shows increasing number of
cases throughout the country;

(b) what js the total number of (i)
leprosy patients in the country (ii)
new leprosy cases detected during the
vear 1977 and 1878 (September end):

{c) whether Government has
evolved a composite scheme to involve
socia] and charitable organisations to
participate in the Government scheme
in leprosy control and freatment; and

(d) whether it is a fact that an indi-
genous Indian here called MANDAKA-
PARNA has proved effective for the
treatment of leprosy?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No.
but due to gradual increase in tht
surveilance activities under the lel;'
rosy Control Programme, more a
Tosy cases are being defected.

(b) (i) The estimated number of
leprosy patients in the country is 32
million

(if) The number of new cases de-
tected during 1977-78 and 1878-78 I
as follows:—

1877-78 4,138,708
1978-79 128,785
(upto September, 1078)

(c) Yes

(d) Yes, two doctars of Calcutt®
School of Tropical Medicine m‘:‘&
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From the initial obeervations it ap-
pears that with this drug there is
both clinical and bacteriological im-
provement comparable with or better
than that of DDS. Before the drug
can be used for treatment of Leprosy
cases, further trials are necessary for
confirmation and standardisation of
the dose. Studies on the toxicity of
the drug, its active ingredients, ana-
lysis etc. are also in progress,

National Councll of Indian Federatiou
of Working Journalists

2767. DR, VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
he pleased to state:

(a) whether the attention of Gov-
ernment have been drawn to the
meeting of the National Council of the
Indian Federation of Working Jour-
nalists held on 1st October, 1978;

(b) what resolutions have been
passed in that conference and what
is the action or reaction of Govern-
ment on each of them;

(c¢) whether they have made a
charge  that the Wage Boards for
Journalists and non-journalists have
been sabotaged by proprietors of the
IENS (Indian & Eastern Newspaper:
Society) and the ILNA (Indian Lan-
Euages Newspaper Association);

(d) what demands have been
made regarding their treatment by
the State Government of Jammy &
Kashmir and the Bihar; and

(e) whether Government have
held ta¥ks with IFWJ for the various
Matters and difficulties they are
facing? L

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The repolution regarding Wage
Boards for Working Journalists and
Non-journqlist Newspaper Employees

adopted at the meeting of the Natio-
nal Council of Indian Federation of
Working Journalists held on the 208th
and the 30th September, 1878 has
been received by the \Government,
This speaks, amongst other things, of
the deadlock in the working of the
Wage Boards and attitude of the em-
ployers’ organisation to the problem
of wage revision for the newspaper
employees. Government are ruaking
al! efforts fo end the present stale-
mate in the working of the Wage
Boards for Working Journalists and
for Non-journalist Newspaper Em-
ployees,

(d) The resolution received by the
Government doecs not refer to any
particular State Government.

(e) Yes, Sir.

Demands of Insurance Medical
Practitioners” Associationg

2768, DR, VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there is growing con-
frontations of the Insurance Medical
Practitioners' Associations under the
E.S.I Corporation since the last 18
months;

(b) the demands presented by the
Insurance Medical Practitioners’ Asso-
ciations; and

(¢) what steps Government propose
to take to desolve the confrontations
and redress the grievances of  the
Medical Practitioners serving under
ESIS.?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
The Insurance Medical Practioners of
‘Mgharashtra have been agitating to
press their demands which include
upward revision .of capitation fees,
the payment of the same on monthly
basis instead of quarterly ete

-
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{¢) The ESI Corporation at its last
meeting held on 25-11-1978 decided
that a sub-committee of the Corpo-
ration, which is to study in depth the
performance of IMPs in panel areus.
may also look into the various de-
mands of I.M.Ps. and report to the
Corporation.
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Activities of Mahatma Gundh'
Leprosy Foundation

2770 SHRI SANTOSHRAO GODE:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) is Government aware of the
activities of Mahatma Gandhi Leprosy
Foundation at Wardha in Maharash-
tra;

(b) iz it a fact that the Research
Wing of this Institute ig handicapped
due to piucity of funds; and
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(¢) whether the Government ot
India propose to issue additional
grants to the above Institute?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes

(; Government have no informa-
tion. The Institute has not applied
for any assistance from the Central
Government for yndertaking research.

f¢y Does not arise.

Scheduled Caste and Scheduled Tribe
Employees in Class III & 1V Posts of
various Divisions of U.P.

2771, SHRI D, AMAT: Will the
Minister of COMMUNICATIONS he
pleased to state:

(a) total number of Class III/IV
sanctioned posts in various divisions
of Posts, RMS and Telephoneg of UP
Circle as on 1-4-78;

(b) total number of employees
belonging to Scheduled Tribes, Sche-
duled Castes and other communities:

(¢) when Government intenq to
fill-up the present reserved vacancies
of Scheduled Tribes and also back-
log: and

(d) whether Government  will
consider to fill-up these posts bY
giving wide publicity in the nationdl
news-papers, employment exchanges
of Tribal Concentration, and with the
help of Memberg of parliament
belonging to Scheduled Tribes &
voluntary organisations working o
Scheduled Tribes? -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH
DEO SAI): (a) Total gumber of €T
ployees in various divisfons of PO% *
RMS and Telephones in U.P. Cir¢
as on 1-4-18 is 39718 and 8915 In 1
pect of Clags IIT"gd Ciess’ IV
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(b) Information in this conmection
is being collected and will pe placed
on the Table of the House,

(¢) Action is taken by the lucal
divisional heads for filling the guulas
of ruserved vacancies for Scheduled
Tribes and  wiso back log in accor-
dance with the instructions on the
subject.

(d; The Department is already lak-
ing steps to fill up these vacant posts
by giving wide publicity by aotifi;a-
lwn in newspapers through Directo-
rate of Audio-Visual Publicity, ves-
puetive Employment Exchanges and
Editor Employment Copies of adver-
tisuments are also endorsed to M Ps.
und MLAs, of reserved constituencies
in T.P. and to all Scheduled Castes
ind Scheduled Tribes Associations,
Commissioner of Scheduled Caste and
Sicheduled Tribes, New Delhi, the Dir-
cetor, Harijan Samaj Kalyan, Uttar
Pradesh, Lucknow and the Director
ANl India Radio, Lucknow with the
tequest that the Information regard-
Ing reserved quota of Scheduled
Castes, Scheduled Tribes vacancies
Mmay be included in the All India
Radio News programmes,

Rural Health Scheme

2772. PROP. P, G. MAVALANKAR:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
slate:

(a) whether ihe Rural Health

Scheme is_in operation throughout the
tountry;

(b) if so, broad details thereof;

{¢) whether the personnel employed
and/or engaged in the gnid scheme are
Well. qualified and cempefent, and if
50, facty thereto; ’

(d) whether the All Indig Medical
Counci] has reacted to the said scheme
unfavourable, and if so, on what
Erounds; gnd tue

(¢) Government's response thereto?

IHE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
YiASAD YADAV): (a) and (b). Yes,
g Rural Health Scheme, which is
known as Community Health Workers
Schemie, is in operation jn the country
cxcept in the States of Jammu &
Kashmmir, Kerala and Tamil Nadu.
While Jammuyu & Kashmir and Tamil
Nudu are already implementing alter-
nuiive schemes, Keralp is congidering
io implement one. In the first phase
[ the Community Health Workers
Scheme it is being implemented in
741 Frimary Health Centres with effect
from the 2nd October, 1977. In the
socong phase beginning from the 2nd
Octubep 1978 it hag been extended to
another 961 Primary Heslth Centres.
1t wiil also be implemented jn 101
Prinsaiy Health Centres in Karnataka
who huve now accepted the scheme.
The scheme will thus be operating In
1803 Primary Health Centres in the
country,

Undey this scheme every village or
community with a population of 1009
selccly one representalive who is
willing to serve the community and
tnjoys jts confidence, He/She is then
piven training in simple and basic
health  services, In the 3 months
training course the volunieer irainees
are taught the fundamentals of health
seicnee,  measures  fur  maintaining
hcalth, hygiene, treatment of common
infectious  diseases, immunisation,
wiaternity and child care, treatment of
common ailments, first-aig ete. They
are puid stipend at the rate of Rs. 200
per month during training period.
After completion of the training, they
return to the villages after being pro-
vided with a kit containing simple re-
medies for common ailments. After
training they are paid honorarium at
the rate of Rs. 50 per month. They
are also given Rs, 50 worth of medi-
cines per month,

(c) The Cormnmiity Health Workers
who have formal education of at least
sixth standard are selected by the
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Chmmunity. As stated above, they
are given necessary training to dis-
charge their functions properly. They
are only part-time community wor-
kers and not salarieq full-time wor-
ers.

(d) and (e). The Medical Council
of India have not gpposed the scheme,
At the initial stage, the Indian Medica]
Association had some reservations
about the scheme. Subsequent dla-
logues with them have, however,
created better understanding ang ap-
preciation of the objectives of the
scheme.

New India Eavoy o United Nations

2773. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) the names, qualifications and
experience etc. of all the permanent
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Indian delegates at the U.N. since its
inception to date;

(b) whether a new appointment to
the said post is recently made or ig
‘being made shortly;

(c) it so, factg thereof; and

(d) the broad detailg of the subjects
and negotiations being or about to be
handled by the said new Indian Envoy
to UN.O.?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a’
A statement giving detaills concerning
the Permanent Representativegy of
India to the UN. from the time of its
inception is placed on the Table of the
House.

(b) to (d). The question of appoint-
ing a successor to the present Perma-
nent Representative of India to the
UN is under consideration.

Seatement
Duiails concerning the Permanent Representatites of India to the Uniied Nations from the time of its

inceplion

8. No. Period

Name of the Officer Previous uptrlu\u and qualifica

tions in brief

I a 3

4

1 From 1947 0 1949

2 From 1949 to 1952

3 From 1952 to 1954

Dr. P. P. Pillai

Shri B. N. Rau

Shri R. Dayal

Member Economic and Finance
Section of League of h'lnlial!
Geneva; Minister Plenipoten-
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4 From 1954 to 1959

5 From 1959 to 1962

6 From 1962 to 1965

7 From 1965 to 1968

8 From 1908 10 1974

9 Fiom ry74 to date

Shri A. S, Lall

Shri C. S. Jha

Shri B, N. Chakravarty

Shri G. Parthasarthi

. Shri S, Sen

Shri R. Jaipal

Joint Secretary, Ministry of Com-

merce and fndmw:

Trade Commissioner, London;
Consul General of India, New
York; Member Indian
tion to U, N, General Asseznbly/
Indian Delegation w 1s5th,
17th and 1g9th Sessions of eco-
nomic and Social Counci
Indian Delegations to 15th
zoth  Sessions of Trusteeship
Council

- Joint Secretary, Ministry of Ex-

.

ternal Affairs :  Charge'd
Affairs, Embassy of India,
Ankara; Amhassador of India to
Turkey and Japan.

Secrctary, Commonwealth Re-

lations : Ambassador of [rdia
to Netherlands: High Commis-
sioner of India 1o Cylon and
Canada.

Chairman of Internationa! Com-
mission for Supervision and
Control and leader of the
Indian Del tion in Cambodial
Chairman of the Internationa
Commission for Supervision and
Control and Leader of the
Indian Delegation in Vietnam
Leader of the Indian Delega-
tion and Chairman 1C,S.C,
Salgon., Ambasador of India
to  Indonesia, China and
ia: High Commissioner

of India to Pakistan,

Consul General in Switzerland
and Representative to the int-
ernational Organisation in
Geneva :

Tndia to Ymh" ia and
Austris,
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Cross-Bar Telephone System

2774. PROF, P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Cross-Bar system
ig in vogue at various telephone ex-
changes in the country;

(b) if so, full facts thereof;

(¢) whether the said system is
found workable and satistactory; and

vd) if no remedial steps taken by
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAlD: (a, Yes, Sir,

(b) Panta~conta  type crussbar ex-
changes imporled from M/s. Bell
Telephone Manufacturing Company,
Belgium were introduceq jn the coun-
try in 1966-64. Knowhow was also
obtained for manufacture of this type
of equipment by M/s. Indian Tele-
phone Industries, Bangalore ang ex-
changes of Indian manufacture werce
alco introduced in the petwork. Sub-
sequently, crossbar exchanges of
Ericsson (Swedish make) and Hita-
chi and Nippon Electric Corporation
(Japanese makc) have been imported
for use in the network. An improved
Indianiseq version of crossbar cx-
changes designed by P&T and Indian
Telephene Industries, Bangalore has
also been commissioned in Delhi.

(e) and (d). Yes, Sir. However,
the earlier Pentaconty crossbar zystem
required modification  and upgrada-
tion, and this work has been complet-
ed in most of the local exchanges.
Upgradation work has also been tiken
up in the Trunk Automatic exchanges,
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Criterla for Selection of Indian
Delegates for UN. General .
Assembly Sessloa

2775, PROF, P, G, MAVALANKAR:
Will the Minister of EXTERNA..
AFFAIRS be pleaseq to state:

(a) wlhether India ig  participating
in the current annual Session of the
U, N. General Assembly at New York:

(hy if so, the names, qualifications
and experience of all the delegates
who conprise the Indian team this
yeur for the said purpose;

(c) criteria for selection of the said
personnel and who selects them and
who approves them: and

{(d} the actual expenses being in-
curred fur the whole delegation col-
lIectively and individually by Govern-
ment zng details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR!I SAMARENDRA KUNDU;: (a,
Yoo, Sir.

(Ly A statement ghowing the com-
position of the Indian delegation to the
33rd annua)l Session of the General
Assembly of the United Nations is
placed un the Table of the House.

(¢} Members of the delegation arc
sciected by Government, Selection of
the non-official component is made
laking, inter alia, intp account past
backivound, interest in foreign affairs
and nced for effectively projecting the
¢ountry’s point of view in internation-
al forums, The official component is
sclected on the basig of technical ex-
pertise in relation to the jssues that
are expected to come up for discussion
at the General Assembly Session,

(d) The total expenditure on the
Indian delegation to the U.N, General
Assembly ig estimated at Rs. 13.5 1a¢s
Other details are given in the enclosed
statement, .
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Statement

1. Compasition of the Indian delegation
to the 33rd Session of the UN. Gene.
ral Assembly.

1. Shri A, V. Vajpayee, Foreign
Minister, (Leader of 1he Delegu-
1101 ) ras

2. Shri Samarendra Kundu, Ministe
of State in the Ministry of External
Aflairs,

2. Shri J. S, Mchta, Foreign Secrec-
Loy,

4 Shri R. Jaipal, Permanent Repre-
sentative of India to the UN., New
York.

5. S8hri M. A. Vellodi, Secretary,
Mimstry of External Affairs,

b Shri Baldev Prakash, Member of
Parliament,

7. Shri K. S, Chavda, Member of
Farlinment,

4. Shri Syed Nizam-ud-din, Member
af Puiliament.

9. Shri G. S. Rai, Member of Parlia-
ent,

Ju. Shri V. B. Raju, Membep of
Parhament,

11, Shrimati Nayantara Schgal,
Politica) Journalist, Novelist and free-
wnee writer,

12. Professor Shanti Kothari, Presi.
dent, Academy of Applied Politics and
Administration, New Delhi.

_13_, Shri M. Dubey, Joint Secretary,
Ministry of External Affairs,

!4, Dr, S. P. Jagota, Joint Secretary,
Ministry of Externa] Affairs,

15, Shri C, R. Gharekhan, Permanent
Representative of India, to the United
Nations, Geneva,

’ 16. Shri Salman Haidar, Deputy
t(‘l‘manent Representative of India to
he UN. New York,

17. Shri A, Mubayl, Special Assis-
tant to Foreign Minister

18, Shri Gauri Shanker, Counselior,
P.M.I, New York,

4

19, Shri Sushil Dubbey, Counsellor,
P.M.IL, New York.

20. Shri G. S. Iyer, First Secretary,
P.M.I., New York,

21, Shri Shashank, First Secretary,
P.MI, New York,

22. Shri P. J. Rao, First Secretary,
ML, New York,

23. G, 8. Raju, First
P.ML1.. New York.

24. Shrimati Veena Sikri, First Sec-
retary, PALL, New York,

25, Shrimati Nina Sibal, Second
Sceretury P.ML, New York,

26, Shri 8. N. Ray, Research Officer,
P.M.1., New York.

27, Shri Karan Chadha, Attache and
Private Secretary, PM.I, New York.

28. Shri M, L, Jaiswar, Attache,
P.M.1, New York,

26, Shri D. C.
P.M.I., New York.

30. Shri K. N. Srivastava, Attache,
I’ M.1., New York.

31. Shri B. L. Sharma, Attache
P.M.L, New York,

Secretary,

Sarkar, Attache,

I1. Estimated expenditure on  indivi-
dua]l non-offivial members of the
Indian delegation to the 33rd Session
of the UN General Assembly,

Shri K. 8. Chavda, M.P,—Rs, 1,11,26¢

Shri Gauri Shankar, M.P.—Rs.
1,11.280

Shri  Baldev Prakash, M,P.—Rs,
1,i1,280

Shri V. B. Raju, M.P.—Rs, 1,11,280

Shri Syed Nizam-ud-din, M.P.—
Rs. 1.11.280,

Shrimatj Nayantara Sahgal, Poliiica]
Journalist, novelist: and fres-lance
writer—-Rs, 1,11,280,

Prol. Shanti Kothari, President, Aca-

demy of Applied Politics and Ad-
ninistration, New Delhi—Rs, 1,09,280

E. .
17th November, 1078...

"**Daring Kis visit to New York, Shri S Kundu, Minister of State for
Xternal ra acted as Leader of the Indjan Delegation from 7th to

e
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Irregularity in Bharat Refuctories
Lid.

2776, SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased tg state;

(a) whether any complaint has been
received reccntly on a large scale ir-
regular appointment of casuals in
Bharat Refractorieg Ltd, Bhandaridah,
Giridinh (Bihar); and

(b) if so, details thereof and the
stepg taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(h), The Hon, Member js presumably
referring to the complaint made by
Shri Indradev Mahato and forwarded
by him with his letter dated 8-11-1978
ty Minister (Stee] and Mines). The
compiaint is being looked into,
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FPending Communications of Memberr
of Pariiament

2778, SHRI MOHAN LAL PIPIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of communi-
cationg received from Members ot
Parliament and still lying undisposed
of for over six months;

(b) how many of the communica-
tions have not been acknowledged and
in how many cases interim replies
have be¢n sent; and

(c) whether any specia]l watch is
kept for ensuring a quick disposal of
such references, and if so, the reasons
for so much pendency?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHR1 NARHARI PRASAD SUKH-
DEO BAl): (a) to (c), The informa-
tion ;e being collected and will be
laid on the Table of Lok Sabha,

Pending Communications from MPs.

2779. SHRI MOHAN LAL PIFIL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 10
stote;

(a) the total number of communi-
cations received from - Members of
Parliament and still lying undisposed
of for over six months;

(b) how many of the -communica-
tions have not been acknowledged and
in how many cases interim repli
have been sent; and . .

(c) whether any special watch is
kept ensuring a quick disposal of suc?
references, i so, the" ressons for ®
much pendemey? - .
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) 133.

(b) Interim replieg to all the com-
munications have been sent.

(e} A special watch is being kept to
ensure quick disposal of such refer-
ences. Information is awaited from
State Governments in respect of 128
communications. A majority of them
relates to complaints regarding the
«terilisation operationg performed dur-
ing ‘emergency'. The other pending
communications relate to matters re-
quiring consultations with - Unions/
Associations which are time-consum-
ing, or detailed examination in con-
sultation with other Ministries,

Temporary OGHS Employees

2780. SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a large number of para
medica] employees working in C.G.H.8.
are temporary even after rendering 10
to 15 years continuous service;

(b)Y if go, the number and names
category-wise of such employees;

(c) whether it ig also a fact that
most of them are on the verge of
Tetireent and even then they are
temporary; and

(3) if so, the reasons for keeping
them temporary for such a long time
and when they are going to be made
Permanent?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB! PRASAD YADAV): (a) and
(b). In CGHS Delhi only 6 para
Inedica]l staf as indicated hereunder
are temporary——
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Pharmacists
1. Shri G. S. Bhardwaj
2. Shri Karan Singh
3. Shri Ram Saran Das Verma
4. Bhri Tej Singh Madnawat
8. Shri Om Prakash Dahiya
Medical Social Worker
1. 8mt, Shakuntalg Sareen.
(c) In CGHS Delhi there is no

such employee except Shrimati
Shakuntala Sareen, Medical Social
Worker.

(d) The aforementioned staft have
not been confirmed either due to
their not fulfilling the minimum re-
quirements prescribed under the Re-
cruitment Rules for the respective
posts or on account of certain vigi-
lance cases pending against them.
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Fimancial Assistance to Trivandram
Medical College to Develop Regional
Cancer Centre

2782, SHRI G, M. BANATWALLA :
Will the Minister of HEALTH AND
FAMILY WELFARE (SHRI JAG-
state:

(a) whether the Government of
Kerala has approached the Central
Goverament for financial assistance to
develop the Regional Cancer Centre
at Trivandrum Medical College Hos-
pital;

(b) if so, how much financial assis-
tance has been asked for;

(c) the request made by the Gov-
ernment of Kerala; and

(d) the decision of Government
thereon?

THE MINISTER OF STATE - IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.
A proposal for Central assistance for
development of a Regional Canger
Institute at Trivandrum was received
in March, 1976. '

(b) Central Assistance of
lakhs was asked for.

Rs. 60.00

- (@) Request of “the S_iate.‘ Governs=
ment for financial assislance was to
meet | éapital ~expenditure for -the
development of Cancer Wing of the
Trivandum Medical College Hospital
into a Regional Cancer Centre.

(d) Due to inadequate flnancial
resources for ‘Cancer Research and
Treatment Programme' the 1squest

DECEMBER 7, 1978
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of the State -Governtuen!' could bof
be accomimodeted during thé Fifth Five
Year Plan and they were 'informed
accordinglv. A proposal to give limit-
ed financial assistance to the State
Government for this purpose during
the Plan perind 1979—83 is under
consideration.
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PAPERS LAID ON THE TABLE

NoTiricaTions unpErR Beent WoORKERS
Funp Acr anp Imow ORe Mines amp
MANGANESE ORE MINgs LABOUR

WELrARE Crss AcT

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI

LARANG sAl): 1 beg to lay on the
Table;—

(1) A copy of the Beedi Workers
Welfere Fund Rules, 1978, -(Hindi
and English versions) published in
Notification, No. G.SR. 1232 in
Gozette of Indla dated the Tth
October, 1678 under sub-section n
of section 12 of the Beedi Workers
Pund Act, 1976. (Placed in Library,
See No. L1-2087/78.3

(2) A copy of the Iron Ore Mines
ﬂw{*ﬂ Manganese Ore Mines ‘: Labour
h&'?ffm Cets Rules, 1978' (Hindi and
Mliimh versiong) published in Noti-

ition No. G.SR. 1044 in Gazette

Rajya Sabhe

of India dated the 19th August, 1978,
under sub-section (4) of seclion 14
of the Iron Ore Mines and
Manganese Ore Mines Labour Wel=
fare Cess Act, 1976. '[Placed in
Library. Sec No. L.T-2988/78.)

+. MEVIEW ON AND ANNUAL REPORT ETC, OF
HinuusTAR TELEPRINTERS Lap, MADnAS
FOR 1877-78

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): I beg to lay on the
Table 3 copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1056:—

(1) Review by the Government on
the working of the Hindustan Tels-
printers Limited, Madras, tfor the
Year 1B77-T8.

(2) Annual Report of the Hindus-
tan Teleprinteras Limited, Madras, for
the year 1977-78 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib=
rary. See No, 1LT-2989/78.]

13.02 hrs. . _
MESSAGE FROM RAJYA SABHA

SECRETARY, Sir, I have io report
the following message received from
the ' Secretary-Gencral of Rajya
‘Sabha:— N

“Iri‘gecordanee with the provisioas
- of rule 137 of the Rules. of Proce-
‘. dure and Conduct of Business in the

Rajya 8hbha,'I am directed to in=

forrh the Lok Sabha that the Rajva

Sabha, at {ts sittihg held on the Bth

December, 1978, agreed without any

amendment tp the Code of Criminal

Procedure (Amendment) Bill, 1978

which was passed by the Lok Sabha

at Its sitting. helg on the 28th

November, 1978.”



263 _ _ DECEMBER 7, 1978 . 264

'

12,03 hre.

~ BUSINESS ADVISORY COMMITTEE

TWENTY-SEVENTY REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to present the Twenty-seventh Report
of the Business Advisory Committee,

PUBLIC ACCOUNTS COMMITTEE

NINETY-EIGHTH REPORT

SHRI ASOKE KRISHNA DUTT
(Dum Dum): I beg to present the
Ninety-cighth Report of the Public
Accounts Committee on action taken
by Government on the recommenda-
tions contained in the Forty-third
Report on Dues and Equipment relat-
ing to the Ministry of Communica-
tions.

COMMITTEE ON THE WELFARE

_duled Tribes in the Union Territory
inf Delhl. .

d L
resources 1.
Treatment F.

12.05 hre.

FUONSTITUTION (FORTY—FIFTH
AMENDMENT) BILL

MR. SPEAKER: The House will now
take up Constitution (Forty-fifth
Amendment) Bill,

SHRI HARI VISHNU KAMATH
(Hoshangabad): With your permis-
sion, Sir, I wish to raise a point of
order under proviso to sub-rule(2) of
Rule 376, read with Rule 316 of the
Rules of Procedure and Conduct of
Business in Lok Sabha. Proviso to
sub-rule (2) relates o the arrangement
of business before the House. The
House will see, my hon. colleagues will
see, that today’s list of business has
listeq at item (2) the Constitution
(Forty-fifth Amendmenty Bill. Kind-
ly have a close look at Rule 316, It
reads:

“A motion that the report of the
Committee....”

Here, it means the Committee of Pri-
vileges, because this chapter relates to
the Committee of Privileges.

“_...be taken into congideration
shall be accorded the priority assign-
ed to a matter of privilage under
sub-rule (1) of Rule 225, unless
there has been undue delay in bring-
ing it forward”

Here, there has been no undue delay
in bringing the motion. We have 8l .
ready tabled the motion. Provise to
this rule says:

“Provided that when a date bef ,
already been fixed for the considera-
tion of the report...."”

The date wag fixed yesterday
also todsy. .
“....t shall......” .
Mark the word ‘shall’; ‘shall’ it
mandatory. o
“.... 1t shall be given priority 3%
nmttw?whﬂnpmﬁl{h’”



1, therefore, submit that the Report
of the Prwilegn Committee should be
given priority over the Constitution
Amendment Bill and be taken up be-
fore that,

MR. SPEAKER: The House is
supreme and it has the right to adjust
its own work.

SHRI HARI VISHNU KAMATH:
Yesterday it decided that it will be
taken up today, but the order was not
decided.

MR. SPEAKER: The House has
taken a decision yesterday that the
Constitution Amendment Bil! will be
taken up after Question Hour today.
Therefore, the objection does not
arise.

New Clause 7A

MR. SPEAKER. Now, we go back
to Constitution Amendment Bill I
shall put to tlie wvote of the House
Amendmer: No, 1. Let the lobbies be
cleared. -

Iobbies have been cleared. 1
would like to inform the Members
if they so0 agree, we can put all the
amendments together,

SOME HON, MEMBERS: Yes.
SOME HON., MEMBERS: No.

MR. SPEAKER: Even if one Mem-
ber disagrees, I cannot do that, be-

' cause the rulg says:

“,.if a member requests that any
clause or schedule, or any clause or

scheme as amended, as the case may -

be, be put separately, the Speaker

shall put that clause or schedule,

or clause or ‘schédule az amended;
an the case may be, separately:”

mmuembuwmtmwuculuf
damehbewtnw

AGRAHAYANA 16, 1900 (SAKA)

iFonnani);

Amendment) Bill
SHRI G. M.
Each clause geparately.

MR. SPEAKER, T}'-i-‘.queltion is:

» Jat  at page 5 s er lin: 4,
uw ollowing new clau: © be inserted,
namely:—

7A. ‘Amendment of article 31C.
In article 31C of the Constitution,
for the words and figures "amde
14, article 19 or article 317, the
words and figures ‘“article 14 or
article 19" ghall be substituted.’ (1)

Now division,
The Lok Subha divided:

—_—

Division No. 3]

[12.10 hrs,
AYES

Abdul Lateef, Shri
Ahmed, Shri Halimuddip
Ahmed Hussain, Shri
Alhaj, Shri M. A, Hannan
Alluri, Shri Subhash Chandra Bose
Amin, Prof. R. K.
Ananthan, Shri Kumari
Ankineedu, Shri Maganti
Arif Beg, Shri

Badri Narayan, Shri A. R,
Bagri, 8hri Mani Ram

/.n.hugu.na Shri H, N
Bahuguna, Shrimati I{l.mala

Bairagi, Shri Jena

Bal, Shri Pradvumna

Bslak Ram, Shri L
Barakataki, ShﬂmauRm&J{lDM
Barnala, Shri Surjit Singh '
Barua, Shri Bedabrata
Berwa, Shri Ram Kumar
Bhadoria, Shri Afjin Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath

(Forty-fifth 266 i

BANATWALLA
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LI
Bharat Bhushan, Shri
Bhuvarshan, Shri G.
Birendra Prasad, Shri
Boddepalli, Shri’ ajagopala Rao
Bonde, Shri Nypasahib
Borole, Shri ° _shwant
Brahm Perkash, Chaudhury
Chakravarty, Prof. Dilip
Chand Ram, Shri
Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C, K.
Chandravati, Shrimatj
Charan Singh, Shri
Chaturbhuj, Shri
Chaturvedj, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrag
Chetiri, Shri K. B.
Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chndra
Damor, Shri Somjibhai
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S. .
Dasappa, Shri Tulsidas
Dasgupta, Shri K. N,
Dave, Shri Anant )
Dawan, Shri Raj Krishna
Desai, Shri Dajiba
Desai, Shri Morarji
Deshmulkh, Shri Nanaji
Deshmukh, Shri Ram. Prasad
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dmmam*r 1978

(Fmv fifth
Amendment) Bill

maon Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira Nehru

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.
Ghosal, Shri Sudhir

Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango. Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri 8. Nanjeshg
Goyal, Shri Krishna Kumar
Guha. Prof. Samar

Hande, Shri V. G,

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagjivan Ram  Shri

Jain, 8hri Kacharulal Hemraf
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotia, Shrl Baldev Singh
Jethmalani, Shri Ram ‘«: .
Jeyalakshmi, Bhrimati V.
Joshi, Dr. Murall Mahohar
Kachwal, Shri Hukam  Chand
Kadam, Shei B, P. L
Kaiho, Shri

acs
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Kailash Prakash, Shri

Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khan, ‘Shrl Kunwar Mahmud Al
Khan, Shri Mahmood Hasan
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kodiyan, Shri P. K,

Kolur, shri Rajshekhar
Kosalram Shri K. T.
Kotrashetti, Shri A. K.
Krichan Kant, Shri
Krishnan, Shrimati Parvathi
Krishnappa, Shri M, V.
Kundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kush+;aha, Shri Ram Naresh
Lakshminarayanan, Shri M. R.
‘Lal, Shri 8. S.

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madhu
Machhand, Shri Raghubir Singh
Mahale, Shri Harl Shankar
Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, 8hri B. P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shri : -

Mankar, Shri Laxman Rao
Manohar Lal, S -

Mathur, Shri Jagdish Frasad

Mavalankar, Prof. P. G.* 7

Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Janeshwar
Mohsin, Shri F. H.

Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murahari, Shri Godey
Murmu, Father Anthony
Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara.,
Naidu, Shri P. Rajagopal '
Naik, Shri V. P.

Nair, Shri N, Sreekantan
Narendra Singh, Shri

Nathu Singh, Shri

Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Nayar, Dr. Sushila

Negi, Shri T. S.

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parulekar, Shri Bapusaheb
Pawan, Shri Ram Vilas
Patel, Shri Ahmed M.

Patel, Shri H. M.

Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D, B.

Patil 8Shri 8. B.

Patil, Shri 8. D.

Patil, Shri Vijaykumar N.

Patnaik, Shri Biju
Phirangl Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
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Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.
Raghaviji, Shri
Raghu Ramiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ram, Shii R. D.
Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ramalingam, Shri N. Kudanthai
Ramamuithy, Shri K.
Ramapati Singh, Shri
Ramdas Singh, Shri
Ramji singh, Dr.

Ramjiwan Singh, Shri
Ranjit Singh, Shri
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri
Rath, Shri Ramachandra
Rathawa, Shri Amarsinh V.
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar
Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Roy, Shri Saugata

8ahoo, Shri Ainthu
8ni, Shri Larang

Sal, Shri Narhari Prasad Sukhdeo

DECEMBER 17, 1978
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Saini, Shri Manohar Lal

Sangma, Shri P. A.

Saran, Shri Daulat Ram

Sarangi, Shri R. P.

Sarda, Shri 8. K.

Sarkar, Shri 5. K.

Sarsonia, Shri Shiv Narain

Satapathy, Shri Devendra,

Satya Deo Singh, Shri
Satyanarayana, Shri Dronam Raju

Sayeed, Shri P. M.

Sen, Shri Prafulla Chandra

Seyid Muhammad, Dr. V. A.

Shah, Shri Surath Bahadur

Shaiza, Shrimati Rano M.

Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Yagya Datt

Shastri, Shri Bhanu Kumar

Shastri, Shri Ram Dhari

Shastri, Shri ¥. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shinde, Shri Annasaheb P,

Shiv Sampati Ram, Shri

Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H. (Rajkot)
Shukla, Shri Madan Lal

Sikander Bakht, Shri

Singha, Shri Sachindralal

Sinha, Shri M. P.

Sinha, Shri Purnanarayan

Somani, Shri Roop Lal o
Somani, Shri 8. S. ’

Stephen, Shri C. M. v A
Subramaniam, Shri C. =
Sudheeran, Shri V. M. A
Suman, Bhri Ramji Lal
Suman, Shri Surendra ‘Jha

Sunna Sahib, Shri A. )

Suraj Bhan, Shri -

Surendra Bikram, Shri
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Surya Narain Singh, Shri Bhattacharya, Shri Dinen -'

|
Suryanarayana, Shri K. Bhattach Shr
" i Shyama, E
Swamy, Dr. Subramaniam e vamaprasnna

Swatantra, Shri Jagannath Prasad Bosu, Shri Jyotirmoy
“Tan Singh, Shri **Brij Raj Singh, Shri
Tej Pratap Singh, Shri Burande, Shri Gangadhar Appa

Thorat, Shri Bhausaheb

Chatterjee, Shri Somnath
Tiwari, Shri Brij Bhushan

Tiwary, Shri D. N. Dhondge, Shri- Keshavrao
Tiwary, Shri Ramanand Elanchezhian, Shri V. S.
Tripathi, Shri Madhav Prasad Goswami, Shrimati Bibha Ghosh
Tyagi, Shri Om Prakash Jagannathan, Shri S.

Ugrasen, Shri . i

V:jrpayele. Shri Atal Bihari Risku, Shri Jadunath

Varma, Shri Ravindra Lahanu Shidava Kom, Shri
Vasisht, Shri Dharam Vir **Mahala, Shri K. L,

Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal

Mahata, Shri C, R.
Mandal, Shri Mukunda

Verma, Shri Hargovind Mohanarangam, Shri Ragavalu
Verma, Shri R. L. P. Mukherjee, Shri Samar
Verma, Shri Raghunath Singh *Onkar Singh, Shri

Verma, Shri Sukhdeo Prasad

**Parmai Lal, Shri
Yadav, Shri Hukmdeo Narain

tnai i Bt
Yadav, Shri Jagdambi Prasad Patnaik, Shri Sivaji
'Ymv. Shri Ramji Lal Periasamy, Dr. P. V.
Yadav, SBhri Sharad Pradhan, Shri Amar Roy
Yadav, Shri Vinayak Prasad *¢Ram Murli, Shri

Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Bhri ) Rangnekar, Shrimati Ahilya P,

Zulfiquarullah, -Shri " . Roy, Dr. Saradish

Ramalingam, Shri P. S.

“*Sgeed Murtaza, Shri
NOES .. - ¢ Seha, Shri A. K,

" ‘ s . '.t“:.”' . sahalshﬁ G,‘,'mr
A:;mnham aligs Alddi Shri Sen, Shei Robin
Banatwalla, shri G. M. *+*Sharma, Shri Rajendra Kumar
Basu, ghri Chitta : v Vakil, Shri Abdul Ahad
Bhagat Ram, Shri © =~ © * ' 'Visvanathen, Shri C. N.

**Wrongly voted for ‘Noes’
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MR. SPEAKER: Subject to correc-
tion, the result of the division  is:

* Ayes 311; Noes 37.

The 'Ayes’ have it; the ‘Ayes’ have it,

The motion is carried by a majority
of the total membership of the House
and by a majority of not lesg than
two-thirds of the members present

and voting.

The motion was adopted,

n

New Clause 7A was added to the Bill.

$tClause 8

MR. SPEAKER: We shall now take
up for voting Rajya Sabha amend-
ment No. 2. The question is:

“That at page 3,
deleted™ (2)

The Lok Sabha divided:

clause 8, be

Division No. 4]
12,12 hrs,

AYVES
Abdul Lateef, Shri
Ahmed, Shri Halimuddin
Ahmed Hussain, Shri

mn 1, 191’8

cmw—ﬁm T 276
g Amendment) Bl Ky

Ashan, Jatri, Shri :

Alhaj, Shri M, A. Hannan

Alluri, Shri Subhash Chandra Bose

Amin, Prof R. K,

Ananthan, Shri Kumari

Ankineedu, Shri Maganti

Arif Beg, Shri

Asokaraj, Shri A.

Badri Narayan, Shri A. R.

Bagri, Shri Mani Ram

Bahuguna, Shri H. N.

Bahuguna, Shrimati Kamala

Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Barakataki, S8hrimati Renuka Devi

Barnala, Shri Surjit Singh

Barua, Shri Bedabrata

Berwa, Shri Ram Kanwar

Bhadoria, Shri Arjun Singh

Bhakta, Shri Mannranjan

Bhanwar, Shri Bhagirath

Bharat Bhushan, Shri

Bhuvarahan, Shri G.

Birendra Prasad, Shri
Boddepalli, Shri Rajagopala Rao
Bonde, Shri Nanasahib

The following Members also recorded their votes:

'AYES: Shri Dhanna Singh Gulshan, Shri Natwarlal B. Parmar, Shri Shan-
kersinhji Vaghela, Shri Satyendra Narain Sinha, Kumari Maniben Val-
labhbhai Patel, Shri Ram Deo Singh, Shri Sambhajirac Vakade, Shri Ghu-
lam Mohammad Khan Shri Kazim Al Meerza, Shri U, S, Patil, Shri D, Amat,

Shri M. N. Govindan Nair, Shri Ashan Jafri, Shri Nageswara -
Shrimati Mohsina Kidwai, Shri L. K. Doley, S8hri

. Rao Meduri,
Ajitsinh Dabhi, Shri

Mohap Singh Tur, Shri K. L. Liahala, Shri Rajendra Kumar Sharma, Shri
Onmﬂmmnrumsmh Shri mmmmmmmw

Saeed Murtaza;
NOES: Shri Bijoy Modak.

+4In view of Amendment Nos. 1 ard

2 made by Rajya Sabha insertirig

New Clause 7A.and deleting Clause 8, respectively, having been .adopied,
the new Clause TA was renumbered as Clause 8, as patent error, under di-

rection of the Speaker.
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Borole, Shri Yashwant
Brahm. Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, 8hri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C, K.
Chandravati, Shrimati
Charan Singh, Shri
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chettri, Shrj K, B.

Chhetri, Shri Chhatra Bahadur
Ciowhan, Shri Bharat Singh
Chundey, Dr. Pratap Chandra
Dabli, Shri Ajitsinh
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S.

Dasappa, Shri Tulsidas
Dasgupta, Shri K. N,

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Dajiba

Desai, Shrji Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanafi
Deshmukh, Shri Ram Prasad
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri

Durga Chand, Shri .

Amendment) Bill .-,
Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. 8.
Engti, Shri Biren
Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira Nehru
Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shri R, D.
Ghosal, Shri Sudhir
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K,
Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S, Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Hande, Shri V, G.
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari Shri Ram Sewak
Heera Bhai, Shri
Inder Singh, Shri
Jagannathan, Shri S,
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shr{ Hukam Chsand
Kadam, Shvi B, P,
Kaiho, Shri
Kailash Prakash, Shri
Kaldate, Dr. Bapu

Kamakashaish, Shri D.
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Kamath, Shri Harj Vishnu . Mishre, Shri G. S.

Kapoor, Shri L. L, Mishra, Shri Janeshwar

Kar, Shri Sarat b Mohanarangam, Shri Ragavalu
Karan, Singh, Dr. Mohsin, Shri F. H,

Kasar, Shri Amrut Mondal, Dr, Bijoy

Kaushik, Shri Purushottam Mritunjay Prasad, Shri

Khan, Shri Ghulam Mohammad Multan Singh, Chaudhary
Khan, Shri Kunwar Mahmud Ali Munda, Shri Govinda

Khan, Shri Mahmood Hasan Munda, Shri Karia

Murahari, Shri Godey

Murninu, Father Anthony

Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chondrashekhara

Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar Nair, Shri B. K,

.«&osalram, Shri K. T. Nair, Shri N. Sreekantan
Kotrashetti, Shri A. K. Narendra Singh, Shri

i Krishan Kant, Shri Nathu Singh, Shri

{ Krishnan, Shrimati Parvathi Nathuni Ram, Shri

" Krishnappa, Shri M. V. Nayar, Dr. Sushila
Kundu, Shri Samarendra Negi, Shri T, S,
Kureel, Shri Jwala Prasad Onkar Singh, Shri

.* Lakshminarayanan, Shri M. R. Pandey. Shri Ambika Prasad
Lal, Shri 8. S, Pandeya, Dr. Laxminarayan
Lalu Prasad, Shri Pandit, Dr, Vasant Kumar
Laskar, Shri Nihar Parmar, Shri Natwarlal B.
Mechhand, Shri Raghubir Singh Parulekar, Shri Bapusaheb
Mahala, Shri K, L. Paswan, Shri Ram Vilas
Mahale, Shri Hari Shankar Patel, Shri Ahmed M.
Mahi Lal, Shri Patel, Shri H. M.
Malik, Shri Mukhtiar Singh Patel, Shri Nanubhai N.
Mallanna, Shri K. ) Patidar, Shri Rameshwar
M\ likarjun, Shri Patil, Shri Chandrakant
Mandal, Shri B. P, Patil Shri D. B,
Mandal, Shri Dhanik Lal b Patil, shri S. B.
Mangal Deo, Shri _ _ Patil, Shri §, D.
Mankar, Shri Laxman Rao Patil, shri U, S,
Manohar Lal, $hri . . Patil, Shri Vijaykumar N,
Mathur, Shri Jagdish Prasad Patnaik, Shri Biju
Mavalankar, Prof. P. G, Phirangi Prasad, Shri
‘Meduri, Shrj Nageshwara Rao Pipil, Shri Mohan Lal
Meerza, Shri Syed Kazim Alj Pradhan, Shri Gananath
Mehta, Shri Prasannbhai Pradhan, Shri Pabitra Mohan
‘Mhalgi, Shri R. K. Pradhani, Shri K.

Mijri, Shri Govind Ram Qureshi, Shri Mohd. Shafi
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«chaiah, Shri B,

aghavji, Shri
laghu Ramaish, Shri K.
Rahi, Shri Ram Lal
Rai, shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Raju, Shri P, V. G.
Ram, shri R. D,
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Murti, Shri
Ramalingam, Shri N. Kudanthai
Ramamurthy, shri K.
Ramapati Singh, Shri
Ramdas Singh, Shri
Ramiji Singh, Dr,
Ramijiwan Singh, Shri
Ranjit singh. Shri
Rao, Shri Jagannath
Rao, Shri M, S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. V. Narasimha
Rao, Shri Pattabhi Rama

Rasheed Masood, Shri

Rath, Shri Ramachandra

Rathor, Dr, Bhagwan Dass

Ravi, shri Vayalar

Readl, Shri G. 8

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, shri M. Ram Gopal
Rodrigues, Shri Rudolph

Roy, ghri Saugata

Saced Murtaza Shri

Sahoo, Shri Ainthu

Sai, ghri Larang

Sal, Shri Narhari Prasad Sukhdeo
Saini, Shri Manobar Lal [ :
Sangma, Shri P, A, -

- .Saran, Shri Daulat Ram

Amendment) Bill
Sarangi, Shri R. P.
Sarda, Shri S. K,
Serkrar, Shri 8. K,
Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra
Satya Deo Singh Shri
Satyanarayana, Shri Dronam Raju:
Sayeed. Shri P. M.
Sen, Shri Prafulla Chandra
Seyid Muhammad, Dr, V, A,
Shah, ghri Surath Bahadur
Shaiza, Shrimati Rano M,
Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri ¥. P.
Shejwalkar, Shri N, K.
Sheo Narain, Shri
Sher Singh, Prof,
Sheth, shri Vinodbhal B,
Shinde, Shri Annasaheb P.
Shiv Sampati Ram, Shri

Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H. (Rajkot)

Shukla., Shri Madan Lal
Sikander Bakht, Shri
Singha, Shri Sachindralal
Sinha, Shri Satyendra Narayan
Somani. Shri Roop Lal
Somani, Shri 8. S,
Stephen, Shri C, M,
Subramaniam, Shri C.
Budheeran, Shri V. M,
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib Shri A,
Suraj Bhan, Shri
Surendra Bikram, Shri

" Surya Narain Singh, Shri

‘Buryanarayena, Shri K

(Forty-fifth  282.
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Swamy, Dr, Subramaniam
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri
Tej Pratap Singh, 8hri .
Tiwari, Shri Brij Bhushan
Tiwary, Shri B. N,
Tiwary. Shri Ramanand
Tripathi, Shri Madhav Prasad
Ugrasen, Shri
Vaghela, Shri Shankersinhii
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal
Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Vadav, Shri Ramji Lal

.adav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri

Zulfiquarullah, Shri

NOES

Banatwalla, Shri G. M.
" Basu, Shri Chitta
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Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasann.
Bosu, shri Jyotirmoy

Burande, Shri Gangadhar Appa
Chatterjee. Shri Somnath
Dhondge, Shri Keshavrao
Goswami, Shrimati Bibha Ghosh
Kamble, shri B. C,

Kisku, Shri Jadunath

Lahanu Shidava Kom, Shri
Muhata, Shri C. R.

Mandal, Shri Mukunda
Modak, shri Bijoy

Mukherjee, Shri Samar
Patnaik, Shri Sivaji

Pradhan, ghri Amar Roy
Rangnekar, Shrimati Ahilya P.
Roy, Dr. Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar

Sen, Shri Robin

MR. SPEAKER: Subject tg correc-
tion, the result* of the division is:

Ayeg 319; Noes 23.

The ‘Ayes’ have it; the ‘Ayes’ have
it.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less tham
two-thirds of the members present
and voting.

The motion was adopted,

\THE FOLLOWING MEMBERS ALSO RECORDED THEIR VOTES:
Sinha, Kumari Maniben Vallabhbhai Patel,

]

AYES: Shri Purnanarayan

Shri Om Prakash Tyagi, Shri Narendra P. Nathwani, Shrl Ram Deo Siagh,

Shri Ram Naresh Kushwaha,

ShriSambhajirao Kakade, Shri Madhu

-| Limaye, Shri M. P. Sinha, Shri HuksmRam, Shri Parmai La), Shri R. L.
Kureel, Shri Abdul Ahad Vakil, ShriK. A. Rajan, Shri D. Amat, Shri M. N.
Govindan Nair, Shri C, N. Vishwanathan, Shri V. Arunachalam alias
‘Aladj Acuna’, Shri Dwarikadas Patel, Dr. P. V. Periasamy, Shri Bhausaheb
Thorat, Shri L. K. Deley, Shri P.Rajagopal Naidu, Shri Amarainh Ra-
thawa, Shri Bomjibhai Damor, Shii Mohan Singh Tur .end Shri P. 8. .

Ramalingam;
NOES: Shri Bhagat Ram.
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. 3Clagse 35

MR. SPEAKER: We shall now take
up for voting Rajya Sabha amendment
No. 3. The question is:

“That at page 8, clause 35, be
deleted.” (3)

MR. SPEAKER: Let the Lobbies be
cleared.

The Lobbies are cleared.
The question is:

“That at page 8, clause 35, be
deleted.” (3)

The Lok Sabha divided:

Division No. 5] [12.18 hrs.

AYES

Abdul Lateef, Shri

Ahmed, Shri Halimuddin

Ahmed Hussain, Shri

Ahsan Jafri, Shri

Alhaj, Shri M. A. Hannan

Alluri, S8hri Subhash Chandra Bose

Amat, Shri D.

Amin, Prot. R. K.

Ananthan, Shri Kumari-

Ankineedu, ‘Shri Magantj

Arif Beg, Shri

Arunachalam alias 'Aladi Aruna’, Shri
V. B L

Asgokaraj, Shri A. .

Badri Narayan, Shri A. R.

Bagri, Shri Mani Ram

Bahuguna, Shri H. N.

'Bairagi, Shri Jena

(Forty-filh 286
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Bal, Shri Pradyumna

Balak Ram, Shrj
Balakrishniah, Shri T.
Banatwalla, Shri G. M.
Barnala, Shri Suviil Singh
Barua, Shri Bedabrata
Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bheagirath
Bharat Bhushan, Shri
Bhuvarahan, Shri G.
Birendra Prasad, Shri
Boddepalli;, - Shri Rajagopala Rao
Bonde, Shri Nanasahib

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shrj C. K.
Chandravatl, Shrimati

Charan Narzary, Shri

Charan Singh, Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chettri, Shri K. B.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

ELF

e e et i

S —

. 4In view of Ampendment No.. 8, mada by Rajya Sabha deleting Cluuse. 8¢}

having been gdopted, the

existing Clauses 36 to 43 were re-numbered as.
Clauses 35 to 42 respectively, as patent errors, under direction of"“-.wf )

e
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Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S.

Dasappa, Shri Tulsidas
Dasgupta, Shri K. N.
Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Dajiba

Desai, Shri Hitendra
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. S.
Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira Nehru
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Ghosal, Shri Sudhir

Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gare, Shrimatj Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Hande, Shri V. G,

Haren Bhumij, Shri

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jaffer Sharief, Shri C. K.
Jagannathan, Shri 8.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kadam, Shri B. P.

Kaiho, Shri

Kailash Prakash, Shri

-~ Kakade, Shri Sambhajirao

Kaldate, Dr, Bapu
Kamakshaiah, Shri D.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purusholtam
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khan, Shri Mahmood Hasan
Kidwai, Shrimatj Mohsing
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kodiyan, Shrl P, K.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Kotrashetti, S8hri A. K.
Krishan Kant, Shri

Krishnan, Shrimati Parvathi
Krishnappa, Shri M. V.
Kundu, Shri Samarendra
Kunhsmbu, Shri X.
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Kureel, Shri Jwals Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh
Lakkappa, Shri K.

Lokshminarayanan, Shri M. R.

Lal, Shri S. 8.

Lalu Prasad, Shri
Laskar, Shri Nihar
Limaye, Shri Madhu

Machhand, Shri Raghubir Singh

Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri B. P,
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad

Mavalankar, Prof. P. G.
Meduri, Shri Nageswara Rao
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri G, 8.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan

Mohanarangam, Shri Ragavalu

Mohsin, Shri F. H,
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Kadla -
Murahari, Shri Godey
Murmu, Father Anthony

Murthy, Shri Kum-m y
Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal
468 15—10.

Naik, 8hri V., P.

Nair, Shri B. K.

Nair, Shri M. N. Govindan
Nair, Shri N. Sreekantan
Narendra Singh, Shri
Nathu Singh, Shri
Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Nayak, Shri Laxmj Narain
Nayar, Dr. Sushila

Negi, Shri T, S.

Onkar Singh, Shri

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parulekar, Shri Bapusaheb

Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.

Patel, Shri Dwarikadag
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhaj

Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D, B,

Patil, Shri 8. D,

Patil, Shri U, S.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju
Periasamy, Dr, P, V.
Phirangl Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Pradhan, Shri Psbitra Mohan
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaft
Rechaiah, Shri B.
Raghavji, Shri

Raghu Ramaish, Shri K.
Rahi, Shri Ram Lal . "~
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Rai, Shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Rajan, Shri K. A.
Rajda, Shri Ratansinh
Raju, Shri P. V. G.
Ram, Shri R. D.
Ram Deo Singh, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chadhury
Ram Kinkar, Shri
Ram Murti, Shri
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, Shri K.
Ramapati Singh, Shri
Ramdas Singh, Shri
Ramji Singh, Dr.
Ramjiwan Singh, Shri
Ranjit Singh, Shri
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri
Rathawa, Shri Amarsinh V,
Rathor, Dr, Bhagwan Das
Ravi, Shri Vayalar
Reddi, Shri G. S.
Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul
Reddy, Bhri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Roy, Shri Saugata
Saeed Murtaza, Shri
Sahoo, Bhri Adnthu
Sal, Shri Larang
Sai, Shri Nerhari Prasad Sukhdeo

Saini, Shri Manohar Lal
Sangma, Shri P. A,
Saran, Shri Daulat Ram
Sarang] Shri R, P.
Serda, Shri 8. K

DECEMBER 7, 1978 | °

. (Forty-ffth
Amendment) Bill
Sarkar, shri 5. K,

Sarsonia, Shri Shjv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Satyanarayana, Shri Dronam Raju
Sayeed, Shri P, M.

Seyid Muhammad, Dr, V. A,
Shah, Skri Surath Bahadur
Shaiza, Shrimati Rano M,
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shrj Rajendra Kumar
Sharma, Shri Yagya Datt

Shastri Shri Bhanu Kumar
Shastri, Shri Ram Dhari

Shastri, Shri Y. P.

Shejwalkar, Shri N, K.

Shep Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shinde, Shri Annasaheb P.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H,
Shukla, Shri Madan Lal
Sikandar Bakht, Shrj

Singha, Shri Sachindralal

Sinha, Shri H. L. P.

Sinha, Shri M, P.

Sinha, Shri Purnanarayan

Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal

Somani, Shri S. 8.

Stephen, Shri C, M.
Subramanjam, Shri C.
Sudheeran, Shri V, M.

Suman, Shri Surendra Jha

Sunna Sahib, Shri A,

Suraj Bhan, Shri

Surendra Bikvam, Shri

Surya Narein Stagh, Shri
Surysnmuyamm, Bhri K. :
Swamy, Dr, Subvememllass ' ' 7
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Swatantra, Shri Jagannath Prasad
‘Tan Singh, Shri

Tej Pratap Singh, Shri
Thorat, Shri Bhausaheb
Tiwarj, Shri Brij Bhushan
Tiwari, Shri D. N.

Tiwari, Shri Ramanand
Tripathi, Shri Madhav Prasad
Tyagi, Shri Om Prakazh
Ugrasen, Shrj

Vaghela, Shri Shankersinhji
Vajpayee, Shri Atal Bihari
Vakil, Shri Abdul Ahad
Varmg, Shri Ravindra
Vasisht, Sbri Dharma Vir
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal

Verma, Shri Chandradeo Prasad
Verma, Shri Hargovind
Verma, Shri R. L. P,

Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yudav, Shri Jagdambi Prasad
Yadav, Shrj Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt Shrj

Yuvraj, Shri

Zulfiquarullah, Shri
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Basu, Shri Chitta

Bhagat Ram, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bosu, Shri Jyotirmoy
Burande, Shri Gangadhar Appa
Das, Shri R. P.

Dhondge, Shri Keshavrao
Goswami, Shrimati Bibha Ghosh
Joarder, Shri Dinesh

Kisku, Shri Jadunath

Lahanu Shidava Kom, Shri
Mahata, Shri C. R.

Mandal, Shri Mukunda

Modak, Shri Bijoy

Mukherjee, Shri Samar
Patnaik, Shri Sivaji

Pradhan, Shri Amar Roy
Rangnekar, Shrimati Ahilya P.
Roy, Dr. Saradish

Saha, Shri A. K,

Saha, Shri Gadadhar

Sen, Shri Robin

MR. SPEAKER: Subject to correc-
tion, the result*® of the Division is
Ayes 352; Noes 23. The ‘Ayes’ have it;
the ‘Ayes’ have it, The motion is car-
ried by a majority of the total mem-~
bership of the House and by a majo-
rity of not less than two-thirds of the
members present and voting.

The motion was adopted.

*THE FOLLOWING MEMBERS ALSO RECORDED THEIR VOTES:

AYES: Shrimati Renuka Devi Barkataki Shrimati Kamala Bahuguna,
Shri Ramji Lal Suman, Shrl Yashwant Borole, Shri Profulla Chandra Ses,
Shri R. D, Gattepi, Shrl Harl Vishnu Kamath, Shri A, V. P. Asaithambl,
Shri B. C. Kamble, Shri Dhirendranath Basu, Shri Mochan Singh Tur, Shri
8. B, Pafll ang Shri Ramachandra Rath,
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Clause 44

MR. SPEAKER: We come to
amendment No. 4. Let the lobbies be
cleared,

The lobbies are cleared.
The question is:

“That at page 13, clause 44, be delet-
ed"' (4)

The Lok Sabha divided:

Division No. 6] [12.2¢ hrs.

AYES

Abdul Lateef, Shri

Ahmed Hussain, Shri

Ahsan Jafri, Shri

Alhaj, Shri M. A. Hannan

Alluri, Shri Sudhash Chandra Bose
Amat, Shri D.

Amin, Prof. R. K.

Ananthan, Shri Kumari
Ankineedu, Shri Maganti

Arif Beg, Shri

Arunachalam, alias Alladi Aruna Shri
V.

Asokaraj, Shri A.
Bahuguna, Shr: H. N,
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

5al, Shri Pradyumna
Balak Rara, Shri
Balakrishniah, Shri T.
Barakataki, Shrimati Renuka Devi
Barnala, Shri Surjit S8ingh
Barua, Shri Bedabrata
Basu, Shri Chitta

Basu, Suri Dhirendranath
Beirwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhagat Ram, Shri

Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
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Bhattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasanna
Bhuvarahan, Shri G.

Birendra Prasad, Shri
Boddepalli, Shri Rajagopala Rao
Bonde, Shri Nanasahib

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Haj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati

Charan Narzary, Shri

Charan Singh, Shri

Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, 8hri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chettri, Shri K. B.

Chhetri, Shri Chhatra Bahadur
Chowhan. Shri Bharat Singh
Chunder. Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Bhri Pundalik Hari
Das, Shri S. 8.

Das, Shri R, P.

Dasappa, Shri Tulsidas
Dasgupts, Shri K. N.

Dave, S8hri Anant

Dewn, Shri Rej Krishna .
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Desai, Shri Dajiba

Desai, Shri Hittendra
Desai, Shri- Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Drandayuthapani, Shri V,
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Dhondge, Shri Keshavrao
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, !hri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Ashoke Krishna
Elenchezhian, Shri V. S.
Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri Georz=
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira Nehru
Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shri R, D,
Ghosal, Shri Sudhir
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal

+ Gulshan, Shri Dhanna Singh

Kotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Hande, Shri V. G.

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shn

Inder Singh, Stri
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Jaffer Sharief, Shri C. K.

Jagannathan, Shri S, ‘

Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj

Jain, Shri Kalyan

Jain, Shri Nirmal Chandra

Jasrotia, Shri Baldev Singh

Jethmalani, Shri Ram

Jeyalakshmi, Shrimati V.

Joarder, Shri Dinesh

Joshi, Dr. Murli Manohar

Kachwai, Shri Hukem (Chand

Kadam, Shri B. P.

Kaiho, Shri

Kailash Prakash, Shii

Kakade, Shri Sambhajirao

Kaldate, Dr. Bapu

Kamakshaiah, Shri D.

Kamath, Shri Hari Vishnu

Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kausar, Shri Amrut

Kaushik, Shri Purushctitam

Khan, Shri Ghulam Mshammad

Khan, Shri Kanwar Mahmud Ali

Khan, Shri Mahmood Hasan

Khrime, Shri Rinching Khandu

Kishore Lal, Shri

Kisku, Shri Jadunath

Kodiyan, Shri P. K,

Kolur, Shri Rajshekhar

Kosalram, Shri K. T.

Kotrashetti, Shri A. K.

Krishan Kant, Shri

Krishnan, Shrimati Parvaihi

Krishnappa, Shri M. V.

Kundu, Shri Samarendra

Kunhambu, Shri K,

Kureel, Shri Jwala Prasad

Kureel, Shri R. L.

Kushwaha, Shri Ru:. Naresh

Lahanu Shidava Kom, Shri

-
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Lakkappa, SI;ri K
Lakshminarayanan, Shri M, R.
Lal, Shri S. S.

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madhu
Machhand, Shri Raghubir Singh
Mabhala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri .

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meduri, Shri Nageswara Rao
Meerza, Shri Syed Kazim Ali
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohsin, Shri F. H,

Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shrl Samar
Multan Singh, Chaudhary
Munda, Shri Govinda

Munda, Shri Karia

Murahari, Shri Godey
Murmu, Father Anthony
Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal
Naik, Shri V. P.

DECEMBER 7, 1978
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Nair, Shri B. K.

Nair, Shri M. N. Govindan
Nair, Shri N. Sreekantan
Narendra Singh, Shri
Nathu Singh, Shri
Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Nayak. Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. 8.

Onkar Singh, Shri

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parulckar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patcl, Shri Dwarikadas
Patcl, Shri H. M.

Patel, Km. Maniben Vallabhbhai
Patel, Shri Nanubhai N,
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D. B.

Patil, Shri S. B.

Patil, Shri 8. D.

Patil, Shri U. 8.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju

Patnaik, Shri Sivaji
Periasamy, Dr. F. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Gananath
Pradhan, Shri Pabltra Mohan
Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.

Raghavji, Bhri

Raghu Ramalah, Shri K,
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Rahi, Shri RamLal

Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajan, Shri K. A

Raju, Shri P. V. G.

Ram, Shri R. D.

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Murti, Shri
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, Shri K.
Ramapati Singh, Shri
Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri
Rathawa, Shri Amarsinh V.
Rathor, Dr. Bhagwan Das
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri 'Gadadhar

Sehoo, Shri Ainthu

Sai, Shry Lerang
Sai, Shri Narha<i Prasad Sukhdeo

(Foréy.fifth
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Saini, Shri Manohar La}

Sangma, Shri P. A.

Saran, Shri Daulat Rana

Sarangi, Shri R, P.

Sarda, Shri 5. K.

Sarkar, Shri 8 K,

Sarsonia, Shri S8hiv Narain

Satapathy, Shri Devendra
Satya Deo Singh, Shri
Satyanarayana, Shri Dronam Raju

Sayeed, Shri P, M.

Sen, Shri Prafulla Chandra
Sen, Shri Robin

Seyid Muhammad, Dr. V. A.
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M,
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri ¥. P.
Shejwalkar, Shri N, K.

Sheg Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shinde, Shri Annasaheb P.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikandar Bakht, Shri

Singha, Shri Schindralal
Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. 8.

Stephen, Shri C. M.
Subramaniam, Shrj C.
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Suman, Shri Ramji Lal
Saman, Shri Surendra Jha
Sunna Sghib, Shri A,
Suraj Bhan, Shri
Surendra Bikram, Shri
Surya Narain Singh, 8hri
Suryanureyana, Shri K.
Swamy, Dr, Subramaniam
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri
Tej Pratap Singh, Shri
Thorat, Shri Bhausaheb
Tiwarj, Shri Brij Bhushan
Tiwari, Shri D. N.
Tiwari, S8hri Ramanand
Tripathi, Shri Madhav Prasad
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shrj
Veghela, Shri Shankersinhji
Vajpayee, Shri Atal Bihari
Vakil, Shri Abdul Ahad
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Venkatareddy, Shri P,
Venkatasubbaiah, Shri P.
Yerma, Shri Brijlal
Yerma, Shri Chandradeo Prasad
Verma, Shri Hargovind
Verma Shri R L, P.
Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shrj Narsingh
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh

DECEMBER 7, 1978

(Forty-fifth
Amendment) Bill

Yedvendra Dutt, Shrj
YuWﬁJ. Shri
Zulfiquarullah, Shri

NOES
Na

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:
Ayes 376, Noes nil,

The ‘Ayes' have it; the ‘Ayes’ have
it. The motion is carried by a majo-~
rity of the total membership of the
House and by a majority of not less
than two-thirds of the members pre-
sent and wvoting,

The motion was adopted
Clause 45

MR. SPEAKER: Now I shall put
amendment no. 5 to the vote of the
House. The question is:

“That at pages 13 and 14, clause
45, be deleted.”(5)

The Lok gabha divided:

Division No. 7] [12.22 hrs.

AYPS

Abdul Lateef, Shri

Ahmed, Shri Halimuddin

Ahmed Hussain, Shri

Ahsan Jafri, Shri

Alhaj, Shri M. A. Hannan

Alluri, Shri Subbash Chandra Bose
Amat, Shri D.

Amin, Prof. R. K.

Ananthan, Shri Kumari
Ankineedu, Shri Maganti

*The following Members also recorded
nbbal Mehta, Shri Ram Deo 8ingh, Shri
dheeran, Shri A. R. Badri Narayan,
Ramachandra Rath,

their votes for AYES: Shri Prasan
Halimuddin Ahmed, Shri V., M. Su-
Shrimati Mohsina Kidwal, and Bhl'l
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Arif Beg, Shef

Badri Narayan, Shri A, R.
Bagri, Shri Manf Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna
Balak Rem, Shri
Balakrishniah, Shri T.

Barakataki, Shrimati Renuka Devi

Barnala, Shri Surjit Singh
Barua, Shri Bedabrata
Lasu, Shri Dhirendranath
Berwa, Shri Ram Kanwar
Bheadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhuvarahan, Shri G.
Birendra Prasad, Shri

Boddepalli, Shri Rajagopala Rao

Bonde, Shri Nanasahib
Borole, Shri Yashwant
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Charan Narzary, Shri
Charan Singh, Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath

Chaudhary, Shri Motibhai R.
Chaudhry, Bhri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavan, Bhri Yeshwantrao
Chettrl, Shri K. B.
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Chhetri, Shri Chhatra Bahadur

Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh
Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S.

Dasappa, Shri Tulsidas
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaii
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V,
Dhara, Shri Sushil Kuimar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Engti, Shri Biren

Faleiro, Shri Eduardo

Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhat
Ganga Bhakt Singh, Shri

Gandhi, Shrimati Indira Nehru

Ganga Singh, Shri
Gattani, Shri R. D.
Ghosal, Shri Sudhir
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha

306



so7 Congtitution

1]
Kureel, Skri R. L.
Goyal, Shri Krishra Kumar
Guha, Prof. Samer =
Guishan, Shri Dhanna Singh
Hande, Shri V. G.
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri
Hukam Ram, Shri
Inder Singh, Shri
Jaffer Sharief, Shn C. K.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chundra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kadam, Shri B. D.
Kaiho, Shri
Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr, Bapu
Kamakshaiah, Shri D.
Damath, Shri Hari Vishnu
Kamble, Shri B. C.
Kapoor, Shri L. L.
Kar, Shiri Sarat
Karan Singh, Dr.
Kasar, Shri Amrut
Kaushik, Shri Purushottam
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Al
Khan Shri Mahmood Hasan
Kijdwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Kotrashetti, Shri A. K.
Krishan Kant, Shri

DECEMBER T, 1898 1" (
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Krishnappa, Shri M. ¥, » .. |
Kundu, Shri Samarendra
Kunhambu, Shri K,

Kureel, Shri Jwala Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh
Lakkappa, Shri K.
Lakshminaraynan, Shri M. R.
Lal, Shri 8. 8.

Lalu Prasad, Shri

Laskar. Shri Nihar

Limaye, Shri Madhu
Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meduri, Shri Nageswara Rao
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhgaj
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohsin, Shri F. H.

Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda

Munda, Shri Karia

Murahari, Shri Godey

niurmu. Father Anthony
Murthy, Shri Kusuma ltruhnl
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Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal
Naik, Shri V. P.

Nair, Shri B..K.

Narendra Singh, Shri
Nathu Singh, Shri
Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi. Shri T. S.

Onkar Singh, Shri

Pandey, Shri Ambika Prasad
Pandeya, Dr, Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Purmar, Shri Natwarlal B.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dwarikadas
Patel, Shri H. M.

Patel, Km, Maniben Vallabhabhai
Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D. B.

Patil, Shri S. B.

Patil, Shri S. D.

Patll, Shri U. §

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju

Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Genanath
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.

Raghavji, Shti

Raghu Ramaish, Shri K,
Rahi, Shri Ram Lal

Rai, Sh¥j Bhiv Ram
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Raj Keshar Singh, Shri

Raj Narain, Shri

Raju, Shri P, V. G.

Ram, Shri R, D

Ram Deo Singh, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury:

Ram Kinkar, Shri

Ram Murti, Shri

Ramalingam, Shri N. Kudanthaf:

Ramamurthy, Shri K.

Ramapati Singh, Shri

Ramdas Singh, Shri

Ramji Singh, Dr,

Ramjiwan Singh, Shri

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M, 5. Sanjeevi

Rao, Shri M, Satyanarayan

Rav, Shri P, V. Narasimha

Rao, Shri Pattabhi Rama

Rasheeg Masood, Shri

Rath, Shri Ramachandra

Rathawa, Shri Amarsinh V,

Rathor, Dr. Bhagwan Dass

Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri K. Brahmananda

Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara.

Reddy, Siri M. Ram Gopal

Rodrigues, Shri Rudolph

Roy, Shri Saugata

Saeed Murtaza, Shrj

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narharj Prasag Sukhdeo.

Saini, Shri Manochar Lal

Sangma, Shri P, A,

Saran, $Shri Daulat Ram

Sarangi, Shri R, P.

Sarda, Shri S. XK.

Sarkar, Shri 8 K.

.
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Satapathy, Shri Devendra

Satya Deo Singh, Shri

Sayeed, Shri P. M.

Sen, Shri Prafulla Chandra

Seyid Muhammad, Dr. V. A.

.Shah, Shri Surath Bahadur

Shaiza, Shrimati Rano M,

.Shakya, Dr. Mahadeepak Singh

Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rajendra Kumar

Sharma, Shri Yagya Datt

Shastri, Shri Bhanu Kumar

.Shastri, Shri Ram Dhari

Shastri, Shri Y. P.

‘Shejwalkar, Shri N, K.

Sheo Narain, Shri

‘Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

.Shinde, Shri Annasaheb P.

Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H, (Rajkot)

Shukla, Shri Madan Lal

Sikandar Bakht, Shrj

Singha, Shri Sachindralal

Sinha, Shri H. L. P.

Sinha, Shri M, P.

.Sinha, Shri Purnanarayan

Sinha, Shri Satyendra Naryan

Somani, Shri Roop Lal

Somani, Shri S. S.

Stephen, Shri C. M.

Subramaniam, Shrj C.

8Sudheeran, Shri V, M.

‘Suman, Shri Ramji Lal

Saman, Shri Surendra Jha

Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surendra Bikram, Shri

Surya Narain Singh, Shri

‘Suryanareyana, Shri K.

Swamy, Dr, Subramaniam

Swatantra, Shri Jagannath Prasad

“Tan Singh, 8hri

~ DECEMBER 7, 1078

(Forty-Afth 3t
Amendment) Bill
Tej Pratap Singh, Shri
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwari, Shri D. N.

Tiwarl, Shri Ramanand °
Tripathi, Shri Madhav Prasad
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakaszh
Ugrasen, Shri

Vaghela, Shri Shankersinhjj
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht. Shri Dharma Vir
Venkatareddy, Shri P,
Venkatasubbalah, Shri P.
Verma, Shri Brijlal

Verma, Shri Chandradeo Prasad
Verma, S8hri Hargovind
Verma Shri R. L, P.

Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Presad
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES

Arunachalam alias Aladi Aruna,
Shri V.

Asokaraj, Shri A.

Banatwalla, Shri G. M.

Basgu, Shri Chitta

Bhagat Ram, Shri

Bhattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasanna

Bosu, Shri Jyotirmoy

Burande, Shri Gangadhar Appe

Chandrappan, Shri C, K.
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Chatterjee, Shri Somnath
Das, Shri R. P.

Dhondge, Shri Keshavrao
Elanchezhian, Shri V. 8.
Goswami, Shrimati Bibha Ghosh
Jagannathan, Shri S.
Joarder, Shri Dinesh

Kisku, Shri Jadunath
Kodiyan, Shri P. K.
Krishnan, Shrimati Parvathi
Lahanu Shidava Kom, Shri
Mahata, Shri C. R.

Mandal, Shri Mukunda
Modaik, Shri Bijoy
Mohanarayan, Shri Ragavelu
Mukhurjee, Shri Samar
Nair, Shri M. N. Govindan
Nair, Shri N. Sreekantan
Pajanor, Shri A. Bala
Patnaik, Shri Sivaji
Periasamy, Dr, P, V.
Pradhan, Shri Amar Roy
Rajan, Shri K. A.
Ramalingam, Shrj P. 8.
Rangnekar, Shrimati Ahilya P,
Roy, Dr. Saradish

Saha, Shri A. K,

Saha, Shri Gadadhar

Sen, Shri Robin

Vakil, Shri Abdul Ahad
Visvanathan, Shri C. N.

MR. SPEAKER : Subject to correc-
tion, the result* of the division is:
Ayes 342; Noes 41. The ‘Ayes’ have
it; the Ayes’ have it.

(Forty-fifth 314
Amendment) Bill

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present and
voting.

The motion was adopted -

**Clause 47

MR. SPEAKER: The Lobbieg have
beep cleared. Now I shall put Amend.
ment No. 6 tg the vote of the House.

The question is:

“That at page 14, clause 47, be
deleted” (6)

The Lok Sabha divided.

Division No. 8] [12.23 hrs.

AYES

Abdul Lateef, Shri
Ahmed, Shri Halimuddjn
Ahmed Hussain, Shri

Ahsan Jafri, Shri

Ahuja, Shri Subhash

Alhaj, Shri M. A, Hannan
Allurl, Shri Subhash Chandra Boge
Amat, Shri D.

Amin, Prof. R. K.
Ankineedu, Shri Maganti
Arif Beg, Shri

Badri Narayan, Shri A, R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala

*The following Members also record ed their votes for AYES: Shri Shiv
Sampati Ram, Shri Dronam Raju Satyanarayana, Shri Shiv Narain Sar-
sonia and Shri Roop Nath Singh Yadava,

**In view of Amendments Nos. &, 8and 6 made by Rajya Sabha deleting.
Clauses 44, 45 and 47, respectively having been adopted, the existing

Clauses 46, 48 and 49 were re-number

tively, as patent errors, undet direction of the Speaker.

-0

ed ss Clauses 48, 44 and 45 respec-
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]
Bairagi, Shri Jena
Bal, Shri Pradyumna
Balak Ram, Shri
Balakrishniah, Shri T.
Barnala, Shri Surjit Singh
Barua, Shri Bedabrata
‘Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bhuvarahan, Shri G.
Birendra Prasad, Shri
Boddepalli, Shri Rajagopala Rao
Bonde, Shri Nanasahib
Borole, Shri Yashwant

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

. Chakravarty, Prof. Dilip
Chand Rar:, Shri

«Chandan .ingh, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati

Charan Narzary, Shri
Charan Singh, Shri
‘Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
«Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
‘Chavan, Shri Yeshwantrao

. Chettri, Shri K. B,

Chhetri, Shri Chhatra Bahadur
‘Chowhan, Shri Bharat Singh
‘Chunder, Dr. Pratap Chandra
‘Dabhi, Shri Ajitsinh

Damor, Bhri Bomjibhai
‘Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari

. Das, 8hri §. 8.

Dasappa, Shri Tulsidas
“Dasgupta, Shri K. N.

Amendment) Bill
Dave, Shri Anant
Dawn, Shri Raj Krishna
Desai, Shri Dajiba
Desai, Shri Hjtendra
Desai, Shri Morarji
Deshmukh, Shri Nanaj:
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Doley, Shri L. K.
Durga Chand, Shri

Dutt, Shri Ascke Krishna

Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira Nehru
Ganga Bhakt Singh, Shrj
Ganga Singh, Shri

Gattani, Shri R. D.

Gawal, Shri D. G.

George, Shri A. C.

Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri §. Nanjesha
Goyal, Shri Krishna Kumar
Guba, Fref. Bamar
Gulshan, Shri Dheane Singh
Hande, Shri V. G.

Haren Bhumij, 8hri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heara Bhal, Bhri

¥ukam Ram, Shri

Jaffer Sharief, Shri C. K.
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Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmai Chandra
Jasrotia, Shri Baldev 3irgh
Jethmalani, Shri Ramn
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukem Chand
Kadam, Shri B. P.

Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr, Bapu
Kamakshaiah, Shri D
Kamath, Shri Hari Vishnu
Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Ali

Khan, Shri Mahmood Hasan
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kolur, shri Rajshekhar
Kosalram, Shri K. T.
Kotraghetti, Shri A. K.
Krishan Kant, Shri
Krishnappa, Shri M. V.
Kundu, Shri S8amarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Kushwaha, Shri Ram Naresh
Lakkappa, Shri K. '
Lakshminarayanan, Shri M. R,
‘Lal, Shri 8.8, )
Lalu Prasad, Shri

mendment) Bill

Laskar, Shri Nihar .
Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
**Mahata, Shri C. R.

Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manochar Lai, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meduri, Shri Nageswara Rao
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai

Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri G. 5.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohsin, Shri F. H,

Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murahari, Shri Godey
Murmu, Father Anthony
Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal
Naik, Shri V. P.

Nair, Shri B. K.

Narendra Singh, Shri
Nathu Singh, Shri
Nathuni Ram, Shri
Nathwani, Shri Narendra P.

**Wrongly voted for AYES':
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Nayak, Bh;l Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T, S.
" Onkar Singh, Shri
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B.
Parulekar, Shri Bapusaheb
Parvati Devj, Shrimatj
Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dwarikadas
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. B.
Patil, Shri S. D,
Patil, Shri U. S
Patil, Shri Vijaykumar N.
Patnaik, Shri Biju
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Pradhan, Shri Psbitra Mohan
Pradhani, Shri K.
Qureshi, Shri Mohd. Sha#
Rachaiah, Shri B.
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal
Rai, Shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Raju, Shri P. V. G.
Ram, Shri R. D.
Ram Deo Singh, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

DECEMBER 7, 1978 (Forty-ffth

Amendment) Bill’
Ram Murti, Shri

Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Ramapati Singh, Shri

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan
Rao, Shri P. V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri

Rath, Shri Ramachandra
Rathawa, Shri Amarsinh V.
Rathor, Dr, Bhagwan Das
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Reddy, Shri K, Vijaya Bhaskarg
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph

Roy, Shri Saugatg

Saced Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shrj Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manchar La]l
Sangma, Shri P, A.

Saran, Shri Daulat Ram
Sarangi, Shri R, P.

Sarda, Shri 8. K,

Sarkar, Shri S. K,

Sarsonia, Shri Shiv- Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri _
Satyanarayans, Shri Dronam Rgaju
Sayeed, Shri P, M.

Sen, Shri Prafulla Chandra
Seyid Muhammad, Dr. V. A.
Shah, Shri Surath Bahadur

Shaizs, Shrimat] Rano M,
Shakya, Dr. Mahedeepak ‘Singh
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Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastii, Shri Y. P.
Shejwalkar, Shri N. K.
Shep Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shinde, Shri Annasaheb P.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Chimanbhai II.
Shukla, Shri Madan Lal
Sikandar Bakht, Shri
Singha, Shri Schindralal
Sinha, Shri H. L. P.

Sinha, Shri M, P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.

Stephen, Shri C, M.
Subramaniam, Shri C.
Sudheeran, shri V, M.
Suman, Shri Ramiji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A,

Suraj Bhan, Shri

Surendra Bikram, Shri
Surya Narain Singh, Shri
Suryanarayana, Shri X
Swaminathan, Shri R. V.
Swamy, Dr, Subramaniam
Swatantra, Bhri Jagannath Prasad
Tan Singh, Shri

Tej Pratap Singh, Shri
Tho:ut, Shrj. Bhausahed
Tiwari, Shri Brif Bhushan -
Tiwari, Shri D. N.

Tiwar), Shet aimdbana’
l-"‘m La.--n :
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Tripathi, Shri Madhav Prasad

Tyagi, Shri Om Prakash

Ugrasen, Shrj . .

Vaghela, Shri Shankersinhjj

Vaujpayze, Shri Atal Bihari

Va o, 81 Raviadra

Vasisht, Shri Dharma Vir

Venkatareddy, Shri p,

Venkatasubbaiah, Shri P.

Verma, Shri Brijlal

Verma, Shri Chandardeo Prasad

Verma, Shri Hargovingd

Verma, Shri R, L. P,

Verma, Shri Raghunath Singh

Verma, Shri Sukhdeo Prasad

Yadav, Shri Hukmdeo Narain

Yadav, Shri Jagdambi Prasad

Yadav, Shri Narsingh

Yadav, Shri Ramji Lal

Yadav, Shri Sharad -

Yadav, Shri Vinayak Prasad

Yadava, Shri Roop Nath Singh

Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES

Ananthan, Shri Kumari
Arunachalam alizs Aladi Aruna, Shri

Asaithambli, Shri A, V. 1.

Asokaraj, Shri A.

Banatwalla, Shri G. M.

Basu, Shri Chitta

Bhagat Ram, Shri

Bhattacharya, Shri Dinen
Bhattacharyya, Shrl Shyamaprasanna
Bosu, Shri Jyotirmoy

-Bumde.ShﬂGanladhnrm
. Chandrappen, Shri. . K. -
-M&mw.

Das, Bhri R. P.

Mmm : .i'fct-;.'..
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THE MINISTER OF EDUCATION

mmmmm. Ghosh SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CI!UH—

Jagannathan, Shri 8. DER): I beg to move:

Kamble, Shri B. C. i the amendments agreed to, by pas-

Kisku, Shri Jedunath - sed.”

Kodiyan, Shri P. K. P> I do not think any-speech is neces-

Krishnan, Shrimati Parvathi sary.

Lahanu Shidava Kom, Shri

Mandal, Shr Mukunda MR. SPEAKER: The question is:

Modak, Shri Bijoy ’ “That the ?ﬂ as mt:ndb.:ll\::_

Mohanarangam, Shri Ragavelu. :':'e.. nis agreed o, '

ukharyes; Shei Sesnx The Lok Sabha Divided:

Nair, Shri M. N. Gowindan e, 8] (1235 hre.

Nair, Shri N. Sreekantan

Pajanor, Shri A. Bala AYES

Patll Shri D, B. B J Abdul Lateef, Shri

Patnaik, Shri Sivaji Ahmed, 8hri Halimudin

Periasamy, Dr. P, V. Ahmed Hussain, Shri .

Pradhan, Shri Amar Roy Ahsan Jafri, Shri

Rajan, Shri K. A, Ahuja, Shri SBubhash

Ramalingam, Shri P. 8. Alsgesan, Shri O. V,

Roy, Dr. Saradish Alhaj, Shri M. A. Feannan

Saha, Shri A. K. Alluri, Shri Subhash Chandry Bose

Saha, Shri Gadadhar Amat, Shri D,

Sen, Shri Robin Amin, Prof. R. K.

Visvanathan, Shri C. N. Arit Beg, Shri

Badri Narayan, Shri A. R.

a un.mspnxm: Subject to corree- Bagri, Shrl Mahi' Ram

om, regult* of the division ia 3

Ayes 341, Noes 42. The Ayes have  Dobugune, Shri H. N.

it; the ‘Ayes’ have it. The motion is Bahuguna, Shrimati Kamals
carried by aofm-iomy of the total  Bairagl, Shri Jena
membership the House and by a

majority of not less than twoethinds oo Stri Pradyumna

of the members present and voting. Balak Ram, Shri

Amendment No. 6 is adopted. Balakrishnish, Shri T.
Banatwalla, Shel 0. M

'Wﬂmmmwmm

:MMMMM mmlgp ﬁ"‘
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Barua, Shri Bedabrata
Basu, Shri Dhirendranath
Berwa, Shri Ram Kanwar
Bhadorjs, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, S8hri Bhagirath
Bharat Bhushan, Shri
Bhuvarshan, Shri G.
Birendra Prased, Shri
Boddepalli, shri Rajgopala Rag
Bonde, Shri Nanasahib
Borole, Shri Yashwant
Brehm Perkash, Chaudhury,
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram  Shri

Chanden Sipgh; Shri
C'lundr. Shekhar, &lﬂ,
Chandra Shekhar Singh, Bhri
Chandra Pa] Singh, Shri
Chandrappan, Bhri C. K.
Chandraveti, Bhrimat{
Charan Singh, Shryj
Chaturbhuj, Shri
Chaturvedi, Shri Shambbu Nath
Chaudhary, Shri Motibbaj R,
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Bega Ram

Chetk-i. Shri Chhatra w
Chowhan, Bhri Bharst Bingh
Chunder, Dr. Pratan Chandra
Dabhi, Shri m '

B

Desal, Shri Dajiba
Desal, Shri Hitendra
Desal, Shri Morarji
Deshmukh Shri Nanaji
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Iqgbal Singh
Dhurve, Shri Shyamilal
Digvijoy Narain Singh, Bhri
Doley, Shri L. K

Durga Chand, Shri
Engti, Shri Birey
Fuleiro, Shri Bduarde
Fazulur Rahman, Shri
Gamit, Shri Chittubhai
Gandhi, Shrimati Indira Nehru
Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shrj. R. D.
Gawai, Sbri D, G.
George, Sbri A. C.
Gode, Shri Santoshrao
Gogol, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal-
Gotkhinde, Shri Annassheb
Gowda, Shri 8 .Nanjesha
Goyal, Shri Krishna m
Guha, Prof, Samar )
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The maotion is carried by & majarity of .

the total membership of the House and
-by & majority of not lese than two-
thirdg o7 the members present and
voting.

The Bill, as amended with the am-
endments agreed to. is passed by the
requisite majority in accordance with
the provisions of article 368 of the
Constitution.

The motion was adopted.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : Sir, please allow me to thank
the hon. Members for supporting this
Bill and record my sense of apprecia-
tion of my colleague, Shri Shanti
Bhushan, the Minister of Law, who
has 3o successfully piloted this Bill in
this House and in the other House.

12.36 hrs,

MOTION RE. THIRD REPORT OF
THE COMMITTEE OF PRIVILEGES

MR. SPEAKER : Item No. 8A, The
Prime Minister to move.the motion...
(Hoshangabad) : '8ir, on a point of
order. ] am rather reluctant to raise
this point of éidér bécause it concerns
two motions stafding in my name—
one of them sténding in the names of
several of my colleagues aiso, besides

You wii see, Sk, the House will see,
that we. have-igot: today ‘the Hevived
List of Buainess’ plus thy Bupplemén-
tary Lamt. ot Busiest Which was re-
ceived by ug after the ‘Revised List of

was. received, Now, item No.

8Aisa: \ copy «f item No-#4n
themvmm- Mﬁﬂ- No.
9A is a verbatim copy of item No. 10
in the Revised List of Business, Fdeel

fattered, 1 feel hopoursd, and "“"1! o meke
nAmes tem B, B in the Revieed List | goveenn

of my

Privileges (M)

of Business stands—must be feésling
honoured, that the Leader of the

‘House, the Prime Minister, has appro-

ted—had it been some one eilse, I

pria
might have said ‘misappropriated’, but
he is the Leader of the House—both

the Motions...

MR. SPEAKER : You made the con-
stitution, and we have appropriated
the Constitution itself.

SHRI HAR] VISHNU KAMATH: I
wonder whether this has been treated
as ‘Government business’. Please turn
to page 15 of the Rules of Procedure;
Rule 25 reads :

“On days allotted for the transac-
tion of Government business....”

It is all right; ‘today’ is allotted for
Government business.

“,...such business...."”

The words used are ‘such business’,
that is, Government business.

“_ .. .shall have precedence....”

If you have treated this as Govern-
ment business’, then' there is no prob-
iem. “But there is one little hurdle in
the way. The Committee of Privile-
ges is not the exclusive preserve of
the Government, bec¢ause Rule 315(1)
says : '

ember. ..."”
Of cgurag, the Prime Minister is also
" Member; ‘we do not dispute that, .
. %, .. .may move that the report -be
the Speakermay put'the guestion to
My

A
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[Shri Hari Vishnu Kamath]

cedence should have been given to
motions Nos. § and 10 as listed in the
Revised List of Business.,.. (Inter-
ruptions)

Motion Neo. 11 is untouched.

I would request you to kindly en-
lighten the House on this point whe-
ther you treat this matter as govern-
ment business—whether the report of
the committee is government business
and if so, in that light, whether you
have given precedence tp this matter
over thn motions that have been listed
already in the list of business,

SHR] SHYAMNANDAN MISHRA
(Begusarai) : May 1 speak on this
point of order?

My submission is that the functions
of the Leader of the House, unfortu-
nately, have not been described in the
Rules of Procedure and Business of
this House. But it so happens that in
the United Kingdom it is the Leader
of the House who brings up a motion
before the House on a recommenda-
tion of the Committee of Privileges, I
have always been insisting in this hon,
House that the Leader of the House
shpuld be requested every time to
bring up such a motion because it
happens to be an affront to the House,
It is the Leader of the Houge who
should represent the entire House in
this matter in bringing up a metion

DECEMBER 7, 1978
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and seven other hon. Members of this
Houge including myself, ag Mr. Kamath
has rightly pointed out, has been ap-
propriated by the Prime Minister. With
due respect to the Leader of the House,
let me point out that Rule 315(1) does
not give any special preference to the
Leader of the House, It mentions
thut the Chairmap or any Member of
the Committee or any other Mem-
ber.... Had it been a case of the
Chairman of the Committee which is
specifically mentioned in rulg 315(1)
or any other member of the commit-
tee, I would have been ready to give
the precedence over the other mem-
bers whg are moving. But, in this
case, 315(1) does not specifically men-
tion the Prime Minister. 1 also draw
your attention to the Lok Sabha pro-
ceedings of August 8, 1971 where the
Privileges Committee’s report against
R. K Karanjia, Editor, The Blitz was
discussed. There the motion ‘That
Shri R. K. Karanjia, Editor, The Blitz
be in sttendance in this House....'
etc. was moved by Sardar Hukam
Singh who was then the Deputy Spea-
ker in the House and also Chairman
of the Privileges Committee, Pandit
Nehru was the Leader of the House a

should bring in motion and
that it should be added in the Supple-
mentary List of Business and added

he should

g
’
:
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does not give rise to any point of
order,

SHRI K. MALLANNA: My point
oj order is that in this Resolution....

MR. BPEAKER: You go ints the
merits of the maiter, We may give
vou the opportunity.

SHRI K. MALLANNA: Not the
merits of the matter. Before introduc-
ing the maotion, I want to speak.

MR, SPEAKER : That is on the mat-
ter and you cen speak on the motion
and oppose it. You are ontitleq to do
that,

Now, our Rules of Procedure relat-
ing to the motion relating to the pri-
vilege matlers are only those contain-
va in Rule 315, When the Chairman
of the Privilege Committee or any
Membe:r of the Privilege Committee
does not move any motion, ac-
cording to the rules, any other Mem-
ber cen move the motion.

When a similar motion is given
relice of by more than one person, one
of whom being the Leader of the
House naturally, the Leader of the
House has preference over others.
That is the prevailing practice in Bri-

tain and, I think, it is an appropriate
practice.

1 overrule the point of order raised.
The Prime Minister.

THE PRIME MINISTER

(SHRI
'MORARJT DESAI) :

Sir, I beg to

You want to

of Comm. of 338
 Privileges (M) -

MR. SPEAKER : There is a motion
for suspension of the rule because,
under the rule, only half-an-hour can
be allowed. But all parties want to

have more time, Now, item No. 9A.

SHRI MORARJI DEBAIL:
move the {following :—

“That this House do suspend that
part of sub-rule (2) of Rule 315 of
the Rules of Procedure and Conduct
of Business in Lok Sabha which
rcads ‘mot exceeding half an hour
in duration’, in its application to the
motion that this House do consider
tiyp Third Report of the Committee
of Privileges.”

I beg to

MR. SPEAKER: Do you want to
sprak, Mr. Bosu?

SHRI JYOTIRMOY BOSU (Dis-
mong Harbour) : There is my motion,
Sir. .

MR. SPEAKER : Let him move the
motion. He says that it is slightly en-
larged suspending the rule.

SHRI JYOTIRMOY BOSU: I beg to
move :

“That this House dp suspend that
part of sub-rule (2) of rule 315 of
the Rules of Procedure and Conduct
of Business in Lok Sabha which
reads ‘not exceeding half an hour
in duration, and such debate shall
not refer to the details of the report
further than is necessary to make
out a case for the consideration of

House do consider the Third Report
of the Committee of Privileges”.

MR. SPEAKER: Mr. Kamath, you
have got a similar motion.

SHRI HAR] VISHNU KAMATH
(Hoshangabad) : You must first of all
put this suspension motion.

MR. SPEAKER : Yes, I have to put

" the Motion. Np you want to move your

motion? . Ahﬂdy there are two per~
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SHRI HARI VISHNU EAMATH:
I have the honour to move:-

“That this House do consider the

Third Report of the Commiittee of

Privileges....”

MR. SPEAKER: I am referring to
item No. 10,

"SHRI HARI VISHNU KXAMATH:
May I repeat the - identical motion
which the Prime Minister moved?
This is a verbatim copy.

MR. SPEAKER : That is all right.

SHRI HARI VISHNU KAMATH:
These motions BA and SA are inter-

MR. SPEAKER: Mr. Stephen, do
you want to speak about the suspen-
mion, of rules?

SHRI C, M. STEPHEN (Idukki):
On suspension of rule I do not want to

speak.

‘MR. SPEAKER : Now; 1 will put the
motion under item No, DA:

“That ‘this House dg suspend that
part of sub-rule (2) of Rule 316 of
‘the Rules of Procedure and Conduct
‘of. Businiess in Lok Sabha which
réads ‘not exceeding half an hour
in ‘duration”. ...

Third Report DECEMBER 7, 1978
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fuither than is necessary to make
out a case for the consideration 6f
the report by the House', in its ap.

House do consider the Third Report
of the Committee of Privileges.”

The motion was adopted.

MR. SPEAKER : Mr. Bosu’s motion
under item No, 11 is carried. In view
of that the other motions are barred.
9A is barred and 10 is also barred,

AN HON'BLE MEMBER: What
happened to item No. 8A"

MR, SPEAKER: Item No. 8A need
not be put.

(Interruptions)

SHRL VAYALAR RAV] (Chirayin.
kil) : Mr Speaker you had just now
given the ruling that the Leader of
the House has got precedence over
other members and it is a convention.
On that besis the Leader of the House

¢
g.
E_
8
)
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given notice of & motion; that was on
the given in the Busi-
ness Advisory Committee also that
half an hour part of it we are waiv-
ing. That part we are waiving. In
that monner the rotice came and the
Prime Minister also gave notice on
that. We on this side thought that as
a result of that understanding the
notie comes and we must support the
Prime Minister and his motion. That
is why I declined to say anything
when you asked me whether I have
got anything t, say. Now, if the other
is to be put in then I would submit,
Sir, there jis a vital point of order
whic; comes in here. The entire vot-
ing took place—afterall no divisiow
was called—and ‘ayes’ and ‘noes’ were
said. Everybody was under the confu-
sion. (Interruptions) The point is this,
Under the Rules of Procedure there

Privileges (M)

. are advisedly incorporated into this.

There is need to give up tlils half-an--
hour provision because of the ampli-
tude of the motion before us, the big-
ness of the report and the issues in-
volved. That is there. But that does.
not mean that we must take away
everything and that from the very
start, on the substance this discussion
must begin. But, if that is the posi-
tion I heve no objection to that. But
that is not correct. That is what I am
saying, I am also saying, it is mot
right. Sir, when the Leader of the
House has given notice of a motion, it
is not right that that motion is not
stuck to. There i{s a certain under-
standing on which we are functioning.
Whaen the Leader of the House gives.
notice of a motion, when the Busi-
ness Advisory Committee took up a:
decision and all that, and everybody
knows about it ang party leaders know
about it. Well, Sir, for the proper
functioning, It is necessary that the
Leader of the House stands by his
motion and moves it and the House

; 5525
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|Shri C. M, Stephen]
and & confusion. Whatever opinion
you have collected, we are certain, we
did not want a division. I request you
to put the motion of the Prime Minis-
ter tp vote. If certain extension of
that is needed, the other one may be
treatid as an amendment to that. That
can he considered that way. And when
weo do that, let us consider the totality
uf the picture and the totalily of the
discuzsion, e line that the discussion
has pgot to take. Thiz is the submission
which I have got to make, Sir. Thank

yum,

SHRI MALLIKARJUN (Medak) :
Sir, I rise on a point of order,

SHRI SAUGATA ROY : Both can't
be clubbed. There is no necessity to call
Mr. Ba:u and Mr. Kamath. Why do
vou confuse the whole thing unneces-
sarily?

MR. SPEAKER : I am not confused;

if somebody else is confused, I cannot
help it.

SHRI SAUGATA ROY : The whole
House iz confused,

MR. SPEAKER: You are making
2 mistake. There are two motions.
The main motion is to take the report
into consideration. That is the motion
of the Prime Minister, It was taken
up and agreed t, by the House.

The Second Motion is to suspend the

Tule regarding the limitation of dura~
tion.

M%r-mx SAUGATA ROY : What about

MR. SPEAKER: Unless somebody
.asks for it, ...

(Mterruptions)
SHR! K. LAKKAPPA (Tumkur) :
Who moved the motion first?
(Iwm)

PROF. P. Q. MAVALANKAR
{Gandhinagsr) : Sir, I have a point of

(Interruptions)

-
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SHRI C. M. STEPHEN: 8ir, in the
Business Advisory Committee, they
came t an understanding that only
this varl ot the Rule would be sus-
pended.

MR. SPEAKER : We will take it up
afterwards. The House stands ad-
juurned till 2 O'Clock,

13 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-asscmbled aftcr
Lunch at two minutes past Fourtecen
uf the Clock.

[Mr. Spraxer in the Chair)

MOTION RE. THIRD REPORT OF
THE COMMITTEE OF PRIVILEGES-
Contd,

MR. SPEAKER: Pruvl. Mavalankar,
you wanted to raise a point of order

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Bir, my
point of order relates to Ihs, situation
that prevailed before lunch. I felt that
it would have been much better if the
motion which was moved by the how
Prime Minister bad come in a regular
way in the normal printed revised Lisl
of business. Apart from that, I accept
the right of the Prime Minister to move
the motion. My point of order relalcs
to the specific situation which I sub-
mit gave rise to some kind of con-
fusion. What had happened was this.
Originally, in the printed revised list
of business, motion at No. § is in the
name of Shri Hari Vishnu Kamath and
other hon. Members, motion at 10 13
agein in the name of Shri Hari Vishnu
Kamath and motion at Nos 11 is in the
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that the Leader of the House having
moved the motion, the Chair should
have put motion at 8A to the wvote of
the House, Having got the vote of the
House, you should have then taken up
item 9A and 11. Because the motion
at item 11 was wider than at Na. 94,
obviously, the chair would have said
that item 9A is governed by item Il of
Shri Jyotirmoy Bosu, and, therefore,
the motion at 9A falls through auto.
mulically. and because the motion ut
#A has been passed, the House now
fakes up the molion at 11, But, [ suh-
mit that the motion at 8A was nol put
fo tne vote of the House. This motion
sazs that ‘this House do consider the
Thivu eport of the Committee of ¥ri-
vileges'. and motions at 9A and 11
were to dispense with the reguirement
of discussing it within halt an hour
a1l not bringing in sny extraneous
matter. [ submit that in order to set
th: procecdure corveel, kindly out
motion at BA moved by the Leader of
the House to the vote of the House.
After the Ilouse has said ‘ves’, then
you can put item 11 of Mr. Bosu; and
theu we proceed and lhe discussicn
starts, .

SHRI VAYALAR RAVI (Chirayln
kili: On a point of order. I have resd
the rules. The rule is very clear. Rule
215(1) says:

“After the report has been pre-
sented, the Chairman or any member
of the Committee or any other mem-
ber may move ° that the report be
‘taken inte consideration whereupon
the Speaker may put the questioa fo
the House,”

Rule 315(2) is very clear. It says:

“Before. putting the question to
the House, the Speaker may permit
a debate on the motion, rol exceed-
ing halt an hayr In duration, “and
Such debale shall’not refer to the
. detalls of the reprt further than is
necedsary fo make gut a case for the
consideration of the report by the
House”, - L ) .

of Comni. of 346-
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than half-an-hour. Therealter, the
whole debate may be for 7 or 8 hours.

MR. SPEAKER: Yours is not a point.
of order. You are opposing Mr. Mava-
lankar's point of order.

SHRI VAYALAR RAVI: No, Sir. I
want a clarification.  Please look at.
rule 315(3). Item 11A, ie. the motion
of the Prime Minisler comes, accord-
ing to rule 315(3), only after the

debate. Please look at the rule care-
fully.

SHRI MALLIKARJUN: My point of
order relates lo the basic concept of
the Constitution itself and one of .ts -~
Articles. Prior to bringing to tho notwe
of the House the vital Article of the
Constitution, I would like 1o refer you
to the Rules of Procedure, ie. to rule
255 which says:

“Where an objection is taken ‘o
the inclusion of a member in a Com-
mittee on the ground that the mem-
ber has a personal pecuniary or
direct interest of such an intimate
character that it may prejudicially
affect the consideration of any
matters to be considered ULy the
Committee, the procedure shall be us
follows:” .

Here, prior to the constitution of the
Privileges Commitlee of the Gth Lok
Sabha, one of the hon, Members, Mr.
Sathe hag objected to the reference to
the Committee of Privileges of the Bth
Lok Sabha, of a matter wihch related
to a Member belonging to the 5th Lok
Sabha—es the Privileges Committee of
the 6th Lok Sabha has ne jurisdiction
to consider matters relating to a Mem-
ber who belonged to- the 5th Lok
Sabha, - e L

I will further come to the constitu-
tional interpretation of Article 105 of
the Constitution. It deals with the
powers and privileges of the Meémbers.
So, in spltéof the objection ralsed by
Mr. Sathe, the Privileges Commitfee.
was constituted and a Member, oi,m _
Privileges Committee has misused the-

" powers under Article 105—the powers:
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were misuseq and then the report has
been prepared. How is this august
House competent now to take up the
motion? Therefore, since the report
of the Privileges Committee itself is
ultra wvires of the Constitution—of
Article 105—the motion which has
been moved by the Prime Minister or
other friends cannot be taken up by
this august House.

MR. SPEAKER: I have understood
your point.

SHRI MALLIKARJUN: Mere under-
standing is not enough. Kindly give
the ruling as to how the motion can pe
taken up in this august House,

MR. SPEAKER: I am giving tihe
ruling. It is not for the Speaker to
decide whether a particular motion is
valid or invalid. No such power is
conferred on the Speaker either under
the Constitution or under the rules.
Please sit down. It is for the House io
decide the question of validity of the
motion. It is for the Member concern-
ed to persuade them that the Report is
invalid. The Speaker cannot interfere
in the matter. Therefore, the point of
order raised is over ruled.

(Interruptions).

SHRI MALLIKARJUN:
jected to........

I have ob-

(Interruptions),

MR. SPEAKER: Thai does not arise
at this stage.
(Interruptions).

SHRI MALLIKARJUN: How can
vou overlook the point of order I am

unable to understand? You are a
constitutional expert and you are the
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was the Finance Minister and the
Deputy Prime Minister, how is it going
to be relevant to the matter...........

(Interruptions),
You are the custodian of the House.
You kindly give your ruling.

MR. SPEAKER: I have given my
ruling. Mr. Nathwani.

(Interruptions) **

MR. SPEAKER: Do not record any-
thing.

(Interruptions),

SHRI NARENDRA P. NATHWANI
(Junagadh): That the Report be taken
into consideration, that motion is
moved by the hon. Prime  Minister
under sub-rule 1 of the rule 315. On
that, you, Mr. Speaker, have to decide
whether to put it to the vote of the
House or not. At that stage, the dis-
cussion takes place and sub-rule 2
permits a debate for half an hour only
in respect of that gquestion whether
the motion, namely, the Report be
taken into consideration or not.
Suppose some Members want to say:
do not move this motion in this ses-
sion, move it in the next one. For that,
whether the motion, namely, that Re-
port be taken into consideration, shouid
be debated or not. For that, sub-
rule makes a provision and for that
there is time restriction and that time
restriction is for half an hour only.
In order to remove that time restric-
tion, Mr. Jyotirmoy Bosu’s motion has
alieady been accepted. Therefore, at

this stage, the House is seized only of

this motion wheather the motion to tike
Report into consideration should be
made or not. Only for that purpose,
this debate wil] ensue. Once on putt-
ing that question if leave is granted
and the permission is given by this
House, yes, that Report be taken into

custodian of the August House, how consideration, sub-rule 3 will come
you are supposed to go into this into force. Contingent motions can be R
matter. The motion cannot be taken moved at that stage. The position is,
up. Suppose I move a motion against therefore, clear. What the House has
the present Prime Minister when he done is this, namely, to extend time
;9
**Not recorded. _
S h‘—.:ﬁl
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Umit under sub.rule 2. We are at
this stage omly.

SHRI RAM JETHMALANI (Bombay
North-West): I want to make an
appeal to the distinguished Leader of
the Opposition as well g to Mz, Jyotir-
moy Bosu. (Interruptions).

SHRI K. LAKKAPPA; Under the
rules, there are no appeals from any
Member.

¢

{Interruptions).

SHRI RAM JETHMALANI: 1 am
sorry, pevpls just get up without
understanding it.

MR. SPEAKER: I think he is appeal-
ing on the very point on which Mr.
Stephen had appealed. He is appeal-
ing that Mr. Stephen's contention may
be accepted,

SHRI BAM JETHMALANI: I waat
to suggest that we, in fact, adopt a
course which does not operate unfai~
1y to any of the three persons against
whom the Report is directed.

{Interruptions),

You never had a sense of patience.
You will never understand’ this *hing
This is the appesl which I want to
make to both of them. A way:must be
found to go' back' upon this motion
which has accepted. It today this

House goes into’ more datsils than nre
Tecessary for the purpose of merely
including consideration of the Report,
1 am afraid, things may be sald in ihe
House which ampm geing to operale
unfairly to the three persons before

Commitiee,

(M)

MR, SPEAKER: Let us not go into
that. '

SHRT RAM JETHMALANI: I find
from the Prime Minister’s motion that
they are going to be given an opportu-
nity to say what they have to say. 1
appeal to the House today not to do
anything which might prejudice that
hearing, lst us first hear them to-
morrow and then the House c¢an g0
into details if it wants to. Today ¥
appeal to all of them not to persist
going into the details of the report.
at this stage......**

(Interruptions) **
MR. SPEAKER: Don't record.

SHRI SAUGATA ROY: Let the
motion for consgideration be taken up
first. . . -(Iuterruptions), You #art
calling speakers instead of dilly-dally-
ing.

MR. SPEAKER: I have got 1o desl
with the points of order?

SHRI VASANT SATHE (Akeola):
You are proposing to suspend on the
motion of Shri Jyotirmoy Bosu sub-
rule 2 of rule 315, Firstly, the point is
mu:mmsuwdlpaﬂotnb
rule 37 Is it the intention to suspend
the other part aleo?

MR. SPEAKER: In other words
you ere supporting Mr. Bosu's motipn?
SHRI VASANT SATHE: I am oppos-
ing.
MR. SPEAKER: Mr. Bosu's moloa
suspends practically the whole thing.
SHEI VASANT SATHE: By suspend-
ing sub rile 2, are you also
ing the other - part in sub rule (2)....
MR. SPBARBR: You were' nob

poseins ‘
TR e ey
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MR. SPEAKER: I am giving clan-
fication. There seems to be a Int o!f
contusion about the understanding ol
rule 315. For a better understandirg
of that rule, it is better to refer to it:

“315. (1) After the report has been
presented the Chairman or any
member of the Committee or any

. other member may move that the re-

: port be taken inte consideratic)
where upon the Speaker may pu!
the guestion tu the Iiouse™,

Sub-rule (2) is an exception to ub-
rule (1), it says:

*“(2) Before pulting the question

to the House the Speaker may pesnut

" a debate on the motion, not excvee!l-

ing half an hour in duration, an!

such debate shall not refer to the

detuils of the repori further than is

necessary o make out a case tor

the consideration of the report by
the House. :

(3) After the motion made under
sub~-rule (1) is agreed to, the Chair-
man or any member of the (Com.-
mittee or any other member, as tiie
cage may be, may move tlhat the
House agrees, or disagrees or agrecs
with amendments, with the recom-
mendations contained in the report”.

In accordance with sub-rule (1) or
rule 319, the Prime Minister has moved
that the report be taken into con-
sideration. I have not put that ques;.
tion to the House because there are
motiong under sub-rule (2), There-
fore, before putting that question I
took up for consideration sub rule (2).
Under sub-rule (2) there were two
1ypes of mptions, one by the Prime
Minister and Mr, Kamath and the
other by Mr. Bosu. So far as the
former category s concerned, they
merely wanted to suspend the dura-
tion prescribed under sub-rule (2).
Whereas In Mr. Bosu's Motion he hus
not only asked for the suspension of
period prescribed but also the limita-
tion. So far as the discussion is con.
cerned, ohviously, the House has got
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the implication of that because nor-
mally the dispensation ' should Lave
been only for half-an-hour. But it is
not up to me to prescribe that. This
is how the Motion came there. When
there are two or more motions on the
same subject, it is the duty of the
Speaker to take the major motion which
covers the larger area. This-is the
well established convention of not ouly
this House but of others also, Thu
is why I did so. But [ do feel that the
Mzmbers have not [ully dnderstood
the implications of Mr, Bosu's Motion.
Therefore if Mr. Bosu agrees and th»
House azrees, 1 shuli subject to the
agreem~nt of the two, if necessary.. .

(Interruptions).

A reconsiderution may be done he.
causc the diseussion at the initial stagu
is a limited discussion. Half-an.heur
may not be sufficient for that. But
there js a larger discusgion at the later
stare when the Report is taken iInin
consideration. Therefore, if Mr. Bosu's
Motion is agreed to, there will be
double discussion covering the sanw
area. It is up to the House to recon:
sider the matter, If you so recu.-
sider, you may limit it to the Prinw
Minister's Motlon in which case it will
be only dispensing with the limitation
of half an hour and we will have the
tull discussion at the second stage ol
the matter. Omn the other hand if you
accept Mr. Bosu's Motlon, thers will
be two discussions—one at the initicl
stage and another at the later stage

Now, Mr. Bosu, are you willing for
that course? . C .

(Interruptions). _

SHRI K. LAKKAPPA: One minule.

MR. SPEAKER: | have called Mr
Bosu and none else. T will hear him
only. s

SHRI JYOTTRMOY: BQSU: To-day.
the House .bas g very spocial dutv lt:
perform. It is not a gatbering of P?he
ticians. Striefly, 7t hnhaﬂ;m
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MR. SPEAKER: Are you insisting on
your Motion?
(Interruptiong)**

MR. SPEAKER: Are you willing to
revise it?

SHR1 JYOTIRMOY BOSU: I must
fell the House why I did this. I am not
a tool that you twist this wuay or you
twist that way.

I hud given this with the object of
frringing to iight the background of the
person who is now standing as an uc-
vused person hefore us to-day.

MR. SPEAKER: That will come &zt
the second stage.

SHRI JYOTIRMOY BOSU: That is
the reason,

(Interruptions)**

MR. SPEAKER: All that I want to
know-—-are you willing to reconsider
it?

SHRI JYOTIRMOY BOSU: Mr.
Stephen, T will take my own decision.
I om nol one of you,

In deference to the wishes that have
been expressed in this House. I with-
draw my Motion.

The Motion wus,
drawn,

MR. _SP'EAKEH: I put the Motion of
the Prime Minister for consideration.

by leave, with-

m_Tho question is:

“That this House do suspend that
part of sub-rule (2) of Rule 315 of
the Rules of Procedure and conduct
of Business in Lok Sabha which
reuds ‘mot exceeding half an hour in
*urllilmn‘, in its application to the
Motion that this House do consider
the Third Repori of the Commitlec
of Privileges.”

Msmu C. M. STEPHEN: Which
otion are you moving,

Third RW AGRAHAYANA 16, 1900 (SAKA) of Comm. of
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MR. SPEAKER: Motion from the
Prime Minister.

SHRI K. LAKKAPPA: I have moved?
an amendment to Shri Morarji Desal's
amendment. It should be circulated
1o the Members. 1 have moved an
umendment, not to the main motion,
but to this motion.

MR. SPEAKER: 1 will read out. Mr.
Lakkappa's motion.

That for the original motion, the
following be substituted, namely:—

~That this House having consider-
ed the Third Report of the Com-
miltee of Privileges presented 1o the
liouse on the 2lst November, 1878,
disagrees with the findings and re-
commendations contained in the
Report and do resolve that no ques-
tion of breach of Privilege is involved
in the matter against Shrimati
Indira Gandhi and that no further
action be taken by the House in the
matter in view of the views express-
ed in the notes appended in the Re-
port".

I put the Motion 8A moved by the
Prime Minister to the vote of the

House.

The guestion is:

“That ihiz House do suspend that
part of sub-rule (2) of Rule 315 of
the Rules of Procedure and Conduct
of Business in Lok Sabha which
reads ‘not excceding half an hour in
duration’, in its application to the
motion thut this House do consider
ihe Third Repori of the Commillee
of Privileges”.

The motion was adopted,
MR. SPEAKER: The Prime Mirlster
may move the motion.

SHRI MORARJI DESAI: I have al-
ready moved the motion for considera-
tion. 1 will speak on the other motion

—

“*Not recorded,
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at item 11A, that is on the contingent
motion. Rather than speak twice, 1
would like to speak then and not row.
Now it is only for taking it into con
sideration.

MR. SPEAKER: I will have to put
that motion to the House whether the
House aceepts it. Now that part of
sub-rule (2) has been suspended, tlhera
will be a debate. If you want to cp2ok
now, you can.

SHRI SAUGATA  ROY: Please
specify how long the debate will tuke
plave on the motion for consideration.

SHRI SOMNATH CHATTERJEE
(Judaopury: The Prime Minister
moved for suspension of part of s.'.-
rule (2) and that has been acceptec.
Now sub-rule (2) comes into opori-
tion. Let there be a debate on this

MR. SPEAKER: Now the debile is
only on item 8A.

SHRI MORARJI DESAI: 1 want lo
speak later on item 11A.

MR. SPEAKER: Any other hon,
member who wants to speak on this?

SHRI C. M. STEPHEN: Sir, I rise to
oppose this motion.

SHRI A. BALA PAJANOR (Pondi-
cherry): Rule 315(2) has been sus-
pended. Now we are fixing up the
time. [ am not able to understend
you because of the confusion created
here. Everybody is interested in quot-
ing some rule or the other. It becomes
the privilege of every member and
every member is entitled to know the
time you are going to give for this,

MR. SPEAKER: 1Ii is up to the
House to decide the {ime.

SHRI VAYALAR RAVI: The rule
has been suspended. We want to
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know for how many hours you want
this motion to be discussed.
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SHRI A. BALA PAJANOR: It is a
matter concerning every member 3f the
House, I want 8ll the 542 members to
express their personal views.

MR. SPEAKER: The B.A.C. has not
gone into the time for the first stage.
second stage and third stage. The
total number of hours fixed is 6 hours

SHRI C. M. STEPHEN:
how it proceeds.

Let us sec

MR. SPEAKER: It is up tu b
Hiouse to decide. I suggest that so Li:
us lhe lirst slage is concerned, i s
merely the introduction stage and
the House so desires, we can lix 1 hoov

SHRI VASANT SATHE: No tim-
limit should be fixed, for Heavens
sake. Il we are going to act as a
judicial or quasi-judicial body, let us
not do anything that will not be fuir
und just. Ewen in a couri of law, on
preliminary points you hear ail lbe
parties fully. You canno!l here say
that the vital arguments that will Le
advanced on preliminary points of
jurisdiction etc. should be restricled
for all members here to one huul-
What can all of us say in one hour?
It is impossible. 1 myself will need
one hour. No time can be fixed.

(Interruptions)

MR. SPEAKER: 1 am not giving ary
time, I am leaving it to the House.

SHRI VAYALAR RAVI: The Bus-
ness Advisory Committee is to dxscus:
and present a report to the House. An
we are guided by the report of the
Business Advisory Committee. Actor®
ing to your own Statement, Sir. siX
hours have besn allotted by the Bl-b-s
ness Advisory Committee, If 8ix h“‘"d
are allotled, let us strict to that an
fix the time, (Interruptions)

MR. SPEAKER: Any one can move
for fixation of time.
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DR. SUBRAMANIAM SWAMY
(Bombay North-Fast): I move:

“That one hour be sufficient if the
House considers the question of sub-
ruls 2",

SHRI VASANT SATHE: If you sus.
pend sub-rule 2 about half-an-hour,
are you going to substitute it* He dud
not move at that time asking flor onc
hour in pluce of hall-an-hour. Once
it is suspended no  timelimil can e
fixed now. Kintly do not impose the
timelimit and curtail our right.

SHRI MORAPR.!! DESAT: For lhe
whole thing =ix hours have been fixcd
by the Business Advisory Committce.
That will include the consideration cf
this and also the substantive motion
which comes after that. Thess six
hours are (or both. For the consilera-
tion stage you cannot take more timv
than for the other one. Therefore,
more time should be fixed for the
other one. If they want more than
one hour, lel two hours be fixed for
this and four hours for the other.

SHRI C. M. STEPHEN: As far as
this side is concerned, a motion was
moved suspending the half-an-hour
provision. There could have been a
motion alongwith the amendment
stipulating what time that part of the
debate must take. Nothing happened.
Now, the motion is before the House,
the discussion will have to begin. May
1 submit that gs far as I could see it
is at the preliminary stage that consi-
derable arguments will have to be ad-
vanced—not that on the other side,
nothing will have to be done—the
question of jurisdiction comes up at
the preliminary stage; the question as
to whether the report is the same that
Was asked for, comes up at this stage?
Very fundamental questions come up
at this stage which may set a prece-
dent for the Parliament. This is not
a party matter, for allotment of time
on party basis, Any Member who wants
1o put the arguments forward—rele.
vant arguments—will have to be per-
mitted to put his arguments forward.
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subject to the provision that the de-
tails of the report and the substance
of the report cannot be gone into.

Therefore, it can only be that we
start the debate and gee how things
are going on. After all, you have got
the majority. ¥You can put the cur-
tain down ay anv stage you choose,
What I am saying is that I do not
agrcee Lo the suggestion that the consi-
derstion stape can have four hours.
and the other can have four hours,
I do not agrce at all. It cannot be
restricted at all. I appeal let the de-
bate start. As is known to every-
hody, this is one of the important de-
bates, not necessarily because of the
persons invelverd but bacause of the
issues involved. The fundamental is-
sues arc involveq and, therefore, such
a full House with such an interest is
sitling on that. Let there be no eur-
lailment of this. Irrelevance, you
have got the power to stop. Rele-
vant observations you shall not stop.
What I am saying is that let us pro-
ceed with the debate and see how it
is proceeding. Let us cooperate with
one another so that we may bring out
the salient points. Let no restriction
be imposed about this.

SHRI SAUGATA ROY: Already the
rule 315(2) limiting the discussion to
half-an-hour, has been®suspended. You
have suggesteq that for consideration
two hours should be sufficient. At the
consideration stage; the merit of the
case and the report do not come into
question. There is already a motion
by the Prime Minister on this issue.
There is another motion printed in the
list of business in the name of 8 mem-
bers on thig issue that the report be
taken into consideration, At this
stage we will only judge the prelimi-
nary things, as Mr. Stephen has point-
ed out, including the jurisdiction of
the House. So, may I submit that the
debate should start? Since it is not a
party matter, let the people who have
given the motion be allowed to speak
first on the motion and others be al-
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lowed to speak later, within that
time.

st w9 fama (3i#0): weTa WLIET,
F STTET T WA IS0 AFATE
" gz muw & wgi v W@k fooga
T Frq wowar &1 qgh 97 ew T 7E
&-%q ArAw F Sy FI7 6 a7 ¢

1 do not know what procedure we are
adopting. We have three motions.
Ome has already been adopted and
that is the motion suspending the rule,
The second is consideration of the
motion., I would like to know whe-
ther you are going to entertain amend.
ments to this motion because ail mo-
tions can be amended. Are you going
to entertain amendments?

MR. SPEAKER: Surely. There is &
motion saying that it should be consi-
dered.

SHRI MADHU LIMAYE: There can
be amendments to this motion.

MR, SPEAKER: Yes, nobody has
moved the amendment.

SHRI MADHU LIMAYE: I have
given notice of the amendment. ...

MR, SPEAKER: 1 do not know.

SHR] MADHU LIMAYE: Because
the motion was circulated only some
time ago.

MR. SPEAKER: The amendment
&ays....
(Interruptions).

SHRI MADHU LIMAYE. First of
all, lot us decide whether amendments
to the motion moved by the Leader
of the House are going to be entertain-
ed.

MR. SPEAKER: No, no. Amend-
ments in the sense that it should not
be considered?
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SHRI MADHU LIMAYE: Negative
amendments anyway need not be con-
sidered.

MR, SPEAKER: If you do not vole
for the consideration, then it is nega-
tived. So far as the procedure in a
privilege motion is concerned... .

SHRI MADHU LIMAYE. 1 do not
know whether the substitute motion
or amendment is in order. 1 want to
know whether you are going to adopt
this procedure or not.

MR. SPEAKER: I will tell you what
the procedure is. As far as the privi-
lege motion is concerned, the rules
have not prescribed any procedure.
The procedure is prescribed by the
House itself in each gne of the cases
as it arises. There are no fixed pro-
cedures so far as consideration is con-
cerned., There is no rule bearing on
the point. All that, at this stage we
are considering is whether we arc
going to consider this motion or not.
Nothing more than that.

SHRI MADHU LIMAYE: That is
not my point at all. The motion is
before the House. I would like to
know whether the honourable Chair
is going to entestain amendmeats Or
substitute motions. That is the ques-
tion on which I want your ruling.

MR. SPEAKER: At this stage only
two questions arise—whether the
House will accept the consideration of
the motion or whether it will not con-
sider the motion. These are the two
aspects. No other aspect arises at this
stage. So far as any megative motion
is concerned, it will become irrelevant
because the House can always sav.:

SHRI MADHU LIMAYE: Mine s
not a negative motion. It is an am-
endment which is strictly within the
rules. Negative amendments are not
entertained by the Chair. My amend-
ment is not negative. It is a positive
amendment. 1 want to know whether
You are going to entertain amend-
ments or not. )
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MR, SPEAKER; If it is within the
rules, I am accepting it. If it is out-
side the rules, I am not accepting it.
That is all that I can say at this stage.

SHRI MADHU LIMAYE: I have 10
move the amendment because the mo-
tion has been moved. There is going
to be a debate.

MR. SPEAKER: You can move the
amendment,

SHRI MADHU LIMAYE: I am pot
making any speech. So, you must say
that the miotior is moved and then my
amcndment will come in,

MR. SPEAKER: |1 shall say that
after disposing ol the objections rais-
ed. When vou suspend the time fix-
ed under sub-rule  (2), it is always
op:n 10 the llouse to fix its own lime
because the House is the master of the
enlivg proceedings. That being so. the
time may be fixed at that stage or at
a later stage. Now that you have sus-
pendeg the motion it is open to the
Hous to fix the time. There are two
motions before the House. One is by
the Prime Minister,

SHRI C.M. STEPHEN: Sir, it cannot
be put like that-—two hours and four
hours, 1Is it the spirit in which you
are poing with the debate? There is
nothing like that, We want a full de-
bate at the introduction stage,

MR. SPEAKER: I am dealing with
that matter.

SHRI VASANT SATHE: You are
dictating an order. Listen to me be-
fore that,

MR. SPEAKER: 1 have listened to
You. How many times am I to listen
to you?

SHRI VASANT SATHE. If you fix
two hourg and then you ask how many
Members want to speak, suppose there
&re 20 Members; then, you will divide
tWo hours by twenty, and say that
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How are you going to regulate the
debate?

MR. SPEAKER; Just as in other de-
bates.

SHRI VASANT SATHE: A judicial
matter cannot be argued like that.

MR. SPEAKER: Don't record.**

SIHHRI VAYALAR RAVI: Even if
you fix the time, plecase extend it by
two or three hours, to eight or nine
hours.

DR, SUBRAMANIAM SWAMY:
Under sub-rule (2) I just cannot
understand how they can ask for four
hourg for a mere consideration whe-
ther the House should debate this or
not? So, you must cut this short and
get on with the consideration of the
main motion,

MR. SPEAKER. Let us not waste
time on this small point.

DR, SUBRAMANIAM SWAMY:
In my case you never bothered.

MR. SPEAKER; Your case is not
before us now,

In view of the appeal made by them,
let us have three hours for the preli-
minary discussion. They want to go
into the question of jurisdiction.

SHRI C. M. STEPHEN rose—

MR. SPEAKER: I am not deciding
it, I am leaving it to the House,

SHRI C.M. STEPHEN: The whole
point of the iatter is that there must
be a full dc. . te in the House, and for
that the enly restraining factor must
be that as the Presiding Officer you
should regulate and stop irrelevant
interventions and irrelevant observa-
tions. A full debate to the satisfac-
tion of the different parties is necesa-
sary, because the rights of the parties

—

**Not recorded.
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:are involved the rights of the Mem-
bers are involved. The leaders of the
different parties will have to make
their submissions. I will make my sub.
misgion, replies may have to be given.
“Therefore, it depends on how the points
are being put forward, how they have
to be met, how the needs of the
House will be satisfied. This alone
must be the consideration, The House
is the master of the situation. Any
time the House may move for a clo-
sure. Any time, the House can say
that we want more time. Let us start
the debate. What you are now going
to do, you can do it afterwards also.
Let us start the debate. That is what
I am saying.

MR, SPEAKER: If necessary, we
‘may extend the time later. For the
time being if the House so agrees, we
shall have three hours for this. Those
‘who are in favour of three hours, say
“Ayes’.

SEVERAL HON. MEMBERS. ‘Aye’.

MR. SPEAKER: The ‘Ayes' have it.
.+« (Interruptions

SHR C. M. STEPHEN: About what?

MR. SPEAKER: If necessary, later
‘on we may extend it. Mr. Stephen,

SHRI C. M. STEPHEN : Mr. Spea-
ker, Sir,....

SHR B. P. MANDAL (Madhepura):
1 rise on a point of order. (Interrup-
tions) You asked to say ‘Aye’ or ‘No'.
You did not decide whether the ‘Ayes’
have it.

MR, SPEAKER: I have said “the
Ayes have it,” 1 did say.

SHRI K. LAKKAPPA. When he
has moved a motion, we have got a
right to move amendments. What Mr.
Madhu Limaye has stated, I have said
the same thing earlier. Where is the
time for ug to move amendments?

MR, SPEAKER: Your amendment is
‘#o the main motion.
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SHRI K. LAKKAPPA: I am nct
talking of mine only.

MR. SPEAKER: All amendments
have been admitted at the appropriate
time. (Interruptions)

Mr. Leakkappa, amendments will
come only when the consideration
motion is accepted by the House and
not until then, Mr. Stephen.

SHRI C, M. STEPHEN : Mr. Spea-
ker, Sir,..,,

SHRI A. K. ROY (Dhanbad): I am
on a point of order. The whole trou-
ble started with the appropriation of
time and appropriation of this right
by them Prime Minister at the late
hour

MR. SPEAKER: What is your point
of order?

SHRI A. K. ROY: I am coming to
that. I do not want to ghow a rule
book and confuse you. Let us come
straight to the point. As pointed out
by Mr. Madhy Limaye, if we want 10
give amendments to the main motion,
then, as we did not get it earlier, we
could not give it. We have all given
our notices of substitute motions to
the original motion, which we receiv-
ed earlier, But now we are to face 2
new motion and we did not get en-
ough time to thing or to give substi-
tute motions. You give us your rul-
ing on this point as to whether our
substitute motiong to the original mo-
tions which were supplied to us €ar-
lier, will remain valid in view of the
new motion which is coming int°
operation.

MR. SPEAKER: It remains thﬂ'et-
There is no difficulty. There 18 no
point of order.

Mr. Stephen.
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by you, Rule 315 and to divide the
debate into two.

The objections to the Report accor-
ding to me are partly based on two
counts, viz, the Constitutional and
the preliminary ground that this
House shall not take this report into
consideration and the other part of it
is the merit of it, the recommendation
part of it. | would like to avoid com-
menting on the recommendution part
ul it at this stage.

Regurding the first part of it, I
would, echoing the appeal made by
my friend, Mr, Jethmalani, make an
appeal {0 the other side glso that the
FParliament is of today at the moment
if 1 may say so, truth because very
basic questions are involved. Any
decision or decisions that we may take
wiil bind the Parliament in future
and the posterity also. 1 would, there-
fore, request wou to approach this
fuestion in that spirit.

We have before us a Report, not a
unanimous Report but a Report to
which four notes have been appended.
1 do not want to go into the merits
of those notes so far as the substance
of the Report is concerned. But in
the note by three members, Dr, V.A.
Seyid Mohammed ang others, there is
wne objection raised which I would in-
vile the attention of the House to.
The objection raised is that the Re-
Port now submitted t, the House is
not un the matter referred to the Com.
mitlee. Thig is a very serious matter.
This is what they have stated:—

“The Lok Sabha adopteq Shri
Madhu - Limaye's motion on 18th
November, 1877 which has been re-
ferred to this Committee and which
empowered the Committee to en-
quire into the matter.”

Further, it is stated: )

“Further, Shri Madhu Limaye's
Question was answered on 12th
March, 1975....Moreover, it is not
the case that these 4 officers were
collecting  information fo answer
his question. The evidence is that
they were coliecting information to
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answer the question of Shri Jyotir-
moy Bosu on 16th April, 1875, There-
fore, even if obstruction or haras-
sment is proved to have been caus-
ed, it were in relation to Shri Bosu’s
question. This matter was not re-
ferred to the Committee, Hence on
this ground also the Committee has
no jurisdiction.”

Now, the important matter is, what
exactly was the matter referred to the
Committee and whether the Com-
mittee has considered this is a ques-
tion which we will have to take into
reckoning. The Committee comment-
ing on this dissenting note have given
a note which appears on p. 194(A).
You will find that all objections, many
substantial objections, raised are re-
ferred to there. But they have not
referred to thig basic objection raised.
According to me, it is because this
objection is irrebuttable.

Let us see what was the matter re-
ferred to the Committee. The matter
referred to the Committee is given on
p. 8. It was Shri Madhu Limav who
brought this matter before the House.
The Committee itself traces the back-
ground, It says:

“Shri Madhu Limaye, MP, gave
nolice of u guestion  of privilege
diated the 10th Octeber, 1977 against
Shrimati Indira Cuandhi, former
Prime Minister and Shri D. Sen,
former Director, Central Bureau of
Investigation, ...

Shri Madhu Limaye, in his nolice of
qQuestion of privilege, stated inter alia,
as follows:

The Maruti question referred to
before the Shah Commission was
my question. I faceq s number of
difficulties in getting it admitted.
Finally, it wag put down for answer
in a terribly mutilated form in the
winter session of 1974, When I
protested, it was again put down for
answer in the Budget session of
1975......

Now, it is clear that when the offi.
cers of the Industry Ministry were
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trying to collect information for the
purposes of preparing an answer to
my question, the then Prime Minis-
ter ordered the searches of the Offi-
cers’ houses....This is gross con-
tempt of Parliament and must be
punished as a breach of privilege of
the House.”

Shri Madhu Limaye moved the
motion. There was a motion by Shri
Kanwar Lol Gupta. Shri Kanwar Lal
Gupta's motion was a general motion.
The House considered the two motions
ang Shri Madhu Limaye's motion was
accepted.

There was  something  much more
important. There was an amendmet Lo
Shri Madhu Limave's motion saying
that the words “and others™ be drop-
ped and that the persons must be spe-
cificd. This was put to vote. This was
negatived, Shri Madhu Limayc’s argu-
ment was that persons involved were
not these people only and that therc
were other persons also. He mention-
ed certiin names and that it also must
be gone into.

This was the basis on which Shri
Madhu Limsaye took up the objection
and opposition to fhe amendment.
Therefore, it is clear. And there was
a letter written to you, and that lelter
is appended herewith. In regard o
that letter, T ra.sed an ebjection say-
ing ‘let me know what exactly is be-
iny discussed’. Then you said the no-
tice will be made available. I made
a demand that the notice must be
made zvaiiable. Then the whola thing
went to the Privileges Commitice.
Therefore it ig clear that what was re-
ferrrd 1o the Privileges Commiltee
was aboul collection of information to
answer Shri Madhu Limaye’s ques-
tion—whether the officers involved in
collection of informution to answer
Shri Madhu Limaye’'s question were
Interfered with. This was the matter
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which the Committee wag required 1o
go into.

Let us remember that the Commit-
tee has no inherent jurisdiction in the
malter of privileges: it has absolutely
np inherent jurisdiction in this matter.
They can take note of only such things
as are referred to them—only such
matlers, Rule 314 says:

“The Committee shall examine
every question  referred 1o it and
determine  with reference to the
facts of cach case whether a breach
of privilege is involved aud, if su.
the naturc of the breach....”

Thi: is Rule 314(1). Sn, my objection
to this Commitiee's Report is ywo-iold
on this score, One iy that they en-
guired into matlers not referred to
them ynd, secondly, they refused to 20
into matters which they were gsked
tu go into. These (wo things come in
here. From the Privileges Commitloe'™s
report you will find that they discussed
this matter as to whether Mr. Machu
Limaye's demand that allegations f
breach of privilege against certain
other officers must be gone into, should
be considered. They discusseq the mat-
ter and saig ‘We are goning to confine
ourselveg to this: we are not going w0
go into that’. Therefore, this Report
is vitialed on two counls: instead of
going intp Madhu Limaye's guestion
about hindrance caused in the coliet-
tion of information, they went inld
the question of Shri Jyotirmoy Bosu.
which was given long after. One wds
posted for answer on the 12th March
and the other was posted for answer
on the 16th April. There is a lon#
gap coming in. Although Mr, Limave
appeared before the Committec and
gave evidence before the Commitfce.
the whole thing wag by-passed, and
they went ahead with the other mat-
ter, This 18 a most fundamental thing
which T want to bring to your notice.

Now. let us see what exactly i
us see what eXA®y o

the finding of the Commitiee:
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finding of the Committee is given on
p. 122,

“The Committee are of the opin-
fon, therefore, that Shrimati Indira
Gandhi .... .... committed a brea-
ch of privilege and contempt of ihe
House by causing obstruction, inti-
midation, harassment and institution
of false cases against the concerned
offiecrs .... .... for preparing aun
answer ahd a Note for Supplemon-
taries for Starred Question No, 656
tubleg by Shri Jyotirmey Buosu....™

SHRI JYOTIRMOQY BOSU:. Every
time you mention my name, vou pay
me royully.

SHRI ¢'. M. STEPHEN: 1 dg nol
want {o lahour opn the point further.
I would appcal to the House to consi-
der whether the Privileges Committea
con:idered the matter referred to them
My submission i< that  they did nnt
They did not care to consider it at all.
and they dig not give a reply to the
objrction raised by the three Hon.
Mern:bers who have appended a note.
Although they amswered many other
points, they have not answered this
point at all. Throughout you will
find that, while it started with Shri
Limaye in the House in the Privileges
Committep they started and ended
with Shri Jvotirmoy Bosu.

A matter not referred to them can-
not bp considered. That is my first
objection. Therefore, this report must
be repelled; it must not be taken into
consideration at all.

15 brs.

The second question which 1 am
raising is the gquestion of jurisdiction.
Whether the Sixth Lok Sabha can go
into the question of breach of puivi-
lege with respect to the Fifth Lok
Sabha. Here there are positions
where the jurisdiction of the House is
clear beymd doubt. There are also
9ccasions when |t is not clear from
douht, Here is = .a case in which ths
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jurisdiction of the House is not clear
trom doubt. The opinion so far avail-
able is that this Lok Sabba bhas no
jurisdiction to go into this matter.

1 will begin with the Attorney-
General. The Attorney-General was
inviteg to come before the Committee.
The Attorney-General has given his
wrillen opinion. The Attorney-Gene-
ral was examined by them. What did
the Atlorney-General say? 1 am guot-
ing from page 978, the vottom-mosi
line;

“In fact, I think, every new Par-
liament is a new Parliament. [ will
refer to your provisions. My \lew
is this. In my opinion, the new
Parliament has no jurisdiction."

Then I come to page 982:

“I have read the proceedings on
which the predent motion is lounded.
The motion moved by Shri Madhu
Limaye is founded on certain fucts.
The charge was that officers of the

” Government were obstructed....”

Then I come to page Y83.

“Shri Ram  Jethmalani: Each
Hoyse is competent to punish a
breach of its privileges, it is not
Parliament which does it as a whole.

“Attorney-General: 1 am wonder-

+ ing whether there is any continuity

between, the earlier Lok Sabha and
the new Lok Sabha.

“Shri Ram Jethmalani; Then, an
anomaly will be that the Rajva
Sabha will be able to punish a breach
of privilege even if it had taken
place 15 years ago.

“Attorney-General : But, unfortu-
nately, anomalics do not create
jurisdictions or, _destroy them.. .

“Prof. P. G. Mavalankar: It is a
breach of privilege of the warlier
Lok Sabha continuing to the present
Lok Sabha. -

“Attorney-General: I don't think
that would be the position.”
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in his written opinion, the Attorney-
General i~ leaning heavily on this side,
and he hag stated that this Lok Sahbg
has no jurisdiction. As far as the
Attorney General is concerned, this is
what he Yag stated.

Now, I would invite the atiention
of the House to a rulling of the Supre-
me Coprt given in 1960 jn Sharma vs.
Sinba. ' They considered the guestion
as to whether j privilege matter pend-
ing in the House at the time of prero.
gation would survive, and they ruled
that it would survive, but then they
added that, on the question as to whe-
ther the matter would survive dissolu-
tion, they were not concluding Ly this,
they were leaving it as an open nues-
tion. They drew g distinclion between
the two. .

In Basu’s Commentary on Constilu-
tion, he has very emphatically stated
that the new Lok Sabha cannot go into
the question of privilege with respect
to the former Lok Sabha,

Now, the point is this. May be, argu-
ments cnn be advanced both Wiys.
But I an only emphasizing that this
is not as if it is o concluded guestion.
And wkn the Attornev-General has
said, 'if the jurisdiction is challenged'
and this is quoted in the report itself,
‘....then the Supreme Court wili have
jurisdicti m to go into the mattcr and
decide.” And I should add that if it is
challenge | that such a privilege exists
at all, th: Supreme Court would have
jurisdicti n to consider the question,.

AN HCN. MEMBER: What is the
page?
SHRI (! M. STEPHEN: Page 348.

This is 01e of the subjects on which
specifically the Supreme Court comes
into the picture whether this House
has got a jurisdiction. This is a mat-
ter wher¢ the Supreme Court hag the
jurisdictirn  (Interruptions) I am
referring to 1965 Supreme Court page
767. Thg Supreme Couurt considered
whether this House {5 the ultimate or
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the only authority to decide whether it
has got the jurisdiction to decide on
the existence of the privileges. The
Supreme Court stated there, ‘When a
statute is challenged on the ground
that it has been passed by the logisla-
ture with an authority or otherwise un-
constitutional trespass on fundzimentat
rights, it is for the courts to determine
the dispute and decide whether the law
passed by the legislature is valid or
not, Adjudication of such a dispute is
entrusted solely and exclusively to the
jurisdiction of the court and so we feel
no difficulty in holding that the deci-
sion about the construction of Art
184(3) which was similar to 103(3;
must ultimately rest exclusively with
the judicature of this country. That is
why we must overrule Mr. Scerval's
argumenl that the guestion of tigctermi-
ning the nature, scope and eflect of the
powers of the House cannot be said to
lie exclusively within the jurisdiction
of the court.”

Therefore, the point I am emphasiz-
ing is: here is a question with 1especl
to which the Supreme Court has said
that it is an open question. Secondly,
if a dispute arises, ‘We will be the ult-
mate ang exclusive authority to decide
on it’ Here is a matler on which 'he
Attorney-General, appearing before the
commitlee, said, 'You have no jurisdic-
tion'. Here iz a matter where Basu's
Commentary says, ‘You have no juris-
diction." This is the position,

With respect to privileges, thiere &re
two concepts. One is the existence of
the privilege ag on that date, that is ¢
say, the date on which the Oml.m“'
tion was passed. What ever existed
there, we have got the authotity to
amend, to codity, to specily. Nt‘::
there are two aspects; (1) whether e
privilege exists and (2) whether ¢ :
privilege i enforceable. Even assull'l;
ing that the privilege existed, then t is
queation arises whether the w\'ﬂﬂf 5
enforceable and there, we have gC b
go to Rule 222 which is absolutely
clear., We can proceed even Wi“"mdf':
pect to all privilege matters only
this Rule because this rule was Pr*”
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mulgated as per our power under Art
118. This has got the force of law and
it says, ‘A member may with the con-
sent of the Speaker raise a question
involving a breach of privilege either
of 3 member or of the House or of
committee thereof.' Therefors, enior-
veable privilege is limited to the condi-
tion adumbrated under rule 222. Even
if under the House of Commons Rules
there wag a privilege, question arises
whethey we can enforce it. We can
enforce it only under rule 222 and this
wpeils out that what exactly is the pri-
vilege that can be brought out and they
say ‘only with respect to a member in
reslation to the House' 'In relation to
that House’—Shakdher is very clear
about it. Once it is done, the Sponage
is passed and the curtain is drawn.
Shaidher's commentary is absolutely
clear about that page 164. *All Lusi-
ness pending before the parliamentary
committees of the Lok Sabha lapses on
the dissolution of the Lok Sabha...."
Anyway it is a long passage, I do not
want to read it. They ray, completely
the curtain is drawn.

A new Parliament comes in—a new

1.0k Sabha comes in; a uew House
comes in.
Therefore, if thig really does not

relate to this House even though a pri-
vilege has existed, there is no enforce-
ubility under Rulg 222, 1t does not
come in, This is my submission. That
is why I made an appeal that this mat-
ter be referred to the Supreme Court
for their opinion. Now that appeal has
not been accepteq although on a Bill
which was pending bere, that matter
was sent, Here Ig a question of funda-
mental jurisdiction which coulg have
been sent which they avoided to send
because, they knew that sending it
may bring in a verdict that this House
has no jurisdiction. This is one matter
on which I am raising my objection.

The third matter is that here is &
very strange situation arising over
Parllamentary Committea's functioning
on the basis—I do not say unanimity —
of consensus. Consensus must not
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mean that it Is just a majority al. the

parties cooperate with you on that
basis.

Now, we have before ug the Commit-
tee in which a substantial seclion has
raised an objection~not on minor
issues but om the Lusis of jurisdiction.
Shri Hitendra Desai, Dr, Muhammad,
Shri Mohanrangam, and Shri Shanka-
vanand—four of them-—raised tneir
objections on the basis of which how
ari we going to deal with?

How, is it going to be the practice?
Ang are we going to adopt that prac-
tice that whoever may object or which
ever party may object, by the rule of
thumb, by the majority, it will be got
through?. ... (Interruptions) I went
through. ... (Interruptions) All right,
we are prepared to take it. Ton't
bother about it.

Sir, there is a difference between the
Privilege Committee functioning and
the ad hoe Committee with pespect to
a conduct of a member's functioning.
1 do not want to elaborate further
about it, I find that there are five
Committee reports as far as 1 could see
where dissenting notes were attached—
dissenting notes not only on very subs-
tantial matter—and it so happens that
none of those were taken inlo consi-
deration by this House, I would ask
the Secretariat to examing it whehter
in any report there is a substantial
dissenting note and whether the House

took that into consideration is a mat-

MR. SPEAKER: Mr, Stephen, there
is a Direction from the Speakar that
there can be no dissenting notes but
only notes.

SHRI C. M. STEPHEN: I understand
it. Dissenting mnotes there cannot be
but notes there can be. And notes
speak for themselves. The proceed-
ings of the Committee have stated that
three Memberg differeq from the find-
ing. This is stated in the proceedings.
Whether there is a dissenting note or
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the other note, the point is that the
Committee has not come unani-
mously before the House.

The point I am putting to you is that
if this Privilege Committee could func-
tion that way, it can happen thal the
margin between one party and the
other is only marginal—one or two
(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, there
is a breach of Rule 315(2).

MR. SPEAKER: What 1s the point?
Ang what is the breach?

SHR] JYOTIRMOY BOSU: Sir,
under 315, sub-rule 2, I have moved an
amendment and later on I had with-
drawn it. It clearly states that ‘such
debate shall not refer to the details of
the report furthey than is necessary to
make out a case for the consideration
of the report by the House. (Interrup-
ticns) He cannot gg into details.
How can he? Why can't he withdraw?

MR. SPEAKER: I do not think there
is any point of order because ‘for consi-
deration’ includes ‘against considera=
tion’.

SHRI JYOTIRMOY BOSU: In order
to assist the Chair, in order tc assist
the House, I have withdrawn the
motion thinking that they will misuse
it. And now how are you allowing
them?

MR. SPEAKER: The point of crder
is over-ruled. There is no point of
order.

SHRI C. M. STEPHEN: Therefore,
Sir, we are on the point of laying down
a precedent and the precedent in this
respect is: how should the parliament-
ary committees function? The impli-
cations of it may kindly be examined.
It can happen that the two parties are
equally powerful with some difference
of one pr two. It can be possible that
the Pr'vileges Committee can be used
ag an instrument, A report can be

Privileges (M)
obtaineq and somebody can be thr
out or expelled. These things
happen. If this is the way that |
parliamentary committees are to £
tion there is absolutely no sence int!
minority party participating in
committees. (Interruptions)

Then, Sir, I am saying that thi
the first time in the  history of
Parliament that a Privileges Comn
tee report with a substantial d
and which doeg not represent co
sus is brought in and taken into
deration and uysed as an instrument
the purpose of inflieting punishm
Sir, this precedent once established
matter which all parties should
der is a particular party which i
majority today can be in minorit
morrow and if somebody is in m
ty today it can be in majority
row. (Interruptions)

Therefore, it is my abjecticln"'
taking into consideration a pri i
committeg report which obviously
not a unanimous or even a consel
report is a step without any preced
and as such, the report must not
taken into consideration on thal sing
ground.

Sir, there are two more points an
am finishing. The other point js
the basis of reference. (Intern

Sir. you will remember at the {im
the discussion of this matter a @t
tion wag raised and you gave the
ing. This is quoted on page 14 of
report. Two guestions were raiseg
Mr, Sathe. One was about this ma
being of recent occurrence. The 0
wag that the matter was pending
fore the Shah Commission and, the
fore, it should not become g subjél
matter of privilege and your g
the seconq point was:

“I have gone through the ter
reference of the Shah Co
They are confine; ‘o Emerge
cesseg and maffers conne A
them. This even has 1aken p
much earlier than the declaration
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+the Emergency. Therefore, 1 thought
it was not mecessary to yo by that
consideration.”

May I plead with the members to
consider the implication of the ruling.
The objection wag raised that this
maller is before the Shah Commission
and, therefore, do not refer. You said
that I have examineq it. Thig matter
is nol before the Shah Commission
hecause it happen much earlier than
the Emergency ang that is the conside-
ration which prevailed upon me and
hence I agreed to refer the matter to
lhis House and admitted it as a mat-
ter of privilege. Now, subsequently it
happens that the Shah Commission
goeg into thig matter. Immediately,
Mr, Sathe, wrote to you that this has
happened. I would say that the mno-
ment the Committee knew that this
had happened they should have refer-
réd the mater back to you under the
rules of our Rules of Procedure. They
did not do it. They went ahead with
it. Now, 8Sir, what is happening is
this. Something worse hag happened.
You will kindly see this in pages 300
to 306 of thig report. We find the cn-
tire FIR pertaining to this. I Is men-
tioneg sentence by sentence, What is
now before us? What wag beiore the
committee? That is before the Magis-
trate's court and that is on the tasis of
the findings of the 8hah Commission.
Well, I am submitting to you fhat if
inclusion of this matter in the refe-
rence of the Shah Commission would
have stoog in the way of acceptance of
the privilege motion, should it not be
applicable in this case, should it not
be adjudged as opersting in a manner
rendering this reference ab intia void?
If it could not have happened, if it Is
on g mistaken notion that you accept-
e this, then, the moment the mistaken
notion is established, should we not say
that wg have nothing more to do with
it. and let the judiciary decide it? j54
consideration by the Shah Clommission
will stand in the way, then should not
consideration of the magistrate court
stand in the way? This is the plea
that I am taking. I am submitting
this. The Shah Commission being
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seized of the matter ig the ground on
which we must say we do mnt take
thig question into consideration,

The last point is this and 1 have
done. What is the gubject matter? I
am not going into the details of it, that
some officers were proceeded against
elc. Now the question ig whether the
officerg are officers of the Hous: [ am
not going into the other question as to
whether they were proceeded against
and all that, Privilege means any in-
terference or harassment of any mem-
ber or of the office of the House, or
obstruction of the officers of the House
whatever that might be. But the
point is, was officer of the House.
Are these people officers of the House?
The Aftorney-General is absolutely
cleay on this matter. He was examined.
He give his opinion. He is absolutely
clear saying that they are not officers
of the House at all. This is what he
says:

“The second question on which my
opinion is sought is whethe: the
persons who were collecting infor-
mation and who were harassed or
impeded or obstructed could be re-
garded as officers and servants of
the Lok Sabha. It was really the
responsibility of the Ninister com-
cerned to collect th: requir-
ed information so that he could
answer the question put in the Lok
Sabha. I do not see how any agency
employed by the Minister or public
servants or persons entrusted with
the work could be regarded as ser-
vantg or officers of lhe Lok Sabha.
In my opinion, the persons who
suffered harassment were neither
officers gnd servants of the Fouse
nor were they employed by, or en-
trusied with the execution of the
orders of, either House.”

This ig & very clear opinion given by
the Attorney-General of India. Let us
think of the implications of the posi-
tion we may be taking. This i; on
exclusive protection, given to a select~
ed class of people, namely, elected
members of the Parliament and identi.
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fiable persons who are known as ofi-
Cers of the Parliament, who are exe-
cuting orders of Parliament, Two
elements arg necessary, One is, they

must be officers  of the 5
Number two js, the parliament

. Y must be cxecut-
ing the orders of parl.lamenl.‘ Now
these two are

t : not here, If anybody
18 assisting in collecting informa-
tion i dralting Bill, in giving
legal  opinion, jn assisting  Par-
liament ang so on, is to be treated as
servant; of Lok Sabha, then, liihs
and lakhs of people will be covered but
that. What happened here? Some-
body here  asked fomeody  there,
phoneqd somebody  further. collacted
something an. you &0 into the farthest
extent and say that he is an oficer

executing the orders of this Purlia-
ment.

MR. SPEAKER: You have made
your point,

SI’IR[ C. M, STEPHEN: I amn con-
cluding. Are we throwing the net or
are we going to probe into it go wide-
ly? The protection js meant for the
Members oy Parliament for those who
immediately assist the Members of the
Parliament and the House and identify
themselves gs officerg of the House, are
We going to say that anybody in the
periphera] area in the larthest end of
the country will have the protection of
thi<. It is n matter that I plead with
the House to consider very serivusly.
Therefare, thal ic not the privilege and
as the report is against the ognion
given bv the Attorney-General, it an.
not pe taken up. That is what I want-
ed to submit. May I submit Sir,
again, echoing the spirit in which some
appeul wus made here, let us remem-
ber the importance of the lssues that
we  are considering and considering
the impertance of the issues, let us for
one muticnt convert gursclves ng ob-
jective purliameniariang taking the
whole perrpective the future of this
instithution ang how it is to function.

DECEMBER 7, 1978

of Comm. of 380
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This is afl I have got to say, You
have tried everywhere, evervthing glse.
Let it not be that this Parliament is
used, that thiy Parliamentary Co.nmit.
tee is used in absolute defiance gnd in
disregard of the norms and proc=dure,
let it not be said that this Parliament
and the Parliamentary Commutiee is
used ag an instrument of political vie-
timisation. It that is there.. (Interrup-
tions) Forget about Mre, Indirg
Gandhl, In other two peopie who
have no voice, they cannot answer.
They are abeent here. Let us not pro-
ceed against them further. Let us not
do that. That ig the thing. Now, as
far as we are concerned, wo have that
sort of un onslaught from that side. 1
am absolutcly sure we have tie stien.
gth to stand ggainst that onslaught.
But let ug remember that that may not
be correct to the Institution where we
are working. Therefore, on the husis
of the Committee having doue some-
thing which they were not usked 10
do, on the basis of by-passing &nd
hrushing aside the minorities ang Lry-
ing to use the majority to have an in-
fliction of political victimisation and
vendetta, I say this is not the report
this House had asked for, on the busis
of lack of jurisdiction** and of lack
of regularity** This is, failure to refer
the matter to you as the Bpeaker, und
the objection was raised. This report
cannot be treated as a report of 1he
Privilegeg Commiitep and therefore
must be rejected. It must not te
taken imto consideration. I uppose the
Motion of the Prime Minister.

SHR[ JYOTIRMOY BOSU: Sir. {his
itselt constitutes breach of privilege.
(Interruptions) **

PROF. SAMAR GUHA (Cantal):,f_-ﬂ:;
I would like to draw your attentio
that the hon, Member, Mr. Stcph::l'_
has questioned the whole char;:‘lc .
ang the composition of the Privi e
Commitiee and natuta.!ly_ its wﬂ'.\' ’
tunctioning and the very intcgrity::

=*Ersungeq as ordered by the Chair,
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MR. SPEAKER; Mr, Guha, normally,
the Members of the Committes do not
speak.

PROF. P. G. MAVALANKAR: Sir,
on a point of order. When the Com-
mittee Report is on the Tuble of the
House, sometimes it is the duty ci the
Commiliee Memberg to defvi. that
Report.

PROF. SAMAR GUIIA: Sir, I want
to make it clear that if this kind o!
accusation, insinuation, challenging the
bony fides of the whole Committee js
there, then it wil) be gifliculy foc me to
function as the Chairman of the Privi-
leges Committee. . (nterruptions)

e
SHRI JYOTIRMOY BOSU: [le musl
withdraw it.... ([nterruptions)

PROF. SAMAR GUHA: If yvou allow
this here. there should not be any Pri-
vileges Committee or any other Com-
mitice nominated by the Speaker.

Although the Memberg function in
this House in the capacity of represcn-
tatives of certain parties, but us svon
as they are nominated {o the Commit-
tee of Privileges or to some ptner Com-
mittea by the Speaker, they undergo a
qualitative change in their character

and identity of function..(Interrup-
tiony) =+

MR, SPEAKER: Mr. Guha, kindly
hear me for a minute. He has not at-
tackled the bona fides of the Commit-
tee,

PROF. SAMAR GUHA: I you per-
mit me to speak for {wo or three
minutes, I will show you that.

In the Committee of Privileges the
Members have no partisan identity,
they function ag & team, There is no
cope for any party to issue any v/hip.
It any party issues any whip to their
Memberg with regard to ‘heir func-
tioning in the Committee, that whip it-
self will be a breach of privilege and
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contempt of the House, The Mcmbers
do not function in these Committees
with the identity of their party afilia-
tions, but they function ag free mem-
bers and with their free comscience.
This is what happens always in the
Committee of Privileges and happened
exactly on this issue also. Members
belonging to the same party differ gia-
metrically in the commiitees. Here,
on this issue also, Members belong-
ing to the same Party dilfered with
one another. Bul if you allow this
kind of atiributes that ha Committee
functioned in a partisan way, what
would happen? Sir. 1 would like to
draw your attention to the fact that on
the final dav when this report was
adopted, all the fourteen Members of
the Committee complimented ihut the
Chairman of this Committee had funec-
tioned impartially, objectively, fairly
and without any kind of partisan atti-
tude. What does it mean? I beiong
to a party in this House, but as Chair-
man of a Committee, I functioa com-
pletely without any identity of party,
but I function only with the identity
of the Lok Sabha ag a whols,

Shrimati Indira Gandhi had by using
the same logic cast reflections on the
Committee and for that reasan also,
the Committee heid her responcible
for breach of privilege of the Heuse.
This ig an additional case of the con-
tempt of the House, A Member who
will argue in that way, he will himself
subject to the contempt of the House.
In future, if this characterisation of
the Committee is allowed here, it will
be impossible for me to function. As
Chairman of the Committee of Privi-
leges, I had to curtail by political acti~
vities. I did not participate in a
single debate in this House which re-
lated to Shrimati Indira Gandhi. I
did not utter a single word outside
about Shrimati Indira Gandhi as 1
had to function as Chairman of this
Committee, before which the privilege
issue concerning here was fhere. I
did not go to Chikmagalur or any

**Not recorded,
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other place for election campaign. If
you allow this kind of accusation on
the character of the composition of the
Committee and the character of the
Members functioning there, it would be
impossible, nay almost well-nigh im-
possible in future for gny conscientious
Member to function in any Committee
constituted by wyou. ,

PROF. P. G. MAVALANEAR: My
point of order is only one, It is pre-
cise. Mr, Speaker, Sir, I am comgle-
tely with the Leader of the Opposition
in his right to speak whatever he
wants to speak, on this matter. He
has every right to criticize every single
aspect and every single matter of this
report. He can say that the whole
report is bad or wrong; or whatever he
likes, but he has no right to use the
word—] am objecting to aunly one
word—when he said that he could not
accept the bona fideg of this Commit-
tee. (Interruptioms)

PROF. P. G. MAVALANKAR: Ag a
member of this Committee, {t is not my
function to say..(Interruptions)

MR SPEAKER: Please hear me. I
agree, I will go through the mattes, If
there is anything against the bona
fides of the Committee, T will ex-
punge it. Now Mr. Madhu Limaye.

(Interruptions)

DR, MURLI MANOHAR JOSHI
(Almora); I move....

MR. SPEAKER: You can separately
move it. It is a different matter.

SHRi JYOTIRMOY BOSU: Sir, 1
thought you were going to zive me two
minutes.

st wg fem@ (yivr) : wemw
wEY'T, T4 YW 9T ¥MA w7 FT
grrar T2t qr, Ffer fedwemr T A
w1gT ¥ ar7 #1 ary ey w9y
greqrerz wge fear ¥ oY qfr afnfr
¥ P17 AN wAEAr s ogrem
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wrran &, Suk fed & orw AW & fag
Eet e AR

171 forerly ool &Y &, o W
ferafar & wrar 39 @ 1
gy, 72+ a8 Tg41 # f& fafgas wr
1 ey Wit w7 T fAem g
g1 i w1 T T Y, qE T qS
arge &« Ffe ffads 788 § #%
wEg 97 &9 ¥ 97 faare fean
WETE T & —

“That the question of breach of
privilege and contempt of the House
against Shrimati Indira  Gandhi
and others be referred to the Com-
mittee of Privileges, with instruc-
tions to report within o period of
six months.™

Tg WEATH 9T | A Wy A fafaws
gz faar w7 9t | Aifew How e
Fq1 3, 79T wax T ¢, T v W
& =9 o w4 7 fawre w4 fe,
wava sy, fafedw v fawr faar o
w7 & andfew wvea—fy qfeanie
Hq@ wa qul * 7 o wwwe wrawrd
TR w7 T2 9, TN ey A ?

Wt wdfein wy : wifaorde ®

forir
Wt wq fowd: ofemraz afea
forg wor g8 s & 7 mrdofas fgg &
A B, avit g wrdr § o) ot ettt
wrk ¥ gefay medfexr wvw
qr—fF w1 o weed e v fear
war ar "yt ? werr gaet & fear mr
¢ A v oferdz o wrdmd) ¥ AT
wraT wgi & 7 wre e o qrer § A
faeitarfss w1 vim gur & a7 =@ 7

s WT e sy 6) W fe
T Y Arew) qu s i oft @
7q F1 5w wiv A GO TH T
YT E 0 y
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Can you deny this? I will read out
now, He hag referred my question.
1t is a follow-up question, It is be-
cause of your evasions that he was
compelled to ask a follow-up gques-
tion.

W17 T SRS ¥ AT F Y W A% WA
% fr w32  womt 21w gor Ay fean
&7 afafews i €1 6 fo 3% oA
w1 ¥at wfrdv feat nar, &% v a1
r3fgx € =4 frar mr 1 ogn7
ag wiw g, o o gesHi & 4%
forw fear ar, we g gqur stAT, A
A § e gA Wa

& far<ft sufiwy & sufeermer qreft Al
w1 argar §, 91 W gfer & & g
fafadrar w1 v =7t somar 1+ & wgwr
z f& gt 3w F ot Hedtw avard €,
TWT AT WK T WE, Wi W
1€ Tl oF wewrwt & W §, AT IW
TR wEg f), W@ g3 aeemel £
qer 7 W Ty efaz W vt o
afefen k1 aviwfoe fgr & ow s
TS 17 §, &1 3¢ waw wqi fear snar
4 3 rqfedz i fear anar §, WX
7% pifea o€ il fag wd § ?

B TE I wAEY T @y
T 9eW § fr g o Do To aré
1R S G - @t Fie wat Ay fear
T g ¥ e qw w1 & waw At
T AT FIRY aer TaAr wigr |

18 FarerT & X QA wET WY o

Wt mfewz feur war, aife -

T JaT fear w1 v arfearie

TefE W g wfewe 47w

Y gt il | g v ®

T K 3w e W @ foR
L

| T arwohw weer ; wer wer a1 ?
3493 15 g ' .

386
Privileges (M)

ot wy fownd : xg foiE & 9w 19
o7 ey ga & :

It says on pesge 19 of the Report
as follows:

“On the 18th  November, 1974,
Shri Madhu Limaye, MP, gave
notice of the following question
regarding import of plant, machi-
mery gnd equipments for Maruti
Limited:

Will the Minister of Industry re-
fer to the Maruti Lid., Annual Repori
and Accounts for 1973.-T4 filed with

the Registrar of Companies, Delhi, and
state:—

(a) whether a part of the plant,
machinery and equipmenis installec
and in the process of installation,
referred to at pages 16-17 of the said
report hWas been imported from st~
road;

(by if so, the detalls of the im-
porfed items of plant. machinery
and equipments; and

(c) the magnitude of the importa
as a percenlage of the total value

of The plant machinery etc. men-
tioned In (&)

ow wPeim wwew @ THET TN
w1 famr ? '
1544 hrs,
[Mg. DepuTY-SPEAKER in the Chair]
ot wy fawd : A A E A
o ww Wl | 1w I =gfedE T
feqrqar | aga gASfoore S §
X e W a6 gdem 0 W
S¥ %) ¥¥ Per e feqr @ -~

“Will the Minister of Industry
and Civil Supplies be pleased to
state:

(a) whether according to the Ma-
rut! Limited Annual Report and
Accounts for 1973-74 filed with the
Regisirar of Companies, Delhi, a
part of the plant, machinery and
equipments installed and in the pro-
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cess of installation, referred to at
pages 16-17 of the said report has
been imported from abroad".

w8 qor Tt § fF 3 arsfa € fr12
¥ ag arq wat 7€ dY 1 wesfa 7 oo
¥ g ax ara 3 wrfr ?—ur ft w@r
et Y | Tw gfadw Y g A
oY ARTUST FEK (5T

“(a) No such statement hag becn

made in the Annual Report and Ac-
counts, referred tg above,

(b) and (c). Do not arise”

TIF T1Z AR qF-qALT FAT |
W # ot ¥ wrwAr ST 1 qfw
7 galdy TN X wwd I
AT o7, TafAy w %7 oHE frar Tar
a1 | WX BN AT ORifaw w7 @

O WgH &, A T & € «&HA §F
wifcfa &« ®1 W w0 Tifga )
qg Wt § Thadedr sy §, o Ao
¥ fear mar 9T 1 IR I KY T
¥ 9w 99T | saw dxfwe fear
TqT oY IHET A wa rafaw
wrar | &Y e 34 ¥R e i
98T | ¥aq g gor fF AN qefd
Trfy 7Y § Iu% & qwr & frady Y
& orx fadeft % ofr feeelt mofimrly &0
a8 fafoar sara & I9&T |7 A
T &7 ¢ 3 @— T ARy 5y
1wt 297 &wT ¥ 1uF FoT sl
Oy o aft fe oixfaii# o
car w7 w1 gy, dfew ag mw b
afaa, #ts qar IRfrez N w@-war
"z qzar & firg srowt o sgar i)
7% § Ar—

“(a) to (c). Messrs. Maruti Limitcd
did not seek any import licence Inr
importing machinery.....".

&7 qor &Y aff a1 1en1E rg¥E ®

T H

Privileges (M)
qw arofle qeer : s AN
¥ 59 ™ ?

st Wy fowd : A S WA
T Y|

*,...nor were they given any such
permission. Some of the machinery
installed by Messrs, Maruti Limited
have been purchased by the firm
from within the couniry from the
dealers jn machine tools who are
allowed to sell them on stock and
sale basis,”

e faget st i) feast @
ot it fradt o €@ wvT &1 Sma @
2 ¥ o @ ¥ A goad
qer @11 & o wr-ar ar f& pad
FTeEw T famn w0 G wiEA
a7 ®Y ?

SHRI VASANT SATHE: On a
point of order. The debate is being
restricted under rule 315(2), to ihe
question as to whether the report
should be taken into consideration
or not, My friend may be perfectly
relevant when the matter comes o0
merits but at this stage it is not re-
levant to the debate.

MR DEPUTY-SPEAKER: He i
only replying to Mr. Stephen.

ot wg fod : IwEW R
% ey wdw frdw o & w09
wo wigen g o ww e @ T
wg odt and o gud gwer ff w0
A ot w7 WY wwno g
(wrwww) . . . ww) st § A8
sifey 1, . . (vewww) .. e
% folr, o war war g7 w9 A
foR, Sed e |

% g v g o, W diferiT ¥
w1 e Rfas, o wgy & 1 T
o ote vy o STt

u: wil
SHRI [RMOY BOSU:  ©
the & ' Mindster. dw "
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Civil Supplies be pleased to refer to
the reply given to unstarred question
2980 on 12 March 1975............ "
X W WWT AT,

It was my question:
A1 T AT quy € FAR o B g qT
G qE F TR Y AE oA A e |
WT VST EART WIAT | O AT TAHT
2% frew gz at fis fafadror s feer |
T79 9T ISAT AQT AT wHE A fawr
frq ¢ fwar oy 7T &9r9 ¥ IAGT
frotes s &

SHRI C, M. STEPHEN: What is the
question? What is the relation be-

tween this question and the former
question?

WY wg fowd : fagw § wew
MY MR F T HA

SHRI C. M. STEPHEN: This ques-
lion, has it any relation with your,
question?

SHRI MADHU LIMAYE,: Yes, it
has; it is in continuation.

T w1e NS 715z SgA A
a8 & fafay, § wrow) @ v 77T-
T2hz ¥ & fag dare g

SHRI C. M. STEPHEN: I do, not
want to meet you in confidence and
be enlightened on this matter or on
other matters which are happening
there. . (Interruptions) Merely be-
Cause you say, ‘with reference to such
and such question’, it will not be a
“ontinuation of that question; if you
ead it this question is entirely di-
gml'lt question which even indirectly
1'm not refer t, the previous ques-
lon, You read; you will Aind out; if
You do not want, then you need not.

Wt wy fomd : wo.saw W,
TIOR TR oW wwrw f o

T e oty wft i g g
T &, O wrwvw § o TEd Ak
T v iy § fr gy At Far
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oo § A% wg FHwMA & e faaeg
¥ wmfrs # wrar Wit IR aTz AR
e w1 a get Wi Iuw v f &
difew & ot | A EEw wT wEEE O
F 1T TH 0T FY IS F € Ay
drar & wife Y ageT e omEr SuE
83 T gva %1 30T | 79 AT ¥ T
gReE ATHT @1 A9 § SR, 9w O
AT WY, Y AT AT ARG 1
ag awET et dwEwT &1 F—aEr
FE FL THE) T1AT AGY AT qFKAT |

W gAT a§ a0 oAg oag g,
frr g Mrzar ant & fomr 8, fF
gAY W §WT §T ST e
g TEdr 9 wadwmar g€}
T IAET AT AGT AVEAAT ¥ qFAT
—a &% wErd ¥ wd i § gene-
¥y fot & o oy frfassr +3%@ ¥ wiw
s & wifs fafader £33 ¥ o
w1 fasgm e 9T AW saw fRar ¢
3egin fag frar § fs sivrer , odde
i graa, wfegdr wdt § W wmr
F7%T FE1 5y & s qfw gart wfeds
78 § Y ZTIW WIE SIS § 26 AL,
1950 %1 & gafag ¥aw ag Faar § fin
§rI9 W FMNE w1 qg wfEwr ar qv
1« W it ¥ ofegies sTigor
fag 7q §, Fo wward ¥ a4t ol
174 et & Sergaw fag § Wi
¥ @ § v gerer ¥ oft Rg
I wga e s feg & 1 &
TUTET qYAT A AT, AN ST W
Hfagdw 107 W1 AT g

Page 107—

“The three caseg cited by May
occurred during the 18th and 17th
centuries. But there has also been
a recent case in the House of Com-
mons, UK, where a Member has
been found guilty of a contempt
committed during a previous Par-
lament. This is the case of Mr.
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John Cordle, whom a Select Com-
mittee on Conduct of Members, re-
porting on 13th July, 1977, found
had been guilty of a contempt in
taking part in a debate in 1964
without declaring an interest.”

(vaewm)

% wgar g fe falt Wt wfar &
dfaars #Y 2% 105 FATafr
All rulings may be subject to this

over-riding Article which lays down
what the privileges of this House are,

wafags gaq wf qw ai 2 )

ax & w1 dar www Af w0
wrgar, ¥aw widw (wf) F wad @
us ara #gAr wrgar § fv fav W<
wFa & |9 9Ty 38T & S O%
fad s1ax 7T QR wwe O § Wi
g agr fe gardt Awfaat o of
o3 fwe arfesr W ) gET weed
F ofY Y arad W § g o g7 SR
& a1o% gy i & g el § A
uif & 1 §3vflr wvar 9t e e
qrTaTaRie {7 0w faw & amw
7 A FE F R Yw g | e gar
grar s oft ot g1 o X 9 w5 fe
& s 9 Fafefaza agf w9 arfgg )
W sadY sfetr oy siT fam &1
WEEO W Y qrqT TEr §— whr
afe swTHGEE QoE §eA &
| 2 § oY § ag wgw fw qma o
wTR wrAAEy A &Y "

SOME HON. MEMBERS: No, no.

~ oft wy feerd ;A 8, W W oD
sor i sf  Rad w2 Q@ g,
et & wgd o & =t naw f, W oot
7 T &1 wfewTT )

sefo & wge § fr @ amw
wide (€)% W A A

DECEMEER 7, 1078

of Comm. of
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w1fog & vo shewa W ve s aay
% afer ®1 3¢ & af, oar s e

sitrdfy frr it & o€ w0 wEr @
fis Ialways accept the supremacy of
Parliament.

%3r #—3 ? Then you submit

yoursel{ to the collective judgment
of this House,
W™ A U \awg o]

sEw gE |
TART &Y & WART AT AR FEAT R |

SHRI JYOTIRMOY BOSU: Sir, M
Stephen has talked about jurisdictior
May's Parliamentary  Practice i
page 161 mays:

“Offences in former Session—

Either House will punish in on
session, offences that have been com
mitted in another.

On 4 and 14 April 1707, it was re-
solved by the Commons:

“That when any person orderet
to be taken into the custody of the
Serjeant at Arms shall abscond
from justice, the order for commil-
ment shall be renewed at the be:
ginning of the next session of Par-
liament and that this be declarcd
to be a Standing Order of the
House", )

Not only that. Much moare seriows
than that is the following:

“It also appears that a contem?'
commitied against one Parliame?!
may be punished by another s
lbels against former Parliament®
have aften been , In the
debates on the privilege of 511'3'
Howard in 1625, Mr. Selden s
“It is clear that breach of P¥"
lege in one Parliament may "
‘punished in another’ suc ’
1 come o & very recent “';,,,’f

this House. In the case of Shri e
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ed to the Committee of Privi-
s on 8th June 1971 a case which
was under consideration of the Com-
mittee of Privileges of the Fourth
ok Sabha and had lapsed on
dissolution of the Fourth
Sabha. The power to deal with a
h of privilege and contempt of
s House committed against an ear-
' Lok Sabha was thus exercised by
‘Fifth Lok Sabha in that ecase.
Stephen said many things which
unbecoming of a member of the
puse,, much less of the Leader of the
osition. Tt is said in this Report:

~ “Never before a Leader of the

House having enjoyed the Office of
- the Prime Minister of a country

for 11 years has been charged with
- causing  obstruction, intimidation
~ and  harassment of Government
~ officials who are assisting in the per-
- formarice of the functions of the
~ Parliament.”

- AN HON. MEMBER: He is going
into the merits of the case.

- SHRI JYOTIRMOY BOSU: I am
not. “This is what the Deccan Herald
hag written:
J- “Mrs, Gandhi is only a symbol,
- albeit a portentous symbol, of what
~ can happen to the democratic sys-
~ tem if a supine Parliament and an
~ apathetic public acquiesce in the
unscrupulous use of power by those
~in authority and their hangers-on”.

~ Ido not want to say anything more.
She should be condemned the way ia
_which it should be done.

 SHRI SAUGATA ROY (Barrack-
pore): Today the House is debating
. e limited question whether the re-
. port of the Committee of Privileges
“should be taken into consideration.
A‘&tl‘is stage, there is little scope for
f,l.ts io go into merits of the case nor
to discuss the inhuman sufferings in-
flicted on the four officers who were
5 collecting information for giving it
to Parliament.

I shall confine myself mainly fo the
asﬁécts that have been raised by Mr.

4
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Stephen as to the question of juris-
diction. Two questions arise at this
stage when we argue whether the re-
port should be considered by the Par-
liament. The first question is the ques-
tion of jurisdiction as has been
pointed out and the second ques-
tion is whether the matter may
be taken into consideration; whether
it is important enough to be taken into
consideration considering the fact that
so many reports come before the Par-
liament--reports of the Public Ac-
counts Committee, reports of the
Public Undertaking Committee—;
whether the report should engage lhe
attention of the House. These are the
two questions to which I shall attem-
pt to give the reply.

I listened to Mr. Stephen’s speecn
very carefully, But I am gsorry to
say that it is not necessary to go in-
to all the details of Mr. Stephen’s
speech, the contenticiis made by Mr.
Stephen were made by Mrs. Gandhi
in her letter dated June 16, 1978, i:
the Privileges Committee. In her
letter, she raised the following ques-
tions:

“(a) That the composition of the
Privileges Committee majority
of whose Members belong to Janata
Party, has created a reasonable sp-
prehension in  her mind that the
Committea is hostile to her and can-
not, therefore, mete out justice to her,

(b) That rule 222 of the Lok Sabha
Rule supported her earlier contention
that this Lok Sabha was not coin-
petent to take cognisance of a con-
tempt committed during the tenure
of the Fifth Lok Sabha.

(c¢) That the matter of the Privi-
lege motion was not a specific inci-
dent of recent occurrance within the
meaning of Rule 224,

(d) That Shri Madhu Limaye’s
question has already been answered
on 12th March, 1975 and the officers
~could not be collecting information
for the purpose of that gquestion,
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(e) That the Shah Commission had
gone wrong in having 1eached a
finding that the officers concerned
were collecting information.

(f) That the proceedings of the
Shah Commission and the evidence
recorded by jt and the conmclusion
arrived at by the Commission should
not be relied upon by this Committuve,

(g) That Mrs. Gandhi was likely
to be prosecuteg in a criminal court
on the same facts, She was, therefore,
entitled to the protection of Article
20 (3) of the Constitution of India.

(h) That the Shah Commisswon has
unjustifiably ordered her prosecu-
tion,”

Sir, if you have listencd to Mr.
Stephen carefully, you will find tihat
it is just an expansion of these ideas
which were earlier submitted by
Mrs. Gandhi before the Privileges
Committee and the same questions
bave already been replied to by the
Privileges Committee. In page 118,
the Committee has observed:—

“The Committee observe that
Starred Question No, 656 tabled
by shri Jyotirmoy Bosu, M.P., re-
ferred specifically to Unstarred

. Question No. 28680 by Shri Madhu
Limaye, M. P, answered in Lok
Sabha on the 12th March, 1975., seex-
ing information regarding the im-
ported items of plant machinery and
eqguipment installed in the Maruti
Car Factory in Gurgaon District,
"Haryana, Shri R Krishnaswamy,
Director, Department of Heavy
Industry, Shri A. S, Rajan, Develop-
ment Officer, Directorate General
of Technical Development, Shri
L. R. Cavale, Chief Mar-
keting Manager and Shri
P, S. Bhatnagar, Deputy Marketing
Manager, Projects and Equipment
- Corporation, were officlally collect-
ing this information under the or-

ders of their senior officers, for pre-

pearing sn answer to Starred Ques-

tior 2 .muﬁgxﬂemm
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mentaries for the Minister 'of Indus-
try and Civil Supplies,”

Thig point has been made clear
that as far as harassment to officers
is concerned, it started on 15th of
April whereas the question was to
be replied in Parliament on 16th of
April. It has also been made clear
that Mr. Jyolirmoy Bosu's question
was linked to the question earlier
asked by Mr. Madhu Limaye embry-
onically.

On the question of privileges, Art.
icle 105 (3) which has already been
pointed out, says:

“In other respects, the powers,
privileges and immunities of each
House of Parliament, and of the
members and the committeeg of
each House, shall be such as may
from time to time be defined, by
Parliament by law, and, until so de-
fined, shall be those of the House of
Commeons of the Parliament of the
Uniled Kingdom, and of its mem-
bers and committees, at the com
mencement of this Constitution.”

The founding fathers of the Indian
Constitution did not find it neces-
sary to codify the privileges of Par-
liament. As far as we are concerned,
We are pursuing the directives given
by the House of Commons. If that is
80, we should also go by the prece-
dents set by the House of Commons.

The privileges of the House of Com-
mons came as a matter of fight bet-
ween the Parliament and the royalty
on the question of the royalty making
inroads into the power of Parliament,
It started right from the Bill of Rights
stage, it started against royalty’s in-
roads and later on it transcendsd to
the privileges of a collective nature,
not an individual nature but of a
collective nature. )

Reiemcehualmdybunmldt
to Poulson's famous case in this con-
neclion, Then, in 1884 John Cordell
mmwmmm
about mm m.
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Gambjan and we know that in 1977
John Cordell resigned from the House
of Commons,

Now the whole guestion jg whether
Parliament js a continuing process or
whether every time Parliament 1s
dissolved for a new election there is
a vacuum in the country and there
is no Parliament. I may point out
that there is an Assurances Committes
of Parliament, of which I had the
privilege to be a Member earler.
This Assurances Committee goes inlo
the assurances given by Ministers in
earlier Lok Sabhas. Assurances given
in the Fifth Lok Sabha are taken up
by the Assurances Committee of the
Sixth Lok Sabha. Even assurances
given in the Fourth Lok Sabha are
taken up by the Assurances Com-
mittee of the Sixth Lok Sabha, The
same principle applies to other Par-
liamentary Committees like the pu-
blic Accounts Committee, the Com-
mittee on Public Undertakmss and
the Estimates Committee; the eariler
reports are taken up by the later
Committees,

The reason for this is very simple.
In our couniry, so far as the States
are concerned, there can be President’s
Rule and so there js scope for filling
up- the vacuum; but, so far as the
Cenire is concerned, there is no scope
for Rlling up the vacuum at the Cen-
tre. That is why even after the Lok
Sabha is dissolved, the Speaker con-
tinueg to be in office and receives his
emoluments, because the Parliament

. has t; be a continuing process, That

is why I would like to say at this
stage that thig is the first time this
question has come up before Parlia-
ment whether is specifically a
continuing process, and it is high time

‘that we clarified and codified the po-.

sition that Parliament is a continung
Pprocess, not only as far as the assur-
anceg -mre concerned, but also as far
ag the privl_lem are concerned.

A' . hag- been raised whe
um mutunuhecn!-
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sance of something that happened
during the Fifth Lok Sabha, whether
a contempt of the Fifth Lok Sabha
can be judged by the Sixth Luk
Sabha, Here I may point out that this
question of contempt was not raised
in the Fifth Lok Sabha, because the
facts did not come to hght during the
tenure of the Fifth Lok Sabha. The
facts came to light only after the
Shah Commission hearing began and
only after Shri T. A. Pai submitted
hefore the Shah Commission certain
facts reialing to this question. So, it
is a question which could be taken
cognisance of only in the Sixth Lok
Sabha; the earlier Lok Sabha had no
time. The Speaker has clearly ruled
on this point in reply tp g point of
order raised by Shri Vasant Sathe on
that day.
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That is why I want to
say at this stage  that this
is not only a matter which is le-
gally within the jurisdiction of this
Parliament, but we have also to con-
sider the other aspect whether politi-
cally this matter is of sufficient im-
portance to be raised before Parlia-
ment. Here we have to keep in mind
the fact that this matter relates o
the violation of the privileges of Par-
liament by the chief executive of the
country, by a person who was the
Prime Minister of the country.

Now the questicn before the House
is whether the House will take cog-
nisance of violation of privileges of
only gmall people, or also of big peo-
ple, whether we will set an example
before the country that this Parlia-
ment can take cognisance of violation
of privilege by anybody, however
high or mighty or powerful he may
be. That is why this Report of the
Committee of Privileges needs to be
taken into consideration.

It has also been pointed out that
the Shah Commission 13 seized of
the matter and it has ordered the
launching of prosecution and under
sections 167, 182, 186, 189, 211 and €43
IPC mmw&n& Establish-
ment has registered cases on 10-7-78.
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The fact is that on the same set of
facts as were presented before the
Committee of Privileges, there is an-
other sort of prosedution going on
outside this Parliament, But the ques-
tion is that though the set of facts
are the same, the offences are not the
same, Whereas in one case the otfen-
ces relate to violation of particular
sections of IPC, here the crime is
breack of privilege of the House dis-
turbing the sovereignty of the
House, infringing the sovereignty of
the House. So, on the same set of
facts the Parliament has a right to
proceed and as has been pointed out
in May's Parliamentary Practice and
in other cases, when the question of
prosecution of offenderg arises: “In
cases of breach of privilege which
are also offences at law, where the
punishment which the Commons have
power to inflict would not be adequate
to the offence, or where for any other
cause the House has thought a prov
ceeding at a law necessary either us
a substitute for, or in addition Lo its
own proceedings, the Attorney Gen-
eral may be directed to prosecute the
offender.” -

May has opined on page 134 that
not orly has the Parliament the right
to take cognizance of a breach of
privilege, but the Parliament can ask
the Attorney General to lunch orose-
cutions in certain cases. Here it has
happened that before Parliament took
cognizance of this Privileges Com-
mittee Report, prosecutions have
been launched under the Delhi Spe-
cial Police Establishment Act in other
cases,

Sir, today the Parliament is on test
before the people of this country, It
is to be judged whether small people
who have been harassed, who have
been prosecuted, who have lost their
jobs and whose families' have under-
gone suffering will receive protection
from this Parliament or not. Instead
of going {nto the technical question of
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whether they were strictly officers of
Parliament, it is quite clear that Mr.
Krishnaswamy, Mr. Cavale, Mr. Rajan
and Mr. Bhatnagar had no business to
enquire about Maruti other than for
collecting information for a question
asked in Parliament. These people
have been harassed. Their rights
have been violated, and their families
have been put to victimisation, The
Parliament has to take cognizance of
this Report and it must take the Third
Report of the Committee of Privi-
leges into consideration, That is my
submission.

TMo WM wAIge W (5EF 30)
sma, §7 aga sar & fay 9w &
Jar  qraw wY gAr, W7 ¥ 3 aewr
a7 i vmae ag $9 1T v 5 fadr-
fowrt gfefa & gfmeem & safaw
FBM A 1 ffw A qvT A ST guH
# g% &1 g7 A ot Ay femh ¥ faar,
Fanl & Jigomr af wigm o dfew
I oF w7y e g oo xw
gmfre @z w1 w1 wfasrr 48 §
fe ag aiwdr otw @wr ¥ g # e
an fageiuriT & maei w1 351 7% )
# ag sgar wiger § fr v § s
/. GuT 17 I JET g &)1 fewEt @
fag &7 qAd! ¥ |« W HYT UK HAW
wfwar §, a8 ot gmeg aff O, =
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¥ @vn mar Ww ) @ ok fev gl
wrdw & frates s7@r .17 | oF &
wraw wgafa gror swmfa gan § oot
# AT sPwarat w1 fewgwr & 1 safad
7g wgaT fx ag e At faa & ot
fawslt sre mwr & gu wrel w1 ag
@ mEdl, ar ST TAA AR W1 AT
TATAATA ET AT AT TH AT EAT wT
3ok fasy # g2 wg7 1 wfawr af
¥ & quwer F fr ag aw v g, Sw
T8 & 1 fez Aar o g U § wam
fa s af +fear 3 Fomar adwrs v
AT ¢, O S-AWT WIT T §ET
os waa st §, wAegET wdw 8,
g% ®Nt 7% @ gar, fmatew ¥
i met F.-faator w7 Farg o fee
wgrway fe w222 ¥ forur g—-
a Member of the House

ag &% § fv fawr & Sfew 4 grow”
% argY § SAIE-AWT WeAT VIVEHT |
gn forg oo ¥ art ¥ fawrs w7 @R E,
afe a7 are-war § o1 agr ‘D w1
wYHA HreewT § Wi W TS
faar gor ar @ grew” ATAe Irew-
9T T ) SAwT 7wy Af § fr
a sqY wtafa § gr et ar stwar
e Fr ¥ qHE gEsr gEea aff
wfow ag ®Y ar oz §, sSwea ¥ oar
TU-NT | 3% Fraw whe-aar § w1d-
wgwrer & wafew § wwfed 4 gey”
we &1 wam fear ¥ 1 eafad ag am
ot w0 wrad Ay mar 3

fox ay wgr war § fw o% araer
WIg & & arad Aw fiwer war @ i
AFCIT ArAEt ¥ WINIT 9T PO T
vtk ared § 1 wefed on ) whedm
o et qx, W warT W e Wi
vy o fadr @ wwnl o€ aay

gt W e g b
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fafador #82F & wod Fidid 9w 108
a1 fearr & | oA o foar & fe—
“Shrimati Indira Gandhi has
neither been prosecuted nor punish-
ed so far at a former trial by a
court of competent jurisdiction or
a judicial Tribunal for the same
offence, mnamely, the offence of
breach of privilege and contempt
of the House against Shrimati
Indira Gandhi and others which is
under considerationt of the Com-
mittee.”

ug dwawr §, g wx7 §, wE O
IR EE AT &7 5@ & N fa oy we-
T & A ¥ qmfer ot &0 oy
¥ feogmer §1F =@ & 1 wfad oy
=gt fr agt 97 $1§ gfogm s=
&, agr o sififew g @ &, wwfaw =
wrr-awt § adt o€ o7 wwd), oy A
o 2

ag Wit w5y s ox & woow &
fawo & €1 w7 a7 fawre & ) awar,
W {1 SR F1, 7% W a9 A § )
wH fava & dfaamw 7, o< afewm
& wrarei #Y feufo facger s &
gI9W W% ®wE & feafg s &0
¥ wfey ag wem oo & £@ ama 9T fewrT
=1 ¥ for wix Fiiorfasr & o
T qut Ty arfge s ¥ falr Wi
JuwY oyt 9 e & foy | fev oy
g o —

Privilege must exist and must Ye
enforceable.

o mgwr awogh T e
fr feimfewry ofw & gar
wifgd w17 S¥ w1 X ¥ ot Pl
w1fed « vt w9 & guw T orar fin
wtwar o fodidY 7w & Jar & fimr
fardwrfwry w1 ofeer  dfoamer o
aTer 108(3) ¥ W ¥ 1 I v
wiweit o faretdt 6 Fally o giew s
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MR, DEPUTY-SPEAKER: Mr. Bala
Pajanor,

AN HON. MEMBER: I have given
my name,

MR, DEPUTY-SPEAKER: There
are several Members who have given
notice. It does not mean that every-
Yody will be called. (Imterruptions;
I am sorry. I know whom to call and
whom not to call. There is a list here
and I will call a few of them. (Inter-
ruptions) I cannot call everybody. Iu
is only at the consideration stage.
There is the other stage also.

Mr. Bala Pajanor.

SHRI A. BALA PAJANOR (Pondi-
cherry): Mr, Depuly Speaker, Sir, I
thank you for giving me this oppnr-
tunity for participating in this dis
cussion on the consideration of the
motion on this privilege issue. Ag it
has been cxpressed in the beginning
itself, it is a matter concerning every
Member of this House to give his”
views on this matter, But naturally,
when there is a consensus on the
views expressed by other Members, T
am sure that they need not express
it. But here I am taking a new line.
1 am not saying that it is entirely a
legal matter and 1 am not going to
argue this matter, as Mr. Stephen did,
though I agree with the last portion
of his speech that it need not be taken
into consideration, It s for this
simple reason that when they started
the discussion, we were able to wit-
ness 'certain facts, which we cannot
deny. If it hag already been decided,
about the decided mctive, we express
our feelings through making nolse
here and at times with certain words
which may be unparliamentary also.
When it is a question of decided
matiter, then it is not a question for
consideration as privilege here, This
is @ kind of court in toto slso. Thai
is my view. Whmyuumthatd!mo-
cracy ls going and parnmt-ry de-
mocracy .is to take every mote only -
trom Moy's Parliamentary Practise of © -
by “the dotes’ put mmw 'ﬂl'- :
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Shakdher or any other author includ-
ing Basu, T am not one who argues
this on those lines. It is a matter that
is before the House gnd I humbly and
honestly request every Member to
read the writ large on the walls in
this country. It is a fact that Mrs.
Gandhi was defeated In the General
Elections and I feel that that was the
greatest punishment if there was any
breach of privilege.....

AN HON. MEMBER: No. (Interrup-
tions)

SHRI A, BALA PAJANOR: That
is the reason why I said, if you are
going to shout down me on a partisan
attitude, I am not going to bow down
io that. Now, I am golng into this
matter not as a party Member, but as
an individual Member having full
rights and I am not going to bow
down to your shouts because you are
all prejudiced on this issue. If you
are al] prejudiced on this issue. I
would not be surprised when Mr.
Stephen made that comment attribut-
ing certain motives to a person who-
ever he may be and whatever office
he might have held. What is the rea-
son why I said that you are creating
an atmosphere for it. Now you must
all remember that, sitting here imme-
diately after the General Elections, I
did say that we are happy to see that
those persons who were occupying the
treasury benches, including Mr, Cha-
van and Mr. Subramaniam and
others, are sitting with me here and
also that those who were sitting with
me in the Fifth Lok Sabha are now
having the honour to occupy the trea-
sury benches now. I did congratulate
you then. Is it not a fact? But there
were certain things In the Emergency.
There was discipline in this country
oo (Interruptions) But 1 was not
party to the excesses of Emergency.
But you must also understand as I
said.. ...

SHRI ABOKE , A DUTT
mwnwn You have.rat felt the
exposses of w ﬂﬂhmp—
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SHRI A. BALA PAJANOR: You
know only about Bengal, whereas I
know about the entire South and
other parts of the country also, Don't
say that I had not borne the brunt of
it. 1 was not a party to praise or
cxonerate the excesses of Emergency.
But at the same time, you cannot
disown the fact, as every-body in this
country starting from the common
man {o the top is saying, there was
discipline in this country during
Emergency and you cannot deny that
fact. I will go on record repeatedly

. .(Interruptions)

SHRI NIRMAL CHANDRA JAIN
(Seoni): 1 am on a point of order.
There is a particular canvass under
Rule 315 and I think that the speech
given by Mr. Bala Pajenor is going
beyond that. He is propogating for
Emergency. He has only to say whe-
ther the motion before the House can
e taken into consideration or not.

SHRI A. BALA PAJANOR: I am
not vielding; that is no point of order.
I would request you to give me pro-
tection. Nobody can teach me how to
argue in the court here. I know much
better than many of the members
here, If it is a point of law, let him
point it out as to under what Section.
1 am violating it. I am not yielding
on that score. I will not be cowed
down or pulled down by the people
who are fit for something else.

There was discipline which you
cannot deny during the Emergency..
(Interruptions)

MR. DEPUTY-SPEAKER: Let us
not get into any emotions, either from
this side or that side, It applies to
both gides,

SHRI A. BALA PAJANOR:
abide Yy your decision.

I will

What I want to impress upon the
House, { h you, Sir, when it i85
convenient and palstable to you, you
pampermmday“ltlsthecomct‘
th!hdyouhnvenld“mdﬂuhmt
pﬂlhble.aﬁd!l II

ST S s b, gt s s mh B
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truth, you do mot relish it. The truth
will prevail. You cannot claim that
¥ou are the sons and the daughters
of Gandhi who experiment with truth.
It is a matter of conscience; it is a
matter that you have to speak from
your uttermost bottom, mot on your
party lines, I was very happy, when
the Prime Minister moved the motion
and many of the members on the
other gide said, “We have not given
a party whip.” The same thing we
have done; we have not given g whip
to our party members. [ was happy
to learn from Mr, Chavan that he has
also not given a party whip. I sup-
pose, Mr, Stephen also has not given
a whip to his party members. 1 can
find from Mr. Chavan's party that
different views have been expressed.
Mr, Alagesan has given a different
view; Dr. Seyid Muhammed has given
a different view, That is the gltitude
here,

In that respect, let me have the
right to put forward. my case; let me
have the right to submit to you to see
what is -writ large on the walls of this
country. It is a fact that in 1877 Mrs.
Indira Gandhi was punished for the
privileges, whatever it may. But it is
a. fact that the people from Sbuth vot-
ed for her party and now.once again,
she is inside the House. That is the
reason why I say there is no necessity
for considering this Report at all.
That is my argument. If you are
going to substantiate your argument.
I am prepared to take it up.

My submission. is that the people
ouiside are thinking entirely differ-
ently., Once again, I submit to you
that I am well within the limit of the
consideration of this motion because
I want to say that this House is going
to decide a very vital issue. There {s
no precedent for this issue, You can-
not take any shelter or citation from
the May's Parllamentary Practice and
Procedure, I too. have burnt the mid-
night oll, I have also studied a num-

ber of Zooks. - A clever Jawyer = can

nrmeﬂu.wwt'hntwu. !’ut!
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have followed the layman's argument.
1 can also substantiate it; I can cite
hundreds of decisions, It is very eesy
for a lawyer to do it, But for a man
with commonsense and conscience
which has connectionsg with lips, he
must come forward with the truth.
That is my attitude. If you have al-
ready pre-judged it, it is not going to
help.

people outside are thinking
entirely differently. The people who
expected many things from the Janata
Party, the people who expected much
more from the Prime Minister Shri
Morarji Desai and his colleagues and
companions, are thinking that it is in
nrder to circumvent all that, that this
matter is being taken up in this aug-
ust House, The people outside are
thinking that these are the people
‘who cannot do anything, who cannot
deliver the goods. The people outside
are judging you, saying that these arc
the people who cannot deliver any-
thing, these are the people who can-
not maintain law and order, these arc
the people who cannot find fault with
theirs for the past two years and these
are the people who are: trying to do it
indirectly and surreptitiously to cir-
cumvent all that. This is the opinion
of the people outside. That is the
reason why I today voted for the
Constitution amendment. If that is
the case, under article 368, let us g°
in for referendum.and put Mrs. Indira
Gandhi on-the platform of the people.
Let the people of this country judsge
her. Let us nol argue today very
technically; let us not argue with all
the technicalities and apply your le-
gal brain,

With regard to Mr, Stéphen's point,
whether there is a jurisdietion in this
matter for the House to' consider OF
not, you people will go inté the lefi-
lities of it. T can nlill go into! the le
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the moment you get elected to this
House, I want to appeal to the com-
mon man with my legal acumen, mo<
the legal acumen of the books. Can
you go and preside over the wother
House and pass a ruling? Wha'
happened to the decision that wes
faken by the Rajya Sabha in regard
to the commission of inquiry tbat they
wanted to appoint to go Into the alle-
gutiong of corruption? You must re-
member that it is I who said Lhat
there was no point in talking of these
things unnecessarily, casting asper-
sions, and saying things about the cor-
respondence belween the Prime Min-
ister, Mr, Morarji Desai, and the
Home Minister, Mr. Charan Singh. It
is 1 who said that there was no point
in making wvague allegations, ©On
those days, you started pampering me
saying. what 1 said was all right And
fuday it is the other way about I say.
olease wait for a moment; you thing
end think and judge. Don't come
forward with thig Motion. I can also
do that, but we are not emotional I
am afraid the people outside are ask-
ing ‘Why are these people so much
agitated? What is the gain these
people are going to get'.

I followed the argument of Shri
Saugata Roy, The poor officers have
been punished: 1 do understand. and
my sympathjes are with them. But I
understand that so many anomalies
ok place, but nobody is perfect: im-
Perfection is the essence of human
beings, We are mot eternal beings:
f0 perfection cannot be there. There
ire many other forums to punish a
verson, But if you want .to punish a
Verson for violating a privilege ot the
Houge op committing contempt of the
I;ouse. the House must look into it.
hat is the weason that the House
must consider it from an entirely
Uiffcrent angle, If you are going to
. ead the lines only in black and white,

L you are mot able o read the lines
; . it you are not able to
* Understand the wishes of the people,

You are not going to reflect the
:"‘m of the people outslde, I am

Y. It was entirely different.earli-

Privileges (Mot.)

er. 1 did agree with you in Ma:ch
1977, but 4t is not so in December,
1978. It is entirely different now:
there is a change of opinion. The
change of opinion is due to the various
misforiuneg and due to the omissions
and commissions you have made. That
is the reason why this House must
iake the onerous responsibility, It
cannot be judged by adopting an
acutely technical line in this matter,
‘We cannot say that go and so should be
punished but so and so's case ghould
Ye considered, We must have long
deliberations. You will remember that
when thir matier was taken up, I ask
ed for more time for considering this
matter. Every Member has a right to
express his views as he understands
this matter, The Report consists of
two volumes but I wonder how many
have gone through even the first one.
I am not casting any aspersions, but
I can challenge that it is not so simple
that you can decide the matter so
soon. You have to consider the
matter as to whether this action
should be taken or not. You have to
see whether there is a prima facie
case for considering this or not and,
for the House to come to a conclusion
we must have longer time. I must
have time at least to go through the
bare lineg of the entire Report. Every
Member has a right in this House,
Every Member has a right to have a
word in this privilege issue: so he
must go through the entire thing. Why
should you argue on technical lines or
come to a technical judgment? Mr.
Madhu Limaye has said that if so and

80 comes forward and apologises, that

means it bas come to a conclusion. I
am not going into what type of
punishment should be given or Whe-
ther the question should be left ‘like
that, but my submission ig that it is
better for us and it is high time for
this august House to consider various
issues other than this privilege issue.
1 am not dublous about my point: I
am guite clear. 'That is what I feel
personally. - . '
With these words, I submit that this
Motion fer consideration meed not be
taken up, e R



411 Third Report

SHRI NIRMAL CHANDRA JAIN
(Seoni): 1 congratulate Mr. Stephen
as a very able advocate of a very bad
case of the worst type of client he
has, In his advocacy, there are many
things which are very conveniently
overlooked.

[ take the first charge that he has
made. ¥Kindly see pages 9 and 10 of
the Report. Mr, Madhu Limaye
‘rought a Motion and subsequently
there was another question put by
Mr. Jyotirmoy Bosu which refers to
the first question of Mr. Madhu Li-
maye. Kindly see page 10, “It Is clear
that when the officers of the Industries
Ministry were trying to collect infor-
mation for the purpose of preparing
an answer to my question, the then
Prime Minister ordered searches of
the officers’ houses.

The next one is:

“My charge of contempt of the
House is against the following per-
sons:—

(1) Mrs, Indira Gandhi, who di-
rected ralde against the officers
for collecting information for Par-
liamentary questions.”

The word ‘guestions’ is in plural, A
certain question was asked, and that
question was followed by another
question by Mr. Jyotirmoy Bosu.
Therefore, it is very apparent that it
was the entire matter, the entire
charge, which was given lo the Privi-
leges Committee to look into. There-
fore, there is no subgtance in the ar-
gument that this particular charge
was not sent to the Privileges Com-
mittee, only the charge in respect of
Mr, Madhu Limaye's question was
sent. As I have said, the word ‘ques-
tions' is in plural,

Secondly. the question of jurisdic-
tion has “een raised, whether the
Sixth Lok Sabha could deal with the
matter. If, for instance, five or six
months before the term of a Lok
Sabha expires somebody commits a
breach of privilege, will that person
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be immune for ever? -1 do not think
that that is the correct interpretation.
These twp cases, those of Cordel and
Tulmohan Ram, decide this point,

About the Shah Commission and
the matter being pending in a crimi-
nol court,—objection is this regard
has also been taken, I can do no better
than refer to the Attorney-General's
argument in this respect. Mr. Ste-
phen has very great reverence for the
Attorney-General;, he said that the
Aftorney-Geneal's opinion must be re-
licd upon. Kindly see what he says
ot page 313:

“In my opinion, offences under
Sectiong 187, 182, 186, 189, and 21!
and 448 are distinct from the ofl-
ences pending consideration before
the Privileges Committee.”

Further he says:

“It is alleged that the officers of
the Ministry of Industry, who were
collecting information for the pur-
pose of preparing an angwer (o 2
question, were intimidated and ha-
rassed in the discharge of their du-
ties towards the Lok Sabha and that
such acts constitute obstruction of
the Lok Sabha in the performance
of its functions and/or obstruction
of a member or officer of such
House in the discharge of his du-
ties, None of the sections of the
Indlan Penal Code mentioned in
the First Information Report have
anything in common with the charge
before the Lok Sabha or the Priv:
leges Committee.”

I think, this answers his point.

Another point which he has taken
fs that they are not the officors of the
House, and for this, he has retied
upon the opinion of the Attorn
neral on page 348, But he hsas. very
conventently, ignored the latter P“':
tion of page 349 where the AttorneY

Genera] says: ) .
“J¢ seems fo me that, while per”
sm:wlwm the - o Minister
asked to colléut inforssation ewonct
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be regarded ‘as officers or servants
of the House, the question would
remain whether the acts or omis-
sions, namely, the orders made by
certain persons to carry out raids or
arrests, obstructed or impeded the
Lok Sabha in the performance of its
functions.”

Therefore, I think, under these cir-
cumstances, the objections that he has
taken are absolutely untenable,

There wae another counsel, a sliehi-
iv bad counsel for Mrs, Indira Gandhi,
my friend Mr, Bala Pajanor., He
wanted to justify the Emergency....

SHRI A. BALA PAJANOR: No: I
never justified the excesses in Emer-
gency. He is misquoting me,

SHR] NIRMAL CHANDRA JAIN:
1 never said ‘excesses’,

SHRI A, BALA PAJANOR: There
were good things also during Emer-
sency. Many of my friends were tell-
ing me outside, (Interruptions)

SHRI NIRMAL CHANDRA JAIN:
The point ig this. Mr. Bala Pajanor
was very happy with the Emergency
because of discipline, I could not
understand his argument, If ‘danda’
can be discipline, then it can fall even
on hig head if it is to fall. The ques-
tion is this, When it is thought that
this Parllament is supreme, we are
cing to take the decisions on the
basis of the acts that have been com-
:!iitted in respect to these four offi-

als. ...

SHRI A, BALA PAJANOR: It is be-
fore the emergency.

SHRI NIRMAL CHANDRA JAIN:
The only thing was that they warted
to collect information about Marutl..

SHRI A, BALA PAJANOR: When
he refers to me, it is before the emer-
Eency, I have gong through every
line of the report,

RSHRI NIRMAL CHANDRA JAIN:
Taruti ig atiother name for Hanuman
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which has got a very long tail. Natu-
rally, the persons concerned wanted
to inquire from one, then they were
directed to another and that person
directed them to a third man who
directed them to a fourtn person,
coming upto Batliboi, ‘Thereafter,
there was a mandate from the 1{hen
Prime Minister's house to raid their
houses. Was it in consonance with
the discipline which was then said
tv be mainiained or a step which ul-
timately came to the discipline? It
was purely a Harassment of these offi-
cers coming from the highest autho-
rity, the Prime Minister who had gall
the reverence she could claim, Uunder
these circumstances, the offence which
is there is aggravated more ard more.
I think let us consider these facts
from these angles; technicalities apart
which Mr, Stephen has raked up. I
will request Mr. Stephen not to cover
up Mrs. Indira Gandhi under the
umbrella of technicalities but let us
fece the situation as it is. Was it or
was it not g fact that she interfered
and caused harassment to these per-
sons who were collecting informafion
in respect to her son's activities, her
son's Maruti Ltd.? Under these cir-
cumstances, I would submit that we
should consider and we should very
very seriously consider and should
not be led away by the plea now that
the and her party have been defested
at the poll and therefore let us for-
give her.

SHRI M, N, GOVINDAN NAIR
(Trivandrum): A very very serious
responsibility has been left ou cur
shoulderg by the Privileges Committee.
I cannot remembYer one instanre when
a Privileges Committee has failed to
make & recommendation regarding
punishment, The House may accept
or reject or modify it. That is (he
right of the House. But there was no
one instance, according to any know-
ledge, when "the Privileges Committee
has failed to make some racommen-
detion regarding punishment.

Secondly it is the normal practice
that when a motion is moved, it is the
Chalrm:nn of the Prlvﬂem q.ommit'en
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who has the first priority. We would
expect that when he introduces the
motion, he will give us some idea
about the common or collective undder-
standing of the Privileges Committee.
We were denied even that. So, even
though somebody dissented, when ghri
Jyotirmoy Bosu said that trig is a
court of law, you may not tzke it in
+the juridical sense, but, unfortunateiy.
we are asked to perform the raspon-
sibility of g court, if you have to
award the punishment. Then &nother
problem is the report, then notes
which are dissenting notes which are
not called dissenting notes.. ..Dj'Ter-
ence of opinion, the evidence hefore
the Committee, all these things we
have to go into. Everyone has to Keep
hiz cool head, We are all jurlsts in a
court; we have to behave like that.
Here too much emotion on either side
will not help for us to come 10 a rea-
sonable conclusion.

Now, for example, there was a dis-
pute about emergency excesées or
otherwise, You can discuss thein else-
where, Here it ig a question of ha-
rassment. All this took placz not dur-
ing the emergency but even earlier.
Therefore, we should conflne our dis-
cussions to those points which are re-
Jlevant in deciding whether we chould
take this question for our cunsidera-
tion or not, Therefore, I am nct going
into the merits of the case. But, when
1 heard the Leader of the Opposilion
and when I heard some other people
also I told that you should not be-
have like fhat, They should te ccal.
This is what T said. (Interruptions)
When I heard him and when 1 heard
some other lawyers also, I felt how
sometirnes natural justice becomes a
casualty at the hands of very efficient
lawyers.

Therefore, here the question is:
whether this comes within th: pur-
view uof the Privilege Committes 1o
Icok irty the question, That is  the
mein thing. About the legal things I
am not worried. I am firmly of the
opinion that this is the proposition
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which we must discuss here in this
House and it must be taken intc con-
sideration “ecause we are experiment-
ing with democracy amly for the last
thirty years and go, 'we have to evnlve
practices by which the Parliamentary
democracy is not undermined. Here
the question is: whether it waz Shri
Bosu's question that was referred to
or it was Mr. Limaye's question that
was looked into or whether there was
n link between the two. That is not
ihe issue as far as Parliarent is con-
cerned, Well, all these poin‘s are valid
(nes to arguc in the Supremz Court
But, here, even the Supremz Court has
¢pid that Parliament and the Privilege
Committee are not the courts of law.
“herefore, here, what are we to cont-
sider? Was there a harassment of the
officers who wanted to co'ec! infor-
mation to answer a queslim in Par-
iiomeni? That is the maia gquestiun.
The answer is: ‘Yes'. The orly ar-
gument of Shri Stephen was..

SHRI C. M, STEPHEN: We Lave
not come tg the other question.

SHRI M, N. GOVINDAN NAIR: At
that siage, T will also have an oppor-
tunity to speak.

Here, the point is this. According
iy reference, it was M., Limayes
guestion. that is coming. Shri Bosu's
question is not there, So, you cafnot
question by legal understanding.
What is the position? 1 amy not a
lawyer. You take it up tefore the
ceurt,  If anybody who is collecting
information for answering n gques:ion

‘in Purliament is harassed or obstruct-

ed or threatened, it is a matter -of
privilege ag far as this House is con-
ce_rned.

Therefore, I will request my friend,
Mr, Stephen, that sll his points are
valid and useful when the case eomes
before the court.

(Interruptions)

Now, I have to remind the Deputy
Speaker that this is not a regular
business of the House that time be
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allotted to party’s strength.
So, there be no belling,

MR. DEPUTY SPEAKER: You
should also be conscious that the
House has decided to allot three hours
and no single member can consume....
1 will give you reasonable time but
your remark is unwarranted.

SHRI M, N. GOVINDAN NAIR: I
withdraw that remark.

Therefore, Sir, all these arguments
can be valid in the court of law. Now,
no case is before any court regarding
privileges. 1 respect of harasing the
officers or injuring them there may
be a case before the court but is there
any case before any court regarding
privileges of the House. We
are discussing only the pri-
vileges of the House. Therefore,
all his legal argumenis do not have
much weight. He referred also to cer-
tain other points, I agree that in the
Privileges Committee it is the normal
practice to make the report unani-
moug of near unanimous,

(Interruptions)

It should be the endeavour of a
Privileges Committee to arrive at a
decision which is almost unanimous,
if possible. Unfortunately, it has not
happeped. It is not that all those
people differ with the main recom-
mendation. For example, I dp not
know what my friend's position Is,
in a way at that time he was more
with Janata.

SHRI A BALA PAJANOR: Not
at all. No doubt, we welcomed the
Emergency but did not approve of the
excesses. We ourselves were the vic-
tims, This i3 my stand and the stand
of ‘my leader on this issue. I have
repeatedly said that it is a matter for
this House to consider. We are very
clear, We are reading the pulse of
our people and reflect it in the House
and not like this brute majority.
i (Interruptions)

B}ml ‘M. N. GOVINDAN NAIR:
The répresentatives of AIADMK. 1
qunﬂng ds an impartial member.

=
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At that time he was not part of
Congres (I), His position was differ-
ent,

Sir, all these things will be further
weighed when you discuss the merits
of the privilege issue, And you can-
not oppose consideration on these
grounds, Let us see to what extent
Mr. Mohanarangam was corréct or to
what extent Mr. Mavalankar was cor-
rect at that time,

Therefore, Sir, I am strongly for
taking up this issue into consideration
and [ appeal to the honourable Lea-
der of the Opposition: It is better
that you don't press your point too
much! Thank you.

SHRI RAM JETHMALANI: Mr,
Deputy Speaker, Sir, I have heard
wilh great interest and with a much
reverence as I could muster the argu-
mentg of the distinguished Leader of
the Opposition,

SHRI JYOTIRMOY BOSU: Did
you say ‘distinguished’ or ‘extinguish-
ed"?

SHRI C. M. STEPHEN: That term
‘extinguished’ belongs to you,

MR. DEFUTY SPEAKER: All these
remarks have no relevance,

SHRI RAM JETHMALANI: One

.of the arguments which he made was

based on the fact that the report of
the privileges committee is not a un-
animous report but a divided one, On
that ground he claims that the report
being unprecedented in its nature
must be throwp out and not consider-
ed by this House at all. Mr. Deputy
Speaker, on a previous occasion, in
this House, the Privilege Committee
made a report which was not a un-
animoug report,

SHRI C. M, STEPHEN:
mendations were unanimous.

SHRI RAM JETHMALANI: You
know what 1 am talking about.

SHRI C. M, STEPHEN: I say that
recommendation was unanimous. .

Recom-



419 Third Report

SHRI RAM JETHMALANI: It was
a ‘divided report but the difierence
between then and now is that that
report exonerated Mrs, Gandhi and
this report does not. I remind thus
House of what Mr, Stephen the
Leader of the Opposition had to say
on that occasion, because, if the Lea-
der of the Opposition—and a distin-
guished Leader of the Opposition at
that--blows hot and cold within a
span of six months, I am afraid, his
credibility, even on points of law is
reduced to nil.

This is what he said then and I
quote him;

“This is not the way. The report
of a Committee of Parliament is
treated with the utmost respect by
the House, because the Committee
is mini House. A committee re-
presents the House. In the Com-
mitteeg discussion of all the matters
in detail, different points of view,
come in, In this particular matter,
therefore, there is a difference of
opinion, which ig reflected in a dis-
senting note given by four hon.
Members, who have said that il
does not constitute a breach of
privilege. Well, I am inclined to
accept that view. But, in view of
the fact that the convention is that
a report presented by a Parliamen-
tary Committee is treated with res-
pect and accepted, I do not want
to press for the acceptance of that
particular dissenting note, although
I am in agreement with it. § am
only submitting, let us not con-
travene this convention. The Com-
mittée has considered all aspects
and it has found that there is a
breach of privilege, strictly speak-
ing, technically speaking, but it
has gaid, taking all things into con-
;i;eratim the matter may be drop-

”

17 brs,

SHRI C. M. STEPHEN: Sir, I rise
on a peint of personal ‘explanation,
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The poini I made there was that
there are two aspects in a report, one
is the findings and the other is recom.
mendations. [n the matier of the re-
commendations, that report ig uvani-
mous, Therefore, we werq cousidering
a report which was unanimous in
the operative part of it and, therefoie,
1 said that although there arc differ-
ences of opinion with respect to cer-
tain findings, the operative part being
unanimous, let us not go into the de-
tails ‘of it and break the coavention
and let us accept the report. Here, '
the position i entirely different, That
is the difference between that riport-
and this report. -

SHRlI RAM JETHMALANI: Like

goldsmith's  village school master
though vanquished, he could argue,
still.

1 repeat the very words of Mr. Sle
phen. 1 plead with this House and 1
particularly plead with ‘*huse distin-
guished gentlemen opposite that  the
report of g Committee of Parliament
is treated with utmost respect by this
House, I want you to treat the repoit
uf the Privileges Committee with res-
Lect and not with the contumacy with
which Mrs. Gandhi has ireated it or
with which you are loday treating il
just because it happens to he a re
port which is against Mrs. Gandhi
and two of her compatriots in erime. 1
plead with this House that the Com-
mitltee of Privileges ia a mini House,
as such a mini House as it was on
the day on which Mr. Stephen last
spoke in this House. A Committee of
thig House does not cease to be a mini
House mérely because it renders a ré-
port, which the Leader of the Oppo-
sition or his leader outside the Parlia-
ment does not like. The hon. Members
in the Committee have considered all
nspects of the matter, pros and cons
of the matter, they have recorded evi-
dence extending over a year. They
have beard the interrogation uf the
witnesses, they have marked the de-
meanour of the witnesses, they have
recordeq a whole volume of evidence.
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I ‘mean mo disrespect lo this House at
all; I ;speak with great humilty, If a
‘report came from the Privileges Com-
mitteg of this volume, even | would
not have the patience to go through
all the recorded evidence :nd the
documents and arrive at conclusions
different from those the Committee
has arrived at. 1 would not be able to
sift through the evidence and the
arguments, and more thap that I
would not have the advantage or see-
ing the witnesses actually giving evi-
dence and watching the demearour
of thase witnesses as we do in courts.
And, therefore, this House by the very
fact of itg constitulion ‘s not eguip-
ped to challenge the findings of facts
by the Commitiee. Of course, if you
want to go into question of law, Mr.
Stephen will have plenty of law. All
that he has done in this Liatter--a
matter of personal regret to mc—he
has raised a number of technical ar-
guments, The charge was not against
an illiterate person; the charge
wag against a person whg for
a decade was the Prime Minister
of this country: she claimed to be the
only leader of this couniry and exr-
hypothesi she must be wiser, she must
be more understanding, she must be
more intelligent and she must be more
educated than the gentlemen who
now presume to defend her. The
charge was against an intelligent ex.
Prime Minister of the country, she
understood what was being suid, she
was capable of defending herself, 1
would have expected that she in con-
sonance with the dignity of the office,
which she once held, would have said:
‘I want to grapple with the substance
of the charge against me and I will
not seek shelter under thes= technica-
lities behind these super-technicalities’
with which the distinguished Leader
of the Opposition hasg treated  this
Houge,

Shri Stephen has relied upon the
Attorriey-General's opinion. I had a
look at that,"I am sorry that the dis-
tinguisheq Teader of the Opposition
bay forgotien the relevant parks and -
ke Nis'quated out of context.
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And I say this, and I say it with the
Kreatest sense of responsibility, that
he has been legs than candid, and
lesg than fair to this House, because
he hag kept back from the House and
read to the House half sentences
which are out of context and which
have no bearing on the problem at
hand. When the Attorney General
appeared before the Privilege; Com-
mittee. . .. (Interruptiong).

SHRI JANARDHANA POOJARY
{Mangalore): 1 am on a point of order
Mr. Jethmalani was a member of the
Privileges Committee, How is he allow
ed to speak?

MR. DEPUTY SPEAKER: He is not
a member any more, Please take your
seat,

SHRI RAM JETHMALANI: The At-
troney General had been Lefore us to
advise ug on some problems of law
which we had specifically ncted down
in the letter of invitation, which
we wrote to him. Because we
did not want the opmon of the
Attorney General on the problem
viz., whether this Lok Sabha wes
competent to and can take cvgni-
zance of the contempt of the llouse
committed in the earlier Lok Sabha,
we expressly refrained {rom asking
him to express his opinion on this is-
sue. And yet it is a matter which has
aroused my curiosity, which has not
yet been satisfied, that when he appea-
red before us, he told the committee
that though this question was not re-
ferred to him, “I am prepared to ans-
wer, if you want” Naturally some
other Members in the Committee were
very anxious, And the gnswer which
he gave was this. Again I gpeak with
very great humility, because outside
the House, he is the official leader of
the Bar in his capacity as the Attorney
General. He ventured his opinion; but
within 10 minutes he had to revise his
opinion which was ex tempore and {ll-
considered; it should not have been
vouch-safed to the privileges Commit-
tee, because we are also lawyers and
we know our law and we do not allow
ill-considereq opinions to go unchal-
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lenged. ... (Mterruptions). On page
979, that is, on the same day on which
he appeared, this is what he ultimate-
ly had to tell the Committee:

“In my opinion, the new Parlia-
ment. has no jurisdiction".

The distinguisheq Leader of the Oppo-
sition would stop there, as if there is
a full gtop. There is no full stop. He
proceeded further, That is why I am
charging Mr. Stephen with being
guilty of unfairness, The Attorney
General said;

“In my opinion, the new Parlia-
ment has no jurisdiction, unless such
jurisdiction itself could be claimed ag
one of th, privileges af the House
of Commons at the date of the Com.-
mencement of the Constitution.”

Mark the words. Mr. Stephen should
ponder over what is recorded at the
foot ot page 878, on the right-hand
side column, It is said there:

“and for that you would have to
make research ang make more male-
rial available to me. That is the
short gnswer, (Interruptions)

SHRI C. M, STEPHEN: You are mis-
quoting me, I read page £70. the top
portion. You are now charging me
with  suppressing [acts. when
you make such a charge, namely that
I have suppressed a certain part of
it, it is a very serious charge.

MR. DEPUTY-SPEAKER: Any
way, you have made it clear.

SHRI C. M. STEPHEN : Page 978 is
before you I refer you to it. It is said:

“In my opinion, the new Parlia-
ment hag no jurisdiction.”

That is “the only thing. Nothing
more iz there.

SHRI RAM JETHMALANI; It is in
pagé 070. Whether Mr, Stephen deli-
berately kept it back from the House,
iz not important, I would not say he
did it geliberately. But this is not the

saying that I read from the left part of
page 970, top part o
a serious charge; I 1
read the entire part it; nothing is
left unread.

SHR! RAM JETHMALANI: Mr.
Stephen, elsewhere you would have
been guilty of suppressing something,
not 3¢ in this House. On the same day,
a little later on after further question.
ing the Attorney General was pleased
to say, page 886, left hand corner,
‘Perhaps it would be better if you can
send these extracts to me for exami-
nation, 1 will give a written opinion, if
you can kindly send material to me as
to what the practice in the House of
Commons is I can look intp it" He
is the Attorney General appointed by
the Janata government and therefore
I do not wish to use strong language.
But article 105 of the Constitution
says that the privileges of this House
are the same as the privileges of the
House of Commons on the date of the
commencement of the Constitution.
No Attorny General therefore has the
right to come before the Privileges
Committee and tell the Privileges
Commitiee: I have not yet found out
what the privileges of the House of
Commons are but I am prepared to
give an opinion that this House has no
jurisdietion. I am sorry that the
Attorney General said something
which he ought not to have said and
why he said it is a matter which re-
quires investigation by those who ap-
pointed him.... (Interruptions)

Another point  which Mr. Stephen
ha; kept back from this Houge is this:
the Attorney General told us that we
required more research, In fact we
required no more research at all be-
caugse May's Parliamentary Practice
Was very clear, as clear as any book
can be to any lawyer who reads.
Nevertheless, after the Attorney Ge-
neral said: ‘you make a ljttle more re-
s:arcll, we made more of it apnd we
80t in touch with the House of Com-
mons. and asked them to write to ug on
what the latest. position is in the
House cf Commons. .. (Inferfiptions).

Y|
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The House of Commons was pleased
to inform us of that. I do not see why
Mr. Stephen dig mot tell the House
that the Privileges Committee assidu-
ously made some research and the re-
sult of that research was this: the
House of Commons said that only in
the year 1977 in the month of July,
they have punished a person for
breach of privilege of the House of
Commons, and the breach of privi-
lege took place in 1964; 13 years had
intervened in between.

A charge hag been made of partia-
lity against us, sometimes lukewarm-
ly, some times otherwise, typical of
the attitude of those who are willing
to wound but do not have the moral
courage to strike. I want to tell Mr.
%ephen something which he ought
to know, which his colleagues on that
side must know. I have got three eye
witnesse; and the three witnesses are:
distinguished Mr. Shankaranand, dis-
tinguished Gandhian Mr. Hitendra
Desai and the distinguished lawyer,
Dr. Seyid Muhammad.

SHRI B. SHANKARANAND: On a
point of order.

MR. DEPUTY-SPEAKER: What is
your point of order?

SHRI B. SHANKARANAND : Be-
fore disclosing what iz my point of
order, can this House be addressed in
terms of defence, prosecution, investi-
gation, ete? What is this?

SHRI RAM JETHMALANI: On a
previous occasion, there was another
oharge of breach of privilege against
Mrs. Gandhi before the same Privile-
ges Committee. Some of my collea-
Bues in the Privileges Committee
argued that she was guilty. Mr. Shan-
_karanand, Dr. Seyld Muhammag and
Shri Hitendra Desai would kindly
.bear me out that I argued before the,
:Pr!vﬂe#’?tcm. nittee for hours and
“hours she is not guilty of breach
of privilege. ..,

SHRI C. M. STEPHEN : There I am
0n. & point of opder.
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SHR' RAM JETHMALANI: It is a
matter of record.

SHRI C. M. STEPHEN : Generally
members of the Privileges Committee
are not permitted to participate in the
debate on the report on the salutary
principle. ...

MR. DEPUTY-SPEAKER : There is
no bar. (Interruptions).

SHRI C, M. STEPHEN : 1t is a very
sacred and inviolable principle gov-
erning committees that what happens
within the committees must not be
divulged at all except what is placed
on the Table of the House, Now, which
member took what stand during the
deliberations is a matter which is
not permitted to be divulged and what
Mr. Jethmalani now does is, revealing
the position that was taken up in the
committee by ‘the various members,
which cannot be allowed. That is a
breach of privilege of the Privileges
Committee and I will give notice of
breach of privilege of the Privileges
Committee for the revelation that he
is making.

MR. DEPUTY-SPEAKER: I have
heard the point of order. Mr. Jeth-
malani, you need not refer to the deli.
berations of the Privileges Committee.
{Interruptions).

SHRI RAM JETHMALANI: The
report of the- proceedings of the Pri-
vileges Committee are a part of the
proceedings of this House because they
have been laid on the Table of the
House already and I am quoting from
them.

SHRI C. M. STEPHEN : What each
member pleaded for is not stated in
the report of the Privileges Committee,

MR. DEPUTY.SPEAKER: Do not
refer to any deliberations in the com.-
mittee.

SHRI RAM JETHMALANI: You
have accused us of being biased. I do
not wish ty retaliate. I could have re-
tallated and said that those who have
taken the minority view are them-
selves biased, but I do not wish to re-
taliate because we are a judicial body
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and we ought to recognise the ;uct
that there will be contrary opinions
(Interruptions). I am entitled to at-
tack the report on its merits. ‘The
great Shri Hitendra Desai in his dis-
senting note. ... (Interruptions).

SHRI C. M. STEPHEN: Sir, I am
rising on a point of order. When I
spoke and when I used the words
“lacking in dignity” or something like
that, objection was raised that it is an
objectionable reference to the Com-
mittee, and the Speaker ruled that if
I have referred to the Committee in
those terms, he will look into the re-
cords and expunge them. Now there is
a Note Appended to the Report of the
Privileger Committee, The hon, Mem.
ber is charging that member with
bias, which is the same as mala fide.
If the use of the word “mala fide” with
respect to certain aspects of the Com-
mittee is objectionable, the use of the
same word “mala fide” with respect to
the members of the Committee in re-
lation tc the discharge of their duties
is equally objectionable, it is violat-
ing the privileges of the Committee
and I submit that something must be
done about it.

MR. DEPUTY-SPEAKER: We shall
look into it and whatever is objection-
able will be removed.

SHRI RAM JETHMALANI: T am
sorry that Shri Stephen always sup-
ports an argument with his lung po-
wer; I wish he supported them with
facts.

SHRI B. SHANKARANAND: Whose
case is he arguing? The House is en-
titled to know whose case it is... (in.
terruptions) He is arguing the case
and referring to investigation ete....
(interruptions) He cannot speak in
those terms.

MR. DEPUTY-SPEAKER : You
should not speak in those fexms.

_SHRI B, SHANKARANAND: The
House in entitled to know.....
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MR. DEPUTY-SPEAKER: You

listen to what he says. If there 'is

anything objectionable, we will look
into it. .

SHRI B. SHANKARANAND: He is
arguing as if it is a court of law.
This is not a court of law,

MR. DEPUTY-SPEAKER: Please
take your seat. There is no point .in
what you are saying. 1 woulg request
Shri Jethmalani to wind up in five
minutes.

SHRI RAM JETHMALANI: Only
for the benefit of my learmed friend.
Shri Shankaranand, may 1 say that
when this House is exercising the
privilege jurisdiction as a High Court
of Parliament, it is superior to any
other court. It is historically in ‘the
capacity of the successor of the House
of Commons, the House of Commons
in its capacity as the successor of the
House of Lords, which was the hi(l_)EF?
court in the realm, that these privi-
leges have descendeq upon us, and we
are the court. 1f you do not recognise
that we are the court, you are wel-
come to that, but 1 will proceed on the
fooling that 1 am before the highes!
court,

SHRI B. SHANKARANAND: The
courts do not argue the case.

SHRI RAM JETHMALANI: As I
said, T will not talk about bias. But
Mrs. Indira Gandhi in a solemn letten,
written to the Privileges Committee.
has accused the Privileges Committee
of bias, ang it is that charge of bias
which 1 am going to meet. As I have
toid you once, it is supported by the
proceedings which have been laid v
the Table of the House that we have
tried to exonerate her in the eprlier
proceeding. The charge of blas can-
not be levelled against anybody in the
Janata Party, because we could have
made many people who are her SUP”
porters stew in their own juice,

Let uslock at the Report. B
friend, Shri Hitendra Desal, when
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deals
body has the right to take cognisance
of tempt committed earlier,
mentions a rule of procedure in our
rules book, but he refuses to mention
the practice of the House of
Commons is; he refuses to make any
allusion or reference to the fact that

Ram's case, this House has actually
and expressly punished him for breach
of contempt, though it had taken place
in the life time of the earlier House.
He only referg to that which he
thought would support his argument.
This is some kind of way of interpre-
tation or discovery of law that every
material which stares you in the face
you choose to ignore by puiting your
head into the sand like an ostrich and
then say that nothing else exists.
There was a volume of evidence from
some dozen ‘witnesses who appeared
before the Committee, and Mr.
Hitendra Desai starts his report by
saying that there is only one piece of
evidence, and that is the evidence of
Mr, Pai. How can you deal with a
report which contains so many mis-
statements, which contains so many
untruths, which contains so many sup-
pressions, so many that if they existed
in the prospectus of a limited com-
pany, the directors would be prosecut-
ed for issuing a false prospectus, but
he Is my colleague and therefore he is
not subject to these penaltiea for sup-
pressing the truth in his report.

It was said that the officers in ques-
tion were not officers of this House.
Mr, Stephen, while relying upon the
Attorney-General’'s  opinion, forgot
that on this point even the Attorney-
General gave the opinlon that it does
not matter at all whether they are
technically officers of the House so long
as they were busy collecting some in-
‘formation under the instrucfions of
their own employer and superior,
officlal superior, the Minister, and that
- information wes of use to the House.

ce ok
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Anybody who rendered them incap-
able of finding out that information
for the use of the House must be
guilty of contempt. Interference with
the express and clear-cut employees
of the House is a separate branch of
contempt, but there is a general con-
tempt which consists of doing any-
thing or being guilty of any illegal
action which has a tendency directly
or indirectly to obstruct the working
of the House.

It is said that the answer was given
on the 12th April. The answer was
given on the 16th April because the
cfficers on the 9th, 10th and 11th
approached Maruti for a reply to the
question which was to be given on the
16th, but up to—the 12th evening Mr.
Rege of Maruti refused to supply the
information, and he told the officers
that he was going to supply the infor-
mation the next day. The result was
that due 1o Parliamentary procedure
and expediency, the officers recorded
the draft answer by the evening of
the 12th because interference had al-
ready taken place, and it is clear that
the capacity of the House to get this
information was impaired by the
action of Mrs, Gandhi because on the
15th Batlibol brought a letter contain-
ing the Information and delivered it.

. . (Interruptions)

MR. DEPUTY-SPEAKER. You can
talk about the merits of the case to-
morrow, Please wind up now.
(Interruptions) '

SHRI B. SHANKARANAND: I have
to point out ...

MR. DEPUTY-SPEAKER: I cannot
see what your point is, I just cannot
see.

SHRI B. SHANKARANAND: He is
going into the merits of the case.

MR. DEPUTY-SPEAKER: But you
cannot go on saying that this is not a
court, defence, argument etc. It does
not make gny sense.
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SHRI B. SHANKARANAND:
Pleage listen to me, What js wrong
if I bring these things to your notice?

MR. DEPUTY-SPEAKER: Do you
have a point of order?! No. Then
please take your seat.

SHRI B. SHANKARANAND: But
that is not the day.

MR. DEPUTY-SPEAKER: One or
two interruptions I can understand,
but I cannot understand repeating the
same thing over and over again and
wasting the time of the House, I
have taken enough notice of what he
has stated.

SHRI RAM JETHMALANi: An
argumeni has peen made that people
have voted for her in an election, that
people have shown some confidence in
her, and so we must forget all about
it. I only wish to say this, and let
me say with the greatest emphasis
that I am capable of that today she
represents one constituency in the
country; but at g time when all of you
said she was the only leader of the
country, she was the Prime Minister
of the country, and she wag a goddess
who had been ensconced in the hearts
and minds of the people of the coun-
try, at that time there was at least
one voice if not more, gnd that was
my voice which said that she was
guilty of ordinary crimes. When I salg
it then, I cannot be deterreq from
saying that now.

MR. DEPUTY-SPEAKER: I will
call the next speaker. Mr. Chatterjee,

SHRI RAM JETHMALANI: Crime,
lrte_r all, has to be punished by the
ordinary courts or the highes: court
ot Parliament, The poor people of
this country are not equipped to go
into this jssue, They can always be
misled. You can mislead some peo-
Ple for ‘all time, ang all people for
some time, and that is what ghe has
succeedod in going.
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MR. DEPUTY-SPEAKER: Flease
end now. Mr, Somnath Chatterjee.
You must be conscious of time. Un-
fortunately, the members gre not con-
scious of time. The House hag allot-
ted only 3 hours. There are #till
many members who want to apeak,
important members like Dr. Subra-
maniam Swamy., [ do not know
what to do. I would guggest them
that they can speak on the substan-
tive motion.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker,
Sir, with your permission, 1 would
iike to devote two minutes to what
the hon, Member for Pondicherry has
said. He was saying that the hon..
MembYer for Chikmagalur having been
electeg has been exonerated of all her
crimes, But he should remember
that although the great leader was
equated with the whole country,
Indira js India, she had to transform
herself into a small child and crawl
down tg Chikmagalur under the
patronage of one of her proteges to
get herself elected, She fled away
from her own State. When she had
to take a verdict of the people in her
own State. the recent results have

shown jt.

We understang why the hon, Mem-
ber for Pondicherry is so much elo-
quent about the new member who
mitde her maiden speech the other
day. He was talking about discipljne
in this country during the Emergency.
I would like to ask him, the arrest
of people, the arrest of Members of
Farliament, under the MISA, without
any charge, and keeping them with-
out trial for yesrs, for monthg to-
gether, was that disciplinet  Taking
away the rights of workers taking
away the democratic rights of the
people, was that discipline? There-
fore, my respectful submission snd
my request to the hon. Members
here and, particularly to the hon
Member for Pondie who has
spoken 8o much in her faveur dnd in
favour of discipline during the Emer-
gency js that today the Parliament is
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on trial, whether this Parliament will
fail in the discharge of its solemn duty
to the people of this country who had
been made to crawl and groan under
her feet when the people lost their
‘minimum humap dignities ang their
democratic rights, when the four in-
dividuals, the officers, who were doing
their duty, who in the discharge of
their official duties were collecting the
information required by the Parlia-
ment, as public gervants, were haras-
sed and victimised and Lheir families
were gubjected to untold gnd unheard
of tyranny,

Now, the technicalities are being
taken advantage of. We know, being
a practising lawyer, the take recourse
to technicalities when hardly there is
any merit in the case s0 far as the
clients are concerned. When there
are no merits, the lawyer has to take
recourse to technicalities. With the
kind permission of the House and
with your permission, Sir, if you will
kindly give me a few minutes moie,
I woulq try to make my submissions
on those technicalities,

The first point that has been made
ig that the Committee hag gone be-
yond its jurisdiction, Mr. Stephen
hag referred to the motion of refer-
ence by this House which js at p.
of the Report, Today, we are devot-
ing so much time to this matter. I
believe, this iz the first time that this
august House is devoting ~o much
time to find out whether the Privi-
leges Committee has exceedeq its
_jurisdiction or not. The reference to
the Committee was the question of
breach of privilege and contempt of
Shrimati Indira

g
w
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g
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the purpose of preparing an snswer
to the question of Mr. Madhu Limaye,
That is the miost important thing, nime-
ly whether the channel of communica-
tion between the Minister who was to
get information through his efficers -and
House has been disrupted by reason
of the actions of the furmer Prime
Minister. Therefore, the issue or the
question that wag referred is whether
there has been any obstruction there
has been any harassment, there has
been any disruption in the channel of
communication. That was referred,
and what the Hon. Committee has
come to a decision on is at p. 122. It
is very important. There is no expan-
sion of the authority so far as the
House is concerned. It says.

“The Committee are of the
opinion, therefore, that Shrimati
Indira Gandhi, former Prime Minis-
ter has committed a breach of privi-
‘ege and contempt of the House by
causing obstruction, intimidation,
harassmept and institution of false
cases against the concerned
officers .... who were colecting
information for preparing an answer
and a Note for Supplementaries for
Starred Question No....."

Now, Bir, Mr. Stephen, the Leader of
the Opposition, ig indulging in hair-
splitting arguments, that this was a
question put by Mr. Madhu Limaye
and it is not a question by Joytirmoy
Bosu, but the number of the question
is not important. The question is tne
nature of the fact complained of,
namely that you are taking steps by-
which Parliament is being deprived
of getting correct information ‘and the
Minister, who is answerable to Parlia-
ment, has chosen his own agency for
the purpose for getting it—and that
agency is nothing but Government
officials. Therefore, there ix To ques-
tion of the Committee going beyond

‘the jurisdiction, This is obvious and

I am sure the House 'will have mo
hesitation in rejecting the contention.
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The uther point ig that a gnod deal
wag sought to be made out of tha fact
that this is the Sixth Lok Sabha, so
how can it go into a question relating
to the Fifth Lok Sabha, If 1 may say
50, the conception is not of a breach
of privilege of a purticular House, but
a breach of privilege of the Parlia-
ment. Now, our Constitution save in
Art 79 that ‘there shall be a Parlia-
ment for the Union’. Parliament is a
continuous concept, although an at-
temmpt was made, during the Emer-
gency, to give a new meaning to the
Parliament. An attempt was made to
make thig Parliament a captive orga-
nisation of a dictatorial leader. Al-
though that attempt was made, the
glory of the Constitution is that there
is a Parliamentary democracy enshrin-
ed in it that there shall be a Parlia-
ment of India. It Is a continuing pro-
cess; there cannot be an interruption.
May be, in the process of having
Parliament vou have to choos: mem-
bers from time to time and have to
hold elections to find out the view of
the people and get ihe views of the
people, under the Constitution. as to
who will rule the countrv. PBut that
does not mean that the concept of
Parliament comes to an end. Ag and
when the House is dissolved, it is
digsolution of the House and not dis-
solution of Parliament. Members
may change. Members may come and
g0. She had gone and she has come,
and the country will decide what will
happen hereafter, but it - doey not
mean that Parliament is a new Parlin-
ment. If that is g0, as and when there
i« a by——election and a new Member
comes, it is a new House! That is an
un-hearq of concept. Therefore, it
is continuation of th= same institution
which is Parliament and the cantin-
unity of the Parliament as an institu-
-tiop nobody can dispute and doubt.

In gny event the facts were brought
to light during the life of this Lok
Sabha. Whether a question of privi-
lege should be taken up or not gannot

Dmcmm'r lﬂﬂ
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be decided in ignorance without facts
being made known to the Houss, there
is no question of taking it up.

Kindly see. if I may say go, the un-
reality of the contention. If on the
last day of the House any Member can
say anything and commit any bresch
and get away with it because it iz the
last day of the House zud the new
House cannot take anv action, it 1is
unthinkable.

Apart from the precedents that have
been referred to by this Committee in
its Report, there is a very recent
vrecedent of this Parliamen; itself.
In the Fifth Lok 3Sabha, the first
Report of the Fiftth Lok Sabha dealt
with a matter of the Fourth Lok
Sabha. Not only it wss th= Fourth
Lok Sabha's matter, but the evidence
taken by the previous Privileges Com-
mittee was also consider=d hy the new
Privileges Committee of the Fifth
Lok Sabha, and the documents filed
during the Fourth Lok Sabha before
the Privileges Committee were usedq by
the Privileges Committea of the Fifth
Lok Sabha. Nobody ‘ook up that
point. In 1969 there was the case of a
Member, Shri Tulmohan WRam: this
was a different matter of privilege,
not of Pondicherrv. He had been al-
leged to have been molested or inter-
fered with in the discharge of his
duties by some police officer. That
wag in 1980. The reference was made
in 1871, although there was g previous
reference, but the Fiftih Lok Sabha
decided that.

Mr. Stephen referred to the conven-
tion about consensus. I commend the
decision of the Privileges Committee.
In view of the unfortunate notes
which hag been appended—‘unfortu-
nate’ in the sense that they Lave been
carried to the extent of being expres-
sed— three different nates the Privi-
leges Committee, In their wisdom,
have not suggestad eny mparticular
punishment and has left it to the

. House to decide as $0 what punish-

ment should be imposed, ‘l'h_lt_ ‘Was
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very properly done because there had
not beem any unanimuty of opinion so
far as that aspect was concerned.
Consensus is ideal, but because of lack
of consensus, nobody can Ret away
with committing clearest breaches of
privilege of the House or Parliament.

The next point is about the officers,
that these persons were not officers of
the House. My respectful submission
is this. The learned Attorney-General
hag given his opinion in this regard, as
Mr. Jethmalani has rightly quoted.
Mr. Stephen quoted it a little out of
context. Now, please refer to page
111 of this Report. There is a quota-
tion there from May's Parliamentary
Practice; it says what are acts of
contempt:

“It may be stated generally that
any act or omission which obstructs
or impedes either House of Parlia-
ment in the performance of its func-
tions, or which obstructs or impedes
any member or officer of such House
in the discharge of his duty......”

Let us not go into the technically
whether they were officers of the
House or not. But anybody doing
any act which obstru~ts or impedes
either House of Parliament in the
performance of its functions.. .

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI SOMNATH CHATTERJEE: 1
will conclude in a minvte.

There is the clearest finding of the
Privileges Committee on page 113:

“It is contempt -because in theoath

words of May these are ways ‘which
directly or indirectlv obstruct or
impede Parliament. in the perfor-
mance of its functions’.”

Parliament hwd the right to obtain in-
formation, the right to get the correct
information. The passage of truth,
‘the channel of communication by
which the truth was tc come before
the House—it was the right of the
Members tp get at the . truth—was

Privileges (Mot.)

disrupted  deliberateiy.  Therefore,
there ig no doubt that, in the perfor-
mance of the duties and funections of
this House, there had been the clearest
interference which prevented the
Members of this Hose from getting
the cotrect information.

Ag Mr. Saugata Roy hag very cor-
rectly said, this is not a matter whichy
should be looked at from a narrow
point of view. After all, Parliament
is going into a matter of great impor-
tance, and because an ex-Prime Minis.
ter is involved, we cannot fail to do
our duty. We have to do our duty.
The people of this country know what
happened; there have been the die-
closures made by “hs Shah Commis-
sion; the people have realiseg because
they themselves were the citims....

MR. DEPUTY-SPEAKER: Pleare

conclude.

SHRI SOMNATH CHATTERJEE:
We gare surprised when a person who
calls herself a responsible leader, a
leader of the Opposition, is trving to
take refuge under technicalities....

MR. DEPUTY-SPEAKER:. I am
sorry; vou will have to conclude now.

SHRI SOMNATY CHATTERJEE:
Defying the authority is in her habit,
in her blood. She has defled courts of
law, she has defined the Shah Com-
mission, she has deliberately defled
the Committee of Privileges. Not
only interference in the discharge of
duties by, those officers, cthe hag com-
mitted contempt by refusing to lake
which is itself an act of con-
tempt.. .

MR. DEPUTY-SPRAKER. When
are you going to conclude? I am
SOTTY.

SHRI SOMNATH CHATTERJEE:
She has cast aspersions on the Com-
mittee of Privileges which is also a
breach of privilege, The Committee
hagd jurisdiction to go into the matter
and their report shoild be taken into
consideration. ‘
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MR. DEPUTY SPEAKER: I am
very'sorry 1 am very lenient with the
Members. Mr. Jethmalanj took more
time than ‘he shouid have taken and I
could 'mot sgtop. Mr. Chutterjee also
took more time tha: lie should have.
I was asking him repeatedly to wind
up. Hereaftey don't expect me to
wait. I will just o+ your speech
abruptly if you do not stop. That
would be ver unfortunate because
you woulg not be able to end your
speech properly. That iv» why ¥ have
been telling vou ly please wins up.

Mr, Banatwalla—he is not here.

Mr. Raj Narain—only ten minutes.
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ar & ¥ wroefiy off o e ATOaw W
¥ O gO g ¥ e § F xfra oy ®
W@ WA ¥ oo wiw saX
wx f srac o wik gv & wgafa
swz v § s g ot 13 Y v § 3w
Ty v g, e vw & dear g e o
Tt fY R g ew Wy g |
(o) .............

& oy oy W E W 12 T,
1975wt k:

“The Respondent No. 1 that is,
Shrimati Indira Nenru Godhi, has
been found -guilty of 'having com-
mitled a cotrupt : practice under
Section '128(7) of the Represeniation
‘ot the Peopie Act b having obtsin-
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ed the assistance of the Gazetted
Officers of the State Government cf
U.P. viz, the District Magistrate
Rae Bareli, the Superintendent of
Palice, Rae Bareli. tne Executive
Engineer, P.W.U. Rae Bareli,

. Engineer, Hydel Department, Rae
Bareli, in furtherance of her olection
prospects in the manner indicated
in my finding on Issne No. 2. She
has further been found guilty of
having committed another corrupt
practice under Section 123(7) of the
Representation of the People Act
by having obtaininer' the assistance
of Shri Yashpal Kapur a Gazetted
Officer in the Governmen® of India.
holding the post of Officer on
Special Duty in the Prime Minister's
Secretariat, for the furtherance of
her election prosp-cts in the manner
indicated in my A:dine on Issue No.
1 (Interruptions).

SHRI R. V. SWAMINATHAN
(Madurai): How is it relevant?

SHRI P. O. VENKATSUBBAIAH
(Nandyal): In a point of order. We
object to this. It ig not at all rele-
vant, Please discipline him,

MR. DEPUTY-SPEAKER; How is
it relavant here? Please be relevant
to the motion.

&t Tw arowe - f gfR
e it ¥ a8 W § F § e
swwiicat & wra & gevdy woh §, 3
aoAT AT w0 ST o § Wi
TUAT SR Aq GARREgEAS
F vom § 1 wfag IR a4y
four s & % CHwmA W FOE
fuedue wear § W13 6 wTw ¥ farg feax
CELE | WIEA agw, 9 9 Ao
€12 %%, 1975 w7 fomw wwuiT &1
ot ) (mywry) ¢
:E'W_Wmﬂi(. gt ¥
BN ad IR &Wr mﬁ mﬂ L
TR o o e 6

oy

Privileges (MoL.)
g I @G
27 wt wik, g W ARE? g
spissz¥TI@ AL @A
FTAT AT ¥ @ § 9w ardwy
¥ weqma fear § 1 g AR B AR
fafadtor qar & QYT #§ wff wqar & 1
ZH IR § S AT WIF WTET ST
¥ ot wgt A TET Y W AW ¥
v g fufeds &1 wowr &%
aiw qaar § W sHmdr gfa fr v
gea § ge g faet wfgg

s g fe amry wn
At wqar A ot gor & A Ay IR
AT & arq A FE ¥ o, AW w7
st w2z farat ar Ia% Fag e & s
& dfex qrevit &7 W1 weare fenr
oy 3uE for agt won €y o wifgg o
(mwaw) g § Faw &wA agw
T yara 7 ¥ @y § Afew g7 e
ARl w1 WY v % @r § e agh
#  wwfeg g o a8 w7 § fs awmar
¥ 7T ¥ &y Y oraT ¥ gwr & A
qUA N7 AT, FFAT T AW AW aw w
woF H A e W ey gur 4y
wf6T o7 TW WG W7 Waw gur &
Ju¥ forg ag wer won Wi A¥? gw
wt 1% AT Jmend Wi A T—
A aTge W 9§ ford €1, wed o
DdEMasmaaw g & swh
aoY T g, wdifr gF sl ofr X v
fs g T #f qwreE wo, dur dar
w WA AT g 1 waied & g
w1 § e argw faraerd ¥ wd 1 w
srari-ary Hifwd, 4 T F de iy
& o gae e ur AeF, ek fed o
W W7 I7 TwT e A g fe oo
1977 MW & wATY guT °7, IW WWY
TN AT & wET w7 Frdve fwar @,
& 3% awy Wy 3 fams v wi

T e
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wy sevelte qeer ;. wd ?

st orw wremw : wET SAAT WY
T EYeA qrgE # WMwr faSar, 7
T ¥ faewrdd fs g wrga gam 2,
# wfoger gurdfady waw sv o £,
W fordr waw & arod Faworr wqrg wor
FIYET AA—giariH gf wew i d fa
ug IW AT qET E0 AT AT AT
ag aw faeArd |

faar faelt w & a5 Fo1 JFO
graadi g i fad wrad day §
o wolY fY & ooy o= & W AT AT
Pofraresr #3ATE, ¥/ 2 dY g9 Y
ot & ar f ofy Yy 2aT Y, waifE ag g
s § f& o= qrar AEY, AT AT, FATIT
faer farr mfi w7 &, WE T T AT
® WA & AT FT WALRHA AT
¥ W &k AR Ag )

SHRI C. M. STEPHEN, ‘Lhis conci-
liation talk can be gutside. Whv have
it here?

ot W AreWe ;I K 1 A
i § e gfma ige iy ar o 1+ oY
s IR § et g And  fr
gfrrer oft Fraemew #% s 917 7w
qur ff, IFIA aga wawT Twa wH
vl 21 weadi & T F aay Tt
T I T 7T FT AW AT GPHA
off fear | IO ¥ a7 FT W I AT
vz qua #it g § W7 S s
¥ O oY AW T AW AT @ 1T -
119§ & | ¥4 % arg oY afe w7
aad #7 %r§ qawa wgar g s ag vrere
Y & a1 wew x@ o fawre A FX—aAT
oy a8 waw & A wreh &)

! e
&1, O ey & frador wadY & i H

WrsgrrargaTg | fradaw wRE Aqe
e T T ) T ke

DECEMBER 7, 1078

Pﬂ:filfp: 'Tuft.a “
arly iy & F, ;T WA gAW W

i wg—gw Twd & e grodi
Ffe qor sl € -y T,
faxdte +78  sadoger, fnfgear?
firads w32} ¥ wok ©) v worw i
aawr ! xatwy & fradw wwdr o
i w71 § fF sq frador w3y
ardY § e wart s 21 &, waere 8,
A9 grIN &1 dervx feqr &, &1 g%y
fevwa & arq wgar Afgd a1 fs 5a =1
FE-TE AAT LI ATASAT § | 92T 39 &7
HTAAT & AT ALY WTHAT ¥ - qE WeT
17 § 1 AfwT IgiA grew av oy frar-
78 IqT7AT /i7 fras s #a ¥ oy
vaeq w1 g4 7Y fear, ek fag &
¥ war ot aga fawar at 7Y v
%, gae gwid faer % 3w §, g faer 9
deang & fmads =5 & dar
T TE FAT WgT AT 1 IT R A
%3 & wgr T AT wfegg 4t fx gl
Tg T ¢, Fifw IFA W AEN
Zarar, Al T@rfggi @ qt, g
FT AT 47 WY HE FF GAY F AE IFA
I FT ST AT °qT, gAfFd 99w qA
WY qarfy e €Y 1 QY 9rd g AR
a7 §-warARA fps-ag wrammar g
gAFTar I A0 A &, SfeT e W
#T A AN A g g AT FAC AY
z, @t & 7z sgar—tfred, wre drer
frare ot 5t dx s A1 1 fagry W
F &< & gar aw vt FF qadEf §
sy qEEi w1 AT F 04X €T 7T &7
&, wg arar fey aTweTaS T Eres-

qEE AT Y ot T A wagT o,

AT wrrfeme ff | 7 gAEY 9%
et T fiz T roraTerT i faer
wf¥ § g g e i orre-arenr $ T
forar war 1| AT WS I ¥ {ATRT

gy mdrdr ) gw X e ot § g

T s W earee wat o fagdt frdt
4} fis 3% ATy Y A FC 1 TN
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a% w7 W fs o angeer s fagre
F % @AT wAETw §, IF ghamm
T W9 g A w1 AT §, yiag
IET oTEAT v T oy | wHfedEE
Qe drgase | garc gieeT faagT
24 wrag wcfear mar | (awwE)
18.00 hrs,

gy § fesfea o o saa &
a8 W &g AT § 5w faqgea
ifefr sy aai | scageATFATE A
o ff TRTIA AW E | AT A A
farfreor & ame fargt qr-

v &% o awlg faer wafa
e CHE I

T GUAT WO F W1 ATA, IH K AL H
7g T a1 % 56 FT WACEN B T AT
AW AF FAERT) WaT w07 waw &
qrv 7ft A § Al o o waT ¥
ot v q41 wiefl wfgg ag wed
I &, wex wow §, 95 9 BT qFATY
w7 ag agt qr FT5E | (vawarr)

o ws1e & A g wA A §
T aFre AT 7w § WrEgr @
fe fasfraw ®1 s Y dfew T ¥
w77 v e 3G ey AW , g

GMGIPND—M 3403 L5 -

Privileges (Mot.)

T weoreTE § W Tt & oAt wor
§ w1 e g i wor §
g § .. .. (wawamr)

oAt e s e
FTAET TET & | WL A T WY wOw
T &Y w2 fauT 2| A g Uw
Noora A w ardr g (wwaor)
aar I A1 fagre S For a1 (wawwm)
segrAfaT I gl |y sy §fn
Afrasrae a0 Wama§ aRE
sgmdm Hemfmr A Tw
faedt g & qrw fasamdy | faedr &
fora a7 T g & T Ty ama,
Tk Ao = §, o fong g
Waswmdt | woxafaa sl
@ ¥ Tvg % Ay favaraara fear §,
wefere, T %1 i gVt NG | g
dfaa 7 wgr ar | we g AfAw T
g zw midt & s Ffaa o andt &
o g |

18,05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 8, 1978/Agrahayana 17, 1900 (Saka)



